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The Lok Sabha metat Eleven of the
Clock

[Mr Spianir i the Chair]
ORAL ANSWERS TO QUESTIONS
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO, CHAVAN)

A Statement 1s Jard on the Tabie of the
House.

Statement

About 750 Class IIT and about 1800
Class |V employees of the Reserve Bank of
India and its assocuate wmstututions in By-
culla and Fort Office, Bombay, abstamed
from work on certain days during the
socond half of June, 1972

The stnke was in  pursuance of the
demand by the Bombay Unit of the Reserve
Bank ©of Indm Employees’ Association,

2

gy e

that the modified procedure, in vogue since
December, 1964, for the disposal of a por-
tion of the soiled notes in the denomina-
tons of Rs 1, Rs 2, Ry 5 and Rs, IQ
should be stopped

As the Reserve Banh of India Fmployees'
Association  and the management have
agreed Lo meet and discuss the procedures
for destruction of saled notes, the Govern-
ment duo not consider 1t necessary to ex-

press any opinion on the genuineness of
the demand at this stage

It 1s not possible to quantify the loss,
it any to the Reserve Bank on account of
the stnke,

SHRI YESHWANIRAO CHAVAN
Therc s another question on the same sub-
jat No 90 That can also be taken up
with this.

MR SPFAKIR Yes,
together

SHRI BADE Not here

SHRIMOHAMMAD ISMAIL. He 15
also not present

they can go
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SHRI YESHWANTRAO CHAYAN :
{ may not be able to tell you the exact dates.
But | know it was going on for a week or
ten days in Byculle and Fort office,
Bombay; nearly 750 Class IIl and about
1800 Class IV employees of the Reserve Bank
of India and its associate institutions in
Byculla and Fort office, Bombay, abstained
from work. On one day most of the em-
ployees except in Trivandrum and Hydera-
bad went on some sort of symbolic strike
and the number at that time was about
9.300.
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SHRI YESHWANTRAO CHAVAN :
o W, Ze¥ ®IE 1 In Byculla
office, the total strike by Class IIlI
employees was from 16th to 30th June,
1972; strike by Class 1V employees was on
29th June, 1972, In Fort Office Bombay,
total strike by Class II1 employees was from
17th to 30th June, 1972, The strike in
other major offices of the Bank, as I told
you, excluding Hyderabad and Trivandrum,
was for only onc day. As far as days are
concerned, this is the information.

The other poinl is this. You say that
notice was given. I do not know what
exaclly you mean by notice. Some people
raised the question of giving up certain
procedure which was adopted some time in
1964. Some people said that “this should be
discontinued; otherwise we will go on
strike”. Is this the way of treating this
as notice?
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PROF. MADHU DANDAVATE :
May I know from the hon. Minister whether
it is a fact that cven before the R.B.1, strike
was announced, il was categorically assured
by the organization concerned that whether
their demand is conceded or not, even if
they are assured that on all India level
some lalks will be started with their trade
union organisation, in that case, the matter
will not be precipitated? So, was it not
possible for the Government to accept a
simple demand like that and avert the strike
altogether?

SHRI YESHWANTRAO CHAYAN :
As a matter of fact, really speaking, you are
trying to get the Government involved in
this matter. The Reserve Bank authoritics
themselves are dealing with the employoes.
The conciliation authorities came in the
picture and they had suggested this and on
that ground the strike was withdrawn.

PROF. MADHU DANDAVATE :
When | am saying ‘Government’, I am
referring to the Reserve Bank authorities
Was it nol possible for them? If you permil
me, Sir, it is in connection with some serious
issue —the procedure of destroying note.
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T understand there were two seis of pro-
edures. oWhen the old procedure was there,
at least punching was introduced so that
the notes would not have gone as black
money outside. Under the new procedure,
punching has been dispensed with by -officers
remaining on the spot, with a small security
team sitting somewhere in the corner.
Don’t you think that there is a lot of room
for malpractices and even in the interests of
the finances of the country and eliminating
black money economy, it is necessary that
this new procedure should be dispensed with
and to revert back to theold procedure?

SHRI YESHWANTRAO CHAVAN :
He is aksing me about my opinion in the
It is going to be discussed between
the Association and the RBI authorities.
I have got certainly some views about it,
but I don’t think it will be fair to these
people who are going to discuss the matter,
to express my views beforehand.

maltter.

PROF. MADHU DANDAVATE : It
is related to the strike.

SHRI YESHWANTRAO CHAVAN :
The strike was withdrawn on the ground
that the matter will be discussed with the
Reserve Bank. You don’t want me to
prejudice the issue by expressing my  views.

PROF. MADHU -DANDAVATE :
I don’t want you to prejudice the issue.
Just T want toyou to clarify the issue.
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PROF. MADHU % DANDAVATE :
Most of the experts have expressed them-
selves against this new procedure.
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SHRI JYOTIRMOY BOSU : 1
want to know whether there were any
specific reasons for doing away with the

punching system which was obtaining be-
fore. What was the specific rcason?

SHRI YESHWANTRAO CHAVAN :
It is an old thing. That is why I said. vou
want me to go into the reasoning of it. 1
can tell this much tMere were cerlain ad-
vantages and there were cerlain diszd-
vantages. The disadvantages outweigh
the advantages. Arguments can be ad-
vanced.
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SHRI ATAL BIHARI VAJPAYEE:
You are expressing an opinion.

SHRI YESHWANTRAO CHAVAN :
I am giving the disadvantages. It is
not a case of expressing an opinion. The
point is, it was felt, that by discontinuing
the system obtaining before 1964, there will
be the possibility of doing away with block
overtime work. That is the only main
advantage in this matter. The question of
forged notes, wrong notes, security, ctc.
was brought in. These are some of the
things. T have got statistics which show that
the re-issuable percentage is negligible.
The quantum of so-called forged notes is so
negligible that this cannot work that way.
In this overtime work, pcople got some sort
of vested interest in remaining where they
were and even when they were under orders
of promotion they refused to go and they
wanted to stay where they were. And you
have to look at the size of the notes which
are to be deslt with annually. 1 have been
told that nearly four thousand million picces
are to be dealt with, The accumulation of
work was going very high. If we had to
continue in the old way. it was felt, in 8 to
9 years time from now onwards. there will
be roughly double the number of the piece
that will have to be dealt with. Under these
circumstances it was felt much better that
we adopt this arrangement. There are
certain reasons for it. The Resenve Banks
has certain reasons why they have to do this
way. Ultimately they have 1o see that they
do the service to the customers and to the
banks in the proper way.

PROF. MADHU DANDAVATE :
in every bunch of 100 rupee notes, 50 to
60 had been found to be re-issuable noles.

SHRI YESHWANTRAO CHAYAN :
My statistics don’t show that,

PROF. MADHU DANDAVATE : 1
have statistics for that.
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MR, SPEAKER : Thereshould be some
procedure, My pérmission should be taken.
He is interrupting without my pérmission.

SHRI ATAL BIHARI VAJPAYEE:
It is a ‘burning® issue, really....

MR, SPEAKFR : And also a ‘punching’
issue,

SHRI S, B. GIRI : You referred to the
strike notice from the employees of the
Reserve Bank and you said the strike is
illegal. Will you kindly tell us under what
grounds you think the strike is illegal?

SHRI YESHWANTRAO CHAVAN :
1 am not arguing the legal aspect of it. 1
am giving you m) assessment of it.

MR. SPFAKER ' It is a question of
opinion,

SHRI YESHWANTRAO CHAVAN :
| do nol want lhe statement made by the
hon. Member 10 remain uncontradicted.
I can lell him the information about 1971.
in regard to Re. 1-noics, the number of
notes examined, or which were subjected (o
full qualified examination, as they call it,
was nearly 44,75,90,000 The actual number
of reissuable notes was 3,600, and the
net excess or shortage sciually was found to
be only 65. The aciual number of forged
notes was 51. I am just giving a specimen
of things.

In the case of Rs. 10-notes. nearly 20,30,
40,000 pieces were examned, out of which
22,04,481 were found reissupble, The
net excess or shortage was found to be only
903, while the number of forged notes was
found to be 20. These are the actual statis-
tics. I do not hnow whercfrom ihe honr.
Member had got his statistics. Let him
get them verified.

PROF. MADHU DANDAVATE : |
shall have them verified.
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Subiniselow of Msalviys Commitics Repopt
on Off and Natoral Gas Commlwsion

*gS SHRI B.S. BHAURA :
SHRI BIRENDRA SINGH RAO :
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether the Malaviya Committee
on the functioning of the Oil and Natural
Gas Commission has submitted its
report .

(b) if sv, the main features thereof;

(v) the decisions tahen by Govern-
ment  thereon?

THE MINISTFR OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H.R. GOKHALE):

(8) Yes, Sir.

(b) A slatement giving the main features
of the Report is laid on the table of
the House.iPlaced in library. See No.
LT-3261/72]

(¢) The Report is presently under con-
sideration of Government.

SHR] BIRENDRA SINGH RAO:
May I know when this committee was ap-
pointed. what theMerms of reference were
and when the report was submitted by
the committee?

SHRI H. R. GOKHALF : h was first
proposed in July, 1971 that a review commi-
ttee should be appointed, and the appoint-
mend of this commitiee was announced in
Parlimnent, and that was done by an ex-
ecutive order of the Government. Shri
K.D. Malaviya who was the thairman of the
committes submitted his report to the Prime
Minister on the 29th May, 1972 on which
date, b also gave me & copy of the report,
So, we alsa got the report on the 29th May,
1971,

SRAVANA 13, 1834 (S4K4)
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SHRI BIRENDRA SINGH RAOD :
How long would it take for Government to
take action on the recommendations con~
tained in this report ?

SHRI H. R. GOKHALE : It is difficult
to specify the exact period of time, because
Shri K. D. Malaviya has gone deep into
several aspects of the working of the ONGC,
as indeed it was expected of him. It
touches many aspects like finance, the re-
structuring of the ONGC itsell and so on,
He has suggested a three-tier organisation
where decisions have to be taken at the high-
est level of Government.

All that Ican sayis thatitis being pro-
cessed very expeditiously, as expeditiously
as possible, and nothing can be done in
any case, until the Public Undertakings
Committee, (who have given a direction to
us that until they have examined their
reporst and given their comments, we should
not go ahead with the mmplementation)
gn e us their report; for, they had submitt-
ed thewr report carleer and so, they will
first examine the report, and after they
consider our comments, they will make their
comments on i1t. Then only, we can con-
sider the final recommendations of the
Malaviya Commitice report as capable
of implementation.

SHRI N, SRECKANTAN NAIR :
It 1sa fact that Shri K. D Malaviya requested
Government 1o get 1t examuned by a very
hugh-powered  comumittee  of  technical-
experts of international standing so that the
technical aspects which the commutiee has
recommended may be studied m full?

SHRI H. R. GOKHALE : The suggest~
jon is there, and Shri K. D, Malaviya is also
reported to have told the press that how
would like the technical recommendations
1o be examined by & high-powared committee
of intermational experts, but I believe that
Shri K. D, Malaviy a himeelf is a faitly good
cxpet in these matters. There were also
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other experts m the committee. If it be-
comes mecosgary at some stage to consult
other experts, after the examunation of the
report that thing can be considered

Control being Exercised by 1 0.C. over the
Functioning of Indo-Burma Petroleam.

*37, SHRI S, C, SAMANTA Will the
Minister of PETROLEUM AND CHEMLI-
CALS be pleased 1o state

{a) the typc of overseeing and control
being exerused by his  Mimsiry  and
the Board of Indian Oil Corporation
over the fumctionmg of Indo-Burma
Petroleam and chan of subsidiaiwes
recently acquired

(b) whether 10 C has decided to buy
greases, speciahiies and bamrels  from
Balmer Lawre Company without any
tender, and

(c) 1 so, the reasons therefor?

THE MINISTER OF LAW AND JUSTICF
AND PETROLFUM AND ( HEMICALS
(SHRI H R GOKHALE) (a) to (c)
A stalement giving the roquired intor
matin i lawd on the Table of the House

Statement

(a) Under the Indian Companics Act,
1956, cach company is managed and con-
trolled by 1ts Board of Directors who are
elected or nominated in the Annual General
Mecting 1n aciordance with the Memora-
ndum & Articles of Association There
18 no provision i this Act for any super-
visory role 1o be exercised by the Parent
Company over the Board of Directors of the
Subsidiary Company except to exerciso the
powers avalable to sharcholders n the
General Meetmgs  The Indian Companies
Agt, 1956, however, provides for the appomt-
meat by a parent company under Scction

AUGUST 4, 972
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214, of an Inspector of Accounts. The
Indian Oil Corporation (10C) hasaecordmngly
nominated an Inspector in respect of the
Indo - Barma Petroleum Company Lid
(IBP) Simular arrangements are being

made m respect of Balmer Lawrie and
Company Limuted by the IBP which 15 sis

parent company and by Balmer Lawrw and
Compeny Limited in respect of the follow-
ing four subsidiaries

1 Industrial Limited

n  Bndge and Roof Company (Indi)
fimated

m  Stee! Contamncis  Limited
n  BIECCO lawne Ltd

Containers

Accondingly the Bowd of Directors of the
10C a fully Government owned undertak
g Is nomimnated by the Government of
Indie The Board of Duwtors of IBP
consists of those elecied by the shareholders
in the Annudl Gencral Mectmes  Prosenth
the IBP Board comprises I0OCs nomineds
(IOC holds just under 609, of the shares
and the remaining shares are held by s«cme
2000 privatl investors)

(b) and (¢), 1OC has m the past shown
preferunce to other public seclor wompanis
m regard 10 us purchases In pw uan of
this policy it has existing contracts for the
purchase of barrels from the Garden Reach
Workshops and the Bhusaval Ordnance
Tactory These were entered mio without
mviting public tunders  As an extension of
this policy, 10C has decided that for a period
of one year it shall purchase greases, specia-
Iities and barrels from Balms1 Lawne and
Company Limied and from its two sub-
sidiartes 1e Steel Contamers Limited,
Bombay and Industrial Containers Limited,
Calcutta, without nviting public tenders
This decsion has been taken as Balmer
Lawrie and it subsidmarses have now be-
come public sector compantes In view of
this consideration and the fact that the cost
structured would be available o the IQC
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30 as to ensure that the puichase prices are
reasonable, the [OC has decided to obtan
its requirements of greases, specialities
and barrels from Belmer Lawrie and its
subsicdharies

SHRIS C SAMANTA From the state-
ment I find that theie are ex sting contracts
for the purchase of harrels etc from the
Garden Reach Workshops and the Bhusaval
Ordnance Factory and these were entered
nto without mviting public tenders, because
they were monopoly supplies 1 would like
to know the price it which the barrels
elc wure obtaned

SHRI H R GOKHALL The hon
member wants 10 know whether the purchase
of greases specialitis and barrels from
B-Ilmer Lawric was without any tender As
| have said 1n *he statement it has been the
pracike of 10C (o gnve first preference for
its purchases to public suctor undertakings
Balmer [awne has become a4 public sector
undertahing because 80 per vent of s shares
are now held m the public sector  There-
fore the poliy 10 give prefuencte to the
publi. sector remains

SHRI Y OTIRMOY BOSsL
you acquire i’

How did

SHRIH R.GOKHAIT It » another
question  Bul there v a ceriain hand of
check because under our Lontrol we are In
a position to know the wost stracture and
1egulate the prices to see that they are not
unreasonable

SHRI § € SAMANTA What 13 the
price paid to Balmer Lawiic and what 1s the
ruling market price?

SHRIH R GOKHALE 1do nut have
the figures just now , I can supply them later

DR. RANEN SEN From the state-
ment, it appears that there are quite a large
number of private sharcholders in IBP

SRAVANA 13, 1894 (SAKA)
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Is 1t a fact that in Balmer Law te also 20
per cent shares are held by private share-
holders? 1Is it a fact that Duncan Brothers
are owning shares in Balmer Lawne and
the recent acquirement from Duncan
Brothers was objected to by the Govern-

ment 1n the Company Affairs Department ?
If so, why”

SHR1 H R GOKHALE - 1 have got
4 rough chart here as to the holding of
shares First the hon member referred
to iBP 10C s holding 60 per cent shares
m IBP and small private investors own
dbout 40 per cent 1 B P's share interest
in Balmer Lawnec was formerly about 30
per cent  They were in a minority. Now
1 has become a public sector undertaking
Al that time, Duncan Brothers owned about
22 59 per cent shares, and Alex Lawne,
who were also associates of Duncan BHro-
thers, because they gave proay to Duncan
Brothers in the matter of cxercise of voting
rights, possessed 27 55 per cent , the re-
mammng 19 77 per cent were with miscell-
aneous sharcholders The net result
of this 1s that before this .reorgamsation
took place, while IBP had 30 per cent
Duncan Brothers had a hule over 50 per
cent, not 10 mention 19 per went held by
others After the changecover, we have
taken all the shares of Duncan and Alex
Lawne This means a holding of about
%0 14 per cent  The consequence 1s that
now in Balmer Lawrie we have 80 23 per
went holding giving us a clear majornty
in the control of the company

SHRI PRABODH CHANDRA Will
the Minster heep in view the fact that the
cost of production n the public sectoris
higher? That bemng so, 1» it not a wastc
of money to put public money 1n the public
sector?

SHRI H R GOKHALE The bon
member 1s challenging the very basis of
our policy The policy 15 really to build
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up the public sector s0 as to control the
commanding heights, as it is said. Now
it is true that in some cases the production
cost is more ; in some other cases, it is not.
Therefore, to generslise that in all public
sector umits the cost of production is higher
and hemoo it is not advisable to go in for
the public sector is, T think, not correct.

SHRI DINEN BHATTACHARYYA :
While purchasing shares of Balmer Lawric
from Duncan Brothers, did Government
pay higher value for these than the market
value? If so, why?

SHRI H. R. GOKHALE : The idea
in purchasing the seshares obviously was to
take over the control of this vital company.
At this stage, I may mention that this com-
pany is not alone because it has four other
subsidiaries. They are important subsidiaries
and which will now come under the control
of the Government of India.

SHRI JYOTIRMOY BOSU : The ques-
tion is very specific. Why 15 the Munister
digressing?

SHRI H. R. GOKHALE : | have not
finished my reply. 1 am coming to it.
Some shares were available in the market,
but the quantum of the shares which were
available in the market was very small
and the taking over of those shares would
not only have not given us any control
but it was a insignificant proportion of
what we required for taking over control
of Balmer Lawrie. As it is, Duncan Bro-
thers were trying, and in which attempt
we frustrated them. .(Interruption)

SHRI JYOTIRMOY BOSU : Goenka.

SHRT H. R. GOKHALE : Whether it
is Goenka or not, it is immaterial. We
frustrated that effort. What is important
is, we frustrated their effort. They were
trying to secure control over Balmer Lawrie

AUGUST 4, 19712
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by making a proposal to Government that
whetever shares we possess we should sell
them.

SHRI JYOTIRMOY BOSU:I am
coming to the edge of my patience. The
whole thing is stinking in Calcuta,

SHRI1 H. R. GOKHALE : I have got
the figures. Why are you impatient? I
am dealing with all parts of your question.

What I am pointing out is that when
they offered to purchase our shares they
offered a price of Rs. 160 per share. Now,
we did not want obviously to part with our
shate, because our idea was to take over
their shares and obtain control over the
company, but when this question came up,
the question was, what is the price. |
have got the figures with me. In respect
of the Dunca Brothers® shares, the price of
Rs. 95 per share was paid. and with
respect to equity holding of Balmer Lawrie
from Alex Lawrie, Rs. 85 per share was
paid. This was done on purely economic
considerations after consulting the Depart-
ment of Company Affairs, and Finance,
and I think at some stage even after con-
sultation with the Unit Trust of India.

SHRI INDRAJIT GUPTA : What
was the market price?

SHRI H. R. GOKHALE : Il was lower
than this, but in the market, the shares
were not available. The shares available
were a very small fraction.

SHR1 JYOTIRMOY BOSU : Sir, may
I submit one thing? [ was trying to catch
your eye. Do not refuse this time. It
involves Calcutta. 1 can say something
which may be of interest to you and the
House. May be it will be embarrassing
to the Government,

MR. SPEAKER : But in between his
reply, you force yourself a number of times,
on him.
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SHRI JYOTIRMOY BOSU You just
givé me one minute to let my steam out
1 assure you [ will be very brief

MR. SPEAKER Kmndly koep to
your seat

SHRI JYOTIRMOY BOSU Yes, Sir,
then you will call me?

MR SPI AKER Just cool down for
a time

SHR1 JYOTIRMOY BOSU
readv cooled down Sir

1 am al-

SHRI ATAL BIHARI VAJPAYEL
The reply given by the hon Minister has
not allaved our apprehension~ May |
know 1f there s anything m the records to
show that the shares were not available
in the market and the Government had to
pay a higher price 1n order 1o secure the
shares?

SHRIH R GOKHALE Aslsad, shares
were avallable but they were so nsigmf-
<ant 1n number that it could not have achiey-
ed our objectne and that 1 why we did
not buy them

SHRI DININ BHATTACHARYYA
What was the market price of that share?
He did not reply

MR SPLAKER He says they were so
nsigmficant

SHR1 DINEN BHATTACHARYYA
Might be, but what was its actual value”
(Intersuption)

SHR! JYOTIRMOY BOSU Will the
hon Minster kindly tell us if it was not
a fact that Balmer Lawne, because of the
heavy lomes they had meurred n the last
throe years on the Bridge and Roof Co,
and in other butiness, they were uying o
sefl the conctern but there was no buyer”?
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Is it not a fact thet the shares had been
steadily quoted around Rs 62, sithough
ongmally they had a face value of Rs
200, and there wasno buyer ? Ik 1t
also not & fact that the Government
paid over Rs 90 for a dymg concern and
paid a premium of 50 per cent on the quoted
market price of the company?

MR SPEAKLCR You are making a
statement You mght put the question
straight  (Interiuption)

SHRI H R GOKHALE 1 have ans-
wered the question already The question
15 not to take over the shates for the sake
of taking them over, and purchasing five
shares or 10 shares What was the objective?
The objective was to 1ake over control of the
company along with the subsidiairies This
vould be achieved only by major holding
of the Duncan Brothers and Alex Lawne.
(Interruptionsy The point was whether
we should take 1t over or not By all stand-
ards 1t was a reasonable price (Inter-
Fuptions)

SHRI JYOTIRMOY BOSU At what
price was it quoted 1n the market? 1hey have
paid a prermum of fifty per cent on the
quoted price and those people had got
bencht Lo the tune of Ry 6-7 lakhs

SHRI ATAL BIHARI VYAJPAYFF
This matter requires a thorough enquiry
They have paid 2 much higher price  You
know the background | nevd not mention
the names

SHRI JYOTIRMOY BOSU 1 have made
a certain obsenvations Tet the Mimster
contradict The prnec was quoted com-
tinuously around Rs 66. They have pad
Rs 90 for the same share  That company
was incuming heavy losses

MR SPIAKFR Wil vou please allow
the Minister to answer You go on speak-
ing and do not aliow the Minster to speak



19  Oral Answers

SHR1 H. R. GOKHALE : It is absol-
utely not true that the purchase of these
shares was done with any ulierior consider-
ations, It was on proper economic con-
siderations, for taking over these compani-
[ TR (Interrupnions)

MR, SPEAKER : 1 shall ash the Mins-
ter not to answer the question 1if he is inte-
rrupted like this

SHRIH K. GOKHALE : The pont is
there were very few shares available in the
market and the rate of shares quoted was
less than the rate at which it was purchased.
A very small pereentage of the shares could
not have given control at all. [ven the
share market, there 15 reason to beheve,
was manipulated by Goenka Duncan bro-
thers for the reason that they themsclves
were trying to purchase our shares They
themsejves offered to pay Rs. 160 or so and
we offered Rs. 95. Their attempts were
frustrated and we said that we should take
control by buyng the shares, How the
share values are manipulated 15 well-known
to the hon. Member.

SHRI DINFN BHATTACHARYYA :
He has not so far replied what was the mar-
ket value.

SHRI JYOTIRMOY BOSU My que-
stion 1s specific What was the quoted
market price and at what orice they bought
the shares?

SHRI H. R. GOKHALE : 1 gave all the
figures. Is there any pomnt in repeating
the same thing?

MR. SPFAKER : He repcals the ques-
tion. The hon Minister did reply to that
question. If he repeals the question, the
hon, Minister will repeat his answer till
the qusstion hour is over

SHRI JYOTIRMOY BOSU : He has
not given the quoted market price,
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SHRI H. R. GOKHALE : Ishould tell
you, as I said carlier, that there were few
shares available in the market and thein
price was less than Rs 95, which we paid.

SHRI JYOTIRMOY BOSU : What was
the price?

MR. SPEAKER . Why do you not
have a little patiencc 7 You ash a
question and do not allow hmm 1o
reply

MR H. R. GOKHAIF : The exact
quotations fluctuate, If the member desir-
es, | will give this information to him

SHRI JYOTIRMOY BOSU : rose-

MR. SPIAKER . You have mono-
polised most of the time He says he
has not got the information and he will
supply 1t.

SHRI PILOO MODY That 1s about
the market price. About the sale price,
he should know eaactly That 1s not sub-
Ject 10 market fluctuation.

SHRI H. R GOKHALE : The pricc of
shares which were available in the market —
a few of them— was fower than the pnce
we paid The price we paid was Rs. 95 to
Duncan Brothers and Rs 85 to Alex Lawric,
As 1 saud, even Duncan Brothers were pre-
pared to buy the shaies at Rs 160 whereas
we pard them 45 and Rs. 95, The
exact quotation in the marhet was lower
than this price.

SHRI INDRAJIT GUPTA : On the
basis of the figures which the minister has
himself just now given, 1 want to know
if 1t 15 true that Duncan Brothers valued
thesc shares so highly that they were pre-
pared to offer Rs. 160 per share 1o acquire
even the shares which the Government
had, how does them minister explain this
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that ultimately they were willing to part with
their shares to Government for Rs. 85 and
Rs. 95 only 7

SHRI JYOTIRMOY BOSU: It is a
cock and bull story.

SHRI H. R. GOKHALE : Consider-
able time passed between that offer and
this (ransaction. When they realised they
were not in a position to succeed in their
cndeavour to take over this company and
we stood firm that we will take it over, they
gave away the shares.

Amenities to Indlan P. 0. Ws. in Pokistan

*k8. SHRI NIHAR LASKAR :
SHRI VEKARIA :

Will the MINISTER OF DEFENCE
be pleased to state :

(a) whether the Indian P. O. Ws. in

Pakistan are as comfortable as the Pak P.
0. Ws. in India ;

(b) whether the Government have made
any enquiry in this regard ; and
(c) if so, with what results ?

THE MINISTFR OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA) : (a) to
{c). According to the reports re-
ceived from the International Committee
of Red Cross, the Indian prisoners of war
in Pakistan are being treated in accordance
with the relevant provisions of the Geneva
Convention governing the treatment of
prisoners of war, Several enquiries were
made by Government in response to which
the above has been confirmed by the Inter-
national Committee of Red Cross.

SHRI NIHAR LASKAR : May I know
whether the relations of the Indian pri-
soners of war in Pakistan are getting any
communications from those prisoners?
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SHRI VIDYA CHARAN SHUKLA:
Yes, Sir. The mail received from the
Indian prisoners of war in Pakistan a
regularly delivered to their relations in
India. Similarly, mails of the Pakistani
prisoners of war in India are also transmitted
to Pakistan.
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SHR1 BIRENDER SINGH RAO : May
I know whether any Indian army personnel
who were taken prisoneis before the Decem-
ber war from the border areas are still in
custody of Pakistan? If so, have the
government taken any steps to see that
they are also treated on par with the pri-
soners of war?

SHRI VIDYA CHARAN SHUKLA :
I am not really sure whether there were any
army personnel who were taken prisoners
by Pakistan before it launched the agmes-
sion on 3rd December. But in casc there
are, I am quite sure they would te treated
as prisoncrs of war along with the rest of
the prisoners who were taken prisoncrs
at the time of the aggression.
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SHR] BIRENDER SINGH RAQ : Let
the Minister confirm his facts pecause 1
kpow he is wrong.

SHRI S. M. BANERIJEE : There 3re
mapy Indian prisoners of war who are
ailing. What arrangements have been made
to see that they arc sent back to this coun-
try?

SHRI VIDYA CHARAN SHUKLA :
As the hon. House knows, those prisoners
who are not well or seriously sick are ex-
changed through the good offices of the
International Committee of the Red Cross,
This position is constantly under review.
According to the precedents, sick and serious-
1y wounded prisoners of war areexchanged.
But accerding 10 our present information
there is no such prisoner eligibje for
repatriation.

SHRI D. BASUMATARI : Apart from
the information received from the inter-
national agencies, have they verified them
from the piisoners of war who have been
repatriated from Pakistan?

SHRI VIDYA CHARAN SHUKIA :
Yes, Sir.  We have ascertained the position
from those prisoners who were repatria-
ted from Pakistan. By and large, they have
corroborated the version given by the In-
ternational Committee of the Red Cross.

Setting up of a Touirsm Board

*89. SHRI RAMSHEKHAR PRASAD
SINGH :

SHRI SHRIKISHAN MODI :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased 10 state:

{a) whether Government are considering
a proposal to set up a Tourism Board ; and

(b) If so, what will be its main functions?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH).
(a) A National Tourism Board under my
Chairmanship was constituted on 25th
Mgy, 1972.

(b) The main functions of the Beard
will be to advise the Mimistry of Touricm
and Civil Aviation on matters relaticg 1o
the improvement of the tourism infrast-
ructure in all its aspects, and to supgest
ways to coordinate (ourism schenes ard
activities in the public and private secicrs.

SHRI RAMSHEKHAR PRASAD
SINGH : May ] know how many members
are officials and how many non-officials?

DR. KARAN SINGH : Apart from me
as Chairman, my collcague, the Minister
of State is the Vice-Chairman. Then there
ale 9 official members and 5 nom-official
members.

SHRI RAMSHEKHAR PRASAD
SINGH : Who are the officials and who
are the non-official members?

DR. KARAN SINGH : sir, should [
read out all the names? The idea of the
National Tourism Board is really to do
two things? One is to coordinate the acti-
vities of the various Government of India
agencies relating to tourism. Bo, we
have the Secretary of my Ministry, the
Financial Adviser, the Chairman of the
India Tourism Development Corporation,
the member of the Railway Board concerned
with tourism, Airlndia, Indian Airlines, the
Director-General of Archacology, because
archasology is very closely linked with touri-
sm, the Chairman of the Inter-State Trans-
port Commission 1o deal with tourism and,
of course, the Director-General of Tourism.

So, all the major agencies in the Govern-
ment of India connected with tourism
and its affilisted sctivities, its ancillary
activities, are included.
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In addition, we bave five nomofficials
who have been selected for their personal
knowledge of tousism. One i8 Shri Ajit
Kedkar who is, mt present, the President
of the Federation of Hotel, and Restaurant
Associations of India ; the other is Shri
Ramesh Thapar, the former Chairman of
the India Tourism Development Corpora-
tion ; then Shri Inder Sharma who is a
leading travel agent ; Shri Som Banegal
who is in advertising and Shri Patwant
Singh who is in designing.

We have chosen these five non-officials
to try and bring in a broad spectrum of
expertise and mew ideas in the functioning
of the Tourism Board.

SHRI RAMSHEKHAR  PRASAD
SINGH: From the hst, it appears there
are experts on the Board. May I know
from the Government whether there is any
proposal with them to have some M. Ps.
or other persons who can give you ideas
and expenence of traveling public and
tourism in various parts of the country?

DR. KARAN SINGH : As the House
is aware, there is the Consultative Com-
mittee attached to my Ministry in which
the M. Ps. are fully involved. There are
40 M. Ps. in that Committee. Then, there
is the Tourism Development Council which
it a much bigger body and m which
all the States are represented. There are
nine M. Ps. on that body. This Board is
really a compact body consisting of persons
who ate directly connected wnh the develop-
ment of towrsim either officially or un-offi-
cially, Therefore, we thought it is better
to keep a smail compact body.

DR. RANEN SEN:Is it a fact that
there are State Government tourist agen-
cies in mlmost every State and that therce
is 0o proper coordination between the
Tourism Board and the State Government
tourist agencies s0 much so that they
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wre at logger-heads sometimes and, if so,
what steps the Government propose to
take to reciify this state of affairs?

DR. KARAN SINGH : The question
of being at loggerheads does not arise.
The National Tourism Board has come
into being hardly a couple of months ago.
The coordination would be with the states.
As T mentioned, there is another much bigger
body called the Tourism Development
Council on which every State Minister of
Tourism is represented and there are also
M. Ps. on that. So, the coordination is
always donc there. There is no question
of any conflict between the two bodies.
They serve entirely different purposes.

Grant of Additiona] Loan to Mysore

*91. SHRI PAMPAN GOWDA :
SHRI C. K. JAFFER SHARIEF :

Will the Minister of FINANCE be pleas-
cd to state :

(a) whether the Central Government
assured the Mysore Government to grant
addittonal loan of Rs. 105 crores to meet
their requirements for the current plan ;

{b) whether the saxd amount has been
reduccd by Government ; and

(c) if so, the reasons therefore and the
extent of reduction?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN). (a) to (c).
According to the assessment made by the
Planning Commission at the beginning
of the Fowth Plan period, Mysore was
expected to have a gap in resources totalling
Rs. 105.72 crores, Rs. 60.50 crores on
plan account and Rs. 45.22 crores on non-
Plan account. The quantum of special
accommodation to be given to the state
Government was to be determined each
year after taking into account the recom-
mendations of the Fifth Finance Com-
mission and the assessment of the Planning
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Commission in regard to unavoidable non-
Plan Commitments, the scope of economies
in non-Plan expenditure, the efforts made
to improve revenue and tax collections
and mobilisation of other normal budgetary
resources,

The latest assessment made by the Plan-
ning Commission indicates that while the
Government of Mysore would be eligible
to receive Rs. 60.50 crores as special ac-
commodation for the State Fourth Plan,
they would now not be entitied to special
accommodation on non-Plan account.

SHRI PAMPAN GOWDA : At the
beginning of the Fourth Plan Mysore was
given special accommodation, covering
both Plan and non-Plan items, of
Rs. 105 crores. Now the Government
of India has changed its policy or view and
is saying that Mysore is not entitled to
non-Plan items amounting to Rs. 45 crores.
May I know the reason for this change?

SHRI YESHWANTRAO CHAVAN :
As I have explained, after the reapprisal
of the Plan it was found that non-Plan ex-
penditure was, really speaking there ; it
was cxplained by two major items : one,
of dearness allowance to the State Govern-
ment employees which may be justifiable
as far as they are concerned, and the other,
the expenditure on Cauvery which is a
matter under dispute. It was on the re-
appraisal of the Plan that it was found that
there was no non-Plan gap which entitied
special grant from the Government of India.
That was the Planning Commission’s assess-
ment and on that basis this was done.

SHRI B. V. NAIK : What would be
the effect of Centre taking up the entire
financial respomsibility of Rs. 175 crores of
Kal Lydro-clecttic project? Would it not
case the situation of the finances of the
Government of Mysore?
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SHRI YESHWANTRAO CHAYAN:
It should certainly esss the financial posi-
tion of the Government of Mysore,

MR. SPEAKER : Dr. V. K. R, V. RAO-

SHRI B. V. NAIK : Reply is afill to
due to my question, Sir. My question
was this. Now that the entire expenditure
in respect of Kali hydro electric project
is to be borne by the Centre and it has to
be a completely Central project with no
commitment of the Mysore State Govern-
ment, would this alleviate the financial
distress of the Government of Mysore
which is chronically in financial distress?

SHR]I YESHWANTRAO CHAVAN:
Really speaking, this is not going to be
a Central project as such, but we certainly
say that we will take the responsibility by
giving loans for the scheme. Naturally
this concession would ease the difficulties,
if at all there are any, in the Mysore budget.
That is what I said.

DR. V. K. R. VARADARAJA RAO :
The Finance Mimister has stated that the
Central Government, on the advice of
the Planning Commission, has seen fit
not to grant Rs. 45.00 crores of non-Plan
expenditure, 1 take it from what the Fi-
nance Minister said that both the items
of expenditure, namely, the Cauvery
expenditure and the expenditure of
dearncss  allowance, are  expendi-
tures which are inevitable in the con-
text of the political and economic compul-
sions facing the Mysore Government....

AN HON. MEMBER : Karpataka.

DR. V. K. R. VARADARAJA RAO :
1 stand corrected—the Government of
Karnataka. If these expenditures are in-
evitable, am I t0 understand from the Fin-
ance Munister, first, whether the FPlanning
Commission, also found that the State
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had resouices to meet this non-Plan gap
without affecting 1ts programmes for the
plainned economic development of the
State? This 18 my first question and if I
may ask a sccond question (Interrup-
tion)

SHR1 SAT PAL KAPUR He 15 a new
Member, Sir

DR V K R VARADARAJA RAO
1 am always a new Member

MR SPFAKER Would you have re
plnd to a second question when you were
a Minster?

DR V K R VARADARAJA RAO
He has not got that freedom of a Mem-
ber

SHRI YLCSHWANTRAO CHAVAN
Second part of the question

DR Vv K R VARADARAJA RAO
Yes, as 4 second part of the same question—
Sn 1t s good for a professor to educate so
many students—I wanted to ash 1 was
under the impression that when the Prime
Mimster announced the special accommoda-
tion of Rs 105 wrores, that was not so much
on the basis of a detalled examunation of
all these deficits that the [inance Minister
has talked about but was a kind of com-
peasation for the imustice that Mysore
now Karnataka, had suffured at the hands
of the Fifth Finance Commussion, s0 much
so, that it was the only State whivh got less
money from the Finance Commussion

MR SPEAKER 1 need not remund
you that you are a.king a gquestton

SHRI YLSHWANTRAO CHAVAN
T wonld lke to answer the second part of
b guestion first It 1s about whether the
Prigso Minister had made any comnuiment
of any specific amount  Certasnly, 1n the
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beginning as 1t was felt that the Fifth Finance
Commussion has not taken wnto considera-
tion all the problems of Mysore, therefore,
indication was given that if there 1s any
gap between non-Plan expendiure and
Plan expenditure, that will be done But,
at the same time, 1n 1970, in the Parhament,
both by the Pim¢ Mimster and the former
State Mimster during discussions on the
Budget in March-April, 1970, these critersa
were lad down 1 would like Dr Rao to
take mto account the critena lad down

{a) The reasonablencss of the require-
ments of the Plan outlay for each
State

(b) The Impact of devolution under the

recommendations of the Finance

Commussion

The benehit that cach State s hkely
1o get as a resull of the addimonal
resources mobilisation of the Centre

)

(d) The position of the State Governments
on capital awount ncduding the
debt repayment habiny of past

loans, and

(¢) The efforts made by the State Govern-
ments to mobihse and conserve

therr own resoures

These are the criteria and when all these
questions were taken inte account at the
time of the mud appranal of the Plan it
was found out that these were the two rea-
sons whkh xpluned the non-Plan gap
of the Mjysore Governmeni  These are
the two major tems

Now whether there were pohtical com-
pulsions or not, 15 a different matter.

DR v K R VARADARAJA RAO
Leonomw. compulsions
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SHRI YESHWANTRAO CHAVAN :
Even it may be. Whatever political com-
pulsions they may be, sometime they become
economic compulsions and economic com-
pulsion is always a political compulsion.
Itis true. But the point is : this sort of
compulsions existed in each State. We
cannot say that this was only peculiar to
Mysore State. The question of giving
additional dearness allowanoce and the come
mitments to be made for that are an all
India problem. That will have to be con-
sidered, examined ; even sympathetically
it has to be examined in the context of the
national problem as such.

1t will be done, T am sure, because the
terms of reference of the Sixth Finance
Commission includes this question.

Now, the other major item was about
the Kaveri project. You know the politi-
cal complications of that. Naturally, the
Planning Commission could not undertake
sanction of this expenditure.

So, these are the two imporiant items
which, at the time of the reappraisal of the
Plan were consideted to be non-Plan gap
which does not entitle any special grant
from the Government. But, at the same
time, we have taken account the problems
of Mysore Government and altcady myself
and the then Planning Minister, Mr, Sub-
ramaniam, had a scries of discussions with
the new Finance Minister and the Chief
Mimster and we try to understand their
problems as sympathetically as possible,
and try to find out the way. Whatever,
Central assistance, special assistance meant
for this year—it was coming to about Rs, 10
crorés or 60, and it was raised to more
than Rs. 11 crores or so and again, the addi-
tional overdraft which was beyond the ceil-
ing was treated with some sort of a special
coiceasion.
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WRITTEN ANSWERS TO QUESTIONS

Revision of agreement with Foreign Ol
Companies

*8l. SHRI SARJOO PANDEY : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the question of revising the
existing Refinery Agreements with the fo-
reign Qil Companies in India has been vxa-
mmed by Government;

(b) if g0, the decisions taken by Govein-
ment in the matter; and

(c) the concrete steps taken in pursuance
of these decisions?

THE MINISTFR OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H R. GOKHALE) : (a) to
(c) A very detailed stady has been undet-
taken of the various alternatives open to
the Government such as the revision of re-
finery agreements by negotiations, or the
acquisition of majority shares m the market-
ing and refinery operations of the foreign
o1l compantes etc. No decision has been
taken so far.

Location of Oil Refinary at Mathura
(UP)

*$2. SHRI BHOGENDRA JHA :
SHRI ARJUN SETHI :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to staie :

(a) Whether Government is going to set
up India's biggest Oil Refinery in Mathura;
and

(b) If so, the salient features of the
project?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H.R. GOKHALE) : (a) Yes,
Sir.
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(b) A statement 1s placed on the Table of
the House

Sratement

The salient features of the North-West
Refinery project arc as follows —

0]

The refinery will have a capacity of 6
mullion tonnes per annum and will
be the biggest o1l refinery in the coun-
try It 15 estimated that saving in
foreign exchdange resulting from re-
fimng of imported crude o1l will be
about Rs 40 crores per year

{n) The crude o1l requirements of the

refinery will be met by imports
The refinery will be designed to pro-
cess a wide varity of Middle I ast
crude oils falling n the gravmy
range of 320 60 APl

(1n) Crude o1l to be impunted will be re-

{iv)

)

M)

cewved in the Gulf of Kutch where a

single buoy mooring faciluy will be
provided lrom there crude o1l
will be brought 10 a shore termunal
and therefrom by a pipeline (ap-
proumately 1200 Kms m lungth)
to the refinciy site at Mathura

The rcfinery is expecled to produce
motor spirit, naphtha High speed,
Daesel O1l, Kerosene Oil, 1ight Diesal
O1l, Furnace o1l (including feedstock
for fertilizers), LPG and Bitumen

The refinery will have 1ts own captive
power generation unit which would
meet the refinery’s power and steam
requirements Movision will  ako
be made for adequate effluent treat-
ment and disposal facilities

The total investment on the refinery,
pipelines, off-shore termunal and on-
shore facilities would be approx-
umately Rs. 161 15 crores (exchuding

township)
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(vi1) A special feature of the refinery

project will be the provision of a one-
mullion tonne Hydro Cracker to con-
vert heavy oil into more valuable mid-
dle distillates for which there 1s

large and growing demand in the
north-west region

(vm) It 15 estimated that the refinery

complex along with off shore and
pipehine facilities would create em-
ployment potential for about 1300
people

(1x) The refinery s likely to be ready

for commissioning by 1977
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1 2 3
3. WE " 28,4
4. STHAT 64. 6(@)
5. AT 1.4
6. TEAT 18.5
7. WM. 3.0
8. AlETAE . 41.7
9. AT 37.3
10. #ErEq 39. 3
11. feazsed= . 60.0
12. 4T34E . 3 50. 4
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23. 4
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Investment of L.I.C. in Uttar Pradesh

*86. SHRIR.K. SINHA : Will the Minis-
ter of FINANCE be pleased to state :

(a) whether the Life Insurance Corpora-
tion is taking steps to invest more money in
Uttar Pradesh to remove disparity in deve-
lopment;

(b) if so. the broad outlines thereof and
the criteria likely to be followed by Life
Insurance Corporation while investing mo-
ney in Utgtar Pradesh; and

(c) whether there is any proposal re-
garding District Faizabad and if so, the
salient features thereof?

THE MINISTER OF FINANCE (SHRI
YESHWANT RAO CHAVAN) :(a) and
(b) Consistent with its policy of investing
for the good of the community as a whole
the LIC seeks, as far as the available in-
vestment opportunities permit, to achieve
a fair spread of its investments throughout
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the country and to remove regional dispari-
ties, Its fresh investments in Uttar Pradesh
have registered a substantial increase in
recent years.

(¢) LIC’s direct involvement at the dis-
trict level is generally in the form of loans
to Municipal Committees for Water Supply
and Sewerage Schemes, loans to Coopera-
tive Industrial Estates and loans to Co-
operalive Sugar Factories. These are nor-
mally required to be sponsored by the State
Government concerned. The LIC has not
so far reccived any specific proposal for the
U.P. Government in respect of Faizabad
District.
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Loan sanctioned by L.L.C. to the Hindastan
Times New Delhi for constroction of
a BalMding
*92. SHRI VAYALAR RAVI:
SHRI INDRAIJIT GUPTA :

Will the Mimister of FINANCE be pleased
to state :

(a) whether the Life Insurance Corpora-
tion of India has sanctioned a loan of Rs.
50 lakhs to ‘The Hindustan Times' to cons-
truct a building at Kasturba Gandhi Marg
m New Delhu,

(b) if so, the condition on which this loan
has been sanctioned;

(c) whether Government are aware that
‘The Hindustan Times has transferred or 15
about to transfer the ownership of this build-
ng to a private party, and

(dy 1f s0, the steps tahen to prevent it”?

1HE MINISTER OF FINANCE (SHRI
YFSHWANT RAQ CHAVAN .(a) Yes,
Sir

(b} The loan was sanctioned in 1967 to
the Hindustan Times 1td on a first legal
mortgage of their propertics situated at 1/2
B, Pusa Road and 18/20 Kasturba Gandhi
Road, New Declhi The loan carries in-
terest at the rate of 97, with a rebate of
1% for punclual payinents and is repayable
within a pertod of 12 years from 31st May
1969

(c) Government have no information in
the matter
(d) Does not a1

LNS. ‘NILGIRI

*93 SHRI PURUSHOTTAM KAKO-
DKAR:
SHR1 K LAKKAPPA :
Will the Munister of DEFENCE be pleased
to stale :

(a) whether India’s first Warship the INS
Nilgiri, built by the State-owned Mazgaon
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Dock Linuted will be the greatest fighting
force to the Indian Navy , and

{b) of s0, to what extent 1t will be heipful
to Navy?

THE  MINISTER OF DEFENCEF
(SHRI JAGJIVAN RAM) (a) and (b)
INS Nilgiri 1s & modern general purpose
frigate and will be an asset to our Navy

Different classes of warships have di-
flerent roles  As suLh, it will not be appro-
priate to make & compdarative assessment of
the nature suggested 1n the question

Smuggling on India-Bangla
Desh Border

*94 SHRI SHASHI BHUSHAN
Wil the Minister of FINANCF be pleased
to state

(a) whether attention of Government has
been drawn to the news item which appeared
in the ‘Navbharat Times dated the 23rd
June to the effect that smugglers have become
more active on the India-Bangladesh border
and

(b) if so, the reuction of Government
thereto”

THE DLPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATG]) (a) Yes Sn, Govt
have seen the report that appeared 1n
‘Navbharat Times' dated the 23rd June
1972 regarding smugghing on India-Bangla-
desh border

(b) The seizures of contraband goods
made by the various enforcement authorities
during the last six months indwate that
there 15 some amount of smuggling acioss
the Bangla Desh border However, stern
measures are being taken by the Customs,
Border Security Foree and the State Govern-
ments to check the smuggling
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Expansion of Nangal Fertilizer Factory
modernisation of Sindri Fertilizer Factory
and Establishment of new fertilizer
factories in Punjab and Haryana

*95 SHRI V MAYAVAN

SHRI GIRIDHAR GOMANGO
Will the Mimister of PETROLEUM AND
CHEMICALS be pleased to state

(a) whether there 15 any proposal under
the consideration of the Government for
the expansion of WNangal Fertilizer Fac-
tory, Modernisation of Sindn Fertilizer
Factory and establishment of new fertiizer
factories tn Punjab and Haryana,

(b) 1if so the broad outhnes of the pro-
posal, and

{v) the other steps proposed to be taken
by Government to augment the production
of fertilizers with 4 view to make the country
self suthcient?

THt MINISTER O! LAW AND
JUSTICE AND PETROLEUM AND
CHE MICALS (SHRIH R GOKHALL)
{a) Y, Sar

(b) A statement giving required n-
formation 15 lard on the table of the House

(c) Fforls are being made to increase
indigenous production of fertizers with a
view to whieving self sufhciency as early
as possible by (a) maximising capacity uti-
Iisation 1n the exsuting unis  (b) creation
of additional capauity by setting up new fer-
tilizer planis  and (c) by expansion of exist-
ing units where feasable

Sratement

(1) Nangal Expansion  The  propolsal
for uxpansion of the Nangal Fertilizer
Factory has been posed to the World Bank
or foreign cxchange financing and 1s pre-
sently underconsideration of the Bank
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The project envisages ammonia production
of 900 tonnes per day, of which 600 tonnes
per day will be used for production of urea
{p the extent of 1000 tonnes per day and the
remaining 300 tonnes of ammonia per day
will be used for maintaining the present
production of 80,000 tonnes per annum of
nitrogen in the existing plans as calcium
ammonium nitrate. The electrolyser and
ammonia plants in the existing unit will be
gradually replaced and consequently the
power requirements of the existing units
may be reduced from 164 MW per day to
36 MW per day. The estimated cost of the
project is Rs. 73.62 crores of which foreign
exchange portion is estimated at Rs, 39,15
crores. The project will be based on fuel
oil as the feed-stock.

(2) Sindri  Modernisarion : The scheme
envisages the production of 40,000 tonnes
of additional ammonium
3,79,000 tonnes of urea. In terms of nitro-
gen, the capacity would go up from about
85,000 tonnes to about 2,55,000 tonnes per
annum. The scheme involves a change over
from the present feed-stock of coke and coke-
oven g7s to LSHS/HSHS (i.e. heavy petro-
leum fractions) from the refineries at Bon-
gaigaon/Barauni. The project is estimated
to cost about Rs. 96.25 crores with a foreign
exchange component of Rs. 23.45 crores.

sulphate and

(3) Proposal for a fer:ilizer plant at Bha -
tinda in Punjab : The Punjab State Indus-
trial Development Corporation Ltd. have
submitted a proposal for the establishment
of a fertilizer plant at Bhatinda in Punjab
1000 tonnes
of urea per day based on 600 tonnes per day
of Ammonia plant. The capital cost of
the project is estimated at Rs. 42.59 crores
and Rs. 47.43 crores depending on the use
of Naphtha or LSHS/fuel oil as feedstock.
The foreign exchange cost is

envisaging a production of

estimated
to be of the order of Rs. 11.28 crores or
13.71 crores respectively depending on the
feedsiock used.
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(4) Proposal for a fertilizer project in Har-
yana : M/s. Bharat Steel Tubes Ltd. have
submitted a proposal for the establishment
of a fertilizer plant in Haryana envisaging
production of 100 tonnes of urea per day
based on a 600 tonnes per day ammonia
plant. The estimated capital cost of the
project is Rs. 41.52 crores with Rs. 12.76
crores in foreign exchange if naphtha is
used as feedstock and Rs. 48.93 crores, with
Rs. 15.01 crores in foreign exchange if
LSHS is used as feed-stock.

The Government of Haryana have indi- |
cated that they would be participating in
the project.

Participation of Air India Pilots in World-
wide strike against Skyjacking i
*96. SHRI SUKHDEO PRASAD
VERMA :
SHRI RAMAVATAR SHASTRI :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :
(a) whether the Air India pilots joined the
world-wide pilots strike against skyjacking;
and

(b) if so, the number of flights cancelled,
the total number of passengers affected ang
the total loss incurred as a result thereof?

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir. '
(b) Two International flights and

three domestic flights operated by Air:
India on behalf of Indian Airlines. The ne
loss was approximately Rs, 9.49 '
According to information available, a
1300 passengers were aflected.

Demand for setting np of a Petro-Che i
cal complex at Barauni

*97. SHRI D. K. PANDA : Will d
Minister of PETROLEUM
CHEMICAL be pleased to state :

(a) whether an All Parties Commi
formed at Begusarai (Bihar) has deman
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the setting up of a Petro-chemical Complex
at Barauni,

(b) 1if so, the broad outlines of the de-
mand, and

(c) the decision of Government
on?

there-

THE DFPUTY MINISTFR IN IHF
MINISIRY OF PLIROIIUM AND
( HFMICAIS (* HRI DAT BIR SINGE)
{a) Y&y Sir

(b) and () The representation s for the
sctting up of a Putr)chemal Complex at
Baraumr A Study Tcam hac been const
tuted to examine the possibiities of pro
ductton of Aromancs and (o suggest a
swiible location for thesce fwihtics A
final decision will be taken on the bas of
he findings of the Study leam
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Steps to stop foreign Airines from disconti-
nning their services through Calcutta

Alr port

*100. SHRT SOMNATH CHATTER-
JEE ; Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether the higher incidence of sales-
tax on aviation fuel in the State of West
Bengal is one of the major factors which
are dissuading the foreign airlines in main-
taining their services through Calcutta
Airport;

(b) if so, whether Central Government
have taken up the matter with the State
Government; and

(c) the steps Government propose to take

to stop the foreign airlines from disconti-
nuing their services through Calcutta Air-

port?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) There have been reprcsenta-
tions from the Airline Operators’ Committee
at Calcutta and the IATA (International
Air Transport Association) against the
high incidence of sales tax on aviation fuel.

(b) The matter has been brought to
the notice of the Government of West
Bengal.

(c) Government are keen that the impor-
tance of Calcutta Airport should be maintain-
ed and international airlines should not
discontinue services touching this airport.
A new internalional terminal building at a
cost of about rupees two crores has recently
been constructed at Calcutta, and Govern-
ment would welcome the resumption of
services by those entitled to operate.

National Council of Applied Economic
Research

801, SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of
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FINANCE be pleased to state :

(a) Whether Government's attention has
been drawn to the news item appearing in
the “Times of India™ dated the 18th June,
1972 that a great unrest is prevailing among
the workers of the National Council of
Applied Economic Research:

(b) whether conditions of service of the
economists working in the council, proce-
dure for their recruitment, promotion or
retrenchment have not yet been prescribed
and in the absence of set rules cases of
favoured promotions have taken place;
and

(c) if so, whether Government propose
{o appoint » high level committee to go into
the working of the NCAER and if not,
how the gricvances of the employees of the
Council are going to be met?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) :(a) Yes,
Sir. There was some unrest among the wor-
kers of the National Council of Applied
Economic Research but now normal work-
ing conditions prevail.

(b) The Council has well established
conventions to regulate the service condi-
tions of its staff. No specific case of fa-
voured promotion has been brought to
the notice of the Government.

(c) The Council is an autonomous inde-
pendent body registered under the Societies
Registration Act of 1886 and as such the
question of the Government appointing a
high-level committee {or the redressal of
the grievances of the employees of the Coun-
cil does not arise. It is, however, learnt that
the highest administrative authority of the
Council is himself looking into these mat-
ters.

Value of import licences given to various

firms duriag the last three years

802. SHRI K. SURYANARAYANA :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
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reply given to parts (b) and (d) of Unstarred
Question No. 5175 on 5th May, 1972
regarding the value of import licences given
to the various firms during the last three
years and state :

(a) whether the information referred
to therein has since been collected; and

(b} if so0, whether it would be laid on the
Table of the House?

THE MINISTER OF LAW AND
JUSTICC AND PETROLEUM AND
CHEMICAI S (SHRI H.R. GOKHALF) :
(a) and (b) Some data has been received,
but complete particulars in respect of cer-
tain firms are still awaited. As soon as
complete snformation becomes awvailable,
a statement will be laid on the Table of
the House.

Representation recelved from *Shoshit
Samaj Ekta Committee

803. SHRI M. KATHAMUTHU :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have recewved
any representation from the ‘Shoshit Sama
Ekta Committee’, New Delhi, dated 5th
June, 1972 complamming about the discn-
mination against Hanjans in the State
Bank of India, Ajmal Khan Branch, New
Delhi; and

(b) if so, the reaction of Guovernment
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCI (SHRIMATI1
SUSHILA ROHATGI) : (a) Yes, Sir.

(b) Investigation by the State Bank of
India into the aliczations contained in the
represcntation 1s not yet complete.

Extension of facilities of industrial
development bank and 1,F.C. to Tea
Industry

B04. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of FINANCE
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be pleased to state :

(a) whether Government have since de-
cided to extend the facilsties of the Indus-
trial Development Bank and the Industrial
Finance Corporation to the Tea Industry
as per recommendations of the Study
Group appointed by the Reserve Bank;

(b) if so, whether necessary legislation
to amend the relative enactments for the
purpose have since been prepared; and

() if so, when it 1s hikely to be introduced
tn Parliament?

THE MINISTER OF FINANCE (SHRI
YESHWANIRAO CHAVAN):(a) to
(c) A major part of the activity of the tea
industry is considered to be of an agricultural
nature and the Industrial Development
Bank of India and the Industrial Finance
Corporation cannot provide financial assis-
tance as such for those activities under the
existing provisions of therr relevant statutes,
However, the plantations arc elgible for
financial assistance from the Industrial Deve-
lopment Bank of India for the processing of
raw tea and for modernising, expansion,
purchasing machinery and equipment.

The recommendations relating to  fur-
ther extension of the facilities of the Indus-
tnal Development Bank of India and the
Industrial Finance Corporation to the in-
dustry made by the Working Group on
finance to the tea industry are at present
under the comsideration of the Reserve
Bank of India

Investigation Into Supply of Sub-stan-
dard Rum

805. SHR1 CHANDRA SHEKHAR
SINGIH: Will the Mmster of DEFENCE
be pleased to refer to the reply given to part
(c) of Unstarred Question No.5867 on the
12th May, 1972 and state:

(a) whether the investigation by the C.5.D.
(D) of the sub-standard rum comprising of
36,400 dozen bottles supplied by Khodey's
Distillery has since been completed; and
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() if so, the outcome thereof ?

THE MINISTER OF DEFENCT (SHRI
JAGIJIVAN RAM : (a) Yes, Sir.

(b) The investigation confirmed that the
quality of the rum was sub-standard and
the firm has agreed to replace the entire
stocks at ther cost.

Promotion In CS.D. (I)

806. SHRI CHANDRA SHFKHAR
SINGI: Will the Minuster of DLFFNCE
be pleascd to refer to the reply given to part
(c) of Unstarred Question No 5866 on the
12th May, 1972 and state:

(a) the number of posts filled up so far
from the panels inentioned m (1), (n) and
{ui) of the said reply and the numbe ol
persons still awaiting promotions mn cach
category of these pancls;

{b) the reasons for not filing up the
vacant posts and the time by which the
employees in existing panel are likely to
be prumoted, and

{c) whether these types of panels have
been rtendered obsolete n the past and
fresh pancls arc drawn every tume when
fresh promotions arc about to be made and
if so, the reasons therefor?

THE MINISTER OF DLFENCL. (SHR1
JAGJIVAN RAM): (a) Number of posts
filled from pancls for 1970-71 category-
wise 15 as under ; -

() DGM (Stores}-Onc  The  panel,
which 15 vahd for  a yew only, has
lapsed by efflux  of ume.

{u) Manager Sclection  Grade/ AGM;s-
Fifteen. All the names on the panel
were absorbed. The punel 1s exhaus-
ted. A fresh panel for  1971-72
has not been drawn up there as
is no expectation of vacancies in
these posts,
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(lif) The total number of names on the
panel, the vacancies which occurred

and were filled up during 1970-7]
are indicated hereunder :—
No. of No. of
names On VACANCIES
panel filked
Storckecper Class T . 3 1
Stoicheeper Class IT 4 4
Storckeeper Class 11 11 11
Storekeeper Class IV 13 13
SC Clerks/Asstt
Accountant . 5 12
UD Clerks . : 58 SR

All the vacancies which arose n 1970-71
were fillkld m accordance with the panel,
which has now lapsed. A fresh panel has
been drawn up in May-June 1972, Vacan-
cies arising now will be filled from thiy panel

(a) Vacancies which occurred were
filled up. Future vacancies will be met
from the current panel.

(¢) The life of a panel 1s onc ycar which
15 extendable by six months. Qld pancls
are rendered obsaolete after the above period
and new panels are drawn up. Ficsh
pancls are pot drawn each time a promotion
15 to be made. When a vacancy occurs
during the currency of o panel, the topmost
person on the panel 15 promoted

Financial Assistance to Missing Defence
Personpel

807. SHR1 BISHWANATH JHUN-
JHUNWALA:  Will the Minister of
DLEFE NCE be pleased to state;

(a) whether Government have made
provisions for giving financial aswstance
to the familes of those defence personnel
who died or were wounded during the Indo-
Pak war of 1971, but no such facilities arc
being given to those who have been listed
as mmissing; and
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(b) il %0, the reasons for the same and
whether Government would reconsider
the whole matter ’

THE MINISTER OF DEFI NCE (SHRI
JAGJIVAN RAM) (a) Attention 1s invited
to the replics given to Starred Question
No RO answered on the 17th March 1972
and Unstarred Question No 7556, answered
on the 26th May, 1972

(b} Does not arse

Garbage from Air Force Mess 1o Jala-
halh sold to Villagers

RO SHRI BISHWANATH JHUN-
THUNWALA Wil the Minister of
DLFINCL be pleased 10 state

(a) whether Government's  attention
has been drawn to the news 1.em appearing
m the ‘Hindustan Tim2' on the 12th
July, 1972 that garbage from the Air Forwe
mess in lalahillt which 15 intended for pig
fied » bunz sold to willagers,

(b) whether Government have nstituted
any inquiry into the matter, and

(ti 1if so the outcome of the inquuy
and the action taken thercon?

THE MINISTER OF DI FLNCL (SHRI
JAGJIVAN RAM) (a)to (). The matter
was brou; t to notice of Gosernment in June
1972 Wherever the Mumicpal Committee
or the Cantonment Board donot collect,
the garbage from an Air Force Station
1t 15 the paractice to hand over the Llearance
of garbage to a civilian contractor The
wontract enterecd mto by the Air Force
Station, Jalahalli stipulates that the garbage
collected will be used only for feeding pigs
and will not be sold for human consumption
Inquires show that there 15 no substance
mn the allegation that the garbagefrom the
Arr Force Station, Jalahaflhi 15 being sold
to the willagers for human consumption
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Setting wp of a Petrochemical Complex
in Rajasthan

809 SHRI BISHWANATIH JHUNJHUN-
WALA Will the Minsster of PETROLEUM
AND CHEMICAIS be pleased to state

(a) whether the Chr! Minster of Rajas-
than during his visit to Delhi m July, 1972
held discussions with the Central Govern-
ment for sctting up of a Petrochemical
complex 1n Rajasthan, and

(b) 1f so, the salicnt features of the offers
made and the reaction of Central Govern-
ment i this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY O} PLTROLEUM AND
CHLMICAI S (SHRI DAL BIR SINGH)

(a) No, Sir
(b) Does not arise

Foreigen know-how at Matiwra Refinery

810 SHRI BISHWANATH JHUNJHUN-
WALA Wil the Muster of PETROLLUM
AND CHt MICALS be pleased to state

(a) whethur the Mathura  Refinery
will be deaigned and constructed wholly
by Indian knuow how,

(b} if not, the spheres where foregn
know how will be required, and

(c) how much of the machinery to be
required for this Refinery will be avadable
indegenourly and the extent of foregn
dependunue v this matier?

THF MINIST) R OF LAW & JUSTICE &
PETROLLUM & ( HFMICAI S (SHRIHR.
GOKIIALF) (a) Avauable Indian know-
how bith 1n design and construction will
be utilised to the maumum possible extent
and it 15 proposed that the prime consultant
should be an Indian engineering organisation.

Know-how for certan umts envisaged
for the rehnery will have to be obtamned
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under licence by payment of royalties or
know-how fees.

(b) Some of the major units for which
foreign know-how may be reguired are as
follows :—

LPG and Naphtha Sweclening unit,
Catalytic reforming  unit,
Hydro-desulphurisation unit’s
Hydrocracker and Hydrogen units,
Visbreaker Unit, and

Sulphur recovery unit,

(c) since neither the process engincering
for the detailed engineering work has yet
been done, it is not possible at this stage
to give any reliable indication of how much
of the machinery will be available indigeno-
wsly. As a very rough estimate, equipment,
machinery and raw-materials for fabrication
such as steel plates etc. to the extent of
307 of the total cost of the Refinery, might
have to be imported.

Loans Sapctioned by banks
to mining Enlerprises

811. SHR1 PRATAP SINGH NLGI:
Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 4268 on 28th April, 72 and
state;

(a) the names of the Banks, the amount
of loans sanctioned and the dates of sanction;
and

(b) whether any part of the loan is not
disbursed and if so, the reason therefor?

THE DEPUTY MINISTERIN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI : (a) and (b):
The required information is givenin the
attachod statement,
{ Sep Cols,, 5760)
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Direct Loans Sanctioned to
mines by LD.B.I.

812. SHRI PRATAP SINGH NEGI:
Will the Minister of FINANCE be pleased
to state:

(a) the number of direct loans sanctioned
by the ladustrial Development Bank of
India to mines in India during the last three
ycars;

(b) the names of the mining companies,
the amount of loans sanctioned and date
of sanction:

(c) whether any coal mines has recently
applied to the Industrial Development
Bank of India for any loan; and

(d) if so, the name of the coal mine, the
amount applied for, the amount sanctioned
and disbursed?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) and
(b): During its last three accounting yedrs
ending 30th Jupe, 1972, the Industrial
Development Rank of India has sanctioned
only one direct loan of Rs. 200 lakhs in
April, 1972 to M/S. Bolani Ores Limited
located 1n Keonjhar, Orissa State.

(c) and (d): M/S. Sethia Mining
and Manufacturing Corporation Limited
which operates two coal mines has requestad
the Industrial Development Bank of India
for financial assistance of Rs. 90 lakhs
in the form of privately placed debentures.
The application is under consideration of
the Development Bank.
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Officers’” Associations m the State Bank and
Nationalised Banks

815 SHRI ROBIN KAKOTI Wil
the Minister of FINANCE be pleased to
state

(a) whether Officers”  Associations are
permussible in the State Bank and Nationa-
hised Banks

(b} of so the names of the Officers’
Associations,

(c) whether the management and the

g S w PN Government have recognised them, and
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(d) If not the reasons therefor?

THE MINISTER OF FINANCE (SHRI
YFSHWANTRAO CHAVAN) (a) to
(d) The information 15 being collected
and will be laxd on the Table of the
House

Recruitment in Natonalised Banks of Gujarat

816 SHRI SOMCHAND SOLANKI
Will the Minister of FINANCL be pleased
to state

(a) the number of times the nationalised
banks have made recruntments of new
candidates for their Branches in Gujarat
during 1971 and the number of candidates
who have been selected during 1971

(b) the number of Scheduled Caste and
Scheduled Tribe candidates selected during
1971, and

(c) whether the rcserved quota for
Scheduled Castes and Scheduled Tribes has
been observed, and

(d) 1f not the reasons therefor”

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) (a) to
(d) The information 1s bewng collected
and will be laid on the Table of the
House shortly
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Enquiry into the Accident involving a
Pushpak Alrcraft in New Delhi on 15-7-1972

818. SHRI M. S. SIVASAMY: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether any enquiry has been hald in
the accident involving a Pushpak aircraft
which occurred on the 15th July, 1972
in New Delhi, and

(b) if so, the outcome thereof and action
taken by Government thereon?

THE MINISTER OF TQURISM AND
CIVIL AVIATION (DR.KARAN SINGH):
(a) An mquiry is being held by the Civil
Aviation Department,

(b) The report is awaited.

Help to Usemployed Graduate-Engineers
and Ex-Servicemen by Organisations under
the Ministry

819. SHRI M.S. SIVASAMY : Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the names of the different organisa-
tions under his Ministry which help
the unemployed Graduate-Engineers and
ExServicemen in providing them oppor-
tunities for seclf-employment as dealers
or otherwise; and

AUGUST 4, 1972
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(b) the nature of opportunities of
employment provided, State-wise and
year-wise, for the last three years?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM' AND
CHEMICALS (SHRI H, R. GOKHALE) :
(a) and (b). The information is being
collected and will be laid on the Table
of the House.

0il discovered at Linch

820. SHRI M. 5. SIVASAMY: Will
the Minister of PETROLEUM AND
CHEMICALS be pleascd to state:

(=) the nature and quantity of oil
discovered at Linch near Ahmedabad
during the month of July, 1972; and

(b) the progress made in this regard?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H R. GOKHALE) :
(a) Only one well has been drilled in
the Linch area so far. On testing, it gave
a good flow of oil. Laboratory investi-
gations are being done to determine the
properties of the oil, It may, however,
be mentioned that from the results of one
well only, it is not possible 10 make an
estimate of ecither the oil reserves in the
area or the quality of the oil. A few addi-
tional wells will have to be drilled end
tested for this purpose.

(b) The first well has been tested and
locations for drifling of two step-out wells
have been released.

Faclors responsible foi High Price of
Fertilisers

821, SHRI B. K, DAS CHOWDHURY:
SHRI R. K. SINHA:

Will the Minister of PETROLEUM AND
CHEMICALS be pleased fo state:

(a) whether any study was conducted
recently by the Fertilizer Association of
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India and it was found that the unutilized
installed capacity in the fertibzer industry
due 10 the non-availability of raw materals
and spares and power cuts are the major
factors responsible for the high price of
fertilizers n the country; and

(b) if so, the main findings thercof and the
steps taken by Government in this regard?

THE MINISTFR OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE)-

{2) No, Sir,

(b) Does not arise.

Expenditure on Scarcity Relief Work in States
822. SHR1 G.Y. KRISHNAN:
SHRI PAMPAN GOWDA:
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Wil the Minister of FINANCE be pleased
to stale the amount of money that has
been mcurred by Government for scarcity
rehef works in the country, State-wise

durmg the last two years?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) - A Statement in-
dicating the assistance provided to various
Statc Governments towards expenditure on
drought reliefl measures in 1970-71 and
1971-72 is laid on the Table of the
House.

Starement

Assistance given to State Governments towards expendilure on drought rebef
measures in 1970-71 and 1971-72—

1970-11 1971-1972
! A 2] o A -
STATE On relief Short-term  Onrelief  Short-term loans
account loans for account for agricultural
agricultural nputs.
tnputs.
1. Andhra Pradesh —_— —_— 15 03 -—
2. Assam —_ -— 0 75+* 0.01
3. Bihar - — 20 00** —_
4, Gujarat 504 — 0 60t 0 15t
5. Jammu & Kashmmr — - 237 250
6. Madhya Pradesh 0.67* — —_ -—
7. Maharashtra 2.5 500 22 50 7.00
8. Mysore 200 —_ 300 1.08
9. Rajasthan 25.01 1.46 —_ —_
10, West Bengal 0.5 — - T
" Total 35.72 10.74

%As arrcars for 1969-70.

6 46 64 25

- e -

*slacludes assistance for relief measures on account of floods.
JAs arrears towards relief expenditure in 1970-7t on account of flood, drought

and earthquak.e
$As arreans for 1970-71.
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Study Team for visiting drought affected
aress in Bibar

823. SHR1 SUKHDEO PRASAD
VERMA: Will the Minister of FINANCE

be pleased 10 state :

(a) whether Government of Bihar has
asked the Central Government to send a
team of officials to assess the drought
conditions in Bihar; and

(b) if so, the stcps taken by the Centre
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCL (SHRIMATI
SUSHILA ROHATGI) : (a) Yes, Sir.

(b) A Central team will be constituted
Bihar to make

and asked to visit
on-the-spot assessment of the
situation and to fix ceilings of expen-

diture for purposes of Central assis-
tance.

Para Jumping Training to N.C.C. Cadets

825, SHRI RAJDEO SINGH: Wil
the Minister of DEFENCE be pleased
1o state:

(a) whether Para jumping has been added
to the training course of N.C.C. cadets;

and

(b) if so, the reactions of the young
cadets to this new item in their training?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a), Para
training/Para  jumping was, for the
first time, introduced this year as an
experimental measure as part of attach-
ment of NCC cadets with Regular Army.
38 cadets were selected from all over India
for this training. Out of these 29 have
qualified successfully.
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(b) The cadets showed great interest and
enthusiasm in this new item of training.

Assistance to West Beogal for drought
affected areas

826. SHRI SAMAR GUHA :
SHRI JYOTIRMOY BOSU :

Will the Minister of FINANCE be
pleased to state :

(a) whether the Government of West
Bengal asked for about Rs, 30 crores from
the Central Government for meeting the
drought situation in West Bengal ;

(b) whether the Study Team of the
Central Government approved only Ra. 7
crores for the purpose ;

(c) if so, the items for which the West
Bengal Government wanted the said amount
and the rcasons for approving only less than
one fourth of the amount asked for by the
West Bengal Government; and

(d) the expenditure already incurred and
proposed to be incurred by the West Bengal
Government for dealing with the problems
of the drought situation in the State and
its residuary problems 7

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRIMATI SUSHILA ROHATGI) :
(@) to (c). The State Government had
estimated their requirements of funds at
Rs. 30.6 crores, with Rs. 13,31 crores under
relief items and Rs. 17.31 crores under
loan items. After detailed discussions
with the State Government and in the light
of impressions gathered during its spot
visits the Central Team recommended a
total ceiling of Rs. 6.35 crores, with
Rs. 4.70 crores for the relief items and Rs.
2.15 crores for loan items, for purposes
of Central assistance. In recommending
these ceilings of ¢xpenditure the Centra)
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Team also took into account the considera-
able scope for the utilisation of the existing
provisions having an employment content in
the State Annual Plan for 1972-73 as also
the scope for coordination between Plan
works and relicf measures in general.

(d) The State Government are yet to
report the progress of expenditure incurred
by them under the ceilings adopted for the
current financial year 1972-73.

Visit of Central Team to Drought affected
areas

827. SHRI P. GANGADEB: Will the
Munister of FINANCE be pleased to state:

(a) whether a Central team visited certain
State for on the spot study of the drought
affected arcas in respective States;

(b) if so, the States vivted by Central
team; and

(c) whether any report has been submitted
by them to Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : (a) 10 (c). Central
teams have visited so far during the current
financial year, the States of Maharashtra,
Orissa, Rajasthan, Tripura and West Bengal
for on the-spot assessmet of he drought situa.
tion and the requirement of funds for reliel
measures, for purposes of Central assistance,
While the Central team to Tripura which
has just completed 1ts assessment 15 pro-
cessing its report, other teams have submi-
tted their rcports,

Selzure of Japanese cloth being smuggied
into India
828. SHRI HUKAM CHAND KACH-
WAI: Wil the Minister of FINANCE
bo plcased o stale:
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(a) whether Japanese cotion goods worth
about Rs. 8 lakh were seized at Kolsa port
(Bombay) in the last week of June, 1972

(b) whether some Indians were invol-
ved m the above transaction; and

(€) if so, the steps Government have
taken to stop such illegal trading?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) (a). On
23-6-1972 Customs authontwes  seized
Japanese texules  fabrics, synthetics
or blended, valued at about Rs 10 lakhs
(at Indian market rate) alongwith nine
pieces of Radiogram-cum-tape recorders
valued at about Rs 16,000/at Kolsa Bun-
der, Bombay.

(b) Yes, Sir.

(c) The following steps have been taken
by the Government to stop such allegal
trading .—

Systematic collection and follow-up of
formation, kecping a watchful eye on the
suspected smugglers, rummaging of sus-
pected vessels or mircrafl, and checking of
vulnerable seciors along the coast and the
land frontiers. Additional launches and vehi-
cles are being provided from time to time
for effective interception, prevention clc.
Some sentor officers of the rank of Collec-
tors of Customs, Addiional Collectors
of Customs and Assstant Collectors of
Customs have been posted m vulnerable
areas to look afler anti-smuggling work
exclusively Customs Act. 1962 has been
amended making additional provisions lo
take special measures for the purpose of
cheching 1illegal import and cxport of cer-
tain commodities and faciltating their dete-
cuion On the import sude cxeept when
the goods are for personal use, these regu-
latory provimions mclude the requirement
of intimation of the place of storage,
maintcnance of  accounts, transport and
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sale under the cover of voochers and rea-
sonable precautions before acquisition in
respect of notified goods. The position is
kept under constan review.

Impact on India’s Trude Due to Pound
Floatation

829. SHR1 RAMAVATAR SHASTRI:
Will the Minister of FINANCFE be pleased
to state :

(a) the impact of the floatation of the
Pound Sterling on India’s export trade with
hard currency countiies, and

(b) whether Government have taken any
steps to protect the interests of our export
trade in the context of the current crisis m
the Western money market ?

THE MINISTER OF FINANCE
(SHRI YESHWANT RAO CHAVAN):
(a) The impact of the floatation of Pound
Sterling on India's export trade with hard
curiency countries is so far not of any
significance.

(b) To protect the interests of our foreign
trade Government has sought to ensure
that there is as little variation as possible
in the value of the rupee by utilising the
margins accepted by the LM.F. in fixing
the rates for the sale and purchase of
Sterling.

Arrangements have also been made by
RBI to protect the interests of exporters by
providing forward cover for six months
for purchase of Sterling.

Central Government Undertakings in
Rajasthan

830. SHRI M. C. DAGA: Will the Minis-
ter of FINANCE be pleased to state :

(a) the total number of Central Govern-
ment Industrial Undertakings in Rajas-
than; the total capital invested in each of
them till date and also the amount of profit
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earned or loss suffered by each of them
during thc year 1971-72;

(b) the steps being taken by Government
to run those factories in profit which are
incurring loss at present and the time by
which it would be done; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THF
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : (a) There are six
Cential Government industnial undertagings
in Rajasthan The final audited accounts
for all these companies for the year 1971-72
are not yet available.  The investment
(equity and loans) in these companies as at
the end of 1970-71 and provisional figures
of profit/loss made by them dunng 1971-
72 are as follows :—

Name of the  Investment Piofit (+)
undertaking  as at the Losy (—)
end of n 197172
1970-71 (Provi-
sional)
(Rs in crores)
1. Hindustan
Copper Ltd. 39.56 Under
Construc-
tion
2. Hindustan
Salts Ltd.* 179 ( +) 0.0004
3. Hindustan
Zinc Ltd.y 16,60 (~=)0.20
4, Instrumenta-
tion Ltd. 7.87 (+) L4
5. Machine Tool
Corpn. of
India Ltd. 4.98 (~) 0.25
6. Sabmhar Salts
Ltd.* 1.15 (+)0.28

—— - R
- e —- — —

“Company year is from October to Sep-
tember.
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(b) and {c). As will be seen, only the Hin-
dustan Ziw Lid and Machine Tool Corpo-
rauon of India Ltid have incurred losses
dunng 1971-72, while the Hindustian Copper
Ltd 1 still under construction Low prices
of zinc and lead have to a certain cxtent
influcnced the financial results of the Hindus-
tan Zinc Ltd The price of zinc has re-
cently been revised Steps have also been
taken for improving operational effi-iency
As a result, this company ts likely to make a
profit during 1972-73 The Machine Tool
Corporation of India Ltd commenced
commercial production only during 1970-71
and has also been experiencing some lack
of demand Its financial  results will
improve m the coming few ycars with
increase tn its sales and production The
Management 1s taking steps to improve the
off take position and capacity utilsation

Paoel to Define Objectives of Public
Sector

831 SHRI CT DHANDAPANI
SHRI SHRIKISHAN MODI

Will the Minsster of I INANCE be pleased
1o state

(a) whether Government have set up a
panel to dehine objectives of public sec-
tor,

(by of so, whether the report submatted
by the panel has been examined by Govern-
ment, and

(c) if not, when the report 1s likely to be
submitted?

THE DFPUTY MINISTLR IN THE
MINISTRY Ot FINANCE (SHRIMATL
SUSHILA ROHATGE (a) to (c) The
Admmstrative Reforms Commission had in
their Report on Public Sector Undertakings
recommended that Government should com-
prehensvely and clearly state the objectives
and obhgations of public undertakings n
respect creation of ofreserve's esif-financ-
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g, return on investment, wage and pricing
policies etc Government acwpted this
recommendation The question of mmple-
menting 1t was consuidered at a scrminar m
1970 1» which the publc sector chiefs, ad-
munistrative Ministries and vanous profes-
sional experts ete participated The con-
census at the Seminar was that the mdividual
enterprises Lhemselves were primarnly res-
ponsible for luying down their objectives
Government 1ssued instructions that the
objectives may be formulated accordingly
with the approval of Government

More recently an Fxperts Commuttee
constituted by Government to examine the
organisation of Public Relations Depart-
ments of public enterprises had mrer alia
recommended that Government should lay
down munagement and public relahons
objectives m clear and specthic terms for
the public sector as a whole The Secre-
tanes Committee on Public Sector Under-
takings have examined this recommenda-
tion and foimed a sub-group to go into this
matter thoroughly and draft a statemeat of
the objectives and obligations of the public
sector  Government have not appointed any
Panel for the purpose The various comp-
lex 1ssues involved are being considered
by the sub-group and a final decision will
be taken on receipt of the recommendation
of this sub-group

Production of  Portable Walkie
Talkle Transmitter by Bbarat
Electronics Ltd.

832 SHRI RAJDFO SINGH - Will the
Minister of DEFENCE be pleased to state

(a) whether Bharat Electronics Ltd | have
developed a range of equpment for the
Police including portable Walkie Talkwe
Transmitter, and

(b) 1f so, whether Government propose to
produce 1t on commrecial basis?
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THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MI-
NISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA) :(8) Yes, Sir.

(b) These are professional equipments
and at present the production of these equip-
ments by Bharat Electronics Limited is
intended mainly to cater to the requircments
of the Police forces. However, Bharat
Electronics Ltd. will try to meet the require-
ments of other authorised customers also.

Location of a Petrochemical Complex in
Kerala

833. SHRIN. SREEKANTAN NAIR :
DR. HENRY AUSTIN :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

{a) whether Government of Kerala have
been repeatedly representing for the loca-
tion of the Petro-chemical Complex in the
State and if so, the outcome thercof; and

(b) whether sufficient quantity of Naph-
tha is available there for the establishment
of the Project at Cochin and if so, the rea-
sons for not taking a decisionin the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH) ;
{a) and (b). In November 1970, the Go-
vernment of Kerala proposed the sciung
up of a petro-chemical complex at Cochin
based on Naphtha produced by Cochin
Refinery. The State Government was in-
formed that in the context of shortage in
the indigenous availability of naphtha
expected from 1973 onwards, it was not pos-
sible to set up a petrochemical complex at
Cochin.

U.S. Alrcraft Flying over Indian Territory

834, SHRI SAROJ MUKHERJEE:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether a U.S. aircraft carrying naval
personnel was ordered to land at Bombay
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airport on June 21, 1972 for overflying
without permission;

{(b) if so, the brief facts of the incident;
and

{c) the steps taken by Government to
prevent recurrence of such incidents?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
() to (c). Yes, Sir. Capitol International
Airways Inc. Nashville, Tenn, USA, re-
quested for permission for their DC-8
aircraft to ovsrﬂy India between 20th and
23rd June en route to Bangkok. As the
aircarft was 1o carry military (naval) person-
nel both ways, the operator was informed
on the 17th June 1972 that their request could
not be acceded to.

On 21st June, an aircraft of the said com-
pany, on flight from Tehran to Bangkok
contacted Bombay Flight Information Cen-
tre. and as there was no authority for this
aircraft to overfly India it was made to land
at Bombay. The aircraft was carrying 107
US naval personnel who were 1n uniform and
the flight was chartered by the US Air
Force. No arms and ammunition were
being carried.

On the evening of 22nd June the an-
craft was permitted to leave without flying
over Indian territory at any point after take
off. It flew over the high seas without at
any point flying over Indian ternitory. The
matter was brought to the notice of the US
authorities through diplomatic channels
and our policy regarding overflights by
foreign aircraft was made clear to them,
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Shifting of head officos of birlas concerns
out of West Bengal

837. SHRI K. MALLANNA : Will the
Minister of COMPANY AFFAIRS be
pleased to state :

(a) whether Government are aware that
Birlas have shifted their Registered Head
Offices or Oricntal Paper Mill and Hindalco
outsidc West Bengal;

(b) if so. the reasons therefor;

(c) whether prior permission for shifting
thewr Head Offices was obtamned by them;
and

(d) if not, Government's reaction there-
of?

THE MINISTER OF COMPANY AF-
FAIRS (SHRI RAGHUNATHA RFED-
DY) : (a) to (c). The Registered Officc of
M/s. Orient Paper Mills Ltd. was transferred
from Bengal to Orissa with the approval
of the High Court in 1947. The company
has reported that it had an office in Cal-
cutta, the staff of which had to be trans-
ferred to the company's  establishment
outside Calcutta in 1970 due to agation
and coercive activities induldged in by the
employces of several companies having
their offices in the same premises where the
company's Calcutta Office was situated.
At present only a few senior executive along-
with their personal stall are stationed in
Calcutta to attend to the management and
other requirements of the company.

As regards M/s. Hindustan Alluminium
Corporation Ltd., its Registered office
was shifted to Century Bhavan, Dr, Annie
Besant Road, Bombay-25 from Indusiry
House, Church Gate Reclamation, Bom-
ba .1 with effect from the Ist September,
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1970. The company had a Head Office/
Sales & Publicity Office at Industry House,
Calcutta which was shifted sometime back
to its Works at Renukool (UP) due to labout
and other troubles in Calcutta. Shifting
of Head Office or any other office of a Com-
pany does not requwe the approval of
Government under the Companies Agt,
(d) Does not arise.

Applicability of Provisions of geneva
convention to B.S.F. personnel

838. SHRI B. V. NAIK : Will the Minis-
ter of DEFENCE be pleased to state :

(a) whether the officers and men working
in the Border Securnty Force are covered by
the provisions of Geneva Conventions
in relation to Prisoners-of-War;

(b) whether the services of Border Se-
cunty Foroe Officers and men are regulated
on terms identical to that of Indian Army,
in view of the fact that they undertook iden-
tical nature of tasks in the recent Indo-
Pakistan War; and

(¢c) whether any protests have been re-
ceived from the ranks in the Army regarding
the Border Sccurity Force and their func-
tions and 1f so, the main ponts thercof
and Government's reaction thereto?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) Yes, Sir.

(b) The B.S.F. is a para-military force
and ipso facto the terms of service of per-
sonnel belonging to this Force are different
from the terms of service of regular Army
personnel. The tasks which were under-
taken by the BS.F. and by the Indian
Army in the recent war were not identical
in mature,

{c) No, Sir.
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wuggling of Rashish by som of Indian
deputy high commissioner In sydney

39 SHRI HARI SINGH :
SHRI ATAL BIHARI VAJPAYEE *

Will the Minuster of FINANCE be pleased
to state

" (a) whether a son of Indi's Deputy
High Commissioner mn Australia was de-
taned by the Sydney Police on the charges
of smuggling hashish,

(b) 1t so, a briel account of the incident
and action taken in the matter,

(c) whother this man was going to Aus-
ttaba on diplomatic passport, and

(d) 1f so, what step Government propose
to take to .lop such incident?

THL DIPUTY MINISTLR IN THE
MINISTRY OF FINANCF (SHRIMATI
SUSHILA ROHATG!) (a) to (d) Shn
Jawahar Barua son ol India’s Deputy
High Commussioner in Sydnev went to
Austraha to spend his holidays with his
parents  He was holding diplomatic pass-
port On bus arrival at Sydney Asrport on
the 23rd May 1972 the Austrahan Customs
authorities found that Shn Barua's suit-
case contamned 2 kgs of hashish The
suit-case along with the contraband nar-
cotics was stized by the Austrahian Customs
authoritics and it was decided 1o send back
Shry Barua to India

2 On lus arnival at Bombay on the 25th
May, 1972 Shn Barua was arrested by the
Customs authorities and released on bl
of Ry 2,000/ On prosecution, the Chiel
Presidency Maguatrate, Bombay bound hun
for a period of one yeat in the sum ol Rs
1,000/- without any disadvantages in future
Besudes, personal penalty amounting to Rs.
200/~ was also imposed on Shr: Barua dunng
the course of departmental adjudication of
the case for exporting hashish illegally,
This amount has since beea paid by Shn
Baroa,
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3. Persons holding diplomatic passports
enpoy diplomatic privileges only m the coun-
tries to which they are accrediied and, there-
fore, Indians accredited abroad as diplomats

ate hable to check by Indian Customs like
other citizens The present instance s a

stray case of this type Usua! anti-smuggl-
ing measures are alieady in force to check
smugghog out of narcotics
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Complaints Regarding Non-Implementation

of Memorandum of Settlement between

Management apd YWorkers of Contonmseat
Board

841 SHRI SAT PAL KAPUR Wil the
Minsster of DEFENCE be pleased to state :

(a) whether many complamts regarding
non-smplementation of Memorandum of
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Settlement dated the 20th November, 1966
between the management and the workers
of the Cantonment Board have been re-
ceived; and

(b) if so, the action taken or proposed
to be taken for settlement?

THE MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM) : (a) and (b). Re-
presentations have been made by the All
India Cantonment Board Employees Fe-
deration in regard to mop-implementation
of a settlement dated 20th November, 1966
in respect of Cantonment Board, Ambala
about payment of certain alleged arrears
of emoluments with retrospective cffect
to certain Cantonment Board employees.
The Federation had agreed to drop the claim,
but have since filed an application before the
Industrial Tribunal, Haryana. The out-
come thereof is awaited.

Killing of Indian P. O. Ws. In Pakistan

842. SHRI PILOO MODY : Will the
Minister of DEFENCE be pleased to state :

(a) whether attention of Gosernment
bas been invited to a report in the Organizer
Weekly of the 10th June, 1972 stating that
over one thousand Indian Prisoners of War
in Pakistan custody have been Killed;
and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF DEFENCL (SHRI
JAGJIVAN RAM) : (a) Yes; Sir.

(b) The author seems to have come to
the conclusion on the basis of figures in
regard to the armed forces personnel de-
clared missing and the number killed, which
have been given from time to time. The
total figures are bound to vary because of
the manner in which the Defence Services
categorise persons as missing. Many per-
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sonnel are declared missing in the first
instance because no positive proof of death
in action is forthcoming. There have also
been cases where persons believed missing
during a conflict have rejoined unmits or
later on were picked up as wounded. Some
persons originally reported missing may
subsequently be traced to be in enemy cus-
tody as POWs. Similarly, the number of
persons killed goes up because (i) some
wounded personnel die, (i1) persons formerly
declared missing are later found to have
been killed and (i) there have becn casual-
ties afier the declaration of the ceasc-fire.

Having regard to the above, the Govern-
ment are unable to subscribe to the thess
contamned in the article.

Arrest of Forelgners on Charges of
Smuggling

843. SHRI SHASH]I BHUSHAN: Will the
Minister of FINANCEL be pleased to state :

(a) the total number of foreigners ar-
rested in the country during the last three
years on charges of smuggling. year-wise;

(b} the valuc of goods scized from their
possession; and

(c) the action taken against these forcig-
ners?

THE DEPLIIY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : (1) to (c). Infor-
mation in this regard is being collected and
will be laid on the Table of the Sabha.

Raids by Income-Tax Authorities In
Delhi

844, SHRI SARJOO PANDEY :
SHR1 B.K. DASCHOWDHURY :
Will the Minister of FINANCE be plea-
sed to state :
(a) whether the Income-tax Department
had recently swooped on the offices and
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houses of 15 architects and building engi-
neers to check irregularities in the accounts
relating to the construction costs of posh
buildings in Delhi;

(b) whether any incriminating evidence
has been unearthed in these raids;

(c) if so, thc main features thercof;
and

(d) the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : (a) Yes, Sir. Sear-
ches ware carried out on 11-7-1972 at the
business and residential premises of 10
architects and survey operations u/s 133A
were carried out at the office premises of
5 architects.

(b) Yes, Sir.

(c) Preliminary enguiries have revealed
that some certificales have been issued
by the architects giving valuation of pro-
perties which is less than the actual cost of
construction. In some other cases there
is considerable difference between the cost
of construction as shown in the books and
that which was actually incurred.

(d) The seized documents are being exa-
mined.  Further action as may be called
for will bs taken after the completion
of the investigations.

Malaviya Committee on the Working of Oll
apd Natural Gas Commission

. 845. SHRI SARJOO PANDEY : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

{a) whether the Malaviyva Committes on
the working of the Gil and Natural Cas
Commission has recommended that India
should secure oil concessions from abroad
for explorations;
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(b) whether Government have accepted
the recommendations; and

(©) if so, the efforts made in this direc-
tion?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H.R. GOKHALE) : (a) Yes.

(b) and (c). The report is presently under
Government’s conswderation. However, it
has been always Government's endeavour to
scek oil exploration rights in geologically
attractive parts of the countries in the Mid-
dle East and Far East, to supplement the
domestic oil exploration efforts towards
meeting the crude o1l demand of the country
to thc maximum extent possible. Ac-
cordingly in 1965, ONGC acquired 1/6th
share in a joint off shorc exploration ven-
ture in Lran, called IMINOCO with National
Irapian Qil Company, AGIP of Italy and
Phillips Petroleum of USA. This venture
has so far found two otlfields called Rostam
and Raksh and further exploration is con-
tinuing.

Subsequently in 1968, ONGC invastigated
the possibilities of acquiring a participation
in an on-land concession in South Irag, but
on detailed techno-economic consideration,
the matter was not further pursued. Op-
portunities in Indonesia for exploration were
also investigated with the assistance of our
Embassy in Djkarta, but it appeared that
good prospective arcas were already leased
out. An offer reccived from Burmah Oil
Co. in 1971 to join the exploration venture
in Somalia had to be rejected for geological
and economic reasons.

An ONGC technical team was sent to
Iraq in 1971, to find out the geological
prospects of the areas opened for bidding
by Iraq National Oil Company. Following
the team's recommendations, no further
elforts were made. However, ONGC has
just put up a bid for oil exploration in Iraq
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for the tender recently invited by Iraq for
new areas. The bid was based on detailed
geological and economic assessment of the
oil prospects, of these areas by ONGC.

Government would continue to explore
all avenues for oil exploration in nearby
countries, on case by case basis.

Import of Crude Ol from Irag

846. SHRI SARJOO PANDEY :
SHRI P.M. MFHTA :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the nationalisation of the
Irag Petroleum Company by Iraq Govern-
ment has opened up the possibilities of
India importing crude oil from Iraq at re-
duced prices; and

(b) if so, the steps taken to fully utilise
these possibilities?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHE-
MICALS (SHRI H.R. GOKHALE) : (a)
and (b), Crude oil has not so far been im-
ported from lrag. However, in pursuance
of the Trade Agreement with Iraq, the
Indian Oil Corporation has negotiated an
Agresament with the Iraq National Oil Com-
pany for the supply of uptlo 250,000 tonnes
of Northern Rumaila Crude Oil by 3ist
December, 1972. This Agreement will
come into effect after it has been ratified
It will pot be in the public interest to dis-
close the price and other terms and condi-
tions of the Agreement.

Disparities in LIC’s Investments

847. SHRI SARJOO PANDEY : Will the
Minister of FINANCE be pleased to state :

(a) whether wide rogional disparitics
exist in the Life Insurance Corporation
jovestments; and
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(b) if so, whether stops are being taken
to reduce the cxisting regional disparities
in LIC's investments?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : (a). and (b), Ac-
cording to a recent study of the investments
of the LIC, the regional disparities in LIC’
investments are much less now than they
were in 1957. Excepting Uttar Pradesh,
all the so-called backward States have im-
proved their position mn respect of LIC's
investments, as comparcd to the situation
in 1957. Some degree of regional imbalance
is incvitable in LIC's investments, so long as
the availability of investment opportunities
and the institutional capabilities to ab-
sorb the investments rcmain uneven as
between diffcrent States. Even so, some
further specific measures for mitigating
the imbalance are presently under the con-
sideration of Government.

Crude Ol from Iraq for Refining

848, SHRI BHOGENDRA JHA :
SHRI LE.V. VIKHE PATIL :

Will the Mmnister of PETROLFUM AND
CHEMICALS be pleased to state :

(a) whether Iraq has promised to sell to
India one mulhon tonnes of crude oil for
refining and if so, the salient features of the
deal; and

(b) whether this crude will be used at
Barauni refinery?

THE MINISTER OF LAW AND JUS-
TICE AND PETROILEUM AND CHE-
MICALS (SHRI H.R. GOKHALE) : (a)
Yes, Sir. Indian Oil Corporation has ne~
gotiated an agreement with the lrag Na-
tional Oil Company for supply of upto
250,000 tonnes of North Rumaila crude oil
by 3ist December, 1972 It will not be
in the public interest to disclose the price
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and other terms and conditions of the
agresment. A fresh contract will be nego-
tiated for the balance quantity to be sup-
plied beyond 31st December, 1972.

(b) Yes, Sir.

Repatriation of POWs, between India
and Pakistan

849. SHRI BHOGENDRA JHA :
SHRI P.M. MEHTA :

Will the Minister
be pleased

of DEFENCE
to state the total number
of Prisoners-of-War exchanged
between India and Pakistan 50
far since the cease-fire in December, 19717

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : Only seriously sick
and wounded Prisoners of War have so far
been repatriated. Their number is as un-
der :

Pakistani POWSs repatriated to

Pakistan 299
Indian POWs repatriated to
India . s . . 27

In addition, ome Indian civilian has also
been repatriated from Pakistan.

Memorandam by Indien Oi] Employees
Union, Eastern Branch

850. SHRI BHOGENDRA JHA : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the Indian Qil Employees’
Union, Eastern Branch, 1, Shakespearc
Sarani, Calcutta-16 has submitted a memo-
randum to the Minister and other authori-
ties complaining about corruption parti-
cularly in the Marketing Division and has
demanded institution of a Commission of
Eaquiry; and

(b} if so, Government's reaction there-
on?
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THE MINISTER OF LAW AND JUS-
TICE, AND PETROLEUM AND CHE-
MICALS (SHRI H.R. GOKHALE) : (2)
Yes, Sir. Two memoranda, one dated 28th
May, 1971 and the other dated 14th May,
1972 have been received.

(b) On the memorandum dated 28th May,
1971, the Indian Oil Corporation was
requested to get the matter investigated.
The Indian Oil Corporation constituted a
Committee to enquire into the allegations.
As a result of the enquiry, a transport com-
pany which was found guily has been black-
listed for a period of one year. This penalty
was imposed in addition to the recovery
of certain amounts for carrying quantities
in excess of the permitted quantity. Ins-
tructions have also been 1ssued by the I0C
to all its Branch Managers for safeguarding
against irregularities by transport contrac-
tors. It was considered after enquiry that
the concerned officers of the IOC could not
be held responsible for any of the irregulari-
ties alleged in the memorandum.

Another memorandum dated 14th May,
1972 is being enquired into.
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Increasing the Produoction of Kerosene
Oil and Diesel

856 SHR1 B.S BHAURA Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state

(a) whether Government are taking steps
to maximise production of kerosene oil
and Diesel ol, and

(b) if so, the broad outhines thereof?

THE MINISTER OF LAW AND JUS-
TICF, AND PETROLEUM AND CHE-
MICALS (SHRI HR GOKHALE) (a)
and (b), It has been the endeavour of the
Government to maximise the production
of muddie distillates which include both
kerosene ol and diesel o1l The increase
n the yicld of muiddle distillates 15 achieved
in the following manner -—

(1) By smtablc changes in the Refinery
processing.,

(2) By stutable adjustments wn the speci-
tications of the products to the ex-
tent possible without any detiiment
to the purpose for which these pro-
ducts are to be uwed

The mmprovements tn the overall per-
centage vield of muddle dstillates o ob-
tasned during 1970 and 1971 and the estimat-
ed percentage yield during the current year
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are indicated below :—

1970 . . 46 3%

1971 . . . . 471 6%

1972 (Estimated) . . . 47 9%
Recruitment of S.C. and S.T. in Nationa-

lised Banks

857. SHRI B. S. BHAURA : Wil the
Minister of FINANCE be pleased to state:

(a) whether Government had issued
directives to the nationalised banks that
the rules regarding representation of
Scheduled Castes and Scheduled Tnbes
n Government service should be strictly

mmplemented m the recruitment of staff to
these banks,

(b) whether none of the nationalised
banks worlang i Pungab have cared to
implement thesc directives; and

(c) if so, the steps Government propose
to take to ensure strict mplementation
of the directives by these banks?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCL (SHRIMATI
SUSHILA ROHATGI) (a) Yes, Sir  All
the nationalised banks have been nstructed
by Government to observe the reser-
vation quota for Scheduled Castes and
Scheduled Tribes 1n the matter of recruat-
ment.

(b) No, Su.

(c) Does not arse

Unearthing of Foreign Exchange

858. SHRI R K. SINHA . Wil the
Minister of FINANCE be pleased to state:

{(a) whether Government’s attention has
been invited to the news item appeanng
in the ‘Blirz' dated the 8th July, 1972
under the heading “Interpol and Rajkot
Customs bust exchange racket”; and

(b) if s0, the reaction of Government
thereto and the action taken in this regard?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) () Yes, Sir,

(b) The setzure of Rs. 2 lakhs of
Indian currency notes was not
done by Norwegian police but was done
by anti-smugghng authorities in Delln
Itis alsonot a fact that Interpol are
in the picture Certain other details ment-
tioned in the news report are also not
correct The seizure will be deslt with
in accordance with the law on the subect

Acquisition of shares of Balmer Lawarie
by Inde-Burma Petroleum Co.

859 SHRI § C SAMANTA -

DR RANEN SEN .

Wil the Minster of COMPANY
AFFAIRS be pleased to state.

{a) whether the Indian Oil Corporation
and the Minstry of Petroleum and Chemi-
cals had consulted his Mimistry before the
acquisition of Duncan holdings in Balmer
Lawrie by Indo-Burma Petroleum Co.
and

(b) f so, whether 1t was necessary to
acquire more than 51 per cent equity shares
of Balmer Lawne to get majority for Govern-
ment and Indo-Burma Petroleum Co
m this company?

THE
AFFAIRS

MINISTLR OF COMPANY

(SHRI RAGHUNATHA
REDDY) : (a) and (b), Ministry of
Petroleum &  Chemicals consuled
the Department of Company Affairs.
Indo-Burma Petroleum Co., Ltd. filed an
application under section 3724) of the
Companies Act. 1956 and the same was
approved

Handing Over of captured Defence
materials to Bangladesh

860. SHRI S.C. SAMANTA will
the Minister of DEFENCE be pleassd to
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state whetber any portion of the arms and
ammunition and defence matesials captured
in Bangladesh during the last December
struggle have been or are bemg handed
over to Bangladesh Government?

THE MINISTER OF DEFENCEF (SHRI
JAGJIVAN RAM) : It would neot be in
public interest to answer this question.

Separation of Iodo-Burma Petroleum
Company from 1.0O.C.

861. SHRI 8.C. SAMANTA :
SHR1 ARVIND NETAM :
Will the Minster of PETROLEUM
AND CHEMICALS be rleased to state :

(a) the reasons for which the Indo-
Burmah Petroleum Company which had
been taken over by the Indian Oil Cor-
poration has been separated from the
Indian OQil Corporation and 1s now lo
operate as an independent umit;

(b} the implications of this arrangemont
and to what extent Indian Ol
Corporation stands to lose or gain because
of this;

() the sums of money paxd to M/s. Steel
Brothers from whom the indo-Burmah
Petroleum was bought over and what would
happen to the mvestment ; and

(d) the constitution of the new arrange-
ment of the India-Burmah Petroleum?

THE MINISTER OF LAW AND
JUSTICE, AND PETROLEUM AND
CHEMICALS (SHR1 H.R. GOKHALE) :
{a) With the acquistion by the Indo-Burmah
Petioleumn Company Ltd. {(IBP) of contro~
lling inturest in Balmer Lawrie and Com~
pany Ltd, and thereby n the four subsi-
diaries of Balmer Lawrie, ie. (i) Bridge
& Roof Co. (India) Ltd: (i) Steel
Containers Lid; (i) Industrial Containers
1td; and (iv) BIFCCO Lawrie Ltd,
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the noms—petroloum business of the IBP
Group bas vastly increased. On the other
hand the task aiready in hand of I0C is
very laige; complex and growing. It
bas accordingly been decided that as a first
step, pending furtfer reorganisation, IBP,
along with Balmer Lawrie and the latier's
four subsidiaries, may function indcpenden-
tly under the direct control of Govern-
ment.

(b) The implications  of this arrange-
ment will be that the Peresident of India
will purchase 10C's share holding in IBP
from 10C at the latter’s cost price. The
HOC will, therefore, not stand to lose or
gam on its uavestment by transfer of these
shares to the Government, As for the
relurn on this imvestroent, 10C has been
getting from the TBP by way of dividend
about 149 on the book valuc of these
shares as against TOC's average returm on
capital employed of 19 5% in 197172

() The sums of money paid by I0C to
Mjs. Steel Brotheis for purchase of
5,79,400 shares in 1BP in January, 1970 was
Rs. 73,13,477 The 10C will be paid this
amount in full during the current financial
year itself whereafter the investment will
vest in the Goveroment.

{d) The reconstitution of the Board of
Dircctors of the IBP will be made after
the share holding is agtually transferred to
the Goveroment.

Offer to convert their Indian Comapunies
into juint ventures by Esso and Burmah Sbhell

862. SHRI NJHAR LASKAR :
SHRI SHASHI BHUSHAN :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

{a) whether Esso and Burmah Shell arc
repewing their bid for a decision on
their offer (o convert their Indian Companies
into joint ventures;
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(b) whether the offer of these two com-
panies meet the Government’s objections
to the present Refimery agreements; and

() if nol, the steps being taken by
Government in  this direction?

THE MINISTER QF LAW AND
YUSTICE AND PETROLEUM AND

CHEMICALS (SHRI H.R. GOKHALE):
(a) Yes, Sir.

(b) and (c). The proposals are under
detailed examination.

Violation of Provisions of Companies
Act by Companies

863. SHRI NIHAR LASKAR
Will the Minister of COMPANY AFFAIRS

be pleased to state:

(a) whether there has been a large num-
ber of violations of Company Law Pro-
visions by thc Companies (during the last
three  years;

(b) if so, thc number of prosecutions
launched during this period; and

(c) the names of the companies against
which proscculions have "been launched

during the year 1971-722

THE MINISTER OF COMPANY
AFFAIRS (SHR! RAGHUNATHA
REDDY) : (a) to (c).  The information
is being collected and will be 1aid on

the Table of the House.
Amendment to Companies Act
864. SHRI NIHAR LASKAR

SHRI SHRIKISHAN MODI ;

Will the Minister of COMPANY
AFFAIRS be pleased to state :

(a) whether some changes arc proposed
to be made in the Compamies Act;
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(b) if s0, the salient features of the pro-
posed amendments; and

{c) when a Bill to this effect is expectied
to be introduced in Parliament ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) (a) Yes, Sir.

(b) and (c) . Itis proposed to intrcduce
the Companies {(Amendment) Bill, 1972
very shortly in the current session of Parlia-
ment.

Border Road Development Board Pioneers

865. SHRI R.V. BADE Will the
Minister of DEFENCE be pleased 10
state :

(a) the number of Border Road Develop-
ment Board pionecrs whose services are
likely to be dispensed with durirg the ncxt
six months;

(b) the number of casual labourers engag-
ed daily by the said Board; and

() whether alternative jobs have been
arranged for the pioncers whose services
are dispensed with?

THE MINISTER OF DEFENCE
(SHRIJAGIIYAN RAM) : @) The
services of aboul 1500 Pioneers of

the Border Roads Organisation are likely
to be dispensed with during the next 6
months,

(b) The average number of casual labourers
engaged daily during the month of May
1972 15 57198,

(c) Efforts will be made to provide alter-
nalive jobs for the Pioncers whose ser-
vices are dispensed with,
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Efforts o atiract Indian Entreprencurs
by Department of Defence Supplies

866. SHR1 PAMPAN GOWDA : Wwill
the Minister of DEFENCE be pleased to
state whether Department of Defence
Supplies have made efforts to attract Indian
entreprencurs to take up the manufacture
of a wide range and varety of defence
requirements?

THE MINISTER OF STATE (DFFENCE
PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI VIDYA CHARAN
SHUKLA) A statement 15 attached.

Statement

1 The Department of Defence Supplies
functions through a number of Technical
Committees each of which deals with de-
velopment and production of a particular
type of defence store, like Armament ite ns,
Vehicle items, Electrical and Flectronie
items, Engineering items, Marine items ctc.
These Committees have prepared detailed
compendiums of manufacturers of different
types of stores. Before bringing the name
of a manufacturer on a compendium,
the Technical Committee through its Ins-
pectorate, assesses the capability of the firm
concerned to manufacture particular (ypes
of stores to the rigid and stringent Defence
specifications. This list is updated from
time to time both in respect of the technical
capability of the manufacturers as well
as for the items that they could take
uvp for manufacture. The Inspectorates
are in touch with the industry and there
is & continous feed back of the in-
formation in this regard, Some of the
Inspectotates have also brought out com-
pendiums showing the components which
have been type approved for Defence pur-
poses, Apart from this, whenever enire-
preadurs approach the Department or the
Technical  Commitiees indicating their
interest in taking up manufacture of itermns re-
quired for Defence, action is initiated

.
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to assess their capability and, if they are
found capable their namels) is included
in tbe compendivm maintained by the
Technical Committeee.

2. The items required to be indigeniscd
are projected t0 the Department by te
Services and by Ordnance Factories.
The Technical Committee concerned, after
careful study of the problems likely to te
encountered in developing and production-
ising the items, prepares the preliminary
drawings and specifications, based on which
tenders are invited from various entrepre-
neurs listed in the compendium and consi-
dered suitable for manufacture of the parti-
cular item. In some cases the dmawings
and specifications are furnished by Research
and Development  establishments. The
quotations  received are evaluated and
orders are placed.

1. In a large number of cases, assistance is
given to the entrepreneurs in  Tespect of
(i) import of raw material and components
not available n the country, (i) release
of sieel and other scarce materials, (i1}
wmport of capital goods and (iv) purchasc
of raw maicrials and components by sanc-
tioning ‘on  acoount’ payment. Once
the firm takes the order in hand, the Ins-
pectorates give guidance to them &t every
stage viz. development, production off
and bulk production. In the case of really
complicated items, development projects are
taken up by the sclected firm under R&D
guidance.

4. 1t would be observed that the Depart-
ment is conginuously making efforts to
attract as large & number of entrepreneurs
as possible for participation in the indige-
nisation programme of Defence items.
The items required by Defence Services are
also displayed in Sample Rooms functioning
at Delhi, Calcutts, Bombay and Madras.
The entrepeneurs are invited to  these
Sample Rooms where they cam, mot only
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sec the items nquitg but also obtaio
drawings and specificatipns as wellas on
the spot-guidance from the officersspecial-
ly stationod for this purpose. After an
entreprencur has sclected an item of his
interest, he makes his offgr for its develop-
meont and manufacture. Similar offers may
be received from other parties abso. Al
such offers are duly considered by the
competent authority who places an order
on the firm whose offer 1s comsidercd the
best.

§. Recently, the Department of Defence
Supplies has published a hsl of imported
tiems, required by Armed Forces, Copies
of this list have beca sent to Directors of
Industries of the States, Chambers of
Commerce and Indusiries, State Small
Scale Industrics Devclopmeni Boards,
National Small Scale Industries Corpora-
tion  and other Industrial Organisations.
It is expectod that this list will become
popular with the entrepregeurs and will
assist them in selection of items io the indi-
goaisation of which they wish (o parti-
cipate.

Rate of Interest on Provident Fand Saviegs

867. SHRI PAMPAN GOWDA : Wwill

the Minister of FINANCE be pleased to
state:
(a) whether there is any proposal under
the consideration of Government to raise
the rate interest on the Provident Fund
Savings of the Central Governmeni Ser-
vants; and

(b) if so, the broad outlines of the pro-
posals?

THE MINISTER OF FINANCE (SHRI
YESHWANT RAO CHAVAN) : (a) and
(b). The matter is under consideration in
consultation with the staff side of the
National Council of joint Consultative
Machinery.

Desth of & Chiid in an Alr India Plane

868, SHRIVAYATAR RAVI :
Wilt the Ministar of TOURISM AND
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CIVIL AVIATION be pleased to afate:

(a) whether attention of Government
has beem drawn to a report appesring in
the Biirz dated the 1@th June, 1972 under
the caption *‘Murder in the skies”;

{b) if so, whether any enquiry has been
conducted in the incident: and

(c) if so. the findings (hereof and the
action taken thereon?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b) Yes, Sir. A
thotough enquiry was conducted into the
matter by Au India.

(c) According to & doctor, who was
travelling on the same flight and who
immediately voluntcered his scrvices, the
death of the baby was caused by a failure
of his respiratory system and suffocation.
On Air India's represcntation the Bl
subsequently published in its issue of the
1st July, 1972 a letter fiom three passen-
gers, travelling on the same flight, which
contradicted its carlier report. The editor
also made a note after the letter fully en-
dorsing the contents of the letter. The
mother and her sister were given all possible
assistance by Air India, and special instruc-
tions were given that their  hotel bills and
the cost of other requirements should
b forwarded to Air India in Beirut for
payment. The baby's parents have ex-
pressed their appreciation of the sympathy
and cooperation given to them by Air India’s
cabin crew and staff in Beirut.

Agreement between Alr Indla asnd Brivish
Aircraft Corporation for the purchese of
Supersenic Concorde Alrersit

869. SHRI VAYALAR RAVI :
SHRI VEKARIA :
Will the Minister of TOURISM AND
CIVIL AVIATION bo plessed to state:

(a) whether Alr India bas entered into
an agreement with the British  Aircreft
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Corporation for the purchase of newly
built Supemonic Coocorde Aircraft;

(b) if so, the broad outlines of the agree-
ment and the time by which this anrcraft
15 expected to be in service under Air India;
and

(c) whether Government and Air India
were fully satisfled with the performance of
this aircraft before entering nto the agree-
ment?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN
SINGH) . (a) No, Su. Awr-Indie  have
reserved delivery posttions for two aircraft
by making an inlerest bearing deposit which
can be withdrawn at any time without any
penalty. No decision has yel been taken
in the matter,

{b) and (¢} Do not anse.

Construction of an Aerodrome at Edakkat-
tuvayal near Cochin (Kerala)

870. SHRI VAYALAR RAVI
SHRI IBRAHIM SULAIMAN
SAT
Will  the Minsster of TOURISM
AND CIVIL AVIATION be pleased to
state :

{a) whether Government have taken a
decison regarding the construction of
an aerodrome al Edahkattuvayal near
Cochin, Kerala;

(&) whether anv study team has visited the
proposed site; and

(c) if so, the recommendations of the
study toam and the reaction of Govern-
ment thereto?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : €a) to (c). A detailed survey 13
being omdertaken to wssess the suitability
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of the site for the possible development of
a civil aerodrome.

Impact of Sterling Crisis oo India's
Economy

871. SHRI VAYALAR RAV]
SHRI K  BALADHANDAYU-
THAM :
Will the Mimster of FINANCE be
pleased 1o state:

(a) how far the fall in the value of Pound
Sterling has affected our economy, foreign

exchange reserves and outstanding foreign
debts;

(b) whether therc 15 any proposal to
revalue Rupee in terms of Pound Sterfing
and if so, the mamn features thereof; and

{c) what steps Government propose to
take to offsct the adverse effect of floatation
of Pound Sterlmg on India's Economy?

THE MINISTER OF FINANCE
(SHRI YESHWANT RAO CHAVAN) :
(a) The effect of the fall in the value of
thc Pound Sterling on our economy s
so far of hutle sigmficance.

Our foreign exchange reserves are kept in
different international currencies and any
difference 1n their value can only be in re-
fation to other international currencies.
The effect on their value 15 felt only when
conversion takes place, and the extent of
appreciation or  depreciation depends
on the currency o which conversion is
effected.

The effect on our foreign debt depends
on the currency in which it is to be servi-
ced. In terms of rcpayments in Pound
Sterling the outgo in rupees will be margin-
ally less.

(b) There is no specific proposal at this
stage to revalue the rupee. The buying
and selling rates for the Pound Sterling bave
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been fixed by RBI; these are within mar-
gins sccepted by IMF. These rates are
marginally lower than the corresponding
rates for the Pound before the float started.

(c) The adverse effects of floatation of
tho Pound Sterling have been mitigated
by utilising the margins accepted by the
IMF to keep the value of the rupee from
fluctuating unduly. Arrangements have
alsto been made by RBI to protect
the interests of cxporters by providing
forward cover for purchase of Sterling
upto 6 months.

World Bank’s reporton India’s Economy

872. SHRI PURSHOTTAM KAKODKAR :

SHRI P.M. MEHTA :

Willthe Minister of FINANCE be pleased
to state:

(a) whether the World Bank has sugges-
ted in its Report on the Indian Economy
that India should strive for self-reliance
and should not over-emphasise import
substitution policy to the extent that growth
might be affected;

(b) if so, other features of the Report
and reaction of Government thereto, and

(c) whether the Report on the Indian
economy was considered by the Aid India
Consortium at its meeting in Paris on June
12th and 13th?

THE MINISTER OF FINANCE (SHR1
YESHWANT RAO CHAVAN)
(a) It has been indicated in the report
that in achieving sclf-reliance greater export
growth must play & more important role
than import substitution.

(b) The Report commended the economic
performance of Indin during particularly
a difficult year. It noted the continuing
satisfactory mate of growth in agricultural
and the buoyancy of Indian exports. It
noted the slow rate of growth in indus-
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trial production and mentioned the pro-
blems besetting individual industries. The
Report on the whole expressed satisfaction
at the concern of the Government for com-
bining economic growth with social justice
which characterises Indian thinking on
development.

The Government have been cmphasing
both import substitution and export pro-
motion for achieving self-reliance. Govern-
ment are also taking steps for accelerated
industrial growih and to foster the growth
of exports.

(¢) Yes, Sir

Adverse Effects of Priciog Policy for
Petroleum Products on Madras Refinery

873. SHRIPURUSHOTTAM KAKOD-
KAR
SHRI R. R. SINGH DEO :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the pricing policy for Petro-
leum products is having an adverse effects
on the Public Sector Refinery at Madras,
and

(b) f so, Government's reaction thereto?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H.R. GOKHALE) :
(a) The Government’s policy regarding
pricing of petroleum products applies
equally to all companies and hence no
discrimination has been made in respect of
the refinery at Madras.

(b) Does not arise.

Border Violation by Pakistanl Forees

874. SHRI SHASHI BHUSHAN :
SHRI ARJUN SETHI :
Will the Minister of DEFENCE be pleased
to state: .
(a) the number of border violation com-
mitted by the Pakistani forces during 1he
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last six months ending 30th June, 1972
and the number of posts recaptured by time
as a result thereof;

{b) the total number of personnel of
Indian Border Security Force and Army
killed and injured in the encounters with
Pakistani forces during the period; and

(c) whether some incidents of capture of
some Indians by Pakistani forces have come
to the knowledge of Government and if
80, a brief account thereof and the steps
taken to get them released?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a)
Duning the six months period ending
30th June, 1972 Pakistan committed 1648
cease-fire violations. Two of our posts
in the Tithwal sector in Jammu & Kashmir
were re-captured by Pakistan.

(b) 10 Border Security Force personnel
and 89 Army personnel lost their lives;
20 BSF personnel and 287 Army personnel
were wounded in encounters  with the
Pakistany forces duning this period.

(¢) Yes, Sir. One Army Other Rank was
captured in the Tithwal action on 4/5
May, 1972 and one BSF sepoy was cap-
tured  during patrollng n the Punjab
secior on  1-1-72 by the Pakistani forces.
Steps have been taken through the good
offices of the International Commitiee of
the Red Cross to ascertain their where-
abouts from the Pakistani authoritics.

Proposal to Resovate Duty Free Shops at
Alrports in the Country

&75. SHRI V. MAYAVAN :
SHR1 C. T. DHANDAPANI

Will the Minister of TOURISM AND
CIVIL, AVIATION be pleased to state:

(a) whether Government propose to re-
novale the duty froo shops at airports in
the countey;
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(b) if s0, reasons thersfor; and

(c) the expenditore likely to be incurred
in renovating these shops airport-wise?

THE MINISTER OF TOURISM
AND CIVIL AVIATION : (DR.
KARAN SINGH) : (@ The Indm
Tourism Development  Corporation
which runs Duty Free Shops at
the nternational airports has already
renovated the three shops at Delhi, Bombay
and Madras; the shop at Calcutta was
re-built in 1970 and therefore does not need
any repovation,

{b) Renovation was considered neces-
sary to make them more aftractive and
also to provide additional space for stocking
more items of merchandise,

(c) The expenditure incurred on the
renovation of the shops 1s as follows :

1. Delhi . . . Rs. 25000/
2 Bombay . . . Rs. 110450/
3. Madras . . . Rs. 26,000/

Rebmbilitation of Goldsmiths

876. SHRI V MAYAVAN : Will the
Minister of FINANCE be pleased to
state the State-wise  break-up of
Rs. 1478.56 lakh given to the states since
the introduction of Gold Control in 1963
for financing schemes for rehabilitation of
goldsmiths?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : Since the introduc-
tion of Gold Control in 1963 and upto
31-3-1972 an amount of Rs. 1482.86 lakhs
has been advanced as loans to the State/
Union territory Governments. The State/
Union territory-wise break-up of this
amount is given in the Statement attached.

Sratement

State-wise Break up of Loans Advanced by
the Centre to the state/U.T. Governmenis
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Jor giving Rehabilitation Loons so eligible

Goldsmiths/Small Dealers|Small  Refiners

since the Imtroduction of Gold Comrol in
1963 Upte  31-3-1972

— o A e — S

S. Name of the Amount

No State/U.T. sanctionad
1963
1972

= SR
since
upto  31-3-
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(d) the state-wise breakwip of L.1.C%
investment in ocooperative sector ss om
3ist March, 1971; snd

(c) the names of private sector institutions
which have received loans from L.LC.
during the past three years?

THE MINISTER OF FINANCE (SHRI
YASHWANTRAO CHAVAN) : (a)
and (b). The sate-wise break-up of LIC's

1. Andhra Pradesh 161.19 N
2 ) 57.¢g Investments in private sector and coopera-
3. Biher . 43 50 e sector on 31st March, 1971 s given
4. Gujarat 150 12 below:
5 Jammu & Kash-
mir . . 44.00  grate Private sec-  Co-opera-
6 Kerala . 14 50 wl ugmu‘ Secu::r
B desh aal 135 00 ot outstas ,
8. Tamilnadu 251.43 s
9, Maharashtra 64 00 outsian-
10 Mysore 87 50 . Gre)
11. Qrissa 62.00 (Rupees in  lakhs)
12. Puryab 3219 _ e
13. Haryana 3 00 Andhra Pradesh 4.66.85 13,86.00
14. Rajasthatn 118 50 Assam 76 X0 .
15. Uttar pradesh 156 75 Bihar 22.77.51  1,02.7
16. West Bengaj 36 00 Delhi 4,95.96 1.83
17. Himachal Pra- Goa 74.70 30.00
desh 430 Gujarat . 17.85.58 46.94.83
18. Delly . . 2.0 arvana 37.20  1,93.68
19 G Duan & _  Himachal Pradesh .  18.49  9.49
20. Mlmr A 100 Jammu & Kashmur . e l’. 10
21. Tripura seo Kerala . . . 330 1,%.3
(1 46 drawn) Madhya Pradesh 520.70 2,04.25
23. Pondicherry 2 50 Maharashtra . f 75,15.58 49,70.42
e e mme = = e = = Mysore | 385 35 6,19.11
ToraL: 1482.86 Orissa . i L2928 15028
- W T 7 7 Pondicherry . . 2.92 6.33
Sy 1483 lakin Punab . . .  30.10 4,50.90
Rajasthan . 1,65.82 1,74.04
LIC's lnvestment In Private Sector 0 Nedu . 18,45.63 16,46.43
$77. SHRI V. MAYAVAN Will Uttar Pradesh 10,37.25 8,01.08
the Minister of FINANCE be pleased to  West Bengal 65,79.%0 198.73

state:

(®) the state-wise break-up of L.LC.s
jnvestment in private sector as on Slst
March, 1971;

2,39,47.54 1,59,32. 522

Note ~The classification is based ea
the actual location of the principad project
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factory/works in the state. Where these
are located in more than one wtate and none
of these can be termed as the principal
one, the investemnts are shown 1n the state
where the registered office of the company
is situated.

(c) Necessary information is being col-
lected and will be laid on the Table of the
House as soon as possible

Suggestions by plan Finance Division
regarding Public Sector Projects

878. SHRI ¥. MAYAVAN Will the
Minmster of FINANCE be pleased to state :

(a) the dwectives of the Pnme Minister
in regard to the causes of delay in the exe-
cution of public seclor projects,

(b) the procedursl improvements m in-
vestinent scrutiny suggested by the Plan
I inance Davision ;

(c) the modern techmques being sugges-
ted to improve the usefulness of the appra-

1sal reports of industrial and other projects.
and:

(d) when they are likely to be imple-
mented ?

THE MINISTFR OF
(SHRI YESHWANTRAO
(a) The Prime Minster had desired
that Plan schemes should be regularly
reviewed and procedures should be modified
and streamlined to remove bottlenecks
in the execution of public sector projects.

FINANCE
CHAVAN):

(b) Minfstry of Finance suggested the
following improvermients m investment
scriftiny :

(i) The Expenditure Finance Commuttec
systomn might be reviewed to improve
the quality of scrutiny and cut
down the time lag, if any, between
the receipl of the proposal from
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the administrative ministry and its
clearance at the EFC meeting.

(i) A fixed high level forum be called
“Public Investment Board™" should
consider feaubility reports on publc
sector investments and take in-
vestment decisions. This Board
should meet perrodically and con-
sider the most important and basic
issues relating to an  investment
proposal.

(c) Social Cost Renefit Analysis is a
modern  technique i apprasing public
sector projects. This s under study and
on expernimental bass 1 being tned on
a few public sector projects.

(d) Improvement n the Expenditure
Finance Committec procedure will be
be brought about soon. Government have
decided to constitute the Public investment
Board 1Improved techniques m project
apprassal would be brought into use
in due course after ther experimental
application is studied thoroughly.

Request from Bihar Government for writing
off Loans

8§79 SHRI SUKHDEQ PRASAD
VERMA : Will the Mimster of FINANCE
be pleased to state

(a) whether Bihar Governmem have
requested the Central Government to
write oft all loans to that State; and

{b) if so, the reaction of the Central
Government in this regard ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
(a) The State Government had
last year suggested the writing off of
‘unproductivé loans’ and rescheduling of
the remaining Central loans.

(b) The question of repayment of loans
mnledtovuiommtaﬂk Centra)
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Government has since been referred to the
Sixth Finance Commission. Pending
receipt of the Report of the Commission,
no action can be taken on the request
of the State Government.

Request of Rajasthan Government for Lo-
cating of an Oil Refioery In the State

880. SHR1 SUKHDEY PRASAD
YERMA :

. DR. H. P. SHARMA :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether Rajasthan Government have
approached the Centre for the location
of an Oil refinery in Rajasthan; and

(b) if so, the reacthon of the Central
thereto ?

THE MINISTER OF LAW AND
JUSTICE, AND PETROLEUM AND

CHEMICALS (SHRI H. R. GOKHALE) :
() Yes, Sir.

(b) For setting up a refinery n the northe
west region of the country, the ments of
various locations including those in Raj-
asthan have been  evaluated, taking
into account techmo-economic consider-
ations and other relevant factors. As
Mathura in U, P. was found to be the most
suitable location, the Government has
decided to set up the refinery there.

India"s cootribution to United Nations
Development Programme

881. SHRI SUKHDEO  PRASAD
VERMA : Will the Minister of FINANCE

be pleased to state :

(a) whether the United Nations Deve-
lopment Programme Administrator met
him recently;

() if so, whether United Nations Deve-

fopment Programme has asked India for
an increased contribution in terms of its
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annual pledge of funds provision of experts
and fellowships; and

(©) the reaction of Government in this
regard ?

THE MINISTER OF FINANCE
(SHR1 YESHWANTRAQ CHAVAN):
(a) Yes, Sir.

(b) Yes, Sir.

{¢) The matter is under consideration.

Disparities in Income
882. SHRI D. K. PANDA :
SHRI B. V. NAIK :
Will the Minister of FINANCE be
pleased to state : the present ratio between

the lowest and highest incomes m the
country?
THE MINISTER OF FINANCE

(SHRI YESHWANTRAO CHAVAN):
Data are not avalabje to give the present
ratio between the lowest and highest tncomes
in the country. Some rough idea of such
a ratio is possible only 1n respect of those
who pay Central income tax. According
to the latest available data on income tax
statistics, which relate to 1967-68, the
average annual income of an assessee in
the highest income range (ic., over Rs.
5,00,000) worked out to Rs. 10,78,000
and was 262 times the average annual in-
come of Rs. 4,113 for an assessee in the
lowest income range (i.c., between Rs.
4,000 and Rs. 5,000). In terms of post-tax
incomes (ie., after paying income tax)
the average income of an assessee in the
highest income range worked out to 30
times the income of an assessee in the lowest
income range.
Enquiry into Tax evasion by Bajorias and
Jalans Monopoly Houses

883. SHRI D. K. PANDA : Wil
the Minister of FINANCE be pleased to
siate :
(a) whether any inquiries have been
conducted into the tax evasion and mono-
polisation by the Bajorias and Jalans Grovp
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of concerns in the light of revelations made
in the Book entitled “Mystery of Bajorias
and Jalan House™, and

(b) if so, the results thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGID

(a) and (b). The book entatled “Mystery
of the Bajoria Jalan House” has been
cxamined partly. In respect of 38 out of
99 companies of this group, the book does
not contain any new information not already
with the Income-tax Department. This
group has been under constant investigation
from the tme of the Income tax Investi-
gation Commission, 1947. A new cell
is being created in the Directorate of In-
spection (Investigation) for keeping a watch
over big industrial houses including the
house of Bajoria Jalans.

Amount spent on renovation of rooms in
Ashoka Hotel, New Delhi

884. SHRI D. K. PANDA . Will the
Minmster of TOURISM AND CIVIL AVI-
ATION be pleased to state:

(a) whether the room on the sixth and
seventh floors of Ashoka Hotel, New Delhi
were renovated in the year 1970 and are
aguin ander renovation at present;

(b) if 56, how much was spent in 1970
for renovation; and

(c) the reasons for renovating the same
rooms again?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH)
(a) and (). 126 rooms on the sixth and
seventh floors of the Ashoka Hotel, New
Delhi, were renovated in 1969 and com-
missioned 1 January 1970. Further im-
provements and maintenance was under-
taken during May-June, 1972
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(b) A sum of Rs. 17.26 lakhs was spent
on renovation in 1969-70.

Loan applications pending in West Bengal

885. SHRI D. K. PANDA : Will the
Minister of FINANCE be pleased to state:

(a) whether the Banks are taking long
time 1n  scrutinising and disposing the loan
applications by Small Scale Industries; and

(b) the number of such applications now
pending before the nationalised Banks in
West Bengal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : (a) Since nation-
alisation, banks have taken various steps to
expeiditiously disburse loans to Small Scale
Industries. These are smmplification of
forms avaliability of forms inlocal languages,
assistance in fillng up the forms, perio-
dical review of pending cases, delegation of
discretionary powers to the dealing officials
etc. In spite of thesc measures, delays do
occur 1n some cases, mainly on account of
difficulties on obtaimng essential informa-
tion from the applicants. Individual cases of
undue delays are looked into by the Reserve
Bank of India and the Headquarters of the
concerned banks and appropriate remedial
measures are taken.

(b) The information is not readily avail-
able and the same will be collected to the
extent feasible and placed on the Table of
the House.
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Chinese arms to Pakistan

887 SHRI ARJUN SETHI
SHRI SAMAR GUHA

will the Minister of DEFENCF be pleas-
ed to state

{a) whether the attention of Government
has been drawn (0 the pews item appearing
m the ‘Times of India’ dated the 4th June,
1972 that China has delivered to Pakistan
substantial quantities of new military equip-
ments, and

(b) 1f s0, the react on of Government 1n
this regard ?

THE MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM) (a) Yes, Sir

(b) The impact of such supphes on our
soccurity and our defence preparedness 18
revieyed from time (o time

Control over advancement of Loans to
Companies

888 SHRI ARJUN SETHI Wil the
Minister of FINANCE be pleased to state
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(2) whether Government have any con-
trol over advancement of loans to the Com-
pany either directly by Government or by
the Nationalised Banks whea the amount
of loans 15 more than its paird up or share
«apual, and

(b) 1f so, the nature of control exercised
m such cases ?

THE MINISTER OF FINANCE (SHRI1
YISHWANTRAO CHAVAN) (a) and
(b) Government docs not generally grant
loans to companies n the private seclor
In granting loans to any company, whether
or not the loans uxceed the aggregate of
the paid up capital and free reserves,
Government as well as nationahsed banks
examine the various diverse and relevant
factors, including the ratio between “equlty *
and ““debt’ and the prospects of servicing
the debt beudes the viability of the project
as a whole

In rugard to the contuol exercised by
Goviernment on its own loans, it nominates
its directors on the boards of the assisted
companies

The banks stipulate suitable terms and
conditions to ensure cifective utiisation of
funds and cffect recoverres by proper follow
up methods.

Further, before sanctioning larger loans
viz aggregate credit hmite of Rs 1 crore
or morc and term loans of Rs 25 lakhs or
more, all the scheduled commercial banks
ncluding the nationalised banks arerequir-
ed by the Reserve Bank of India to obtam
its prior authorization under the Credit
Authorsation Scheme

Concentration of Andit Work

§89 SHRIJ M GOWDER . Will the
Manister of COMPANY AFFAIRS be
pleased to state

(a) Whethor thestudy undertaken by the
Depariment of Company Affars regarding
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concentration of audit work in the hands of
few firms of Chartered Accountants has
been completed and if so, the outcome
thereof; and

(b) the action proposed to be taken by
Government in the light of the study to
curb the growth of this unhealthy practice?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) The study undertaken by
the Department is still in progress.
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be writtsn off at some stage out of the
Income-tax arrears of Rs, 499 crores as on
March 31, 1971;

(b) how Government have concluded
that the bulk of the arrears outstanding are
duc to the hard core of tax arrears which
are irrecoverable and have to be written
off at some stage, and

{c) why the bulk of the arrears have not
yet been written off?

THL. DEPUTY MINISTER IN THE

(b) Suitable action will be jconsidered \NISTRY OF FINANCE (SHRIMATI

after the study is complete. However some
amendmeants are alrcady included in the bill
to amesnd companies Act, proposed to bhe
introduced 1o the current session of Parla-
ment.

Non-compliance of the Provisions of
Companies Act by State Gorernment
Companies

890. SHRI J. M. GOWDER : Will the
Minister of COMPANY AFFAIRS be
pleased to state :

(a) the names of State Government vom-
panies which did not comply with the provi-
sions of the Companies Act, 1956 during
1971-72; and

(b) what action has been taken against
them by the D:partment for not complying
with the provisions of the Companies Act?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) and (b). The information is
bzing collected and wall be Jatd on the Table
of the House.

Writing off Arrears of Income-Tax

891. SHRI J. M. GOWDER : Will the
Minister of FINANCE be pleased to state;

() the quantum of hard core of tax hard

arrears which are irrocoverable and have to

SUSHILA ROHATGI) : (a) The outstand-
ing demand of Rs. 499.68 crores as on
31-3-1971 includes, apart from demands
which are 1n progress of recovery in pur-
suance of Tax Rocovery Ceriicates, de-
mands remaining uncollected on account
of one or more of the following reasons:—
(i) Amount pending setticment of D.L.T.
or other rehief claims.

(1) Amounts pending consideration of
write-off/scaling down petitions.

(iri) Amount due from companies under
liquidation.

{iv) Amounts due from persons who have
left Ind¥a and/or not traceable and/
or who have no known assets and/
or assets vest with the Custodian
of Fvacuee Property and/or who
are involved in msolvency proceed-
ings.

(v) Amounts disputed in appeals/refer
ences, but not stayed or covered by
instalments,

(vi) Absence of bidders for shares in
private limited companies or for
immovable properties.

(wii) Disputes and htigation regarding the
ownership of assets.

While it is not possible to quantify the
core of arrcars which arc irrecover-
able, the bulk of the arrears falling in the
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above categories are likely to present consi-
derable difficulties in recovery,

(b) Itis not clear asto what statement
the Hon'ble Member is referring.  If further
particulars arc given, the position can be
elucidated.

{c) Arrear demand is written off only
after all possible avenues of recovery have
been explored. The bulk of the demand
has not been written off because it has not
so far been found to be finally irrecoverable.

Over-assessments and under-assessmeants
by Income-Tax Officers

892. SHRI J. M. GOWDER : Will the
Minister of FINANCE be pleased to state:

(a) the action taken against the Income-
tax Officers for doing under-assessment in
16,997 cases in the year 1969-70 involving
Rs. 858.92 lakhs and for over-assessment of
tax of Rs. 194.41 lakhs in 6004 cases; and

(b) the reasons for larger number of cases
of under-assessment of tax, as compared to
over-assessment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGID : (2) The Hon.
Member has quoted the figures from the
Report of the Comptroller & Audnor
General of India, for the year 1969-70
on Revenue Receipts; the under/over assess-
ments mentioned were detected during the
audit of direct tax cases by the Comptroller
& Auditor General, The Income-tax
Department after scrutiny has not conceded
the mistakes pointed out by the Audit in all
the 16,997 and 6,004 cases involving under-
assessment and over-assessment respectively.
To the extent such mistakes have been con-
ceded, according to the instructions issued
by the Central Board of Direct Taxes, the
Head of the Department 1s required to call
for the explanation of the officers responsi-
be and take appropriate action. Expe-
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rience has shown thiat the mistakes committ-
ed by Income-tax Officers are mostly due to:
(a) pressure of work, (b) inedvertence and
(c) bona fide difference of opinion in ater-
pretation of relevant legal privisions. For
errors involving thesc circumstances the
officers concerned are generally cautioned
or issued formal warning (copy placed on
Charter Roll).

(b) Main reasons are given below:

(i) Mistakes involving over-assess-
ments would normally arise due to
wrong computation of income or
calculation of tax; mistakes involv-
ing under-assessments could however
arise also from other spheres of deter-
mination of tax/penal interest/penalty
hability.

(1) In cases of over-assessments as soon
as the assessees get copies of the
assessment orders, they move to get
the relevant mistakes rectified by the
Income-tax Officers, there is no
such move for rectification 1n cases
of under-assessments and thus more
of these mistakes survive for detection
but Audit.

Overdrafts by States

893 SHRI P. M. MEHTA :
SHRI K. LAKKAPPA :

Will the Minister of FINANCE be
pleased to state:

(a) whether the States are up in arms
against the decision of the Central Govern-
ment on the overdrafts issue;

{b) what are the States’ complaint about
the Centre’s decision on overdrafts and how
has 1t effected them; and

(c) what further steps Government have
agreed to take to help those States?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
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SUSHILA ROHATGD * (a) to (c). The
reference presumably 1 to the decision
taken by Government that States will not be
permutted to regard overdrafts on the Re-
serve Bank of India as a kind of budgetary
fesource Tt may be mentioned i this
connection that the State Plan outlays for
the current vear have been fixed after detail-
ed consultations with the State Governments
and on a fully financed baus  All furture
opcrations would, therefore, have to be on
a self-financing basis and a balance would
have to b* maintained hetween the flow of
icsources an i expanditure Under the pro-
cedure which has been worked out n con-
sultation with the Planning Commission and
the Reserve Bank and which has come mto
eftect from the 1st May 1972, in case any
State Government has an overdraft continu-
ously for seven ddys, the Reserve Bank
would automatwally suspend payments
which will be resumed only when the over-
draft disappcars The State Governments
had throughout been kept informed of the
views of the Government of India n this
regard There has been no complant from
any State agamst the decision to stop the
uncurtatled use of overdrafis as a budgetary
resource

Increased Aid for India’s Economic
Progress

894 SHRI P M MEHTA
SHRI SHRIKISHAN MODI-

Will the Minister of FINANCE be pleased
to state

{a) whether India needs substantial new
aid support to increase the pace of economic
progress; and

(b) whether the ‘Aid India Consortrum®
has agread to thus?

THE MINISTER OF FINANCE (SHRI
YASHWANTRAQ CHAVAN) . (a) and
(©). At the meetmg heid in Panis t June,
1972, the members of the Aid India Con-
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sortium agreed with the assessment of the
World Bank that India needs substantial
new commitments of aid n support of
Government's effort to increase the pace of
economiic progress and to prevent a sharp
decline 1n the transfer of resources to India

Loss suffered due to lock-out in Hindustan
Antibiotics Limited

895 SHRI JAGANNATH MISHRA!
SHRID K PANDA -

Will the Mimster of PETROLEUM AND
CHF MICALS be pleased to state

(a) whether consequent on the labour
trouble in Hindustan Antibiotis Limited,
the management declared lock-out m the
Company n June, 1972,

(b) if so, the reasons therefor and the
total loss suffercd due to the lock-out, and

(c) the conditions on which the lock-out
has been hifted?

THE MINISTFR OF LAW & JUSTICE,
AND PETROLLUM AND CHEMICALS
(SHRIH R GOKHALE) (a) (o (¢), There
was no lockout in the Hindustan Antibiotics
1td., Pimpr, but alock-out had to be declar-
ed at the antibiotics plant oft he Indian
Drugs and Pharmaceutwcals Ltd at Rishi-
kesh On 19th June 1972, workers at Rishi-
kesh went on a sudden Lightening tool-down
and stay-in strike, when process materml
to the tune of about Rs 30 lakhs was in the
fermenters and 1n the recovery and purifica~
tion blochs Since retreval of this n-
process material was becoming difficult
due to eontinued presence of striking work-
ers, the management were forced to declare
a lock-out on 22nd June 1972, but for this
acuion, the whole of the process material
might have besn irrctrievably lost  The loss
of production as & result of the hightening
uﬂkcmdu'nlwk-wusmmmd at Rs. 90

lakhs.
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The lockout was lifted with effect from 8
AM. on 29th June 1972 after the union
signed an agreoment with the management
for maintaining harmonious industrial rela-
tionship. A copy of the terms of settiement
signed by the management and the workers
is attached.

TERMS OF SETTLEMENT

1. It has been agreed between the pasties
that the six workmen, who have becn
suspended, shall be taken back on work and
their suspension orders shall be cancelled
provided they give in writing an apology
for their misbehaviour and agree not to re-
sort to any such misbehaviour in future.
The Management as a gesture of good-will
agrees nol to take any action against them.

2. Of the 40 demands contained in the
Charter of Demands dated 10th April, 1972,
the three demands referred to the Hon'ble
Minister shall be decided by him. As in-
dicated by the Union in its different letters,
the Union President assured that these three
demands will not form an 1ssue of stnke.

3. Of the balance 37 demands, thosc
which have been agreed to through bilateral
negotiations, will be implemented by the
Management as soon as normaley prevails
and those not settled so far will be settied
by mutual negotiations around the table,

4. The period of strike/lockout shall be
adjusted towards the accumulated earned
leave up-lo-date of the workers. In those
cases who have not earned any leave, it will
be leave without pay.

5. On behalf of the striking workmen,
the Union tenders an apology for going on
strike and as a gesture of goodwill, the
management accepts the apology and agrees
‘to condone the disciplinary action against
the dalinquent workmen that it is entitled to
take for the misconduct of going on strike.
This forms (he basis of lifting the lockout
with effect from 8.00 a.m. on 29th June,
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1972 and the workers including workeharg-
ed and muster roll shall peacefully carry on
their work,

6. The workmen after the date of this
Settlement will not resort to any form of
illegal strike or slow-down which may
directly or indirectly affect the administra-
tion of the company and its works in connec-
tion with the subject mattors of dispute
covered by this Seottlement. The workers
further undertake that they will not resort
to any form of illegal strike or slow-down in
connection with any other matters for a
period of three years. In considerativn of
this undertaking on the part of the Union,
the Management herchy agrees that except
cases where the workmen have gone on an
illegal strike, it will not lockout the plant
and administration for a period of three
years.

7. This fully and finally resolves the dis-
pute in question and there will be no victi-
misation of workers.

Establishmeat of a Rice Production
Training Testitute at Dargapur by Fertilleer
Corporation of Jndia

896. SHRI JAGANNATH MISHRA :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the Fertiliser Corpomation of
India has decided to establish & Rice Pro-
duction Training Institvie at Durgapur;
and

(b) if so, the aims and objects of this
institute?

THE MINISTER OF LAW & JUSTICE
AND PETROLEUM & CHEMICALS
(SHRIH. R. GOKHALE) : (a) Yes, Sir.

(b) The Institute will impart in-service
training to the fertilizer promotional (exten-
sion) workers of the Fertilizer Corporation
of India engaged in promoting use of ferti-
lizers ini paddy, especially the high yiclding
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varieties, Tho trainces are required to do
all the field operations themselves from sow-
ing to harvesting. With this training it is
expocted that they would be adequately
equipped to train the farmers in adopting
the scientific methods of cultivation of the
high yielding varseties of paddy with special
reference to the correct choice and the most
economic use of fertilizers.

Ceiting on Urban and Rural income

897. SHRI JAGANNATH MISHRA :
SHR1 ARVIND NETAM :

Will the Minister of FINANCE be pleased
to state :

(a) whether Government has a proposal
to fix ceiling on the urban and rural income;
and

(b) if so, the broad outhines thereof and
the minner in which it will be implemeni-
ed?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
(a) and (b, The  Government
have no proposal to imposc a ceiling
on urban and rural incomes through legis-
lation. However, the totality of various
measures taken by the Government 1n recent
years, such as the progressive increase in the
rates of personal taxation, step-up in the
rates of wealth tax and additional wealth
tax on urban land and buildings, cxtension
of wealth tax to agricultural property, and
recent policy decisions to impose ceilings
on urban propertics and agricultural lands
by the State Governments, would impose a
virtual ceiling on incomes in rural and urban
areas.

Proposal to mumufacture Prototype T.V.
receiver by H.A.L.
898. SHRI JAGANNATH MISHRA:
SHRI ATAL BIHARI
VAJPAYEE :
Will the Munister of DEFENCE be pleas-
od to state :
(a) whether the Hindustan Aeronautics
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Ltd. has approached Government for the
issue of a licence to manufacture prototype
T.V. receiver; and

(b) of so, Government’s decisinn there-
on?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) 1IN THE
MINISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA) . (2) Hindustan Aero-
nautics Ltd. has applied to Government
for the grant of an industrial Lience to
manufacture domestic (elevision receivers.

{b) The matter is under consiwleration
of the Government.

Conversion of Loans advanced by Natiosal-
ised banks and LIC to big business houses
into Eguity Shares

899. SHRI SAT PAL KAPUR : Will the
Minuster of FINANCE be pleased 10 stateg

(a) whether there is any proposal under
consideration of Government that the
amount of loan advanced to the Big Business
Houses in the country during the last three
years by the Nationalised Banks and the
Life Insurance Corporation should be cone
verted into equity shares; and

(b) if so, the outhnes thereof?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and (b).
Government announced sts decision on the
18th February 1970 that term loans granted
in future by the all-india long-term financial
institutions should ordinanly include a clause
vesting the option with the institutions to
convert the whole or part of the loan into
oquity shares. A cOpy of the guidelines issue-
od in this regard to the all-India long-term
financial 1institutions, ncluding the lfe
[nsurance Corporation of India. was laid
onthc'l‘ableoft‘m[-louseinlcply to Un-
starred Question No. 3765 answered in the
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Lok Sabha on the 2nd July 1971. In come
puting the financial assistance for the pur-
pose of writing in the convertibijity because
assistance granted to the industrial concerns
in the past would also be taken into consi-
deration The term financial insitutions
inclhuding the Life Insurance Corporation
of India have commenced writing in the
convertibility clauses 1n appropriate cases
The actual option 1o convert the loans, in
whole or in part, into equity will be exer-
cisad by the mstitutions later at the appro-
pnate time, in accordance with the lerms of
the convertibihity clause written in the Joan
agreements.

According to the guidelines, the decision
to convert loans into equity was not applied
1o the loans given by the nationalised banks
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Resumption of US. ald to India

901. SHRI P.K DiO:
SHRI PILOO MODY
Will the Minuster of FINANCE be pleas-
ed 1o state

(a) whether attention of Govrnment  has
been drawn to a report 1n the “Hindustan
Times™ of the 21st June 1972 under the
caption “Resumption of, US. Aid un-
likely™;

(b) whether Government have received
any report in regard to U.S. economic aid
from our Mission in Washingion; and

{c) if so, the broad outlines thereof and
the action taken or proposed to be taken to
fill up the likely gap arising out the stoppage
of U.S. economic aid for financing the
Fourth Five Year Plan,

THE MINISTER OF  FINANCE
(SHRI YESHWANTRAO CHAVAN :(s)
Yes, Sir.

(b) and (¢). Government of India have
received from time to time reports from our
Embassy in Washington in regard to U.S.
economic aid to India. There has beea no
basic change so far in the U.S. position
since it announced suspension of its aid to
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India on 6th December, 1971 and the ques-
tion 18 stated to be still “under review™.
No provision has beon made in the U.S,
budget for development assistance to India
for the US fiscal year 1972, for the US,
fiscal year 1973, a provisional allocation of
$90 mulhion has been made The provi-
sional allocatron for FY 1973 1s conditional
upon Congressional appropriation and what-
ever policy decision ts taken by the US.
Government on aid to India.

As regards the gap to be filled up conse
quent on the stoppage of UY economic ard
for financing the Fourth Plan, the Govern-
ment of India ate taking all necessary action
to augment )ndigenous production, intensify
import substitution and increase expoits
in regard to wmports alternative sources ot
supply, cither under other available credits
trom other countiies or from rupee payment
areas or <gamnst free foreign exchange, ae
being arranged

Seminar bv Western Indian Regromal
Council of lostitute of Chartered Account-
ants in Bombay

902 SHRIP K DLO Will the Mimster
of FINANCE be pleased to state

(a) whether a Serunar  was  recuntly
orgamsed bv the Western Indian Regional
Council of the Institute of Chartered
Accountants of India 1n Bombay,

(b) a gist of the observations made, at the
Seminar, and

(&) the reaction of Government thereto?

THLC DEPUTY MINISTER IN THC
MINISTRY OF FINANCI (SHRIMATI
SUSHILA ROHATGD (a) Yes sn,
according to newspaper repotts

{b) No communication has been recev-
od by the Government from the Western
Indian Regional Council of Chartercd
Acoountants regarding observations made
at the seminar
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(€) Does not anse.

Biforcation of Western Command

903 SHRIP K DFO Will the Minuster
of DEFENCE be pleased o state

(a) whether the attention of Government
has been drawn to a report m the *States-
man’ dated the 20th June, 1972 stating
that the Western Command has been
bifurcated mto Western Commanad and
Northern Command,

(b) 1f s0, the reasons theretor, and

(c) how would 1t help the defence of our
Northern and Western borders?

THE MINISTER OF
(SHRI JAGJIVAN RAM)

DEFENCL
(a) Yes, Sur

{b) To stream line and strengthen the
Command structure

(c) This will help to improve command
and control over our formations in these
areas

Manafacture of Mussile-Boats

904 SHRI VISHWANATH PRATAP
SINGH Will the Mimster of DEFENCE
be pleased 1o staie whether mn view of the
effectiveness of Russian built missile boats
n the recemt Indo-Pak conflit Government
have any plan for indigenous manuiwture
of such boats?

THE MINISTER OF DEFLNCE
(SHR1 JAGJIVAN RAM) It will not be
i public intercst to disclose mformation on

this subject

Improvements made in the Engine of HS-748
Awcraft

905 SHRI VISHWANATH PRATAP
SINGH Wil the Mimster of DEFENCL
be pleased to state

{a) the nature of ymprovements made n
the ~ ngine of HS-748 arc
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(b) the reasons why these modifications
had to be made, and
{c) whether the improved engine 1s show-
g good pertormance now !

THE MINISTER OF STAIL (DI-
FENCE PRODUCTION) IN THF Ml-
NISTRY O DLIENCE (SHRI VIDYA
CHARAN SHUKILA) (a) and (b). The
only altetation made on the RDa 7 Dant
Engme mnstalled in the HS-748 Aurcraft
15 to increase the water methanol check
flow 1n order 1o cnsuic proper matching of
the engine with the antrame

(c) The engines of all aircraft to Indian
Airlines are thoroughly checked tor therr
performance before delivery and thoir per-
formance 18 also demonstrated to Indian
Awrhines during therr production tests The
results of the adjustments made in the water
methanol check flow are under study.

Mining of Vishakhapatmam Port by
Pakistan before War

206 SHRI VISHWANATH PRATAP
SINGH Will the Minster of DEF I NCI
be pleased to slate

(a) whether Pakistan managed to rune
Vishakhapatnam port before hostilities
broke out on the 3rd December last year,
and

(b) 1f so, the steps taken to plug the loop
holes 1n our coastal defences n the light of
the aforesard facts *

THE MINISTER OF DLFI'NCL (SHRI
JAGJIVAN RAM) (a) No, Sir

(b) Dous not anse

Efforts to acquire Jong range strike Air-
crafis

907 SHRI VISHWANATH PRATAP
SINGH . Will the Mmmster of DEFENCE
be pleased to state

(8) whether Government miend io ac-
quire long range stnike aw-crafts, and
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(b) if so, the efforts being made m this
direction ?

THE MINISTER OF DEF ENCL (SHRI
JAGIIYAN RAM) (a) and (b) A pieh-
minary dssessment s currently under way

Request of Gumarat Government for
doubling the royalty of Crude Oil

905 SHRI PRABHUDAS PAILL
SHRI ARVIND NI | AM

Wil the Mt of Pl TROLEUM
AND CHEMICALS be pleawd to stak

(a) whether Guwarat Government  has
approached the Centic lor doubling the
1ovalty paid to it by Ol and Natural Gas
Commussion for the crude ol produced n
the State, and

(b) f so the reaction of Goveinment
n this regatd *

THF MINISTER OF LAW AND
JUSTICF AND PITROIEUM AND
CHLMICAIS (SHRI H R GOKHALI)
(a) and (b) The Government of Gujarat has
ashed for a substantial increase i the rate
of crude od royalty No final decision on
thrs has yet becn taken

Deterioration in the Services of Banks

909 SHRI PRABHUDAS PATHI .
Will the Minsster of FINANCE be pleased
to stalc

(a) whether representatives of the member
associations of the Guarat Chamber of
Commerce and Industty have critiased the
detenioration n the services of the banks
after thair nationabsation,

(b) if so, whether they have complamed
that frequent strikes and go-slow tactics
adopted by the employees causc consderable
hardshup to trade & industry, and

() if so, the reaction of Governmen!
thereto?
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THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and
(b) Yes, Sir

(c) Government 1» awdre that there 1
scope for improvement 1n the services ren-
dered by nationalised banks and it s
Government s constant endeavour to bring
dbout this improvement by promoting
industrial peace and better relations between
employees and management of the nation-
alised banks

Credit to Kharadi Arfisans by State Bank
of Indla in Sankheda

910 SHRI PRABHUDAS PATLL Wil
the Minuster of FINANCE be pleased to
stale

{a) whether the State Bank of India has
decided to give hiberal credit and marheting
guidance to Kharads artisans of Sankheda
town 1n Baroda, and

(b) 1if so, the total credit Iikely to be given
to cach arusan ?

THLC DFPUTY MINISTLR IN THL
MINISTRY Of FINANCE (SHRIMATI
SUSHH A ROHATGD (a) and (b). Stale
Bank of India has drawn up spewial scheme
to extend liberal credit tacilities to Lacquer
Ware manufacturers at Sankheda CQafis-
men having monthly tuinover between Rs
1000/- and Rs. 2000/- are being given loans
for the purchase of electric motors to be
repaid on casy nslalments Crafismen
having monthly turnover less Rs 1000;-
arc being given credit faciliies upto Rs
500/- each to meect therr working capital
requrements So fa:r State Bank of India
bhas assisted 15 units with limits aggregating
Rs 19,000-. The amount outstanding
agamnst these loans at present, 1s Rs. 16,000/-.

Drilliag at Iripura and Kutch by Oil and
Natura! Gas Commission
911. SHRI PRABHU DAS PATEL.
SHRI DASARATH DEB .
Wl the Minuter of PETROLEUM AND
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CHEMICALS be pleased to state-

(a) whether the Oil and Natural Gas
Commussion has started dnilling of Oil at
Tripura 1n the Last and Kuich in the West,
and

(b) 1f so, whether 1t 1s & part of operational
plan of oil exploration and production diawn
by the Commission ?

THF MINISTER OF LAW AND JUS-
TICL AND PFTROLFUM AND CHEMI-

CALS (SHRIH R GOKHALE) (a) Yes,
Sir

(b) 1t 15 a part of the annual opetational
plan of Oil and Natural Gas Commission

ONG.C.'s venture in Iran for oil
exploration

912 SHRI PRABHUDAS PATEL
SHR1 BANAMALI PATNAIK

Will the Minister of PFETROLEUM AND
CHEMICALS be pleased to staie

(a) whether anv negotiations have been
wompleted with Iran by the Oil and Natural
Gas Commussion to undertake ol explora-
tion 1n that countiy, and

(b) 1if s0, the salient featwres thereof and
the progress made mn this regard so lar?

FHL MINISTIR OF LAW AND JUS-
TICL AND PFTROLEFUM AND CHEMI-
CALS (SHRI H R GOKHALE) (a) and
(b). No negotiations have been going on with
Iran by ONGC to undertake ol exploration
n that country However, ONGC has a
1/6th share m an offshore exploration ven-
ture called IMINOCO, m the Persian Gulf,
jomtly with National Iranian O1l Company,
Phullips Petroleum of USA and AGIP of
Italy This venture was formed m 1965
and has already discovered two oilfields
called Rostam and Rakhsh The exploia-
tion is still conunumg with a view to dis-
cover new oilficlds 1n the concessions held
by this jont venture Qut of about 63.5
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million barrels of crude oil produced by this
joint venture, upto June, 1972, ONGC
has so far lified and sold about 12.9 million

Elnu# of Pakistani POWs
I PRIYA RANJAN DAS
913, SHRI PRIYA RA?

SHRI SHYAM SUNDER MOHA-
PATRA :

Wwill the Minssier of DEFENCE be pleas-
ed to state ©

(a) the number of Pakistam POWs who
tried to escape from the camps ot otherwise,
during the penod January to July, 1972,

(b) the number of POWs arrested, shot
duda.nﬁmpndmdthcmnonmkm
agamst those who tried to escape but were
arrested; and

(c) the steps taken (o picvent their escape
in the future ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) 32.

Killed when attempting to

Not yet arrested . 8

Action has been taken in conformty with
Geneva Convention against those who were
arrested after altempt to escape

(c) Adequate security measures are In
force at all camps.

Tax oa Income from Agriculture

914. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minsster of FINANCE
be pleased tostate.

(a) whether any decision has becn taken
about the farm Income-tax and considered
the suggestion made by Shri Boothalingam,
Drrecior General of the Nauonal Council
for Applied Economics Rescarch on the st
July, 1972, and

{(b) if 80, the salient features thereof and
if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
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SUSHILA. ROHATGI) : (a)and (b) The
Government of India bave already coms-
tituted a Committee under the chairmanship
of Dr. K. N. Raj to study all issues relating
to the taxation on agricultural wealth and
income. The Commitiee 18 expected to
take 1ato account various suggestions on the
subject. The recommendations of the
Commutiee are awaited.

Mal-administration in Free Press Journal,
Bombay
915. SHR1 SHYAM SUNDER MOHA-
PATRA : Will the Minuster of COMPANY
AFFAIRS be pleased to state:

(a) whether Government are aware about
mal-admimistration m Free Press Journal,
Bombay, and if so whether Government
propose to intervene in the matter;

(b) whether there has been any illegal
removal of the Director trom the Free Press
Journal; and

(c) if so, the action taken by Gowein-
ment in this regard”

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) to (c) Consequent on certamn
representations against the management of
the Indian National Press (Bombay) Ltd.,
Bombay, the Company Law Board in exer-
cise of the powers conferred on it under the
provisions of Section 408 of the Companies
Act, 1956, appomted two Government
Directors on the Board of Directors of the
satd company. The tenure of the Govern-
ment Directors expired on the 14th July,
1972. It has come to the knowledge of the
Government that the Director-incharge
of the Company was not re-clected as
Durector in the last Annual General Meeting
of the Company held on the 5th February,
1972

The company has filed a writ petition in
the Bombay High Court challenging the
order under Section 408 of the Company
Law Board and for restraining the Company
Law Board from extending the tenure of
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the Government Directors. The matter is

pending before the High Court, Bombay,

which has ordered interim stay against any

farther action by the Company Law Board,

and is subjudice.

Fall in Tourist Traffic from United States
since Indo-Pak War

916. SHRI SHYAM SUNDER MOHA-
PATRA : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(2) whether there has been a fall in tourst
traffic from the United States sinoe the Indo-
Pak war; and

(b) 1f so, the extent thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b) Yes, Sir. There was a decline
of 3,578 in tounst arrivals from the United
States during December 1971 to June, 1972
as compared to the corresponding periods of
the previous year,

Recommendations of Wanchoo Committee
regarding Black Money and Tax Evasion

917. SHRI NAWAL KISHORL
SHARMA :

SHRI RAMAVATAR SHASTRI:
Will the Minuster of FINANCE be pleas-
ed to state:

(a) whether he had a discussion about
‘Wanchoop Committee Report with a Group
of Economists recently;

(b) if so, the main points of discussion,
and

() the steps being taken by Government
on the advice rendeced as a result of discus-
sion to unearth black money and deal with
tax evasion in the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : (a) A senunar of
prominent economists was held on 3rd and
4th Juoe, 1972 at Delhi. The Finance
Minister attended the semipar on one day
and listened to the discussions.
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(b) The main points of discussion in the
group of economists were as under:—
(i) Problems of tax evasion and avoid-
ance;
(ii) Tax policies and needs of economic
& social justice; and
(iii) Incentives for savings, investment,
employment and growth.
(c) The Government is keeping in mind
the suggestions offered in the seminar while

examining the recommendations of the
Wanchoo Commuttee Repoxt.

Sixth Finance Commission

918. SHRI NAWAL KISHORE
SHARMA .

SHRIMATI1 SAVITRI SHYAM :

Will the Minuster of FINANCE be pleascd
to state :

(a) whether Government have recently
constituted the Sixth Finance Comuoussion;

(b) if so, its terms of reference and the
m by which it 15 likely to submit its report;

(c) the names of the members of the
Commussion and the status offered to the
Chairrman of the Comutussion ?

THE MINISTLR OF FINANCE (SHRI
YESHWANTRAQ CHAVAN) : (a) Yes,
Sir.

(b) and (c) A copy of Noufication dated
the 28th June 1972 containing the required
information 18 laxd on the Table of the Housc
[Placed in Library. Sec No. LT-3263/72),
The Chaiman of the Commussion will
have the rank of a Cabinet Mimster.

Raids by Customs Department on Jaipur
Metals, Jaipar

919, SHR1 NAWAL KISHORE
SHARMA : Will the Minister of FINANCE
be pleased to state:

() whether the Customs Deparunent
raded the Jaipur Metals, Jaipur and cap-
tured 20 thousand meters which bad not
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been accounted for in the books of that
Company;

(b) if so, the estimated cost of these
meters,

(c) whether an enquiry has been institut-
ed against the company 1n the matter, and

(d) if so, the result thereoi?

THE DEPUTY MINISTER IN THI
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) (a) There was no
raid as such on the factory of M/s Japur
Metals & Llectricals Ltd Jaipur Ths
factory has obtained a Central Excise licence
to manufacture electric Meters The Supe-
rintendent Central Excrse, Japur Range [
visited this factory on 7-6-72 to mspect for
approval of the additional godown for stor-
age of excisable goods 1t was obscryved by
the Superintendent during this visit that the
company had already stoted electucity
supply Meters in this godown  Since such
storage prior to approval 15 an offence
under the Central Excise law and since the
account of these Meters was not entered in
the regiters prescnibed under the Facise
rules the Superintendent, seized 21,275
electric supply Meters

(b) The estimated cost of these meters 15
Rs. 12,49,550.

(€} Yes, Sir

(d) Further investigations were imme-
diately taken up by the Asustant Collector,
Jaipur Davision to whom the Factory
Management explamed —

{1) that they had apphed for additional
godown space as early as 4-5-72 and
had also reminded the Superinten-
dent,

(u) that the Meters stored in the un-
approved godown had been duly
entered 1 the production shps and
other day to day accounts of the
company;

{irf) the management further explauned
that they were under the impression
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that the entries in the prescribed
excise registers were to be made only
after the godown was approved.

Holding that the lapse was of a Technieal
natuie and that there was no attempt to
evade Central Fxcise Revenue, the goods
have been released by the department to the
factory with directions to enter the parti-
culars in the Excisc Registers  The godown
has also been since appioved

Blach Money Unearthed during raid on Film
Stars In Bombay
920 SHRI NAWAL KISHORL
SHARMA .
SHRIMATI SAVITRI SHYAM

Will the Mints ¢ of FINANCE be pleased
to state

(a) Whether the searches carned out
against film stars in Bombay for black
monecy have proved futile, as the black
money recovered irom  the hlm stars 1s less
than the amount paid bv the Income-tax
Decpartment as TA/DA to its employees;

(b) if so, whether there 15 a proposal
under the consideration of Government to
set up an f nquiry Commitiee to go wnto the
causis of failure on the part of Income-tax
Department in diggang out black money,
and

(¢) if so, when, and if not, the reasons
therefor ?

THE DEPUTY MINISTER IN THF
MINISTRY OF FINANCF (SHRIMATI
SUSHILA ROHATGI) (a) No Sr The
TA/DA pawd 1s only Rs. 1,633 whereas the
value of unaccounted assets amounts to
Rs 24.9 lakhs. Besides, books of accounts
and documents scized are likely to bring to
hght substantial conccalment

(b) and (¢) Do not arse,

Recommendations of AID India Consortiom
for Ald to India

92[. SHRI NAWAL KISHORE
SHARMA :
SHRIMATI SAVITRI SHYAM :
Wil the Muster of FINANCE be pleas-
ed to state.
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(a) whether the Aid India Consortium
has agreed with the World Bank to fulfil
the awd target of §1250 million to India,

{b) if so0, whether a Group of World
Bank officials has also visited capitals of
varijous countnes including New Delli m
thw regard,

(¢) the recommendations made by the
World Bank Group ior releasing nocessary
funds to Inda, and

(d) when the ad 1 expected to be 1uweiv-
cd 1n India and 1n what shape?

THF MINISTER OF I INANCF (SHRI
YI SHWANTRAO CHAVAN) (a) The
Members of the Consortium had agreed
with the World Bank < assessment that fresh
aid commitmentis to the entent of §1250
mithon (§700 million of non-project assis-
tance and $550 mullion of projgect assis-
tance) would be necessary to prevent a shaip
decline n the transfer of resources to India
Members of the Consortium had generally
lent support to the programme

(b) In connection with the orgamsation
of debt rchef a Consultant appointed by the
World Bank had visited the capitals of the
various countries including New Dell

(c) and (b) Agrecments have already been
signed with Franw, Canada, Denmark,
Netherlunds, Sweden and IDA for about
»141 mulhion as indicated helow —

$ Million
Non-
Project
Project (incdd  Total
Debt
Relieh)
1 2 3 4 5
1. Canada . 46 25 46 25
dt 10-6-72
2 Denmark .. 570 57
dt. 24-4-72
3. Sweaden 10.60 .. 10,60
dt, 14-6-72

— -

SRAVANA 13, 1894 (SAKA4)

Wruten Angwers 146
1 2 3 4 s
4$IDA 22 . n22
dt 14-6-T2
5. Netherlands 2092 2092
dt 19 7.72
6 France 2443 1173 13616
di 203-72
ToraL

56 23 84 60 140 83

Agreements with the othet Member Coun-
tries would be signed after bilateral negotia-
tions It » theretore prematuie to indicate
the quantum of awd Iikely 1o be received and
its distribution between projct and non-
project assistance

Rise 1n the deposits of Scheduled Commer-
cial Banks

922 SHRI Y FISWARA REDDY
Will the Minister of FINANCT be pleased
to state

() whether the deposiis of the scheduled
commercial banks had nisen by 9 7 per cent
during the fiist <ix months of the current
year,

(b} whether bunk credit 1n the fitst six
months of the current year has not increased
n propoftion to the expansion m bank de-
posits, and

(<) if so, the rcasons for the widening
gap between the eapansion of bank deposiis
and the inurease n credit?

THF DEPUTY MINISTER IN THE
MINISTRY OF FINANCL (SHRIMATL
SUSHILA ROHATGI) ({(a) and (b) During
the first «ix months of the calendar year
1972, the aggregate deposits of scheduled
commercial banks increased from Rs 6.937
crores to Rs 7,524 crores recording an
increase of 85 per cent  Over the same
period the outstanding bank advances in-
creased from Rs 4,051 crores to Rs 5,377
crores, and an increase of 64 per cent.
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(c) The higher rate of growth in deposits
fepresents a shift in the currency-deposit
ratio in favour of deposits as a result of
more rapid spread of the banking habit.
On the other hand, expansion in bank credit
has not kept pace with the rise 1n deposits,
which is attributable to a shight sluggishness
in the demand for credi.

Decision for Providing Debt Relief to
India
923, SHRI JAGDISH BHATTA-
CHARYYA :
SHRIN.K. P. SALVE :

Will the Minuster of FINANCE be pleas-
ed to state:

(a) whether the “Aid India Consortium"
at its meeting held recently took a decision
regarding the amount of debt rehief to India
for the current and next financial year;

(b) 1f so, the main features thereof; and

(c) the total amount of Joans commuited
by various countries at the meeting?

THE MINISTER OF FINANCF (SHRI
YESHWANTRAO CHAVAN) : (a) No,
Sir.

{b) Does not arise.

(c) In the context of the report of the
World Bank on the total commitments of
nonproject and project assistance considered
necessary to prevent & sharp decline m the
transfer of resources to India, most mem-
bers mdicated the contribution they would
be able to make, subject to necessury approv-
al by thewr Governments, and other mem-
bers expected to be able to do so later in

the year.
Recommendations of the study team on
Drought conditions in West Bengal

924, SHRI JAGDISH BHATTACHAR-
YYA : Will the Mmister of FINANCE
be pleased to state ©

(@) the main features of the report sub-
mitted by the Central team deputed to study
the drought condition in West Bengal;
and
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(b) the reaction of Government there to?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATG]) : (a) and (b) The
Central team has recommended a ceiling of
expenditure of Rs. 6.85 crores on the drought
relief measures m the current financial year
for purposes of Central assistance, includ-
ing Rs. 2.15 crores as short-term loan for
agricultural inputs. The ceiling recom-
mended by the team has been accepted and
communicated to the State Government.
An amount of Rs. 1 crore has been sanc-
tioned by Ministry of Finance to the State
Government to meet their tmmediate re-
quirement of funds. In addition, the Union
Department of Agriculiure have sanctioned
Rs. 1 crore as short-term loan for agricultural
mputs. Further assistance will be 1elcased
on the basis of the progress of expenditure
to be reported by the State Government.

Writing of Books on Military Affairs
by Retired Military Officers

925 SHRI DHARMARAQ AFZAL-
PURKAR
SHRI DHAN SHAH PRADHAN :

Will the Minister of DEFENCI be
pleased to state :

(a) whether the high Oflicers of the
Defence Iorces are at liberty to write
books on mihtary affairs after their retire-
ment without tahing prior permision
of Government ; and

(b) if so, whether Governmeni propose
to frame any rules of conduct regarding
the procedurc to be followed in this regard
to safeguard the intercsts of the country?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) Subject of course
to the provisions of the Official Secrets
Act, the answer to the guestion is in the
affirmative.

(b) No, Sir.
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Staff of Indian Airlines indulged in
Go-slow or Work-to-rule Practices

926, SHRI DHARMARAO AFZAL-
PURKAR

SHRI RANABAHADUR SINGH:

Will the Minister of TOURISM AND
CIVIL. AVIATION be pleased to state :

(a) the number of times the staff of Indian
Airlines have gone on strike or indulged in-
go-slow or work-to-rule practices during
last ten months;

(b) whether Government have found
out a solution to this serious problem; and

(c) if so, the broad outlines thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) While there has been
no strike in Indian Airlines during
the last ten months, some  main-
tenance engineers did go-slow from
about the beginning of March this
year for a few weeks, to bring pressure on
the management to concede their Asso-
ciation’s charter of demands relating to
wages and terms and conditions of service.
The situation has since improved. There
were also three incidents in which small
groups of employees resorted to agita-
tional activities like stoppage of work for
short periods and refusal to work overtime.

(b) and (c) The management of Indian
Airlines is making constant efforts to im-
prove industrial relations and is having con-
tinuous dialogues with the unions. Attem-
pts are being made to form a Joint Council
comprising representatives of the unions
and management. The following forums
already exist :—

(1) A Labour Relations Committec at the
all India level comprising equal
number of representatives of the
management and workmen.

(2) Works committees at regional level.

(3) An Industrial Relations Committee
consisting of officials at headquar
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ters and the regional headquarters.
There are also Regional Industrial
Relations Committees.

Increased emphasis is being laid on wel-
fare activities such as canteens, housing,
etc.

Pension and other benefits given
to Soldiers and their Families

927. SHRI DHARMARAO AFZAL-
PURKAR : Willthe Minister of DEFENCE
be pleased to state :

(a) the number of soldiers entitled to draw
pension and other facilities according to
the decision taken by Government and the
names of the States which have finan-
cially helped them; and

(b) the number of families receiving
pensions and other benefits and the number

of wido s who arz yat to raczive such pan-

sions and benefits, State-wise ?

THE MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM) : (a) and (b) It is
presumed that the information sought is
in respect of the Scheme for liberalised
pensionary awards and other benefits
sanctioned for war widows and war
disabled servicemen  in February,
1972. The information is as under :—

(i) Of the armed forces officers and
personnel below officer rank who
were injured in the recent Indo-
Pakistan conflict, none has been
invalided out of service so far. There-
fore, none of them is at present enti-
tled to war injury pay (disability
pension) and the other facilities
sanctioned under the Scheme. The
Governments of Andhra Pradesh,
Assam, Gujarat, Haryana, Jummu
& Kashmir, Maharashtra, Mysore,
Nagaland, Orissa, Punjab, Rajasthan,
Tamil Nadu, Uttar Pradesh and
West Bengal have sanctioned ex-
gratia awards ranging from Rs.
1,000/- to Rs. 10,000/- to those who
were totally disabled as a result of
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injury sustained during the roccent
Indo-Pakistan conflict.

(ii) Till the 20th July, 1972, the families
of 209 Officers and 3,038 men were in
receipt of Special Family Pension or
Dependent Pension, Claims in res-
pect of 42 men killed 1n action have
not been admitted becausce there are
no eligible hoirs; 4 cases of officers
and 598 cases of mcn arce still o be
finalised. However, Pending Engui-
ry Awards (cquivalcnt to Special
Family Pension) have been sanc-
tioned in such cases.

The families of all Naval and Air Force
officers and men killed in action are reces-
ving Special Family Pension or Dependent
Pension. State-wise, their number is as
follows :—
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No. of families
State receiving pension
{officers) (men)
1 2 k]
Andhra Pradesh »
Assam . > " : 1 Nil
Bihar . w . 5 Nil 8
Delhi . . . . 6 11
Gujarat. . Nil 2
Haryana . . 3 2
Himachal Pradesh . Nil 22
Jammu & Kashmir Nil 2
Kerala . " i 2 33
Maharashtra . . 9 8
Mysore 1 5
Orissa . : i 1 1
Punjab . . . 4 21
Rajasthan . . 2 12
Tamil Nadu . 1 12
ur . . . 8 26
West Bengal . 5 11
47 187
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Similar information in respect of familics
of officers and men of the Army is, however
not available,

Crash of 3 Japan Airliner near Delhi

928. SHRI DHARMARAO AFZAL-
PURKAR :
SHRI ATAL BIHARI VAJPAYEFL:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether a Japan Airliner crashed
recently near Delhi and if so, the number of
persons killed as a result of the crash;

(b) whether a team of Japanese cxperts
visited India to investigate the causes of
eccident and if so the asustance afforded
by Government to them;

{c) whether the rcports of enquiries con-
ducted by Japanese and Indian experts have
been reccived by Government of India and
if' s0, the main findings thercof; and

(d) whether Government of India/Japan
have given any financial help to Indwn vill-
agers who dicd as a result of the crash?

THE MINISTER OF TOURISM AND
CIVIL AVIATION : (DR. KARAN
SINGH) : (8) Yes, Sir. Of the 89 persons
on boasd the aircraft, 75 passengers and
11 crew members were killed. In addition,
4 persons working near the crash site were
also killed.

(b) Yes, Sir. The accredited represen-
tative of the Government of Japan, accom-
panicd by technical experts, was given full
facilities to associatc himself with the in-
quiry initiated by the Civil Aviation Depart-
ment.

(c) The accident is under investigation
by a Court of Inquiry presided over by a
High Court Judge. The data collected by
the investigators of the Civil Aviation Depart~
ment have been made over to the Court
of Inquiry.
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(d) No information in this regard has
been received from the Government of
Japan. However, according to certain
press reports, the question of paying com-
pensation to the families of the labourers
who were killked while working near the
crash site as well as the amount of compen-
sation to be paid, was under considerstion
of the Japan Airline authortics,

Training to Skiers in Gulmarg
(Kushmir)

929. SHRI RAJDEO SINGH : Wil
the Mimster of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether in order to attract tourists
in winter season to Gulmarg (Kashmir),
sking arrangements have been provided
therc;

(b) whether skiers are given training
there locally; and

(c) if so, the name of the Institute impar-
ting this trawning and the period of train-
ing ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) :

(a) and (b). Yes, Sir.,

(c) The Instructors have been trained at
the Indian Institute of Skung & Mountamn-
ecring which was established by the Central
Department of Tourism at Gulmarg in
January, 1965.

Rise in Price of Fertilizers due to
¥le Capacity and Power Cuts
in Fertilizer Industries.

930, SHRI RAJDEO SINGH : Will
the Minister of PETROLEUM AND CHE-
MICALS be pleased to state :

() whether idle capacity and power cuts
in fertilizer industrics are responsible for
pushing up fertilizer prices in the country;

(b) if 30, whether factors responsible for
idle capacity and power culs have been
analysed; and
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(¢} whether Government propose to en-
sure that farmers are not penalised in the
form of price-rise due to factors beyond
their control ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H.R. GOKHALTL) :

(a) to (c). Although the non-attain-
ment of rated capacities in some cases and
power constramnts affect production costs,
other factors like the high cost of machinery,
raw materials, etc. also have an impact on
our fertihzer prices. Factors which are
found to affect the non-attainment of rated
capacities have been identified and appro-
priate remedial measures have been laken
or are being taken wherever necessary with
a view to oplimising production.

To ensure availability of fertilizers to the
farmer at reasonable prices, Government
have fixed the maximum selling price of the
main mitrogenous fertihzers, viz,, Urea,
Ammontum Sulphate and Calcium Ammo-
nium Nitrate, under the Fertilizer Control
Order.

By-products required to make
Paraffin Wax discarded by Refineries
in the Country

931. SHRI RAJDLO SINGH: Will the
Minister of PFTROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether only Digboi Refinery In
Assam produces Parafin Wax including
Match Wax;

(b) if so, whether other Refineries in the

country used to discard the by-products from

which Paraffin Wax is processed and pro-
duced; and

(c) if so, whether our planners of refi-
neries or some other agency 1n Government
are responsible for this neglect ?
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THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE):

(a) Yes, Sir. Digboi Refinery only is
currently producing Paraffin Wax and
Match wax.

(b) The raw material for the production
of Paraffin Wax is slack wax which is pro-
duced as co-product in the manufacture of
luoc pase oils. Slack wax is produced
only in the Barauni and Madras Refineries
and Lube India Ltd., lube plant (apart from
Assam 0il Co. Digboi Refinery). Feasi-
bility studies are ander way for the manufac-
turc of Paraffin Wax from slack wax in
Barauni, Madras and Lube India's Refine-
ries. These schemss would be considered
for implementation in the Fifth Plan Period.
In the mcanwhile, slack wax is being sold
by Barauni and Madras Refineries to meel
the requirements of the actual consumers.
Slack wax will also be made available to
the extent it 13 available to the manufac-
turers of Parafin Wax in the small scale
sector, who are putting up plants for this
purpose on the basis of the design developed
by the Jorhat Laboratorics.

(c) Does not arise.

Rise in Price Index
932, SHRI K. BALADHANDAYU-
THAM :
SHRI BIRENDER SINGH RAO :

Will the Minister of FINANCE be pleased
to state :

(a) whether the price index continues 1ts
steady and alarming march upwards and
if so, the percentage of rise in prices in 1972
as compared to the last three years;

(b) the reasons for the steady rise in
prices; aad

{c) what steps Government have taken
to control the rising prices?

THE MINISTER OF FINANCE (SHRI
YESHWANT RAQ CHAVAN) : (a) The
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wholesale price index (1961-62-100) for
the week ended July 15, 1972 shows an
increase of 7.3 percent, 11.4 percent apd
15.5. per cent respectively as compared to the
weeks ended July 17, 1971, July 18, 1970
and July 19, 1969, Government do not
feel that, all things considered, therise of
15.5. per cent cover three years is alrarming.

(b) An important factor reponsible for
the price rise during the last three years has
been fluctuations in the output of some agri-
cultural commodities, For example, the
output of ollsceds suffered declines in 1968-
69 and 1969-70 as compared to 1967-68.
There were sharp decreases in the indigenous
output of raw jute in 1968-69 and of raw
cotton in 1970-71. The production of pulses
has been stagnant in the face of rising de-
mand. In 1971-72 the output of coarse
grains has received a significant sct-back and
there has been a fall in the output of sugar-
cane. In addition to shortages of these
important commodities, the country had to
shoulder the burden of a heavy influx of
refugees from Bangla Desh, and another
confrontation with Pakistan, last ycar which
resulted in heavy Goverminent expenditure.
Industrial output has also been below the
levels envisaged in the Fourth Plan.

(c) The Government has been taking =
number of stepsto preventundue increase
in prices. While the Government's fiscal
policy has been dirccted towards the raising
of resources for development in & non-
inflationary manner, monetary pglicy has
been geared to the task of preventing mis-
use of bank credit for speculative purposes.
Recourse has also been taken from time to
time to prices and distribution controk.
To curb speculative activity, forward trad-
Shortages of emsential commodities such as
oilseeds, edible oils, raw cotton, fertilizers,
and iron and steel have been sought to
be made up through larger imports. For
ensuring adequate supplies of major food.
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grains to the common man a public dis-
tribution system 1s being maintaned, and
steps are baing taken to expand the coverage
of the same

Assessment of Wealth Tax of big
Business Houses

933 SHRI K BALADHANDAYU.
THAM

SHRI BIRENDLR SINGH RAO

Will the Minister of FINANCF be
pleased to <tite

{a) whether none of the big busincssmen
controlling the large industrial houses,

hike Tatas and Birlas are included among the
assessees of Wealth-tax, and

(b) if <o, the reasons theretor ?

THE DLPUTY MINISTLR IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHTAGI)

(a) No, Sir
It 13 not a faut that none of
the tig businessmen controlling large

industrial houses lihe Tatas and Birlas ane
not assessed to Wealth Tax

(b) Does not arise

Problems of Indian Navy

934 SHRI H M PATEL * Wil the
Munuster of DLFENCL be pleased to staic

(a) whether the attention of Govern-
ment has been drawn to a report appearing
1o the ‘Hindustan Times' of the 15th May,
1972 under the caption ‘many naval ships
steaming on torrowed time, and

(b) 1f so, the reaction ot Government
thereto?

THE MINISTER O}

DEFENCF
(SHRI JAGJIWAN RAM)

() Yes, Sir

(b) The Government are fully conscious
of the need for replacing old and agemng
shups of our Navy A programme has been
drawn up to mduct new ships by accelera-
ting and expanding indigenous construction
31 1Ls8/72—7
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of warships and supplementing this by new
acquisitions where feasible Every atiempt
18 being made to develop and strengthen out
Navy within the comstrants of financial

resources and indigenous capacity ol war-
ship construction

Recommendation of Vivian Bose Commission

935 SHRI BIRINDER SINGH RAO
SHRI MUKHTIAR SINGH MALIK

Willthe Minster of COMPANY AFFAIRS
be pleased to state

(a) whether the recommendations made
in the Report of the Vivian Bose Commis-
sion have since been examined by Govern-
ment , and

(b) if so, the out-come thercof and the

follow-up action taken by Government so
far?

THI MINISTER OF COMPANY
AFI AIRS (SHRT RAGHUNATHA
RLDDY) (a)and (b) On the sub-
misston of the report by the Vivian
Bose Commssion  Govermment consi-
deted the recommendations made
bv the Commission on the ameadment
to the Companies Act and requested Shn
C K Daphtary the then Solicitor-General
and the late Shri AV Vishwanath Sastri
a 1etired Judge of the Madras High Court
to consider the report from the legal
point of view and abo from the larger
pomnt of view of public interest Most
ol the recommendations of the (ommis-
sion and those of the Daphtary-astn
Commutiee wer. given cfiect to by the
amendments of the Companics Att, 1956
i 1963 and 1965

2 With respeet 1o the recommendations
made bv the Commussion m 1egard to the
discloswe of beneficial ownership a clause
was imserted wn the Compamies (Second
Amendment) Bill, 1964 The Juint
Commuttee on the Companies (Seeond
Amendment) Bil, 1964, however, omitted
the relevant clause (42) as the Commuitee
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felt that*i would be ddficult for thecom-
panies to note beneficial holders of more
than five percent of the equity sharu capital
unless the concerned sharcholders themselves
intimate such holdings' . Suitable provisions
have been made in the Companies (Amend-
ment) Bill, 1972 1t will be ntroduced m
Parlument during the current session

3 Prnior to the institution of the Commu-
ssion of Inquiry, the Delhi Special Police
Estabhishment had started investigations in
the matter of Dalmia Jun Airways 1 imited
which could not be continued as records
relevant to the case were taken ovel by the
Vivian Bose Commussion for ity inquiry
On the completion of the mnguiry by the
Commusston investigation was 1wsumed by
the Special Police Lstablishment and chaige
sheet was filed in the Court of the Dstrict
Magistrate Delhn under Sections 120R read
with dections 409 471 read with Section 467
& 477A of the [ndian Penal ¢ ode agamnst
the accused persons, S/Shri Ramhiishan
Daima, Shantt Prasad Jain  Jar Dayal
Dalmia, Vamanhar Dalmia and 20 other
persons Proceedings for commuttal  of
the case n the Court of Sessions were started
in the Court of Additional District Magis-
trate Delhi to whom the casc was trans-
ferred by the Districl Mapistrate Arguments
on behalf of the prosecution had to
be repeated twice on account of transfes
of the Additional District Maj istrate, and
the same were eventually compicted bv the
Additional Lcgal Adviser of the C B
on the 25th October, 1967 After comp-
letion of the commit1al proceedings, 22 per-
«ons were commuited to the Sessvions Court
to siand trial by the order passed bv the
Additional Dustrict Magistiate on 20th
Seplember, 1969 Two uccused died while
the committal proceedings were pending and
another accused died after the commitial
order was passed On pawing of the
committal order, several accuwd filed
revisions petitions 1o the High Court of Dellw
for quashing the commuttal order There
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are 7 revision petitions m all and they
were rejected by the High Court by its ovder
dated the 29th October, 1971 Tha trial 15
pending before the Court of Sessions

Submission of Report by Third Pay Cemmi-
ssion

BIRLNDI R
RAO
SHR1 RAMAVATAR  SHASTRI

Wil the Minister of FINANCE be
pleascd to stalc

936  SHRI SINGH

(a) the reasons for dilay in the sub-
mnsion of Report by the Thud Pay (o
mmission, and

(b) the date by which the Comminsion
will submut its Report 1o Gosernnwnt ?

THE MINISILR O1 FINANCI
(SHRI YFSHWANT RAO CHAVAN)
(a) and (b) The prooress of work of the
Thud Pay Commssion was indicated to
the House in reply to Unstarred Question
No 561 on 17th Maich, 1972 Simce
then the Commussion have complu'ed
therr cxammation of offiuial witpestes Iy
mid July 1972 and aie curnunth bawvirg
chiscussions with the Chicf Minisiers Finance
Ministers of State Goverrments The (erms
of refuence of the Thud Pay Cennwesun
are much wider than those ol the carher
Pay Commssion They  are  howeser
making ovay  efflort to wengpleie e
wotk as quickly as practicable

Progress mn the (onsiruction of Calicut
Aerodrome

in  harlpur

937 SHRI K MALLANNA
SHR1 C JANARDHANAN
Will the Minister of TOURISM AND

CIVIL AVIATION be plcased to state
(a) the progress <o far made
the consttuchion  of Calicut Aerodiome
in Karipur,
(b) the time by which the serodrome
1 hkely to be completedand put into  opes-
ation; and
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(c) the financial expenditure nvolved
thereon ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR KARAN
SINGH). (a) Tne land has been acquired and
fenced. A road Iinking the aerodrome
site Lo the main soad 15 being constructed
by the State Government and 1s neaiing
completion

(b)and (c) An estimate of expendi-
ture amounting to Ry | 11 crores fo1 the

construction of the aerodrome 15 bemng
processed It 13 proposed to take up
the

work immediuately the esumate 1s
sanctioned, and to complete it as quickly
as possible

Sbortage of Small Coins

938 SHRI K MALLANNA .
SHRI MUKHIIAR SINGH
MALIK

Will the Minister of FINANCL be
pleased 1o statc

(a) whether there s still shortege o
small coms mn the country in spite of the

newly minted coins having bien pul mnto
cuculation,

(b) if b0, the 1easons therefor, and

(c) the sieps taken bv  Government
to meet the shortage of small voims in the
country ?

THE DEPUTY MINISTER IN THF
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI (a) It s ataut
that the problem has not been fully solved
and shortages of small coms do owcur
from tume to time 10 different ascan, althou-
gh the availability of coms has considerably
unproved with the inccased production
being tuined out by the Mints

(b) The supplies being made by the
Munts have not yet been able to neutralise
fully the effect of the diversion from circu-
lation of small coins 1n some of the older
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afloys for purposes of melungon account
of therr metal value having exceeded the
face value A subsudary cause 1s hearding
engendered by the psychology of shortage.

(¢) Government have abready taken
various sieps to step up the production
of small coins in the Minis mcluding chan-
ging some of the cotnage alloys so as to
obtain a higher rate of production, as also
to ¢hmingte the rink of thewr bemg diverted
for mclting 1n the future The Small
Comns (Offences)  Adt, 1971 has also
been enacted making melung of small
coins and hoarding such comns with a vikw
1o melting, an offence n law The scale
of psucs at the Reserve Bank's counturs
has also been ughtened with a view tou
deteriing the activities of porrons who are
obsurved to have collecied coms for hoai-
ding and trading at profit O the vtha
hand, the 1wsues to institutions, such as
banks, Government Deparimcerts, trdans-
port under lakings, mlls, hotels, companies
and other oiganisations, for bonu fide
business puiposes have been libet alised
considerably  As sonn  as complamts
are revewved trom any  particular comire,
the Reserve Bank v ashed to -
vesligale into the complamt and despatch
addittonal quantity ol small cows w the
catent necessary  and permussible, consic-
fent with Lhe Bank s stock position

Fire 1n Central Board of Revenuc
Building, New Delhi

919 SHRI K MALLANNA Wil
the Manister of FINANCL be plased to
state

(4) whether lhe mquiry o the
fue which broke out in the basement of
the Central board of Revenue Building,
New Deliu recently has  been completud

(b) 1t s0, the findings of the mquny,

and
(0} the action iaken by Govurnment

i the matter ?
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THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI) : (a) No,
Sit, The matter 15 sull being investi-
gated by the pole.

(b) Does not arise in view of reply
to part (a) above.

(c) The matter 15 being investigaled
by the police authorities.

Labour strike in Fertilizers and

Chemicals Travancore Limited

940. SHR1 K. MALLANNA :

SHRI € JANARDHANAN :

Will the Munwster of PETROLEUM

AND CHEMICALS be pleased tostate:

(a) whether there was any labour
strike in the Fertilzers and Chemicals
Travancore Limited, Kerala, during May-
June thus year;

(b) if so0, the reasons thercfor:

(c) the number of days this Under-
taking remained closed and the total loss
caused due to the closure of the factory; and

(d) the steps taken to sctile the issues
and prevent such  labour trouble in fuluse

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE) :
(a) and (b)., Yes, Su. The employees
went on strike with a view mainly to enfor-
cing their demands against the management

in matters like production bonus, staffing

of the 1Vth Stage plants, annoal bonus,
dromotion and recruitment of dependents
of employecs, ¢tc. The immediate cause
for the strike was the inability of the manage-
menl to accept the demands of the Workers'
Unions that no action should be taken
against the pzrsons who had shut down the

1Vth Stage ammonia plant without authority.

(c) The Udyogmandal Division of
ths Fertilizors and Chemicals Travancore,
Limited rcmained closed with effect from
9-572 to 2-7-72 i.e. for 55 days, resuiting
in an cstimated production lows of
Rs. 4.5 ciores.
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(d) The disputes have been referred
to the ladustrial Tuibunal for adjudication.
Simultaneously, tripartite discussions
between the management, the Unions and
the State Govt. are under way to negotiate
a settlement and to evolve a method to
avoid recurrence of such strikes.

Rescheduling of Debt from Foreign
Countries

941. SHRI SHRIKISHAN MODI : will
the Munister of FINANCE be pleased to
state.

(a) Whether India has been able to
come to an equitable settlement in case
of debt repayment buiden arsing from
past loans from fricndly countiics,

(b) if so, what are the miain hurdles
thut come in the way of repayment; and

(c) how the laige payments had arisen?

THL MINISTER OF FINANCE (SHRI
YESHWANTRAO (HAVAN) : (a) and
(b). India had brought to the notice of
the World Bank and the Member-countries
of the Aid-India Consortium the burden
of debt-service payments as a whole and
the consequent dimunition in the resources

. available for economic development. The

question of debt relief for the years 1972-
73 and 1973-74 continues to be under dis-
cussion by the Members of the Aid-India
Consortium.

(c) The large deht-service payments
have arisen as o result of the hard terms
on which aid had been made available in
the eurlier years

Permanent Finance Commission

942, SHRI RAM PRAKASH : Will the
Minister of FINANCE be pleased to state:
(a) whether Government arc contem-
plating to set up Finance Commission on
permanent footing after the terms of sixth
Finance Commission is completed; and

(b) il not, the reasons therefor?

THE MINISTER OFF FINANCE
(SHR1 YESHWANTRAO CHAVAN):
(a) No, Sir.

(b) Government are not convinced of
the nced for a permanent Finance Com-
mission.
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World Bask’s Decision to Fromote

Industrial Development In Poorer Countries
943. SHRI M. KATHAMUTHU:

Will the Minister of FINANCE be pleased
to state :

(a) whether the World Bank Group has
decided to move into raw fields of activities,
in its effort to promote industrial develop-
ment in poorer countries;

(b) if so, the main features, thereof;
and

{c) whether this new policy will help India
and if so, how far?

THE MINISTER OF I INANCE (SHR1
YESHWANTRAO CHAVAN) : (a) and
(b). The World Bank group has
considered that in four major areas a much
more orgamised promotional effort by the
Bank group can make a real contribution to
the industrial development of its members:

(a) Promotion of "“Growth poles™;

(b) Regional Development;

(c) Small-Scale Industries;

{d) Improving technology;

(e) India  would take advantage of
assistance 1n new field of actwvities suggest-
ed by the Bank group to the extent it s
consistent with our own objectives of growth
with distributive justice and sclf-reliance.

Number y

ML o S

944. SHRI VEKARIA : Will the Minister
of TOURISM AND CIVIL AVIATION
be pleased to state :

(a) the present number of Scheduled
Castes and Scheduled Tribes Pilots in the
Indian Airlines; and

(b) whether Government
improve their quota?

THE  MINISTER
AND CIVIL AVIATION
SINGH) (a) Two.

(b) Endeavours are being made by Indian
Airlines to increase the number <of such
pilots and the upper age limit for pilot
recruitment has been raised by five years
for Scheduled Caste and Scheduled Tribe

propose o

OF TOURISM
(DR. KARAN
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candidates,

Nnmbunf Air Hoatesscs to
8.C. /ST. lldhnm

945. SHRI \'EKA‘R]A 1 Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to stale :

(a) the number of Scheduled Castes/
Scheduled Tribes Air Hostesses in the Indian
Airhnes;

(b) whether some Scheduled Caste Air
Hostesses, while undergoing training, got
their services terminated; and

{c) if so, the reasons therefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION : (DR. KARAN
SINGH) : (a) Fieven.

(b) and (c). One candidate’s services
were terminated due to her consistently
unsatsfactory performance during fraun-
ing.

Loan to Gujarat State by LT.D.C.

for Construction of Tourist Hotels

946 SHRI VEKARIA : Wil the
Mumister of TOURISM AND CIVIL
AVIATION be pleased to state

(a) the amount of loan given to Gujarat
State for the construction of Tourst
hotels during 1969-70, 1970-71 and 1971-
72 by India Tourism Development Corpo-
ration; and

(b} the names of places where such hotels
are being constructed?

THE MINISTI R OF TOURISM AND
CIVIL AVIATION(DR. KARAN SINGH):
(a) and (b). The India Tourism Deve-
lopment Corporation docs not ghe any
loans for the construction of tourist
hotels. However, under the Hotel Deve-
lopment Loan Scheme, a loan of Rs. 10
lakhs has been approved for a hotel pro-
ject in Baroda.

Development Credit from Netherlands

947. SHRI W'S" SANJEEVI RAO :
Will the Minister of FINANCE be pleased
to state :

{a) whether the Netherland Government
informed the Government of India of their
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proposals to mecrease development credita to
India to a total of aboui Rs. 62 crore,

() if so, a bricl account thereof, and
{c) the reaction of Government theteto?

THE MINISTER OF FINANCE
(SHRT YESHWANTRAO CHAVAN) .
(a) The ad pledged by the Netherlands
Government for 1972 s for an increased
amount of Rs 15 25 crores (DG 68 mullion)
as against the Ra 1036 ciores (DG 50
million) pledged tor 1971

(b) The  Netherlands  Government's
pledge for 1972 was formally mntunated at
the Aid-Inda Consortium meeting held
mn Juoe, 1972 The new loan carries an
mterest rate of 25 percent per annum and
15 repavable over a period of 30 years,
inclusive of a grace penod of 8 years The
loan amount 1s available lor financing of
imports of both capital equipment and
commodiies nceded for India's develop-
ment plans, from the Netherlands

{c) The Government of India have accept-
ed the offer of the Netherlands Government
and an Agrecment (o this effect bas since
been signed on the 19th July, 1972

Agreement for Loan from Canada

948 SHRI M S SANJEEVI RAO
Will the Minsster of FINANCE be pleased
to state

(a) whether an agreement for loan of
Rs 36 crares has been signed in the month
of June, 1972 with Canada, and

{b) 1f s0, the mamn features thereof and
industnies for which thys loan will be utslis-
ed'?

THE MINISTER OF FINANCE (SHR1
YESHWANTRAO CHAVAN) : (a) and
(b. Yes, Swr The !oan agreement
with Canada for an amount of Canatan
doltars 50 oufion (Rs 357 crores)
was signed on June 10, 1971 The loan 15

AUGUST 4, 1972

Wnitten Answers 168

mtended to finance the import of industrial
commodities, fertilizers and fertilizer pater-
ls over a period of 2 years (1972-74) 1t
carties no interest, service of comfmilment
charges and 15 repayable over a petiod of 50
years, including an initial grace peniod
of 10 years The loan will be utihised o
finance mmport requirements of several
mdustries usng asbestos, copper, ferro-
alloys, lead, zinc, newsprint, mickel, rubber,
sulphur, woodpulp and fertilizer matenals

Commitment madc by Britain for
Assistance to India

949 SHRI M 5 SANJLEVI RAO Will
the Minnter of FINANCF be pleased to
sale

(a) whethes Briish Government have
gmven any commitment lor giving
assistance to India during the remaining
iwo yecars of the Towth Finne Year Plan,
and

(b) 1f so, the project and industries for
which the comnuttted amount will be spent?

THE MINIS1FR OF FINANCE (SHR1
YLSHWANTRAQ  CHAVAN (a)
and (b). The Buush ad 15 announced
and disbursed on year to year bawus At the
Aid India Consortium Meeung held each
year, the Briish Government announce
thewr pledge For the curient year,
Britan has pledged economic aid of £63
mifion This 1 consderably higher than
the amount of £54 5 mulhon pledged at
the Consortium meeting 1in 1971

The Buish aid » broadly divided i
thiee categories

(8) Non-project aid for the meinténance
requirements of both public and private
sector Iﬂd'l-“‘“e“

(b) Peppect wid for meeting the foregn
exchange requirements of Jarge value progcts
as well as import of machinery and equip-
ment, and
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(c) Debt Refinancing assistasce which,
unlike the other two forms of assistance
mentioned above, is a cash grant.

Some of the large projects which will be
financed from the British aid during the
current year include construction of two
bulk carriers for M/s Shipping Corporation
of India, one bulk carrier for M/s Scidndia
Steam Navigation Company Ltd., one
tenker for M/s, Great Eastern Shipping
Company and three fertilizer projects of
Mys. Indian Farmers Fertiliser Co-operative
Lid., Southern Petro-chemicals Industries
Corporation Ltd. and Mangalore Chemicals
and Fertilizers Lid. .

Indo-Japanese Pact for supply of Ferti-
lizer Plants to India
950. SHRI M.S. SANJEEVI RAO :

Will the Minister of PETROLEIUM AND
CHEMICALS be pleased to state :

(a) whether the Indo-Jepanses Pact for
the supply of three Fertilizer Plants to
Indsa has been concluded;

(b} if so, what will be the estimated cost
and capacity of these plants; and

(¢) the location of each plant?

THE MINISTER OF LAW AND JUSTICE
AND PETROLEUM AND CHEMI-
CALS (SHR1 H. R. GOKHALE) :
(a) No Indo-Jaancse Pact has becn con-
chuded for supply of three fertilizer planty
to India.

(b) and (¢). Do not arse.

West Bengal Government's Request For
Realigmment Of Haldia-Barauni Kanpur
Pipeline
951. SHRI HAR! KISHORE SINGH :
Will the Minister of PETROLEUM AND

CHEMICALS be pleased to state -

(a) whether Government of West Bengal
has requested for a reajignment of lr_n:
Haldia-Barauni-Kanpur Pipeline to avoid
the Raniganj Coalfields in West Bengal; and
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(b} if so, the reasons ther.for and the
reaction of a Government thereto?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHR. H. R, GOKHALE) :
(@) and (b). The Government of West
Bengal had requested for realignment of
Haldia-Barauni-Kanpur Pipelines on the
grounds of varivus difficulties and dangers
mvohed rnd anticipated loss due to locking
up of large quantities of coal.

The pipelines experts on the one hand and
the mining experts on the other, held diver-
gent opintons on the matterof the alignment
of the p.pcl ne through the coalfields. The
Commuttee on Public Undertakings in its
66th Report on the Indian Oil Corporation
(Pipelines Dvision) had criticised that a third
set of independent opinion had not been
obtained. ShriN.S. Rau formerly Vigilance
Commussioner, who had been asked to
enquire into the matter of the alignment of
the pipehine through ‘*he (oalficlds also
obscrved that the technical aspects of the
matter required separate consideration.
In view of this, Government constituted a
Working Croup of experts to advise on the
technical aspect involved and what realign-
ment/rectification is required. The report
of the I xpert Group is awaited.

Remittances Of Foreign Exchange On
Account Of Head Office Expenditure
By Foreign Oil Compasies

952, SHRI HARI KISHORE SINGH :
will the Minister of PETROLEUM AND
CHFMICALS be pleased 'o state :

(a) whether Government have directed
the foreign oil companies operating i India
not to remit foreign exchange on account of
Head Office expenditure and a few other
items. like technical services and fees:
and

(b) if so, the reaction of these companics
thereto?
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THE MINISTER OF LAW AND JUS
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE):
(a) and (b). The guestion of evolving a
procedure by which the reasonableness or
otherwise of claims for repatriation of
funds for individual services etc. under
the following beads, namely :

(i) Engineering & Technical Services;
(n) Royalties;

(iii) Licence fees;

(iv) Home Office expenses; and

(v) Sundries

is under discussion with the oil companies.

Formation of National Oil Companies of
the East

953, SHRI HARI KISHORE SINGH
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the State-owned Petroleum
Corporation of Sri Lanka has approached
the Government of India for the formution
of an association of the Natural Oil Com-
panies of the East;

(b) if so, the broad outlines of the pro-
posals; and

(c) the response of Government thereto?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) :
() to {¢) The Ceylon Petroleum Corpora-
tion has suggested to the Indian Oil Cor-
poration, amongst others, that an organi-
sation of national oil companies should be
formed in the East and Middle-East with a
view to strengthening the National Oil
Companies engiged in various integrated
phases of the oil industry and to enable
them to assert complete control over home
marketing operations in the national inter-
est, Amongst other things, the organis-
ation will also endeavour to provide mutual
technical and financial assistance for eco-
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nomic and technical development, promote
research, and eachange knowledge on
results of research between the member
companies, The Indian Qil Corporation
is in touch with the Ceylon Petroleum
Corporation 1o clarify various issues rela-
ting to the formation of such an organisation
and the scope of its functions, It will be
possible for the Government of India to react

to the move only when full details beceme
available.

International Airways Avolding Calcutts
Airport

954. DR. RANEN SEN : Will the
Mimster of TOURISM AND CIVIL
AVIATION be pleased to state.

{a) whether International Airways are
trymg to avoad Calcuita Aurport resulling
in lack of toursts 1n the Eastern India; and

(b) i’ so, the steps taken by Govern-
ment to persuade foreign airlimes to come
back to Calcutta airport *

THE MINISTER OF TOURISM AND
CIVIL AYIATION (DR. KARAN
SINGH): (a) and (b). During the last twelve
months, three foreign international airlines
have discontinued their scheduled services
to Calcutta of therr own accord. Govern-
ment would, however, welcome resumption
of services by foreign airlines who have
the right to operate.

Commissioning of Fertiliser Plant at
Durgapur

955. DR. RANEN SEN : Willthe
Minuster of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) the steps taken to expedite the com-
russioning of the Fertiliser Plant at Durga-
pur;

(b) the reasons for delay; asd
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(c) when the factory will start produc-
tion?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H.R. GOKHALE): (a)
and (b). The commissioning of the
fertiliser project at Durgapur has fallen
behind schedule as a result mainly of factors
like (a) delays in supply of indigenous
equipment (b) failure of certain equipments
during start-up and (c) departure, on the
declaration of National Emergency, of
foreign experts who were attending to cer-
tain commissioning operations. These

experts have since returned to the project
site.

To expedite the commissioning of the
project, the Fertiliser Corporation of India

have  shifted from elsewhere certain
machines/parts required at Durgapur
and trial tuns are currently in progress.

Repairs/replacements of damaged equip-
ment/parts are also being attended to by
the Corporation on an urgent basis.

(c) According to present  indications,
production is expected to start by the end
of 1972; commercial production is expected
by April 1973

Drilling Operations in two Districts
of West Bengal

956. DR. RANEN SCN : Will the
Minister  of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government propose to
start the drilling operations in two Distticts
of West Bengal, 24-Parganas and Midna-
pote, which were stopped a few years ago;
and

(b) if not, the reasons therefor?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE)

(a) Not yet,
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(®) The scismic data collected and eva-
luated by Oil and Natural Gas Commission
so far has not brought out the existence
of favourable new traps which could be
worth testing by drilling. When the exist-
ence of such favourable traps is establish-

ed, resumption of drilling will be consid-
ered.

With a view to locate such favourable
traps, ONGC have been deployinginthe area
seismac field parties with sophisticated digital
seismic equipment.

Firing by Pakistani Forces in Kbalra
Sector

957. SHRI K. LAKKAPPA : Will the
Minister of DEFENCE be pleased to state:

(a) whether on the 6th-7th June, 1972
Pakistani forces opencd fire on Indian post
of Dhali in the Khalra Sector; and

(b) if so, whether due to this firing many
Indians and border security men were
killed?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) No, Sir,

(b) Does not arnise.

Setting up of a Tourism Institate in
the Country

958, SHRI NARENDRA SINGH :
Will the Mmister of TOURISM AND
CIVIL AVIATION be pleased to
state :

(a) whether an Institute of Tourism 1
being set up m the country with the help
of Umited Nations Development Fund and
the International Labour Organisation;

(b) if so, the salient features of the agree-
ment; and

(c) the time by which the Tnstitute wilt
be set up?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN SINGH).
(a) and (b). It 13 proposed to sstup a
Tournsm Traimng Institute and the services
of an expert have been requested under the
United Mations Development Programme
for prepaning a project proposal  Based on
his report the Department will consider
seeking asustance from the United Nations
and the International Labour Office for

the progect
() Within the next two years

Utilization of Profits of Foreign Ol
Companics for Establishing New Business

959 SHRI AJIT KUMAR SAHA
Will the Mimster of PETROLECUM AND
CHEMICALS be pleased to state whether
Government propose to compel the Foreign
Oil Companies to use the profits earned
by them for establishing new busincss m
India and to prevent them from taking the
profit out of Inda’

THF MINISTER OF 1 AW AND JUS-
TICF AND PETROLE UM AND CHLMI-
CALS (SHRI H R GOKHALE)
Apart from putting restrictions on the
drawal on reserves for the purpose of dec-
laring hagh dividends, no other measurcs
arc proposed at present

Ofl Combines Curbs on Subsidiaries

960 SHRI RAMKANWAR Wil the
Mimister of PETROLEUM AND CHF-
MICALS be pleased to state

(a) whether the attention of Government
has been drawn to a report appearmg
the Siatesman dated the 10th June, 1972
under the caption “Oil Combines curbs
on subsidiaries”,

{b) 1f so, the extent to which subsidiarses

in India are also affected by unwritten rules
of mternational o1l companies, and
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{c) the reaction of Governthent in this
regard?

THE MINISTER OF LAW AND JUS-
TICF AND PETROLFUM AND CHEMI-
CALS (SHRI H R GOKHALF) . ()
Government have seen the Press report.

(b) The subsidiarics of the foreign com-
panies 1n India generally operate in a similar
manner

() Government have alrcady canalised
all the imports of oil products through the
Indian Onl Cot poration except for very small
quantitics of specialities and proprietary
grades of lubricants required for specific
purposes which these o1l companies import
through their principals and/or associates
As for the import of crude o1l, under the
Refinery Agreements, the three foreign oil
companies have the freedom to import the
same from their own sources at prevailing
world prices

Utilisation of PL. 480 Funds in India

961 SHRI RANABAHADUR SINGH
SHRI PRABHUDAS PATEL

Will the Minuister of FINANCE be pleased

10 ‘tate

(a) whethet Govt of India have totally
stopped arrangements by whih USA
made transfers from the accumulated PL
480 rupee funds 10 India to finance their
programmes wn third countnes,

(b) whether Govt have also decided to
stop the use of PL 480 funds for meeting
local costs of uramming programmes of per-
sons from some countrnies 1n the Asian
region, and

(c) if so, the broad outlines of the afore-
sa1d decisions?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN). (a) PL. 480
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rupee funds are not transferable to other
countries except to the extent that this may

be specifically agreed to by the Govt. of

India. The Govt. of India have been hitherto
permitting the U.S. to use a small portion

of their PL. 480 rupee funds (about Rs.

6 crores per annum) for financing develop-

ment programmes in Nepal. Recently

the U.S. Govt. have been informed that this

facility will no longer be available 10 them

in future and that they should use their

dollars funds for aid to Nepal. The US.

Govt. have taken note of our decision.

(b} and (c). It has also been decided to
discontinue the facilities given to US AID
for operating its Third Country Training
Programme in India under which nativnals
of other countries were given training faci-
fities in India under US AID aegis and the
Programmc was financed from PL. 480
rupees,

Seizure of Smuggled Goods

962. SHR1 R. R. SINGH DEO : Will
the Minister of FINANCE be pleased to
state :

(a) whether attention of Government
has been invited to a report in the *Siates-
man' of 29th May, 1972 stating that smug-
glers in India have shifted their preference
from gold to synthetic fabrics, varn and
watches;

(b) if so, the total quannty of smuggled
gold, watches and other items seized by
the Customs and Enforcement authorities
during the last three months: and

{c) the action taken against the offenders?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : (a) Government
have seen a report in the *Statesman’ of
29th May, 1972 stating that amugglers in
Todia have shifted their preference from
gold 1o xynthetic fabrics, yarn and watches,
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(b) The quantity and value of gold,
watches, synthetic fabrics and yarn and
other goods seized by the Customs and
Central Excise authorities during the last
three months (April to June, 1972) while
being smuggled into India were as indicated
below:—

Value
(Rs. lakhs)
Commodity Quantity at Indian
market
rate
Gold 578 Kgs. 126 58
Watches 68694 Nos. 70.24
Synthetic fabrics
& Yarn -— 225.00
Other goods —_ 161.00

(c) Apart from adjudication proceedings
under the Customs Act for confiscation of
the smuggled gold and watches etc. and
imposition of penaltics on persons con-
cerned, prosecutions in the court of law
will be considered in these cases.

Revisions of Pricing Policy for Petroleum
Products

963. SHR1 R. R. SINGH DFO : will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Government have revised
their pricing policy regarding petroleum
products; and

(b) if so, the mam features of the revised
policy?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND CHE-
MICALS (SHRI H. R. GOKHALEF) : (a)
and (b). No, Sir. The Government has,
however, recently prescribed ceiling selling
prices for L.P. Gas on a rational basis.
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Arvears of Taxes against Big Business
Houses

964 SHRI SHYAMNANDAN MISHRA
Will the Miruster of FINANCE be pleased
to state

(a) the amount of tax arrears due from
the 75 big business houses classilicd as Big
Business and Monopoly Houses, and

(b) the names of the defaulters whose
arrcars were wrticn off fully or parually,
with the amount in each case since 19687

THE DFPUTY MINISTER IN THE
MINISTIRY OF FINANCE (SHRIMATI
SUSHII A ROHATGI) (a) The 75 big
business houses clasvfied as Big Business
and Monopoly Houses according to the
report of the Monopolies Inquiry Com-
rmussion, 1965 are not sepatate taxable
units Each onc of these business houses
comprises of large number of companies
and individuals The total number of
companies under these business houses
according to the 1965 report 18 1536 The
Income-tax Department do not have sepa-
rate registers, where the facts about these
1536 companies are recorded It however,
the Hon’ble Member dcesires to have infor-
mation about any particular company or
companies belonging to these Business
Houses, the same can be furmished

{b) Since April, 1968 arrears of Ry 1
1akh and above were written off in the case
of 26 companies but none of these com-
panies 1s included 1n the hst of compames
comprising the 75 big business houses n
question

Preferential treatment by Natiopalised
Banks to Indostries

965 SHRISHYAMNANDAN MISHRA
Will the Minster of FINANCL be pleased
to state whether recently the nationalised
bank have switched over to financing larger
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industries 1n preference to prionity sectors
and weaker sections of the people?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGD No Sir, Since
nationahsation banks have accorded prio-
rity in their lending to agriculture and other
hitherto neglected sectors Advances of
public sector banks to these sectors have
mcreased from 14 54 per cent out of ther
total advantes as on 30th June, 1969 to
21 00 percent as on 31st December, 1971
Banks are also continuing to mect the genu-
ine requirements for productine and dis-
tributive purposes of large «ale industries

Recovery of Loans Advanced by the
Natlonalised Banks

966 SHRT SHYAMNANDAN MISH
RA Wil the Mimister of FINANCF be
pleased to state

(a) the percentage of recovery of loans
advanced to the specific groups since the
nationalisation of 14 Commercial banks,
and

(b) the comparable figures beforc na
tionahsation”

THE DIPUTY MINISTLIR IN THF
MINISTRY OF FINANCL (SHRIMATI
SUSHILA ROHATGI) (a) and (b) It
presumed that the term ‘“specific groupy’
refers 10 borrowers in the agra ulture and
hitherto neglected sectors

Advances granted by commercial banks
lor meeting working capital and other short
term needs are repayable on demand  These
advances are wsually granted m the form of
cash credit/over-draft or bills hmit and the
balances m the relative accounts fluctuste
depending upon the turnover of the business
of the borrower routed through the ac-
counts The question of recovery of ad-
vances arises only i cases when the demund
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on the borrower for the repayment of the

oulstanding balance is made due to unisatis-

factory conduct of the account, As far as

term loans are concerned, the terms and con-

ditions of such loans are prescribed after
generally assessing the viability of the
projects. The recovery schedules are link-

ed to the anticipated cash accruals on the
implementation of the projects. Cases of
default do crop up occassionally on account

of natural calamitics or other unforescen

circumstances affecting business.

It is estimated that the recovery of agri-
cultural loans advanced by 14 nationalised
banks in the first year after nationalisa-
tion f.e. the year ending on June 30, 1970,
was about 64 per cent of the demand and
that in the year cnding June, 1971, about
58 per cent. Details of recovery perfor-
mance prior to nationalisation are no! avail-
able.

World bank loan for  development
of Sidhi District in Madhya Pradesh

967. SHRIARVIND NETAM : Will the
Minister of FINANCE be pleased to
state @

(a) whether the World Banh has sanc-
tioned a sum of Rs. 4 crore for the deve-
lopment schemes in Sidht Distriet  of
Madhya Pradesh; and

(b) if s0, the main features of the schemes?

THE MINISTER OF FINANUE (SHRI
YESHWANTRAO CHAVAN) : (a) No,
Sir.

(b) Docs not arise,

Take over of properties in States

968, SHRI ARVIND NETAM : Will
the Miaister of FINANCE be pleased to
State :
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(a) whether Government are considering
of enacting legislation empowcring the
States to take over property on price men-
tioned in legal documents so as 1o check the
growth of black money; and

(b) il so, the time by which 11 will be
introduced?

THFE. DI.PUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHTAGNH: (a) and (b). The
Direct Taxes Enguiry Commitiee (Wan-
choo Committee) has made some recommen-
dations on this subject n paragraph
2.19R of their final Report The recommen-
dations of the Committee, including those
contained 1n the aforesaid paragraph, are
currently under examination by the Govern-
ment.

Loan from [International development
association  for devclopment scheme
in Maharashira

969. SHRI ARVIND NETAM : Will the
Minister  of FINANCE be pleased 1o
state :

(a) whether Government expect (o re-
ceive a loan of Rs. 22.56 crorc from the
International Development  Association
for development schemes in Maharashtra;
and

(b) if so, a briel account of the develop-
ment schemes in Maharashtra?

THE: MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) Go-
vernment of India signed an agreement with
the International Development Association
on 29th March 72, for a Credit of US Dullar
30 million (cquivalent of about Rs. 21.84
crores) for Maharashtra Agniculural Credt
Project.
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(b) The Project includes a programme
to finance loans for minor irrigation includ-
ing installation of pumpsets on existin g wells,
land development, provision of land re-
clamation and well drilling equipment and
Groundwater Surveys for detailed geologi-
cal and hydrological analyses and the train-
ing of personncl. The investments in minor
irrigation would include about 300 tubewells,
175 lift-irrigation schemes and dugwells,
dugwell improvement and electrification
of wells (equivalent of about 11,000 new
energised dugwells). Investments in land

development would involve levelling 11,000

hectares, grading of 24,000 hectarcs and cons-
truction of watercourses and field drains in
115,000 hectares on six major irrigalion
schemes.

Financial Assistance to Bangladesh

970. SHRI PILOO MODY : Will the
Minister of FINANCE be pleased to
state

(a) whether the Planning and Finance
Minister of Bangladesh recently visited New
Delhi and had talks with the represcntatives
of Government of India;

(b) whether the Bangladesh Government
have sought additional financial aid from
India for financing their plan; and

-{c) the quantum of aid sought and reac-
tion of Government of India thereto?

THE MINIST_EFIL OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) Yes,
Sir.

" (b} and (). The visit was in pursuance of
the decision of the Prime Ministers of India
and Bangladesh that the representatives of
the Planaing Commissions of the two coun-

s tries: should meet periodically to identify -

~ aroas of mutual cooperation in the develop-
. .mtal processes of the two countries.  The
i '_damnm that were held during the visit
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of the Bangladesh. Planning Ministet were
not concerned with the provision  of
additional financial aid from India for the
financing of Annual Plan of Bangladesh,
but with a review of the evolution of close
economic cooperation between the two coun-
tries and ways and means to furthet streng-
then this cooperation.
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Operation of Intermational Flights of
Air India from to Calcutta

978 SHRI INDRAJIT GUPTA
SHRI SC SAMANTA

Wil the Mister of TOURISM AND
CIVIL AVIATION be pleased to state

(4) whather Arr India does not, al present
operate a single internauional flight originat -
ing fiom or termmnating at Calcutta Arr-
port,

{b) whether Airr India operates Chactered
fights from other auports but not from
Calcutta;
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(c) whether Arr India does not also operate
a wungle Freighter Service through Caleutta,
and

(d) if so, the reasons for allowing a
national airline to contribute m this dis-
cniminatory manner to the dwindling for-
tunes ol Calcutta Airport?

THI MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN
SINGH) (a) Currently Air India operaics
% internationil flights per weck through
Calcutta Awport  thrice-weekly to Tokyo,
and twice-weekly into Calcutta from Tokyo
These flights are extended from(to Bombay
and provide connections with Awr India
services to the West

(b) Awr India Charters Ltd operate
charter flights between India and Europe/
UK Since most of the traffic 1s destined
to Delli and Bombay the charter flights
onginate cx Bombay and are operated ma
Delht When Air India has a substantal
load either ongmating from or destined to
Calcatta on the charter flights, they are
extended to Calcutta

{.) Air [nda does not operate any sche-
duled freighter services

(d) There 15 no question whatever of
permitting any disurimination

Resumption of Oll Exploration work in
West Beagal

979 SHRI INDRAJIT GUPTA Wil
the Mimsier of PCTROLEUM AND
CHEMICALS be pleasced to state

(a) whether the Malaviva Committee
as well as the ONGC" TIechnkal
Commitice (1966), have re.ommended
certain areas in the West Bungal basin for
ol dnlling

(b) f so the reasons for not slariing
the drilling after Bodra well No I, and

(v) whether oil exploration work West
Bengal will now be resumed in the hght of
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the Soviet experts assessment of the piomis-
mg prospects n this region?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHF MI-
CALS (SHRI H R GOKHALE) (a)
The Malaviya Commutter has recommend-
ed that the major lask for West Bengal
Region would be (4) more experimentation
for getting better reficctions, (b) Continued
geophysical surveys by digital methods, (c)
ntegration of the newly acquired geophysi-
cal data and a4 progressive review of the
same (d) extensive photo-geomorphological
studies and (c) a very detalled basic
appralsal

IThe Committee has also recommended
that efforts should be directed (o obtain
more geological dataand to carry out inte-
grated studies to pick up possibilities of
subtle stratigraphic traps, mn the Mio-Pho-
cene sections along zone of rapid subsi-
dence and thickening of sediments as well
as to decipher carbonate banks, if present
and that at least a few exploratory wells
should be drilled both m the platform zone
and 1n the subsidence zone,

In 1966 ONGC's Technical Commuttee
recommended the release of another locu-
tion for drlling on the Bodra Structure on
which one location had been released earher
However, in the light of the results obtamned
on Bodra Well No 1 drlled 4t the first
location, 1t was decided not to undertake
dniling at the second location

(b) and (c) Dnlling operations 1n West
Bengal suspended after the dnlling of Bodra
I Well, were not resumed, as the scismic sur-
veys carried out 1n that area has not so far
ndicated the presence of 4 favourable trap
for oil/gas accumulations in the region sur-
veyed

However, oil exploration work has not
bean stopped Fxploration has been
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continuing m the form of sesmic surveys
in search of favourable traps which would
be worth testing by dnilling Since last
year, these surveys are being conducted
using sophisticated digital seismic recording
units

The Soviet k xperts have adwised that there
15 no ruason to drill another well adjacent
to the Bodra Well No 1 They have also
advised that before Jocating 4  second
deep wildcat well in the regron, detailed
and intensive scismic surveys using sophistt
cated techniques should be wonducted fo
locate favourable traps

The exploration woik now bemg cartied
out by ONGC n these regions 15 on the
lines of the advice tendered by the Soviet
experts

Closure of Division Offices of Alembic
Chemical Works 1imied, Baroda

930 SHRI INDRAJIT GUPTA Wil
the Minister of COMPANY AFTAIRS be
pleased tostate,

(a) whether CGovernment are awart of
a mose by M/s Alembic C herucal Works
Ltd , Baroda to close Jown 118 present 28
Division Offices throughout the country
and to float four new companks as HS
marketing agents, and

(b) if so whether Government have con-
ducted necessary mquiries (o ensurc that
the suid re-organsation will not facihitate
manipulation of Company’s accounts and
profita?

1HF MINISTER OF COMPANY Ak-
FAIRS (SHRI RAGHUNATHA REDDY)
(a) It has been reported to the Depart-
ment that the following four companies hawve
been incorporated with & view lo aoting as
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distnbutors of the products of the company
in the respective zones :

Date of incorpora-
tion

(1) M/s. Paraan Ltd.,

Bombay 15th April, 1972,
(u) M/s. Darshak Ltd,

Bangalore 6th May, 1972
() M/s. Purak Vim-

may Ltd. Cal-

cutta 26th June, 1972
() Mfs. Uywal L1d ,

Delhi 16th May, 1972,

It has also been reparted that these four
companies will take over all the branches
all over the country together with the staff
on the same terms and conditions

(b) Anwspection of the books of account
of the company has been ordered
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Setting up of a Tourist Hotel at Agartain
(Tripura)

983, SHR1 DASARATHA DEB: Wil
the Minuster of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether any amount was granted to
Government of Tripurs for setting up &
Tourist Hotel at Agariala, Tripura; and

(b) 1f so, the progress made in this re-
gard?
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THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR. KARAN
SINGH) : (a) No, Sir.

(b) Dose not arise.

Proposal to Provide Toilet Facilities
at Khowal Airport (Tripura)

984. SHRI1 DASARATHA DLB . Wil
the Minister of TOURISM AND
AVIATION be pleased to state :

{a) whether Government are aware that
passengers have been experiencing difficulties
at Khowai Airport (Tripura) owing to ab-
senc: of toilet arrangements; and

(b) if so, whether Government propose
to take immediate steps to provide tmlet
facihitics at Khowar Awrport?

THE MINISTE.R OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir. The toilets are a
ittle distance away from the air traffic
control place where passengers are accom-
modated at present.

(b) It 15 proposed 1o construct a new ter-
minal building with suitable facilities during
the current Plan period.

Represeniation for Withdrawal of
Additional Fare for Coach Service Between
City Termina! and Agartala Airport

985. SHRI DASARATHA DEB : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government have reccived
any representation for the withdrawal of

additional fare for Coach scrvice charged by
Indian Aidines from passengers making use
of their coaches between city terminal and
Agartala Airport; and

{b) whether Goverament proposc to con-
sider the roquest from Tripura as a special
case?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). Yes, Str. In view
of the special considerations urged, Indian
Arrhines has decided to reduce the surface
transportation charges at Agartala to Rs.
3.00 per person.

Non-Utilization of international Terminal
Building at Dum Dum Aifrport

986, SHRI SAMAR MUKHERIEEL :
Wwill the Mimster of TOURISM AND
AVIATION be pleascd to state ;

(a) whether Government arc aware that
the International Terminal Building at Dum
Dum Airport 1 not being used for a long
time;

(b) the amount spent to build up the
Terminal; and

{c) the reactton of Government in this
regard ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) The ternational terminal
building at Calcutta Airport has been in
use gince early 1970,

(b) About Rs. 2.00 crores. In addition,
over Rs. 43 lakhs have been speat on the
new control tower.

(c) Does not ause.

Setting op of an Ordpance Factory
in M.P.

987. SHRI SAMAR MUKHFRIEE :
Will the Minister of DEFENCE be pleased
to state :

(a) whether Guvernment are setting up
an ordnance factory in Madhya Pradesh;
and

(b) if s0, the cost of the project and the
ftems to be manufactured theren?
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THE MINISTCR OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI VIDYA CHARAN
SHUKLA) (a) Yes, Sir

(b) Acording to rough estimates, the Lost
of the project would be about Rs 67 vrores
and the factorv would pro fuce propsliants
to meet the incieased requuenents ol
Detence

Development of Dum Dum Alr-Pori
as an Intermational Air-Prot

988 SHRI SAMAR MUKHERIJEE
Wil the Minister of TOURISM AND
CIVIL AVIATION be pleased to state

(a) whether Government are contemplat-
ing to develop Dum Dum Airporl as an
important international Aurport, and

{b) 1f so the broad vuthines of the scheme
in this regard?

THE MINISTLR OF TOURISM AND
CIVIL AVIATION (DR KARAN
SINGH) (a) and (b). Calcutia 15 already
an mmportant international airport A new
international terminal building has been buit
recently at a cost of nearly 2 crores and the
airport 15 equipped with telecommunica-
tion and navigational faciities A Cate-
gory I1 Instrument Landing System has been
instalied and the Communication Centie
15 being provided with semi-automatic equip-
ment for the expeditious handling of opera-
tional messages A high-powered Air
Route Survedlance Radar 15 being installed
and the runway 1s being further extended and
strengthened

o Wt froers T & eaing W
Xt w1 wont

989 Y TEWATC wredt s few e
qg ¥ K %97 w9 fw
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Swfting of the Office of Controller of
Defence  Accounts, Pataa

990 SHRI RAMAVATAR SHASTRIL
SHRI BHOLA MAIJHI

Will the Minister ol } INANCE bo pleased
to state

(a) whether the office of the Controller of
Defence Accounts 13 proposed to be shift-
ed from Palna to some other place outside
Bihar,

(b) 1f 50, the reasons therefor;

(c) whether the Patna Branch of All In-
dia Defence Accounts Fmployees Associa-
tion has opposed this move, and

(d) if vo, the reaction of Governmeat
thereto?
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THF DEPUTY MINISTER IN THL
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) (a) There 15 no
proposal to shift the office of the Control-
ler of Defence Accounts, Patna, as such,
to any other place outside Bihar There 13
however, a sub-offive at Shillong which
15 proposed to be strengthened

(b) Lack of adequate (ommunications
has often resulted in delays 1in payments
for supphes, services and to men Steng-
thenmg the ofbce at Shillong will avord
the'e delay

(L) Yeu

(d) Goveinment have given full cons-
deration to the representation but have
found 1t nevessary to stiengthen the office at
Shillong

interim Report of Iirect Iaxes knquiry
Commiitee

991 SHRI JYOTIRMOY BOSU Wil
the Miniter of TINANCE be pleased to
slate

(a) whether Dircit Taxes Engquiry Com-
mittee (Wanchoo Committee) submitted
an ntenm report to Government towards
the end of 1970,

(b) 1f o, whether the Commuttes, in then
nterim report, recommended demoneliza-
tion of currency notes of high denomination
as onc of the measures to curb black money
and

(¢) if 50, the reavons why the said interim
report has not been laid on the Tabie of this
House !

THE DEPUTY MINISTER IN THI
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGLD (a) Yes, Sir

(b) Yes, Sir,

() It is felt that, at present, 3t will not be
1n the public int erest to do so.
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Loan Advanced by Scheduled Commer-

cial Banks to Asanda Bazar Patrika
(Pvt.) Limited

992 SHRI JYOTIRMOY BOSU Wil

the Minister of FINANCL be pleased to
state

(2) the amount of loan advanced to
Ananda Bazar Patnika (Pvl ) Limited, Cal-
cutld by the Scheduled Cominercial Banks and
when this loan was advanced,

(b) the amount of loan outstanding as on
July 1, 1972,

(v} the terms and copditions of the loan
advanced to this Company, and

1d) whether the Company hay any over-
draft with any commeicial bank and if so,
the amount thercof, and what steps if any,
have been or are being taken o recover the
dues’

THL DIPUTIY MINISTFR IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGY) (a) to {(d) The
intormation relates 1o the actounts of indi-
vidual constituents of bank and m accor-
dance with the practices and usages cus-
tomary among bankeis and also 1n confor-
maty with the provisions of the State Bank
of India Act, 1955, State Bank of India
(Subsidiary Banks) Act. 1959 and the Bank-
ing Compames (Acquistiotr and Transfer
of Undeitakings) Act, 1970 such informa-
tion 1» not to be divulged

Raids by Customs Authorities on Dealers
i Bearings in Calutts

994 SHRI JYOTIRMOY BOSU Will
the Minister of FINANCE be pleased to

state

(a) whether a raid was vonducted by the
Calcutta Customs Authorities on seven
shops dealing 1n Bearings during June,
1972,
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(b) if s0, the outcome thereof, and

(c) wheiher Governtrent atc awere that a
large quantity of smuggled Bearings have
found thetr way into the markets of Bombay,
Delhi and Madras market also?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCL (SHRIMATI
SUSHILA ROHATGI) (2) and (b) Yes,
Sir, A raid was conducted by the Custors
authonities at Calcutia on seven shops from
3rd to Sth June, 1972 and ball beanings of
foretgn origin the import of which 15 res-
tricted and/or banned, valued at about Rs
24 lakhs (at Indian market rate) together
with some documents were seized ay a re-
sult thereof

{c) The Government have no informa-
tion tn this regaid

Presemtation of  petition by  Andit
Employees

995. SHRI JYOTIRMOY BOSU Wil
the Mimsster of FINANCE be pleased to
state

(a) whether a petiion signed by about
30,000 Audit cmployees has been presented
to the President, urging revocation of the
chsamssal of Shn Trivikrama Prlla, a leader
of the NGO's Association in the office of
the Accountant General, Kerala, Trivan-
drum, and

(b) whether Government propose to
reconsider his dismussal under Article
351(2)c) of the Constitution?

THE DFPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATT
SUSHILA ROHATGI) (a) and (b) An
appeal purporting to bear the signatures of
about 22,000 employees of the Audit De-
partment addressed to the President has
beep recerved A peution addressed to
the Premdent by Sho Pillai has also been
recerved which 1 under consideration.
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Proposal to purchase 3 Douglas DC-1
medium range 250 Sester Plaoes

996 SHRI EV VIKHE PATIL Will
the Minster of TOURISM AND CIVIL
AVIATION be pleased to state

(2) whether there 1v a proposal unde: the
consideration of Government to purchase 3
Douglas D C-10 medium range 250 scater
planes, and

(b) tf so, when a decsion 15 hkely to be
taken in the matter”®

1HE MINISTIR OF TOURISM AND
CIVIL. AVIATION (DR KARAN
S$INGH) (4) No Sr Indien Anhnes
however, 15 studving its luture fleet require-
ments

(b) Duves not arise

Drilling works undertaken and com-

pleted
997 SHRI BY NAIK wil the
Minister of PELTROLEUM AND

CHEMICALS be pleased to state

(4) the names of oil drilling works under-

taken and completed during cach of the past

thr c¢ years and expenditure incurred ihere-
on, and

(b) the names of duilling works proposed
to be undertaken this year and whih of
them have already been lmunched?

THE MINISTER OF [ AW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI HR GOKHALE) (a)and (b)

Drilling operations in years 1969-70 to 1971~
72 During the last three years (196970 (0
1971-72) the Qi and Natursl G Coremn-
sion had continued its drilling operations
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. Guyarat, Assam, Cauvery Basin tn Tamil
Nadu, Pondicherry, Rajasthan and in Jammu
and Kashmur The drilling of 265 wells was
completed during thesc three years The
State-wise and  year-wis¢ detals  are
as under

1969-70 1970-71 1971-72

Gujarat 76 68 42
Assam 28 19 10
Cauvery Basin 2 1 2
Rajasthan 3 2 2

109 9% b6

These figures include both old and new
structures taken up for dnlling by ONGC

During these thuee years, the Commiwsion
undertook driling on 41 new strictures,
besides contimuing drilhing on the structures
taken up for driling in the earher years
The ncw structures takea up for drilling
during these thiee ycars were :

196970 1970-71 197 72
Gufarat
1 Walod 1 Dhinoy 1 Indrora
2 Dumas 2 Baad 2 North
Balo!
3 Thrad 1 Smpwada 1 Linch
4 Waso 4 Wataman 4 Devla
East
5 Mehsana 5 Dabka 5 Thol
City
6 Kawa 6 Varoda 6 Atah-
West
7 Serau 7 Santhol
East
8. Mehmeda- 8 Kanwara
bad
9. Balol 9 Baola
10 Deodar
I1 Ratanpur
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1969-70 1970-71 1971 72
Guarat (Contd )
12 Ambhala
13. Delvada
14 Daswara
15 Chaklay
16 Kauka
Asvam
I Borhol- 1 Amgun
Ja
2 Bagmara 2 Banamal
Cauvery Basin
I Sahyaman- 1 Pandanal-
gdlam lur
2 Chidamba- 2 Kaltunian-
ram nar Kol
] & K
I Sunnsar
Offshare
1 Ahabet-
west
Total 13 20 8

The total expenditwte incurred ov the
drilling operations durning thes these
years amounted to R 9168 croies

Drilling operations plarmed for 1972-73
During the current year (1972-7]), the
Commussion has planned to dnfl 92 welis—
71 1n Guarat, 18 m Assam, 2 1n the Cauvery
Rasin and one offshore well on Bombay-
High structure Tt 15 proposed to under-
take dnling on the following 10 new
struclures —

1

2 Balum
3 Banm
4 Jhalora
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5. Vithalpur

6. Wava

7. Sannao Khurd
Tripura

8. Baramura

C r:mwy.Ba.\-z}.-

9. Mayavaram
Offshore

10. Bombay-High

The drilling operations have alieady
commenced on four new structures, namely,
Banni structure in Kutch, Dungri and Balu-
tri structures in Gujarat and the Baramura
structure in Tripura.

During the first three months of the cur-
rent year, drilling of 20 wells—I18 in Guja-
rat, 2 in Assam—has been completed.

T G ALE & wAAfedl ® meato agmar

998.
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Invesiment of Funds in Equities by
Unit Trost of Indla

1000. SHRI P. M MEHTA :
SHRI SHRIKISHAN MODI -

Will the Mmister of FINANCL be pleased
(0 slate :

(a) whether Government are vonsidening
an immedate reotentation of the invest-
ment pobies and over-hauling of the invest-
ment portfobo of the Unit Trust of India;

(b} whether more emphasis will now bhe
laid by Unit Trust of India on investing
s funds an growili equities, and

() 1f w0, the reasons therefor and how
lar the reotientatum and over-hanhing will
help nonsywlding  myvestments?

THE DIFPUTY MINISTIR IN THE
MINISTRY O TINANCT (SHRAMATI
SUSHILA ROHATGD - (a) The Unit
Trust of India 1» an autonomous statutory
corporation and ws mvestment poliies dre
decided by 1ts own Board of Trustees.

{b) and (c). In making its wvestments
the Umit Trust of India has 1o take into ac-
count the need lor ensuring the satety and
liquadity of its funds us well as the need for
realning a good ywld on them. In the
witial years of its working, the Trust lad
relatively more cmphasis on the safety of
the capital, and therefore a major portion
of its funds got routed to fixed-income-bear-
ing securities like preference shares and de-
bentures, while the chare of equities was
comparatively smaller Now that the in-
vestible fundy of the Trust have excecded
Re. 100 crores and in view of the need to
give a satisfactory income distribution, the
Trust propose to give more weightage (o
equity so that the income could be supple-
mented by discrest profit taking, whenever
possible,

SRAVANA 13, 1894 (S4KA)

Wriuten Answers 210

12.00 brs.

CALLING ATTENTION 10 MATTER
OF URGFNT PUBLIC IMPORTANCH

Reporied Discontent among Teachers

Delhi University
SHRI BAKSI NAYAK (Phujbani) :
I call the attention of the Munister

of Lducation, Soctal Welfare and Culture.
o the following matter of urgent public
importance and I request thal he may mahke
a staiement thereon -

"The reported discontent among teachers

of Delln Universaity over the setting up of
College Councils ™

THI MINISTI.R O 1 DUCATION,
SOCIAL WILLFARI AND CULTURE
(PROF S NURUL HASAN) Tt has been
reported that teachers of Delhr Colleges
went on a token strike on August 2, 1972,
m protest against the setting up of College
Councils as provided i the Statutes ftamed
by the Dethi University under the Deltn
Unsversity Act, as recently amended by the
Delin U miversity (Amendment) Ordinance
The apprehension among the teachers 1s that
the setting up of the College Councils 1 4
siep towards delinking of the Colleges {rom
Delln University. The  Vice-Chancellor,
Delhi Umiversity has already given a cate-
gorical assurance n the meeting of the Aca-
demic Council held on July 4, 1972, that the
Ordinance mamtams tle stafus gup 10 res-
pect of the existmg relationship between the
Colleges and the University as also 1n re-
gaid to panty of service conditions and pay
scales of the teachers of the Colleges and
the teachers appomted by the University.
The Vice-Chancellor also stated in the meet-
ing that the idea of establishiment of College
Councils was to have better supervision and
admunistration of Colleges, their closer re-
lationship wath the University and decen-
ralsation of some of the admunistrative
functions of the University authorities. lo
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his letter to me the Vice-Chancellor had ex-
planed his plan of College Councils m the
following words —

“1 suggest that we rmmediatcly create,
well before the commencement of the new
academic session in July 2-1  College
Councils which might look after groups of
Colleges The plan is that in each cluster of
Colleges, we pool our resources, arrange for
the cooperative teaching of the Honours
level, provide adequate library laboratory,
sports and other factlites by involving tea-
«chers and students in direct and meaningful
way In solution ot problems we try to
improve the gencral tone of life m C olleges
The arrangements | am proposing have been
endorsed by a Committee appomied by the
Umiversity Giants Commission for looking
mto the problems of Delhi University
This Commuttee which was presided over by
the Vice-Chancellor had made it cledr that
the partictpation of College teachers 1n
post-Graduate teaching (both lectures and
tutorials) should not only continue but n-
crease 1n the commg ycars In spite
thus, some misunderstanding has been creat-
ed in certain sections of the teaching commu-
nty I should like 10 take this opportumity
to clanfy that the Government of India do
not have under their Lonwideration any pro-
posal to delink. the Colleges from the Univer-
saty  In fact the Government would const-
der such a proposal to be 4 retrograde step

Acvording to the defimtion of “Teachers™
incorporated i the Delhi University Act,
“Teacherns” mcludes Profussors, Readers,
Lecturers and other persons mmparting ins-
truction m the University or in any College
or Hall Further, “Teachers of the Univer-
sity™ means persons appointed or recognised
by the Univeruity for the purpose of impart-
ing fnstruction m the University or m any
Ceofiege 1 sMould hke 10 state that the
‘(jovernment has no intention of changing
these definitions
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SHRI BAKSI NAYAK The Delln
Umiversity Teachens” Association has been
agitating against the constitution of the col-
lege councils for quite some tume There
was a complete strike by the teachers on
Wednesday The study in the umiversty
18 naturally being affected The teachers,
I understand, used some filthy expressions
agamnst the vice-chancellos when they de-
monstrated oulside the ofhee and building
on Tuesday These uxpressions were un-
becommng of the teachers who themselves
are responsible for maintamng discipline
Therefore, there was almost an ugly situa-
uon

SHRI ATAl BIHARI VAJPAYILI
(Gwahior) That 15 not correct
SHRI BAKSI NAYAK May |

know fiom the hon Minister the obsections
of the teachers' avsociations aganst the
college counctls and whether those obpections
arc codsidered as vahd by the Government
of India, and 11 thos objections are
not vakkd and the movement
cither pohtially mouvated or initiated
by certain teachers who do not
generally work what action, if any, 1 pro-
posed to be taken agamnsi the teacher con-
cerned and albo for mamiamming distiphine
in the umversity Personally, I do not find any
nintifications in the movement of the tea-
chers  The councils will mean betier ad-
ministrative control and would not mean
delmkwing of the colleges from the umver-
ity and thelr service conditions would not
be aflected mn any way,

I would like to have the answer from the
hon Mumister on the following pomts
namely —

(1) What 1s the representation of teachers
in the propesed councils®

(1) Does the ordinasce énvisage neghgible

representation of teachers  whose
opion can be easfly ouwtvoted by
others”
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[Shri Baks: Nayak]
(iii) Were the teachers consuited before
the promulgation of the ordinance?
(iv) Was the Delhi University Teachers’
Association consulted about it?

When the teachers wanted time within 48
hours to negotiate, the vice-chancellor re-
fused. Why did he do so?

MR. SPEAKER :If all these questions
are put in the form of one question, T would
not mind, but let not the hon. Member ask
the questions and number them one after
the other because in that casc it becomes very
difficult 10 defend them under the rules.
Let him put all of them as one question.

PROF. 5. NURUL HASAN :1 would
first of all like to express my deep sense of
pain at the unseemly demonsiration made
by members of my own profession .

SHRI ATAL BIHARI VAJPAYEE :
What unseemly demonstration? Do they
not have the right to demonstrate?

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : He disowns them now
because he has become a Minuster.

PROF, S. NURUL HASAN : The tea-
chers know it. It is difficult to explain to
people who are not intimately connected
with universities what is expected from tea-
chers by way of decorum and proprety.
The teachers are supposed to set examples
to their students.,,.

AN HON. MEMBER : He s casting
aspersions.

SHR1 ATAL BIHARI VAJPAYEE :
What about the behaviour of political lcaders
in the country? He cannot expect teachers
to function in isolation?

PROF. S, NURUL HASAN ;: So far as

that is concerned, the hon. Member knows
better.
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University (C.A.)
SHRI ATAL BHIARI VAJPAYEE:
He said that it was very unseemly. [ would
like to know what type of unseemly beha-
viour it was...

WM ARG : W ¥ 9n W e
wifgd 1| wfx <o w7 fem a1 wefE
B A W A w%F
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You are a seasoned parliamentarian,
Sir, and you now that interruption is part
of the debate.

SR AP : WY ® FEL T AT
a1, T WY & 1 WY eare T §

PROF. 5. NURUL HASAN : I should
like to make it clear that Government have
full confidence in the vice~chancellor and in
the policies that he is pursuing in order 1o
improve the functioning of the University
of Delhi. In the letter that he sent to the
president of the Delhi University Teachers®
Association, and agam in another circular
jetter which he sent to the teachers in general.
he explained his position.

In his letter to the Delhi University
Teachers’ Association, the Vice-Chancellor
stated incer alia :

“] must confess | am greatly distressed
at the misunderstanding rhm has
been caused by the Ordinance issued
by the Government, more purtmula.rly
the clause with regard to the setting
up of the Coliege Councls. Frankly.
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I am not able to see how such an
Ordinance can initiate a historical
process which may ultimately led to
a complete segregation of under-
graduate teaching from postgraduoate
t:aching in the University. 1 do
believe that university departments
have got to be given a reasonable
amount of autonomy to function
cffectively and to shape their future
course of development, bat at no
stage have | felt that this was possible
through what has come to be called
decentralisation  or delinking
of colleges from the University. Such
a step would tend to impoverish our
academic life, both at the under-
graduate and postgraduate levels
and 1t should not be contemplated
in the interest of postgraduate educa-
tion itself, Our entire effort has been
to strengthen the federal character
of the University while decentrahs-
mg power and responsibility and to
maintain the link between under-
graduate and postgraduate education.
But since such fears have been ex-
pressed, it is essential that these
fears are dispelled through a frank
and free discussion™.

Furthermore, a question was asked about
the action. I think the main action 1s to
explain the significance and meaning of the
Ordinance as well as of the statute framed
by the University thereunder the teachers
so that the misapprehensions which have
been caused may be remowved.

In regard to the question of the compo-
sition of the College Councils, I would like
to read out the relevant statute which has
been made.

SHRI ATAL BIHARI VAJPAYEE:
All nominated.

PROF. 8. NURUL HASAN : “Each
College Council shall consist of the follow-
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(4)

ing members, namely: Chairman of the
Council ex-officio ; 5 members Principals of
colleges by rotation according to seniority
from among the Principals of the colleges
within the purview of the Council; 2 univer-
sity professors be nominated by the Aca-
demic Council; 4 educatinnists not being
employees of the University or of college
of whom 2 <hall be nominated by the Visi-
torand 2 by the Fxccutive Council; § tea.
chers by rotation accordimg to seniority
from among teachers in the colleges with-
in the purview of Council provided that
there shall not be more than one teacher
from any one college at a time™.

What has been happening was that all
matiers regarding the control of the Um-+
versity over the colleges used to be 1eferred
to the Executive Council, Now on the Exe-
cutive Council, the assoviation of the col-
lege teachers is not very much. I do
not exactly have the details at the
moment, but I can find them out.

You will see that m the College Council,
there are 5§ Principals and 5 teachers of
collcges, themselves who will be acting as
watchdogs over the interestsof the teaching
that will be going on m the colleges. There-
fore, whatever misapprchensions therc
might be, should i my opinion, be
removed.

So far as consultation with the teachers
is concerfied, before writing his lctter, the
Vice-Chancellor consulted the Deans and
avery large number of other senior pro-
fessors who were available to him. 1t was
after consulting them that he wrote this
letter to me on 9th June.

ot oy qrod (woge) ot ATl e
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1 favim 3w feefrd & @i aw W W
gET & AR W oY wigla & f@F aw
fear @t IWT | WET A¥ RGN
wiem frodwe &1 mam ¢ M oW %
femfax & o1 swipfer famr s owny
aren &

ot www fam wgwY W A% i ¥
frorddue & &t @ a awer X awrcd

PROI § NURUL HASAN : What |
am saying 1s, so lar as the quesiion of fr-
presentation of staff and students 1s concern-
ed, the recommendations of the Gajendra-
gadkar Committee have been placed be-
fore the House. They have been accepted
by the Government and, broadly speaking
the comprehenpsive Bill which will be
brought for the consideration of this
House will take full note of these recom=
mendations.

A reference was made to Mr Gill. J do
not know who Mr. Gill 5. I wish the
hon Member would tell me privately.
If there 1s anything which 1s going wrong, 1
will certamly look into the matter or draw
the attention of the authorities which are
competent 1o deal with the matter to take

tup,
So far as the question of assocuting the

teachers with the administration of collepes
1s concerned, probably, the hon. Member
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Deihi University (CA)

is aware of the fact that by an Ordinance,
the Delhi University has created an institu-
tion of Councils. Therefore, all the basic
ani major decisions in any college are
taken in consultation with the Council of
the College, broadly, with all the teachers.

A word has been said about democracy.
My difficulty is that of a teacher. T had
heard till now and understood that demo-
cracy means the rule of the people. In this
country, the people have chosen to rule
themselves through their elected represen-
tatives who are sitting here and the other
House. Parliament collectively represents

the principle of  democracy. Now,
I cannot understand what 15 the
refcrence to Jemocracy insofar as the

administration of the university or a col-
lege 1s concerned.

SHR! ATAL RIHARIF
Demaocratisation.

VAJPAYEE :

PROF. 5. NURUL HASAN : That s
what | am trying to understand. Demo-
cratisation means greater control and
vigilance heing exercised by the clected re-
presentatives of the people. If the hon.
Member would bear with me, [ want to
show him the respect which is due to him
not only as the hon. Member of this House
but as a leader of a party. All that | was
trying to submit is that we are trying to
involve the entire teaching community
with the process of decision-making at as
many Jevcls as possible. For example,
there is the question of framing of syllabus,
who is to teach that syllabus, how are exa-
miners to be appointed, bow are research
subjects to be allotted and things like that.
In the processing of ruaming a college or
a university department our whole attempt
is that as many people as possible should be
involved, That is the principle which has
becn explained at some length by the
Gajendragadkar Committee and which
has beon accepted by the Government.

of the House

ot om e () : wsrw PR, Ty @
feely femfaem & ol & wrefaw
Tt ol ¥ v ¥ frd werwt # am
wrlt 22 do1 g § st A xx wwled B
feamftmam w owar ¢ 5 g
wr gfmafadt ¥ gm femr amdar o
wied & o wmenm g fe e A
W g ¥ fod gfrefrd ¥ ww i s
T zem g 7

sto QHo AW YW : FArEAAT, §F o
W T R oUg v foor @ oWk e

SHRI ATAL BIHARI VAJPAYEE:
Is 1t a step in delinking colleges from the
University ?

PROF. 5. NURUL HASAN : An assur-
ance by a Minister in the House is bind-
ing.

SHRI ATAL BIHARI VAJPAYEE:
What about the Statute 7 1 have brought
so many papers. But, 1 am sorry, the
ballot did not favour me.

12.41 hrs.
RE. PROCEEDINGS OF THE HOUSE

SHRI N. K. P. SALVE (Betul): On
a point of submission regarding Press re-
ports connected with certain procoedings
of the Housc—some disquicting feature.
It does not add to the dignity of the House
or to the esteem of the House. Certain
unfortunate things were said or reported
to have been said here. 1 am not sure
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whether they are part of the proceedings
ot not, and yet they have appearod in the
Press. This does not add to the dignity
of the House or to the esteem of the House.

MR. SPEAKER : T did not hear,
but 1 red in the papers.

SHRI N. K. P. SALVE : My submission
is this, Sometimes proceedings do take a
turn which is a little unfortunate, In rash
moments we say many things which we
should not like to say in our cooler moments
and for which we may even extend our
apologies. (Imferruption) Whatever 1t is,
every one needs to be responsible when it
comes to the dignity of the House. It 1s
my respectful submission that, under such
circumstances, whenever there is a scuffie
bike this, the proceedings might be properly
scanned and anything which you find in the
proceedings to be objectionable—the re-
port of which to the Press is likely to de-
rogate the esteem of the House—might be
removed from the proceedings. This is
my respectful submission, Sir.

SHRI JYOTIRMOY BOSU (Diamond
Hatbour) : 1 did not find anything objec-
tionable. Whatever we propose to do,
whatever is said by the hon. Member of
that side, it should be done in accordance
with the Rules of Procedure and Conduct
of Buainess in the House.

SHRI ATAL BIHARI VAJPAYEE
(Gwalior) : There is no question of censor-
ing the proceeding afterwards if something
has turned objectionable. Then and there
it should be rectified.

SHRL JYOTIRMOY BOSU : There
is an editorial in the Jndlan Exprest
which guotes from May’s Parliamentary
Practice. ...

MR. SPEAKER : First let me answer
him.
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SHRI R. D. BHANDARE (Bombay
Central) : The word used by him was ‘scu-
m‘. -8

SHRI N. K. P. SALVE : When 1
referred to some ‘scuffie’ 1 did not mean
physical scuffle, I referred to verbal scuffie.

SHRI R. D. BHANDARE : If you want
to quabfy it with ‘verbal’, it is alinght
This shovld not be part of the record,
otherwise, future generation will say that in
this House there was a scuffie. (Jnterrupticn)

MR. SPEAKER ' In the heat of the
moment sometimes many things are =aul
and many things are done als¢ What-
ever it is, 1t will remain there. 1 appre-
ciate what you said. But so many thmngs
are said ; some people may like it or not ;
even Speaher may like 1t or not; letit
remain—how they think about it. $o far
as newspapers are concerned, that is a very
brief report. Sometimes the Pressmen
cannot help it. Even while reporting me,
when I said to Mr. Mishra that there s
a convention not to raise points of order
during the Question Hour, that was dejeted.
Only one thmg has come. But 1
don't mind it,

SHRI N. K. P. SALVE : That is the
prerogative of the Press.

MR, SPEAKER : Unless something
very unparliamentary comcs—of course,
we don't feel happy at many things, after
all we have our liberty and the Preas has
its own liberty—s0 unless they go out
of certain procedures . . . .

SHR1 P. K. DEO (Kalshandi) : Sir,
if there is anything unparliamentary
spoken, then only it should be expunged.
Othecwise, there should be verbatim teo-
ording . ..



229  Re: Proceedings SRAVANA 13, 1894 (SAKA)

MR. SPEAKER : That was not my
obeervation.

SHRI P. K. DEO : . . . and it 1s for
the future to judge how this House behaved.
That is why, in the British House of

MR. SPEAKER : Don't compare us
with the British House of Commons.

There I don't agree. They do many
things which we do not do.

SHRI P.K DEO :. . .the Brutish
Hansard is being recorded not by the
House of Commons Secretariat but by
somebody else, by a third party.

SHRI H. N. MUKERJEE (Calcutta-
North-East) : 1 submut that whatever
be our regrets or any other kind of
feelings in regard to things said in this
House, the record, as yov have said ery
clearly, should remain a faithful record
of whatever has happened. In the House
of Commons a Member was hauled up be-
fore the Committee of Privileges for having
said that he had not been pasd by the coun-
try in order to function in an idiotic circus.
That was the description which he made of
the House of Commons., That expression
was not deleted, not expunged by the
person concerned was made to appear
before the Committoo of Privileges. There
was nothing very drastic done sbout it.

So, even in the House of Commons, the
House is described by some people as an
idiotic circus and in thiscountryifa member
as well as the people outside in the counlry
come to think of it way and if this is the
state of things, we should have no compunc-
tion about it. But the record should be a
faithfial record.

SHRI N. K. P. SALVE : | have made
myself very clear on the point. We say
30 many things in the heat of the moment
which we would got have likedjto say if we
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we were cool and composed and we would
like to express oar regrets for the same; and
should ever a Memberliketo do it he should
beallowed todoit, Because, in the interests
of the dignity of the House, if such things
g0 to the Press, it is very unfortunate, it
creates an impression which does not add
to the esteem of the House,

SHRI JYOTIRMOY BOSU : The glory
of the House will rema.n in its complete
freedom of speech. That is what I would
say To-day the Press has very faithfully
reporied It has given a new idea 1o the
people that the Lok Sabha 15 at least func-
t.oming. What 15 wrong in that? The
Press has done a good job.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
Sir, there is no intention whatsoever to
detract from the tenor of the speeches
made in the House, But what [ want to
say is, and 1 would Like to go on record
expressing this, that some Member or a
certain Member spoke about you, that you
were acting or behaving like a policeman. . .
(Interruptions) It has come in the Press
also. .. ...(Interruptions) We would like
to say that it does not leave a good taste
in your mouth. It does not leave a good
impression also among the public. .
(Interruptions)

SYR]1 INDRAJIT GUPTA (Alipore)
He did not say that, He said, ‘you are
the Speaker of the House. You are not
a policeman.”

SHRI RAJ BAHADUR : This is siso
a reflection on the Chair...... (Interrup-
tions)  on the honout of the Chair at

SHR1 H.M. PATEL (Dhandhuka)
Whatever has been said must go on record.
If it is improper, steps may be taken aollinst
the member.
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MR. SPEAKER : May |1 request SHRI HN, MUKERJEE : What
you that whatever was donc yesterday and  happens is things are said at the beat

has come on the record, unless it was dec-
lared unparliamentary, it should remain.
1 would also tell the Mimster that if he
objected to the word ‘policeman’, the proper
stage was yesterday from your Party......

SEVERAL HON. MEMBERS :
SHRI P.K. Deo : It is an after-thought.

MR. SPEAKER : 1 myself do not like
that there is an after-thought in you and
then you come today and say I want
to let this remain on record that the party

who elected me were 30 silent overit.  Then,
I must be a policeman, after all.
SHRI INDRAJIT GUPTA . You are

quite right, not a single Member from that
side raised any objection.

SHRI S.M. BANERJEE (Kanpur) : He
was wrongly quoted Sir. 1 was sitting here
and listening.

MR. SPEAKER : I have been Speaker
for three consecutive terms of the Punjab
Assembly. I have been the Speaker m the
worst period of this Lok Sabha in the last
Patliament. But if T have acquired a new
title, T welcome it

SHRI JYOTIRMOY BOSU
you retire, you will miss all of us.

MR. SPEAKER : If that 15 what you
think about me, I will have to think about
mysell, whether I should continue as Speaker
of this House or not.

When

SHRI S.M. BANERJEE : You should
continue. You are not at their mercy.
You are unanimously elecled Speaker by
us all.

MR. SPEBAKER : It s for this party
afso to tell me if they really, tacitly agree
to it, then, I have no place to remain here
as Speaker in this House.

Yes.

of the moment which are possibly rogretted
later, and that sort of thing. The Leader
of the Housc ects in absentia; the Minis-
ter of Parhamentary Affeirs is also a cypber
and the big parly never puls up one repre-
sentative to say anything worthwhile m
regard to the conduct of business in this
House with digmity and grace and ycu arc
not assisted by the majority paity, by the
Leader of the House and parucularly the
Mmistes of Parlamentary Affain

THL MINISTFR OF STEEL AND
MINI'S (SHR1 & MOHAN KUMARA-
MANGALAM) I think it is not wery
charitable on the part of the hon Membyrs
on the opposite side to tahe advantage
of certain unfortunate remarks which fell
yesterday. Repeatedly I did try to get
up and say something m order to clear the
position. Hon members may examine
the record. Mr. Spoaker, Sir, certanly
we on this side felt resentful, but then, there
was a certain tone 1n the House at that
moment, certam bitterness, that was gong
on, and we did not want to intensify the
bitterness and (o mtensify the conflict.
We thought, and I persunally thought,
that it was a ‘stormin a tea cup'. It wasa
small matter which unfortunately led to
what happened yesterday and at the end
of the matter, I tried to explam it to show
how not a matler of any magnilude.

I would only request that hon Membets
need not fecl too partisan in matters like
this. It would be much better if we look
upon the Speaker as the possession, and the
proud possession, of the House as whole.
Once the Speaker has been clevated {0 the
Chair, he occupies a unigue position. 1
think we all look upon him as ‘Our Speaker’,
not the Speaker of this party or that party.
Therefore, the defence of the Speaker is
the duty of all of us,
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SHRT ATAL BIHARI VAJPAYEE
That sermon is not needed.

MR. SPEAKER I am only happy
that we are not following the British practice
of hanging the Speaker which they did.
They hanged nine Speakers. Will, 1 should
be very lucky if you do not hang me. Two
of them were hanged on one day, on the
same day. We are in happy times when
we confine ourselves to words and not
resorting to hanging.

DR. KAILAS (Bombay South)
Sir, 1 stood several times to object to
such behaviour but [ was not heard.

SHRI B.S. MURTHY (Amalapuram)
I am afraid Shri H.N. Mukerjee has said
something which was not relcvant . ...

MR. SPEAKER The Depu'y Leader
of the Congress Partv 1s two latc now.

SHRI P.K. DEO : Why was the Deputy
leader of the Congress Party slecping
yesterday?

SHRI AMRIT NAHATA (Barmer) :
We did not want to participate the matter.

woaw w@tey : Wt AT ¥y T S
7, wuT AfFT A Qe FOdr wAw X
Al owqr wra § 7

SHR1I R.D. BHANDARF I would
make one humble request to you that before
we offer an explanation as to why and to
what extent we did not join the chorus or
noise created in the House, we shall explain
it to you in your Chamber, but before
that coald be done, when the Members
of the Opposition speak so loudly and
also pass irrelevant and undignified remarks

« o v J(Fterruptions)

SHRI ATAL BIHARI VAJPAYEE : 1
strongly protest against this.

SHRI BHAGWAT JHA AZAD (Bhagal-
pur) They had passed the remarks and
now they are giving 4 lecture to us.

SRAVANA 13, 1894 (S4KA)
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SHRI ATAL BIHARI VAJPAYEE

He is casting aspersions on the entire
Opposition.

SHRI R.D. BHANDARE At that
juncture, we do not want ‘o jwn or
we do not want 1o say anything which
will create more confusion  Therefore,
we kecp quiet. You allow the Mem-
bers opposite to  speak, and whenev-
er we would ltke to get up, yor in fact,
always tell us to sit down. Therefore,
we shall be coming to your Chamber and
explatning our position.. . ..

MR. SPEAKER . May I request that
this chapter should be closed now? 1
may honestly tell you that it just came as
a matter of surprise to me when Shri N K.P.
Salve rased this point, I had no know-
ledge about it when he raised that point
of order ..

SHRI RAJ BAHADUR
may 1 just say one word?

: On that,

SHRI BHAGWAT JHA AZAD : We
must explain our position also.

MR SPEAKER - 1 am going to close
this matter. But therc 1s one thing that
1 must tell you that Fonestly 1 never felt
that I should snub somebhody orthat 1
should tell somebody that he could not
spoak. But there 15 one thing which 1 do
not like also, namely Shiy Samar Guha's
waving his hands 1o and fro while speaking.
a number of times; and hon. Members know
may difficulty also, and sometimes they
sympathise with me in my Chamber But
here, due to their own exigencies—I
do not mind 11—they may be doing it But
lam wvery confident that all han, Members
are good people, cxcept durning the zero
hour, and 1 hope that even in the zero
hour, we can say bitter things but in a
better way. 1 appeal to hon. Members
that we can and w. should tolerate bitter
things.....
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SHRI S.M. BANERIJEE Kindly
maks these observations when he 1s here;
otherwise, he will agamn raise it

MR. SPEAKER He was actually
moving his hands to and fro hike this, and
honestly, without any aspersion, 1 was
myself thinking and [ was asking tum not
to do so and was asking him to explan
his question more clearly But before
I could do 1t, Shr1 S Mohan Kumaraman-
galam got up We have sometimes to
tolerate humour, wil, sarcasm and all
that But sincs yesterday, 1 have felt
that I shall think ten times before acting
in the same manner Our tempe, runs
unnecessarily high sometimes  Bitter  thun-
gs can be said, and bittes things cun be
replied to in a better and calmer way
This 1s Parhament where we are sitting,
and If we lose our tempers, what about
the younger generation? So, all of us,
moluding myself, should try to cool down

If anyone fecls angry, 1 would request
him to just leave for an hour, there are
number of glasses of water kept there in the
lobby and let hum just have a sip and then
come here

For me, 1f you allow me, I will keep
a glass of water herc because [ cannot
go oat,

We now pass on to the next time

DR KAILAS I was »standing on
behalf of my party But [ could not get
a chance tospeak

13.00 hrs,

RE RUIL 3377

SHRI JYOTIRMOY BOSU (Dum-
mond Harbour) . On 31 July 1972 1 had
given & notice under rule 377 1 was told
to walt for two days; I have waited for
four days. It 1s a very brief matter.

AUGUST4, 1972
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MR. SPEAKER : 1 am sorrry In
regard to rule 377, we commutted a mustake
In the beginnmng, this rule was meant lo
accommodate matters not falling withm
questions, short notice questions, adjourn-
ment motions, calling attention motlions
or any other substantive motion There
15 a thm line between a point of order and
other matters Therefore, the Speaker
was authorised to accommodate 1t urder
thas rule

Now Shri Banerjee in his very persuasine
manner somelimes persuades  me saying
“This 1s a simple thing | just want to say
to say a word'

SHRI DINEN BHATTACHARYYA
(Serampore) You have a weakness for
him

MR SPEAKER Yes By and by
like calling attention motions, this has
developed 1 have read the history of
calling attention motions 1 was associated
with 1t Tt was allowed becausc sometimes
adjournment motion was  not allowed
The member was permitted to ask one
question for clanfication Then  the
clarffication got prolonged, became 4
speech  Also the question became elon
gated nto (2)', (b), (c) and 30 on. This
‘1s what the calling attention motion has
become now

As 1 said, this poor 377 was just a thin
Iine between a pomnt of order and other
motions I am not gowng to disclose the
names, but quite a numbr of members
have come to me representing that is not
meant for that It should be wused
by a member once a week. If the
matter 18 very urgent, he can wnie
There 15 a lot of other pocedures available.
The member can table a motion, a short
notwe question, other question, he can
made use of the calling attention procadure,
he can send it n any other form, Ot
the no-day-yet named motion procedure
may be avaled of. But let not this poor
innocent 377 be exploited.
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SHRI JYOTIRMOY BOSU : You
have said ‘Do not get up during zeso hour
without writing to me n advance'. I
have done so.

MR. SPEAKER Let hum send 8 mot-
100 of question

SHR1I JYOTIRMOY BOSU We
do not just get up without giving prior
notice. We take recourse to this civilised
method of writing to you, trying to draw
attention to an important matter Today
this 15 a very mportant matter I
just want a munute to place 1t before you
for invoking your good offices.

MR. SPEAKER
without my permission.

He will be speaking

SHRI JYOTIRMOY BOSU As 1
have said, I sent a letter on 31st July and
have waited for four days

MR. SPRAKER : I do not remember
when he sought my permission. He has
101 matters on his fingers

SHR1 JYOTIRMOY BOSU That
18 true  That 1s why 1 have been sent here.

MR. SPEAKER : Are others also
not sent here on the same consideration?

SHRI JYOTIRMOY BOSU
not take more than a minute

MR. SPEAKER : He can send a motion
1 will put it before the Commuittee Or
he may send any other notice. But do not
exploit  377.

SHRI JYOTIRMOY BOSU : How
do we raise an issue during zero hour?

T owill

MR. SPEAKER This matter was
discussed in the last session also. We had
allotted 3 hours, but then it took 8 hours.
Now he is coming again with it Why
not do like that, as he came carlier?

SHRI §. M. BANERIJEE : Sir, I bhave
no desire to oppose your ruling. But ane
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difficulty 1s this, Previously Call Atten-
tion Notices were given Appart from
Call Attention Notices, Short Notice Ques-

tions were given for acceplance by the
Ministry. Now, the total number of
Starred Questions have been reduced from
50 or 60 to 20, The Unstarred Ques-
tions have not been taken senouly, knowing
fully well that the half-an-hour discussions
may sometimes be there I am only submat-
ung that, knowingly or unknowingly—
I do not know—these are within our rights,
but our nights are being curtailed.

MR. SPEAKER You may rause il
in the Rules Commuitee and invite my atten-
tion to 1t

wterw fogrd Wl (Anfoae) : 377
¥ wwem U% W™ AR SW O 3o
W oW ¥ fer WX ) feed Ry for @
T ¥ W 9 W agr faw T 80
gErl qU W A ¥ o frd fewit W
s 3 @ SR e ¥ o4 e faa
2 wifew gdww ¥ wmr o1 f6 W
wC A Afed Afer wA v o A
fisr @ ¥ 3z faar T wmEd W, oo
Ryt | W X W wrien cde meE A
& g Fer @ ol A g o W @ Fo
@ g

SHRI JYOTIRMOY BOSU
sugar price 18 Rs. 4 per kilo today.

worw wgww : feelt & ot ¥ owE e
Ty At & W wwe A S |1
afer Forw aym % grew Wi arc fogsy 57
T & I9ET &1 377 ® wROE AT AW
T # anil AE R R aw ower
fs & gwre wwT wvwenR Bt v &
¢ ar p okt & o S g fr
v ® daw W T g1y W §
mmnhyliﬁwaﬁh!ﬁ
ol §oweh ¥ F i e O e
wn #, sak @ 377 W wgw & @
s @ R

The
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SHRI JYOTIRMOY BOSU . Sir, I
will take only one minute Ths is an 1m-
portant matter The Government has
taken over Balmer Lawrie—

MR SPEAKER You are speaking
without my permmsion You can send
a motion

SHRI JYOTIRMOY BOSU I have
given notice

MR SPEAKER I am allowing 1t
under Rule 377

SHRI JYOTIRMOY BOSU T was
told you will allow me to rane 1t after two
or three days Five days have gone

MR SPEAKER The news appeard
vesterday in Nwwlustan Times You are
basing it on that

SHRI JYOTIRMOY BOSU
a different wssuc

This 1s

MR SPEAKER 1 can allow half-hour
dicussion on i, if you give notice to me

SHRI! JYOTIRMOY BOSU
you [ have already given notice

Thank

13.08 hrs.

PAPFRS LAID ON THF TABLE

NomrcaTions UNDER Finance AcT etc

THE DFPUTY MINISTER IN THE
MINISTRY OF FINANCF (SHRIMATI
SUSHILA ROHATGI) On behajl of Shry
K. R Ganesh, { beg to lay on the Table—

(1) A copy of NotificationNo G SR 273
(E) (Hindi and Enghsh wversions)
published in Gazette of India dated
the 4th May, 1972 under Section 51
the Finance (No 2) Act, 1971,
{Placed in hbrary See No LT-
3247/72)
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(2) A copy of Notification No GSR
294(E) (Hindi and Fnglish versions)
published in Gazette of India dated
the 28th May, 1972, under sub-sec-
tion (5) of section 62 of the Finance
Act, 1972 [Placed in hbrary See
No LT-3248/72]

{3) A copy of Nouficaion No GSR
290(E) (Hindi and Lnglish versions;)
published 1n Gazette of India daled
the 28th May, 1972 under sub-sec-
tion (5) of section 65 of the Fimance
Act, 1972 [Placed in lbrary See
No LT 3249,72]

(4) A copy of the “ecunities Contracts
(Regulation) Amendment  Rules,
1972 (Hindi and Loghsh
versions) published in Notification
No GSR 685 n Gazette of India
dated the 10th June, 1972, under
sub-section (3) of section 30 of the
Securities Countracts (Regulation) Act.
1956 [Placed in hbrary See No.
LT-3250172)

(5) A copy each of the following Noti-
fwation (Hindi and English versions)
under sub-section (3) of section 15
of the Government Savings Banks
Act, IR73 —

(1) The Post Ofhee Savings Banks
(Fitth Amendment) Rules, 1972,
published 1n Notification No.
GSR 566 in Gazette of India
dated the 20th May. 1972

() The Mysore Government Savin-
gs Banks (Amendment) Rules,
1972, published 1n Notifica-
tion No GSR 750 n Gazette
of Indm dated the 17th June,
1972 [Placed in library See
Ne LT-3251]72))

(6) A copy of the Emergency Riaks
(Goods) Insurance (Second Amend-
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(8)

%)

(10)

ment) Scheme, 1972 (Hindi and
English versions) published in
Notification No. 5.0. 422 in Gazette
of India dated the 13th June, 1972,
under sub-section (6) of section
5 of the Emergency Risks (Goods)
Insurance  Act, 1971. [Placed
in ltbrary See No. LT-3252{72).

A copy of the Emergency Risks
(Undertakings) Insurance (Second
Amendment) Scheme, 1972 (Hindi
and English versions) published in
Notification No. 5.0. 423 in Gaczetle
of India dated the 13th June, 1972,
under sub-section (7) of section 3
of the Emergency Risks (Under-
takings) Insurance Act. 1971.
[Placed in library. See No. LT-
3253721

A copy of Notification No. G.5.R.
272(E) (Hind1 and English versions)
published in Gazette of India dated
the #th May, 1972 issued under
section 5 of the Tnland Aw Travel
Tax Act, 1971, [Placed in hbrary. See
No. LT-3254/72).

A copy of the Customs and Central
Excise Duties Drawback (Amend-
ment) Rules, 1972 (Hindi and
English versions) published in
Notification No. G.S.R, 694 in
Gazette of India dated the 10th
June, 1972, under section 159 of the
Customs Act, 1962 and section
38 of the Central Excises and Salt
Act, 1944, ([Placed in library.
See No. LT-3255/72).

A copy each of the following Noti-
fications (Hindi and English versions,
under saction 159 of the Customs Act,
1972 ;—

(i) GS.R. 283 (E) published in
Gaette of India dated the 22nd
May, 1962 together with an
explanatory memorandum.
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(i) GS.R. 2B4(E) published in
Gazette of India dated the 24th
May, 1972 together with an
explanatory memorandum,

(iii) G.S.R. 295(F) to 298(E) pub-
lished in Gazette of India dated
the 28th May, 1972 (together
with an explanatory memo-
randum.

(v) GS.R. 303 (E) published in
Gazette of India dated the
ist  June, 1972 together
with an explanatory memo-
randum.

(v) GSR. 643  published in
Gazetie of India dated the 3rd
June, 1972 together with an
explanatory memorandum.

(vi) GS.R. 661 published in
Gazette of India dated the
ird  June, 1972 together
with an explanatory memo-
randum.

(v) GS.R. 686 and GS.R. 687
published n Gazettie of
India dated the 10th June,
1972 1ogether with an explana-
tory memorandum.

(vin) G.S.R. 688 and GS,R, 689
published in Gasctte of India
dated the 10th June, 1972
together with an cxplanatory
memorandum.

(ix) G.S.R. 690 published in Gazette
of India dated the 10th
June, 1972 together with an
explanatory memorandum.

{(x) G.S.R. 691 published in Gazette
of India dated the 10th
June, 1972 together with an
explanatory memorandum.
{Placed in library. See
No. LT-3256{72).
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{11) A copy each of the following Noti-

fications (Hindi and English ver-
sions) issued under the Central
M RI.I.H, lm e

(i) GS.R. 2IE) to GS.R.
293(E) published in Gazetic
of India dated the 28th May,
1972 ogether with an explana-
tory memorandum.

() GS.R. 306(E) published n
Gazette of India dated the
8th  June, 1972 together
with an explanatory memoran-
dum.

(i) G.S.R. 308(E) published m
Gazette of India dated the
t5th June, 1972 together wath
an explanatory memorandum.

() G.S.R. 328(k) published
Gazette of India dated the
4th July, 1972 together with an
explanatory memorandum.

(v) GS.R. 33%E) published in
Gazette of India dated the
13th July, 1972 together with
an explanatory memorandum.

(vi) G S.R. 613 published m Gazette
of India dated the 20th
May, 1972 together with
an explanatory memorandum.

(vii) G.S.R. 625 published in Gazette
of India dated the 27th
May, 1972 together with an
explanatory memorandum.

(viil) G.S.R. 644 published in Gazette
of India dated the 3rd June,
1972 together with an explana-
tory memorandum.

(ix) GSR. 645 published in
Gazette of India dated the
3rd June, 1972 together with
an explanatory memorandum.

(x) GSR. 646 published in
Gazrette of India dated the
3rd  June, 1972 topether
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with an explanatory  memo-
randum.

(xi) G.S.R. 693 published in Gazette
of India dated the 10th
June, 1972 together with an
explanatory memorsndum,

(xii) G.S.R. 751 published in Gazette
of India dated the 17th
June, 1972 together with an
explanatory memorandum.

(xiii) G.S.R. 752 published in Gazctte
of India dated the 17th
June, 1972 together with an
explanatory memorandum.

(xiv) G.S.R. 753 published in Gazetie
of India dated the 17th
June, 1972 together with
an cxplanatory memorandum

(xv) G S R. 807 published in Gazette
of India dated the Ist
July, 1972 together with an
explanatory memorandum,

(xv1) G.S.R. 808 published in Gazette
of India dated the 1st July,
1972 together with anexplana-
tory memorandum.

(xvii) G.S.R. 809 publighed in Garelte
of India dated the st
July, 1972 together with an
explanatory memorandum.

[Placed in library See. No. LT-
3287/12)

I beg to lay on the Table :—

(1) Acopy of the Central Excise (Eighth

Amendment) Rules, 1972 (Hiod:
and English versions) published
in Notification No. G.S.R. 836 in
Qazette of India dated the 15th
July, 1972, under section 38 of the
Central Excises and Salt Act, 1944,
[Placed in librory. See No. LT-
3258{72)
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(2) A copyeachof the following Noti- that Government Business in this House

fications (Hindi and English ver-
sions) under section 159 of the
Customs Act, 1972 :—

() GS.R. 325(E) published in
Gazette of India dated the
26th  June, 1972 together
with an explanatory memoran-
dum.

(1) G.S.R. 784 published in Gaz-
ette of India dated the 24th

June, 1972.
[Placed  in library. See  No.
LT-3259/72].

NOTIFCATIONS UNDER ESSENTIAL
CoMMODITIES ACT

THE DFPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH) :
I beg to lay on the Table a copy each of the
following Notitications (Hindi and English
versions) under sub-scction (6) of section
3 of the Essential Commodities Act, 1955;—

(1) The Kerosenc (Fixation of Ceiling
Prices) Fourth Amendment Order,
1972, published in Noufication
No. G.S.R. 30E) in Gazette of
India dated the 6th July, 1972.

The Kerosene (Fixation of Ceiling
Prices) Fifth Amendment Order,
1972, published in Notification No.
G.S.R. 33{E) in Gazette of India
dated the 6th July, 1972,

The Petioleum  Products [Supply
and Distribution] Order, 1972,
published in  Notification  No.
G.SR. 825 in Gazette of India
dated the 8th July, 1972

(Placed in  library. See No. LT-
3260/72).

(2)

)

13.09 bes.
BUSINESS OF THE HOUSE
THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
With your permission, Sir, T rise to announce

during the week commencing 7th August,
1972, will consist of :—
(1) Consideration and passing of the
Taxation Laws (Amendment) Bill,
1971, as reported by the Select Co-
mumittee.

(2) Consideration of any item of Govern-
ment Business carried over from
today's Order Paper.
Consideration and passing of the
Indian Telegraph (Amendment) Bill,
1972, as passed by Rajya Sabhs.
Consideration and passing of :—
The Income-tax (Amendment) Bill,

&)

@)

1972,
The Public Debt {Amendment) Bill,
1972.

(5) Consideration and passing of the

following Bills as passed by Rajya
Sabha —

The Rice-Millmg Industry (Regula-
tion) Amendment Bill, 1972

The Dentists (Amendment) Bill, 1972,

Discussion on the Annual Report
of the University Grants Commission
for the year 1970-71 on a motion to
be moved by the Minister of Educa-
tion, Social Welfare and Cultuge.

©

Discussion on the Resolution secking
disapproval of the Delhi  University
(Amendment)  Ordinance, 1972
and consideration and passing
of the Delhi University (Amend-
ment) Bill, 1972, as passed by
Rajya Sabha.

o

SHRI DINEN BHATTACHARYYA
(Serampore) : At the last meeting of the
Business Advisory Committee, it was decid-
od that every week we will get an  oppor-
tanity to discuss under rule 193 at least two
motions. This week, we have had only
one, and for the next week there is none.
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SEVERAL HON. MEMBERS rose.—

MR, SPEAKER : 1 think that many a
time, whatever time we fixed in the Business
Advisory Committee, we have exceeded
that time.

Yesterday, last night what happened?
1 am sorry. In the Committee you said
one hour was not enough; so we agreed on
two hours. Last night it went up to 9
O'clock. More than five or six hours had
been taken on one motion,

SHRI DINEN BHATTACHARYYA :
The issues are so important.

MR SPEAKER : If on such issues, you
clearly say in the Business Advisory Commit-
tee, we can decide accordingly.

SHRI INDRAJIT GUPTA (Alipore):
The House is willing to sit late; how does it
imterfere with them?

. MR. SPEAKER : It is not a question of

willingness to sit. The staff, overtime and
so many other things have to be taken care
of by me. For you it is just sitting; it is
not a question for us alone; it is a question
for the Parliament’s staff also. Anyway
we should try to stick to the time.

SHRI RAJ BAHADUR : 1 only want to
clarify that inthe Business Advisory Com-
mittee we did not fix any number; we said
that we shall try according to the impor-

_tance of the motion,

SHRI JYOTIRMOY BOSU (Diamend
. Harbowr) : At jeast two; that was the de-
cision.,

SHRI DINEN BHATTACHARYYA :
All the factories in West Bengal are closed;
it is because of power failure. When will
that discussion come up here?

“MR. SPEAKER : In the Business Ad-
visory  Commitice we said that normally,
_asa matter or procedure we had seen having
-one. Aathnmlonmuhoﬂ,lmdthn

we should have another two or . three;
that comes to having almost two a week.
We did not like to by pass the convention.
I said that in one week we may have extra;
it is a guestion of putting it.

SHRI S. M. BANERJEE (Kanpur) :
1t is difficult for you to allow call attention
notice or discussion. But 1 should like you
to ask the Minister to make a statement on
this sujbect. Your are aware that it was
admitted by the Finance Minister that the
cost of living index has gone up to 239
and according to the promise made to the
Central Government employees the dear-
ness allowance will have to be revised. I
want him to make a statement when he is
going to implement it.

MR. SPEAKER : You can write to me
about this rather than raise it under 377.
1 shall send it to him.

SHRI S.M.BANERIJEE : I havealrcady
written to you but the paper has been re-
turned to me.

MR. SPEAKER : This statement is al-
ready there. We shall adjourn now for
lunch. We should try to stick to the sche-
dule, and so we meet again at 2 O’clock.

13.15 hrs

The Lok Sabha adjourmed for Lunch
till Fourteen of the Clock

e

The Lok Sabha re-asembled at Five Minu-
tes past Fourieen of the Clock.

[MR. DEPUTY SPEAKER in the Chair]

COKING COAL MINES (NATIONAL-
ISATION) BILL—Contd.)

Ch-l'l;-'(ambymmlomm
ployees 1o contimue)

[MR. DEPUTY SPEAKER ; Weresume
dimudﬁmmdnmwmm l.'.'of-
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the Cokiog Coal#Mines (Nationalisation)
Bill.

SHRI SOMNATH CHATTERIJEE
(Burdwan) : I had yesterday mowved two
amendments which read as follows :

Page 8, lines 31 and 32, —

after “Central Government™ Jinsert —

“which will not he less favourable than
the remuncration, terms and con-
ditions of employment as prevailing
on the appointed day"

Page 9, lines 13 and 14, —

omut “against the owner of the coking
coal mine or coke oven plant, as the
case may be, hut not”

So far as clause 17 is concerned, I fesl
that the Minister ought to accept my amend-
ments because if the intention 1s taken over
all the workmen in the nationalised under-
takings there is not reason why this assur-
ance should not be given, a statulory assur-
ance, if | may use that expression, that even
if their terms and conditions are altered,
they will not be altered in a manner which
will be less favourable or less advantagenous
to them, The provision 1s that the terms
and conditions of employment may be al-
terad. We only want this should be made
clear that this aieration should not be to
the detriment of the employees.

Then I come to my amendment No. 20.
Clause 17(5) says:

“Where, under the terms of any contract
of service or otherwise, any person
whose service becomes terminated,
or whose service becomes trans-
ferred to the Central Government
or a Government company by rea-
son of the provisions of this Act,
is entitled to any payment by way
of gratuity or retirement benefit
or for any leave not availed of,
or any other benefits, such person
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may enforce his claim against the
owner of the coking coal mine
or coke oven plant, as the case
may be, but not against the Central
Government or the Government
company.”

My amendment says that it will be enforce-
able against the Central Government but
not against the previous owner. Govein-
ment can later take steps against the pre-
vious owner. Suppose after six months or
one year government brings into operation
clause 17(2) and says to an employee “your
services are no longer required ; you may go™'.
By that time the amount of compensation
may have been paid under clauses 23 and
24. What will those employees then do?
Because, the money will not be 1n the hands
of the government or the Commissioner
thereafter. They will have to run after
somebody whose existence they do not know
and to whom they have no access whatso-
ever. So, the net result is that these
officers will lose their jobs and they will
have no chance of recovery of the gratuity
or retirement benefit. By this amendment
we are suggesting that government should
pay these employees. Let the govern-
ment afterwards recover the amount from
the previous owners, if they can. When
the choice is between government taking
steps for recovery of this amount and
the employecs taking steps for the recovery
of the amount, our submission is that the
government should take up the respon-
sibility and not the employees.

What has been provided in clause 23 is
that wagss etc. will be paid after the secured
creditors are paid of. A time-limit is also
gpecificd under clause 23. Sub-clauses (2)
and (3) of clause 17 mey come into oper-
ation much later. By the time the employees
try to recover the gratuily or retirement
benefit from the previous owners there will
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[SHRT SOMNATH CHATTERJEE]

be nothing left  That 1s why we arc supgest-
mg that these amendmeats sould be favour-
ably comsidered and accepted by the
Mmuster

DR RANEN SEN (Barasat) In the
speech of the hon Minister the other day he
said that the secured creditors will be first
m the queue

THE MINISTER OF STEEL AND Ml-
NES (SHR1S MOHAN KUMARAMAN-
GALAM) Sir, I would request the hon
Member to speak on clause 23 when 1t s
taken up Then I will deal with the point
about secured creditors Now, let him
speak on the two amendments which have
been moved

DR. RANEN SEN These are 1nter
related

SHRIS. MOHAN KUMARAMANGA-
LAM Iam not burking the question
1 will deal with that point when we take up
clause 23 Now we are dealng with
different problems

You have moved amendment Nos 19
and 20 and I am dealing with them now
Sofaras Amendment No 19is concerned
we are not o favour of accepting it The
reason 1s that under the comprehensive
clause like this, 1t 15 extremely difficult to
actually operate We have to standardise
conditions of service 1n all these concerns-
In one particular concern, the medical leave
may be a little more, 1n another concern,
the casual leave may be more It may
vary from concern to concern If you take
the terms of service conditions, the best of
all, you may get a very unbalanced position
indeed Thercfore, we want to standardise
them and we want to have reasonable ser-
vice conditions If somebody loses on one
hand, he wifl gain on the other Now,
suppose, 30 days leave 1s the total leave—
20 days privilege leave, 5 days casual leave
and 5 days medical leave In another place,
1t is 15 days privilego Teave, 15 days medical
leave and 5 days casual leave which will make
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35 days leave If yoWPhave a statatory
guarantee, the matter will go to a court
and what a decision of the court in a case
like this will be 1s any body's guess There-
fore, we do not want to have it We have
not done it m the past No matters have
been taken to court even in thecase of LI C
and companies like that That is because
what has been fixed has been broadly
favourable to the employees Any statu-
tory guarantee hike this will lead to hitiga-
tion by indinidual workers or staff or
officers belonging to different companies

S0 far as the question of probat:on which
my hon Inend Shri Indrapt Gupta rased
s concerned there 1s no such intention
A correction will be made if that has been
read that way to make cverybody subject
to a period of probation  All those who are
permancnt employees will  automatically
become permanent employees of the new
orgamisdtion  Only thos. who are tempo-
rary or were on probaton earher will be
on probation If the circular—I have also
got a copy of it—is hikely to be misunder-
stood though that 1v not the intention
certainly the matter will be cleared 1
would hke to assurc the hon Member
that there 15 no intentton of subjecting
1,20,854 employees to the whole process
of probation all over again Those who
are permanent cmployees will be permanent
employees and thost who are not permanent
employces will have to take their chance 1n
the manner in which the service conditions
provide for 1t

So far as the second amendment to sub-
clause (5) of clause 17 is concerned, T am
afrard, T am not in a position to accept
that also We cannot guarantee all the
labilities of the previous owner to the
staffl. We can only say, “You go against
the previous owner™ We cannot take
over all the habilies So far as clause
17(1) 1s comcerned, you can take my asau~
rance that nobody's services are going to
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be terminated at all It s only in clause
17(2) that it may arise and it will arise onlv
mrelation to very highly paid stafl earning
Rs 40.00, Rs 50,00, Rs 80.00 or Rs 16,000
or even more with whom were hkely 1o
have some difficulty in reaching an under-
standing about their future We do not
want to take on ourselves the habiity for
vvery contract  probably, wvery onerous
comtracts, wheh had been entered mio
by a Manager who has served say, for 10
years and has carned Rs 10000 or Rs
15000 2 month plus so many perquisites
this and that and on termunation, was
entithd 10 two months gratuity for every
year of swivie rendered and all that  We
are not prepared to take over such a habw-
Ity

I rhank, the hon Member should appre
ciate the assurane given by the Government
not because we are giving it but beuaus
thin s not the first occasion we are nationa
Iing dnd we have nauonabsed quie «
number of concerns in the past, that we have
had no complants that the employecs
have been maltrcated by not heing given
gratuity and other benetits 1f you miro
duce a comprehensive clause ke that, vou
will compel the Government 0 pay out to
highly-paid persons who refuse to wotk fot
the new compames and then make us dole
out cven lakhs ot rupees

That 15 why we cannot accept your amend
ment

SHR1 SOMNATH CHATTERJLE Ik
it the Mimster's view that claim under
sub-clause (5) will come under Claus

23

SHRI S MOHAN KUMARAMANGA-
LAM * It & very hikely m relation to the
highly pad peoplc because the point whe-
ther they will continue 1n service or not will
be metiled quickly, m many cases it has
diready been settled as to whether they
are continming or not In relauon to

31 LSS/72—10
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workmen, 1 think, you and I are interested
in 17(1) and 17(2) We arc also interested
in 17(2) because we are nteresied in justice
But we are more mterested i 11} In
relation 1o 17(1) I would ask vou 10 accept
the Governments dssurance thal we do
not mtend to do, and will not do, harm by
cheating them of then gratunty o1 whatever
1ctirement benefits they may by enuthd to
T.ask you 1o awcept the assurance on the basis
of the record of the Gavernment in relation
1o these matiers

MR DEPLTY SPE AKER | shall now
put all the amendments—19, 20 and 21—
together to the vote of the Hous

tmendments Nov 19 10 21 were mur and
neypatned

MR DEPUTY SPFAKIR  The question

™~

That Clause 17 stand part of the Bill™.

The motien was adopled,
Clause 17 was added 10 the Bill
MR DFPUTY SPLAKEFR  Claae 1b.
Mr Karuk Oraon He n not hae |
shall put the Clause 1o the voic of the
House

The guestion s
“That Clause 16 stand part of the Bill ™
The motwon was adopted,
Clawse 18 way added o the Bill.

Clauses 19 10 21 were abvo acdeled to the Buli.

Clause 22— Srarement  of  accounts M
relanon  to  the period of
management by the Central

Gorernament eic)
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRY SHAHNAWAZ KHAN) : 1 beg to

move: .
Page 10, line 25—
after “vesled in it"* insert—
“under the Coking Coal Mines (Emer-
gency Provisions) Act, 19717(7)

SHRI S. MOHAN KUMARAMANGA.-
LAM : This is regarding certain procedural
matters. We want to safeguard oursclves.
1 do not think the House will have any objec-
tion,

MR. DFPUTY-SPEAKER : The ques-
tion is :
Page 10, line 25,—
after “vested in it” inserr—
“under the Coking Coal Mines
{Emergency Provisions) Act, 1971
(M

The maotion was adopied,

MR. DEPUTY SPEAKER : The gues-
tion is:
“That Clause 22, as amended, stand part
of the Bill,”
The motion was adopied.
Clause 22, as amended, was added 1o the Bill,

Clause 23—(Claims 1o be made 10 the
Commissioner). .
SHRI SOMNATH CHATTERIJEE : |
beg to move:
Page 12, Line 11—

for "they shall abate in equal propor-
tions and be paid accordingly™
 substitute—
““the Central Government shall pay
the amotint of short-falli™ (22)
. Page 12,—
 forlines 12 1o 14,
.wb:l'fm!a—-—-
"(4) The Cmmm shall damdc
- upon the claim within a period of
- three months . from the date the
claim is preferred™ (23)
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Page 12, line 21,—

1'._.ﬁ:r “prove” substitute *

Page 12, line 22,—

Jor **by the Commissioner™ substitute—
“in sub-section (1) (25)

SHRI K. BALADHANDAYUTHAM

(Coimbatore) : I beg to move :

Page 11, lines 33 10 36,—

Jor “unsecured debts, not being the
amounts advanced by the Ceatral
Government or the Custodian ap-
poinied under 1the Coking Coal Mines
(Emergency Provisions) Act, 1971,
for the management of the coking
coal mine or coke oven plant, as
the case may be™

Substiture “liabilities™ (27)

SHRI SHAHNAWAZ KHAN :
movce:

Page 12—
after line 28, imsert—

*(7A) The Commissioner shall have

the power 10 regulate his own pro-

cedure in all matters arising out of
the discharge of his functions in-
cluding the place or places at which
he will hold his sittings and shall, for
the purpose of making any invesii-
gation under this Act, have the same
powers as arc vested in a civil couri
under the Codeé of Civil Provedure,

1908, while trying a suit, in respect of

the following matters, namely:—

(a) the summoning and enforcing
the attendance of any witness and
examining him on oath:

(b) the discovery and production of

" -any document or other maierial
object producible as evidenic:

(c) the reception of mdmee on
affidavits; _

(d) the issuing of any ooawmmon.
- for the examination of witnesses.

24y

1 beg to

5of
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(7B) Any investigation before the
Commissioner shall be deemed to be
a judicial proceeding within the

45 of meaning of sections 193 and 228 of

1860, the Indian Penal Code and the
Commissioner shall be deemed to be
a civil court for the purposes of
section 195 and Chapter XXXV of
5 of the Code of Criminal Procedure,
1898, 1898." (28)

SHRI SOMNATH CHATTERIEE
Amendment No. 22 is with regard to sub-
clause (3) of Clause 23, at page 12. Clause
23 says that after the claims of the secured
creditors are paid, the claims of other
secured creditors will come.

un=
No doubt,
the employees™ entitlements to the extent

mentioned there will be paid. But sub-
clause (3) says:

“The debts specified in sub-section (2)
shall rank equally among themselves and
be paid in full, unless the assets are in-
sufficient to meet them in which case
they shall abate in equal proportions
and be paid accordingly.”

Let us see the nature of the dues mentioned.
The first is all wages or salary, including
compensation pavable for retrenchment,
ctc. Then:

*all amounts due in respect of contri-
butions payable during the twelve months
next before the appointed day, under the
Coal Mines Provident Fund,
Pension and Bonus Schemes Act, 1948..."

“all amounts due in respect of any com-
pensation or liability for compensation
under the Workmen's Compensation Act,
1923 in respect of death or disablement of
any employee” and then *‘all sums due to
any employee froma provident fund, a pen-
sion fund or gratuity fund®® and** all sums
due to the State Government as royalty, rent
or dead rent, as the case may be,”” apart
from the duese of the workmen. Kindly see
t hat most of them are statutory entitlements
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like statutory compensation under the Coal
Mines Compensation Act, Bonus Schemes
Act and then Workmen Compensation Act
and the Provident Fund Act. Our sub-
mission is and we very strongly suggest this
for his acceptance. So far as the statutory
entitlements of the labourers are concerned,
why should they be put in the position that
if the amount which has been determined
by the Government is not sufficient to pay
off the secured creditors and then the un-
secured creditors including the State Go-
vernment coming and participating, they
may not get anything. Kindly see. The
amount of royalty to the State Govern-
ment—that also has to be treated on an
equal footing with the labourer’s
ments.

entitle-
You all know that there are huge
sums outstanding on account of rent and
royalty to the Government. 1f it is clubbed
together with this amount, there is hardly
anything left.
one or two

I had occasions to talk to
persons.  Yesterday, [ inci-
dentally met some employees. They say
that the liabilities are such that there will
hardly be left anythig to pay even the secured
creditors, not to speak of unsecured credi-
tors. 1 am not aksing for any increase.
What I am submitting is that now that they
have become Government employees—what
mistake have they done?—they ought not
to be made to suffer. They should not be
made to lose their statutory entitlements.
There is no question about the legitimacy
of this demand, about the genuineness of
the demand. If there is any shortfall, let
the Government, as an ideal employer,
pay them. Why should the employees
lose? 1 don’t know whether any debis
have been dc:cclgd by the Government
in respect of any particular colliery. In
that case, we should have known as to what
is the position. If any debts have been
detected, what are the debts? What is the
amount of compensation? What is the
extent of the loss that they will suffer?
The hon., Minister would kindly consider
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[SHRI SOMNATH CHATTFRI[ ]

favourably thin anmwnimenl  amendment

Np 22

So lar as the other three amendments aie
voncerned they aie more of the nature ol
drafting suggestions 1 have given an
amundiment o1 substituting lines 12 10 14
Hure atis provided

The Commussioner shall fix a cortam
die on ot before which wvery claimant
shall prove his cdaim or be excludud
trom the bencht of the disbuis munts
made by the C ommissioner

The suggestion we are making 1 that 1t
should be substituted by

The Comnussioner shall duvade upon
the claim within a peniod of thiee months
trom the datc the clamm v preferred

Thue | may b admimstrative difheulties
It av pioposed 1in sublause (4) the om
plovec 1s required to prove his claim by a
crtain date it may cicate hardship to the
emplnee  Proving the claim does not
always depend upon him He preders the
claim he may adduce the proof but that has
10 be gone inlo by the Commussioner  He
mav present the proof but whether it s
acwpted or not  that will depend on the
Commussioner  Therefore why should a
time himit be mcntioned here ?

Sinularly sub-clause (6) for which we
have given an amendment says that cvery
claimant who fails to prove his claim within
the time specified by the Commussionc: shall
bu excluded We arc  suggesting that
mnstead of proving, 1t would be that “eviry
claimant who fails to prefer hus claimy withmn
the time specified ' He may be excluded
from the disbursements made by the Com-
missioner

Amendment No 25 15 4 consequential
one His

Page 12 hne 22 -
Jor * by the Commussioner  substitute
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“in sub section (1) *

Thesw arc consequential amendments 1
icquest the hon Miniter to consider favour
ably amendment No 22

SHRI K BAI ADHANDAYUTHAM |
hope the hon Minister will accept the spuit
of what he spoke that he would give priomy
to the wages and other entitlements of thy
cmployces S0 1 think he will give top
priornty and see that they get the paymenis
Compensation 15 not pad to him  the
dues of the workers arc not paid  You say
firnt charge will be on rosalues securid
debts and so on The workers wall have to
0 without their dues being realised  This
s the position  Therefoic 1 1equest the
Minster to give first prioritv and  stipulate

tha the companv has to mahe this
payment 10 the Commisioner 1 insist
upon my amendment and 1 ieguest him

to considur and make suntable changes

DR RANIN SIN  The hon Ministes
explainud that the secuned ereditors will have
the first charge  He said they are not
rvsponsibie for any musmanagoment  tho
are quite innocunt people and all thar,
May I ask him what workers have dom?
Were they risponsible for any mismanage
ment for the slaughteting of the mines?
If the secured creditors get fiest prionty
why should workers be demied’ This |
am nol able to understand 1 hope the
Minister may be aware of the fact that
thire are many sccured creditors who are
benamn eivdiiors  belonging to the same
group of organisations This has been the
situalion 1n the coalmines and other indus-
trres  They cheat both the Government
and the workers by subscnibing n such a
manner 1l anybody should get the fni
prioiity 1t should be the workers 1t 18 s0
on grounds of natural jusinc also Pro-
duction 1s due to the workers and the purti+
capaton  of the workers What we find
i {hat thewr wages, thewr arrears, then
provident fund, etc remam unpad 10
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them We have been told that the first
priotity will not be that of the workers
The hon Minuster said that they will be
having priority, but that they will be second
in {he queue 1 do not undeistand the
position  Section 23(2) (c) says about
*all sums due to the State Government as
1oyalty, rent or dead rent, ay the case
may be In regatd to that, the hon Mimis-
ter hnows that the West Bengal Covern-
ment has put m a clam of Rs 30 crores

AN HON MIMBIR So hay the Bihap
Government

DR RANEN SIN It will be more
C okmg coal mines 1n Bengal are only 4 o
5  Most of the vohine coal nunes are in
Bihar, In West Bengal Government puls
cdamm ol Ry 2 crores or Rs 3 iores out of
this Rs 10 crores, then, the Bihar Govern-
ment will clam Ry W crores or Ry 40
votes  Sub-clause (3) savs

Ihe debts specified in sub-seclion (2)
shall rank equally among themsches
and be paid n full, unless the assets are
insufficient to meet them, in which case
they shall abate in cqual vroportions and
be paid accordingh

It s a vernn unfan  attitude (o the
H assets are not there, what happens to the
worken” One of my (nends here saud,
the money-lenders are placed firstm the
queue and the workers who have built up
that mme vomes only second 1n the quene
%0, wilth regard to the amendments moved
by Mr Chatteiee and M1 Baladhanda-
yutham, 1 would appeal to the Minister lo
sec that proper Justice is done Lo the wotkers

SHRI YASANT SATHL (Akvla) | am
speahing in support ol the spmit of the
amendment 1 want aclanficaivn and f
that satisfies hon Members, then the putpose
will be servod.

Under section 317 ol the Companies Adt,
chapter 5-A (lmims are ncluded as prionty
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claims to the extent of Ry 1000 per worker
If that 14 done, then even with the secured
creditors, 1t becomes a  priority  Jlam
along with the Government weditons
Why should the wages of the coal munes
workers also not be included 1T newssary
by amending section 317 of the ¢ ompanics
Act and adding this to that section so that
they will be put on a par and no hardship
may be caused o them? If that ~uggs-
tion s decepted then all this hardship due
to the emplovees being put below the secured
creditors would be oveicome I thes s
done then tt will serve the purpose and meet
the requirements

SHRI & MOHAN KUMARAM ANGA-
1AM The diflieulty about aceeptanwe of
these  amendments  really arises oul of the
position that we have in the law of our
country  Section 73 of the Tramder ot
Pioperty At gives ceriain rights o am
person who lends money on the basinofl
secunity 1 the concun had just dowed
down, what would have been the pisitin
in relavon to the workers or any creditor?
The workers would have stoad in the same
place as ali unsecured creditors and would
have wome after the secwed creditors
That would have been the posdion

Theretore, what we have done 15 while
we have not, as 1t weln amended by imphi-
cation section 73 of the Transter of Propurty
Act, whith we think will not be geod trom
the point of view of the busness relation-
SJups that exist in the countiy under the
law Js 1t exists (n out country today  we
have put all the worhers clarms above the
s of all other unsecured wreditors,
apart from the State daums of 1ovaln
1t 15 always a difhcult thing to deude as Lo
whether we should put the State behind
For, atter all, what 1 the State ddamm exeept
the tam of all the test of the people over
whatever comes into the hands of the Stat *
Wi have to deide then that the worhers
Jdams under thes section should be above
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the claims of the people as a whole who are
supposed to own the mines and the minerals
under the mines and in respect of which
they are paid royalty. But the State is not
somelhing different from the people or the
country, The Staie is also entitled to cer-
tain payments in respect of the exploitation
of the minerals which exist and that is called
royalty. Therefore, we think (hat it would
in principle be wrong that what is owed o
the State as a whole should also be pushed
oul along with the other unsecured creditors
and they should all be treated on the same
plane. This is the main point that T wish
1o make.
Now, T 3o on to the next point namely
that where the debts are not being mel
fully. or in other words. the assets arc
insufficient to meet them, they shall abale
in equal proportions and be paid accordingly.
My hon. friend, Mr. Chatlerjec. has moved
an amendment in this regard and said that
Government should pay. The point is
simply this. Are Governmen! to lake over
the responsibility of paying the worknwn
in any case where there is a shortfall?
Supposing any indusiry closes down to-
morrow, would there he any responsibilily
on the part of Government to take it over
and pay? There would be none, and 1
think we are all agreed there. They would
manage as best as they can and from what-
ever are the assets that the concerns has.
In fact, they would not have got the benefils
which they are getting under this Bill. be-
cause they would rank lower down and
they would not be able to get all that they
should get. 1t is a ditTerent matter if it
‘goes into liquidation under the Companies
Act, because that will be covered by a
dificrent law. But there, if it is the ordinary
enactment, then it will be governed by
scction 73 of the Transfer of Property Act,
" and we do not think that it is right to load
the Government which means loading the
general revenves with the payment of what-
“ . ever-balance is due. -
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1 would submit thal we are not making
the workers warse ofl. There seems to be
a general “feeling because some of the
Members who have spoken that way,
that this would put the workers
in a more disadvaniageous posilion than
they would otherwise have been in. 1
would submit that that is not correct. On
the contrary, we are in a sense making them
better of, because whereas they would have
been ondinary unsecured ereditors just some-
where in the queuc, possibly al the back
of the queue, as it were, we have brought
them right up to the stage behind the secured
creditors.

What we have not done is to go againsi
sevtion 73 of the Transfer of Property
Acl. We do not think that under the law
as it stunds in our country today it will be
proper to do so becsuse that will lead 10
a genenal state of uncertainty.

My hon. friend Dr. Ranen Sen has
tulked aboul possible benami transactions.
That is a part of the life which we have to
lead and which we have to tolerate. We
have to get rid of il in the best way wc
can, but we cannot because of a possible
misuse of the law say that the law itself
must be set aside,

Then there should not be any sccured -
creditors; there should not be Sec, 72 of the
Transfer of Properly Acl. By all means
fet it be if we come 1o such a position, But
s0 long as the law stands as it docs in this
respect, whal we have done under this Act
is not—1 repeat is not—to put the workers
in a worse position than what they werc
before nationalisation, but to put them
actyally in a better position. That is my
difficulty in accepting these amendmenis.

As for sub-cl. (6), | think the hod, member
has a point, ‘Every claimant who fails- 10
prove his claim within the time specified
by the Commissioner. . yeally with all-
respect to myself and the’ draftsmen, this
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makes little sense.
a suggesiion—

1t should read—this is

“Every claimant who fails to file the
proof of his claim within the time speci-
fied™.

If he is prepared to accept this or reframe
his amendment in this way, with the per-
mission of the House—1I am sure the House
will permit it—I am prepared to go along
with him. Mr. Deputy-Speaker, the hon.
member has moved an amendment to cl.
23(6), using the word ‘prefer’. It does not
really bring out the meaning because that
is covered by 23(1), that is, the filing of the
claim, the preferring of the claim. This is
really the filing of the proof. So I would
be prepared to accept an amendment which
reads: "Every claimant who fails to file the
proof of his claim within the time specified’.

SHRI SOMNATH CHATTERIEE
Agreed.

SHRI S. MOHAN KUMARAMANGA-
LAM : If he moves it in that way, I am
prepared to accept it.

SHRI SOMNATH CHATTERIEE
May I move it likewise?

MR. DEPUTY-SPEAKER
submitit to me first.

Let him
SHRI S. MOHAN KUMARAMANGA-
LAM : The others do not arise.

DR. RANEN SEN
amendment

: What about the
regarding extension of the
timelimit-—Instead of one month, three
mornths. moved.

SHRI §S. MOHAN KUMARAMANGA-
LAM : To my knowledge, there is no such
amendment., Instead of his amendment,
let him put it as I have suggested. Then 1
am prepared to accept it because that is
really what we want.
the discussion on ¢l. 23.

I think this covers
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I have got my amendments (7A)} and
(7B)—amendment No. 28.

SHRI DINEN BHATTACHARYYA
(Serampore) : Please see amendment No.

23. It is an amendment for extension of
time.

SHRI S. MOHAN KUMARAMANGA-
LAM : For deciding the claim? I am
afraid it is impossible to put down a man-
datory clause like that because after all
there must be some reality attached to any
provision that we insert into a Bill. 1t is
not realistic to insist that the Commissioner
should decide it in three months, when
first of all you give one month for the filing
of claims; then there will be quite an amount
of clerical work to sort out the claims and
then to examine and pronounce on them.
With all the speed we shall try to ensure,
I do not think it is possible for him to do it.

SHRISOMNATH CHATTERIJEE : How
long does he think it should take? There
should be some indication.

SHRI S. MOHAN KUMARAMANGA-
LAM : We are trying to ensure that the
person who is appointed Commissioner
will have no interest in prolonging the pro-
ceedings, as some persons appointed Com-
missioners do.  Being a member of the bar,
If you appoint somebody
who has no other occupation except this,
it may go on for even a decade. We would
appoint somebody who by virtue of the
office he occupies would like to finish it
quickly, and we shall try to finish it as
quickly as possible.

he knows it.

-

MR. DEPUTY-SPEAKER : There are a
number of amendments. There is one
which is moved by the Government, which
1 will put separately. There is another
amendment which the Minister has indicated
that he would accept. 1 think 1 will have
to put them separately.
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SHR1 § MOHAN KUMARAMANGA-
1AM : No 24 15 the amendment which |

Am accepting

MR DIPUTY-SPLAKLR He has
given another which has been re-numbered
as amendment No 30 T will now first
put amendment Nos 22, 2%, 24 25 and 27
to clause 23

Amendments Noy 22 to 25 and 27 were
put and negatised

MR DFPUTY-SPEAKLR I will now
put amendment No 28 by Shti Shahnawaz
Khan The question 1y

‘Page 12,
after ine 28, unsert

*{7A) The Commissioner shall have
the power to regulate his own pro-
cedure in all matters arisig out of the
diwharge of s functions including
the place ;v places at wlich he will
hold his sittings and shall fo the
purpose of making any investigation
under this Act have the same powers
as are visted 1n a wvil court under
the Code of Civil Procedure, 1908

(5 of 1908) while tryinga suit, in
respect of the following matters,
namely

(a) the summoning and enforung
the attendamnwe of any witness and
wvxamiming him on oath,

(b) the discovery and production of
anv document or other material
object producible as cvidence,

{c) the reception of cvidenie on
affidawits,

(d) the ssuing of any commussion
for the eaamination of witnesses

{(7B) Any nvestigation before the
Commissiones ghall be deenied to be
8 Judical proceeding within the mean-
ing of sections 193 and 228 (45 ol
1860y of the Jndian Penal C ode and
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the Commussioner shall be desmed
to be a civil coutt for the purposts
of section 195 (5 of 189%) and Chap-
ler XXXV of the Code of ( riminal
Procedue, 1898, (28)

The motwn was adopred

MR DEPUTY-SPFAKFR Now | am
putting the new amendment

SHRI § MOHAN KUMARAMANGA-
TAM I am sorry to trouble vou awiain,
because, when we make this amendmunt,
I think we have to be cautious  If we ure
amending clause 23(6) in the mannet 1 have
suggested, clause 244) will alvo have to be
consequentially amended  which will then
read

* The Commussioner shall fix a curtain
date on o1 before which cvery chumant
shall file the proof of hisclaim *

SHRI SOMNATH C(HATTIRWIME
There 15 a wimilar anendment rom me

MR DFPUTY-SPLAKEFR
have to 1eword it

You will

These ate the new amendments

SHRI SOMNATH (HATTIRIFF 1
move
Page 12 hne 13, for ‘prose * wwbstituie
“hie the proof of * (30)

Page 12, hne 21, for “prove substitur
*hle the proof of**(31)

MR DFPUTY-SPEAKER
tion s

‘Page 12, line 13, fur “prove’” substutute
“file the proof of (30)
The niotion was adopted

MR DEPUTY-SPEAKFR  The ques-
tionis

‘Page 12, hne 21, for “prove™ sultitute
“file the proof of*™ (31)

The motion was adopted

The ques-
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_ MR. DEPUTY-SPEAKER : The gques-
tion is : )

“That clause 23, as amended, stand
part of the Bill".
The motion was adopted.
Clause 23, as amended, was added to the Bill.

Clause 24— Disbursement of money hy
the Commissioner)

MR. DEPUTY-SPFAKER : Now, we
take up Clause 24,

SHRI SOMNATH CHATTERIEE :
I move :

Page 12, lines 38 and 39,
for “every such claim shall abate in
equal proportions and be paid ac-
cordingly™
substiture—
“the Central Government shall pro-
vide funds lo the Commissioner 10

the extent of the amount of short-
fall** (26)

1 am pressing it.
on it

But I need not speak

MR. DEPUTY-SPEAKER : I
put amendment No. 26 to the House.

shall

Amendment No. 26 was pul and
negatived.

- MR.DEPUTY-SPEAKER : The question
is
“That clause 24 stand part of the Bill.”
The motion was adopted
' Clause 24 was added to the Bill.
" Clauses 28 10 29 were added 1o the
T Bill. _
o Clnnse W—(Penalties)
. MR. DEPUTY-SPEAKER : Now, there
- is_clause 30 there are two amendments,
i ﬁmlSHAHNAWAZ KHAN : Imove :

Page 14, line 7, after “Central Govern-
mem™ insert  “‘or Govemnment
company” (8)

Page 14, line 23, omirt “*he” (29)
MR. DEPUTY-SPEAKER : The ques-
tion is :

“Page 14, line 7, after “Central Go
vernment”  jnsert  “or Govern-
ment company”, (§)

The motion was adopted.
MR DEPUTY-SPEAKER : The gues-
tion is :
‘Page 14, linc 23, omit ““he, (29}
The motion was adopred.

MR DEPUTY-SPEAKER : The ques-
tion is ;

“That clause 30, as amended.
part of the Bill.

The motion was adopied.

stand

Clause 30, as amended, was adided 1o

the Bill.
Clauses 3 to 36 were added 10 the Bill.
MR. DEPUTY-SPCAKER The
question is :

“That the First Schedule. Second Sche-
dule, Clause 1. the Fnacting Formulu und
the Title stand part of the Bill.”

The motion was adopred.
The First Schedule, the Second Schedule,

Clause 1, the Enacting Formula and the
Title were added 1o the Bill.

SHRI
I move : .
“That the Bill, as amended, be passed.”

SHAHNAWAZ KHAN . Sir.

MR. DEPUTY-SPEAKER :
moved :

“That the Bill asamended, be passed.”

SHRI DINEN BHATTACHARYYA :
Sir, 1 want to say at this stage. even though

Motion
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everything to be said hasalready ‘been said,
that the minc-owners who have the mines
will benefit by this Bill. Shri Mohan
Kumaramangalam has by this Bill butchered
thé workers. He has tried to explain
his position as if he was pleading for the
cause of the mortgagees, the mine-owners. , ..

MR. DEPUTY-SPEAKER : You are
going into details; we are at the third-
reading stage.

SHRI DINEN BHATTACHARYYA :
This is a very important thing. You should
also realise that the workers work in the
mines under the ground. Government
speaks about socialism and garibi harao.
They can change the Constitution when
they want. In this case they have fully
protected the rights of the mine-owners.
Land reforms have been scuttled and there
is no longer any hope. Of their socialism,
only the ism remains; there is nothing
social in it.

Therefore, My humble request 1o Mr.
Mohan Kumaramangalam is that he should
at leust not forget his past. Hc should
‘be honest enough to udmit that he had
left no scope and no opportunity for the
worhers who work hard to get a due
share. He is now helpless because he has
joined a Party whose policy he has to
follow. namely, to save the interest of the
propertied classes. Here is the example.
The poor workers will not get their provi-

dent fund or other dues. It is a clear

and blatant example that this Government
is not to yafeguard the interest of the down-
trodden people.

MR. DEPUTY-SPEAKER
should be done to Bill ?

SHRI DINEN BHATTACHARYYA:

What

He should be bold enough to come with

suitable amendments to the Bill.

"L .SHRI H. M. PATEL (Dhandhukaj: 1
g lhi‘nk-._M.!‘. Bhattacharyya said that the
- ‘Hon, Minister had butchered the workers.

AUGUST 4,18 72

Mines (Natithnalisation) 'Bff( o
It seems - no me that lhr. hon, Mmmr.r had
butchered the owners. '

DR. RANEN SEN : The owhers have

butchered the mines.

SHRI H. M. PATEL. : Perhaps the hon.
Minister could derive some satisfaction
from the fact that the hc has been butcher-
ing all round. When he said in his very
pursuasive manner that the assets were
evaluated by experts, and this is how the
amount was arrived at, he did not indicate
what principles were followed by those
cxperts who valued the assest. nor did he
make it clear what were the assests which
were taken into account. When one studies
the  detailed figures it does seem that in
many cases the owners would not even get
one third value of their assets. In certain
cases even the value of the coal stocks
are not being offered to the owners. It
is not clear what norms, what criteria
were adopted in arriving at the amount.
Article 31 as it stand amended by the 25th
amendment certainly suggested that an
amount only should be mentioned. But
the right of the property has not yet been
embodied and there it was accepled even
when the 25th Amendment was discussed
and debated in the House. you said that
it will be dealt with and the amount will
be arrived at fairly and that fair and re-
asonable compensation will be given, the
word compensation need not be mentioned
nevertheless, what the amount is supposed
to be is not clear. For instance, one of the
most important thing in valuing all these
asscts would be that in the coal mine what
is the potential, how much coal still remains
in the mine? If it is already exhausted,

naturally its value would be nil. But
has that aspect been 1aken : -into .
account 7 Whai are the othor asscsls

‘that have been taken into account-! You
can clearly sec from the Bill that-the liabi.

litics have not been deducted from the assets -

in arriving at the amount, and if. that is
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s0, then ‘the position of the owners is even
worse.  But there is no harm in not deduc-
ting the liabilities from the valuation of the
assets in arriving at the amount so long as
the valuation of the amount has been done
in a fair manner. This is what 1 would
request  the hon. Minister 1o indicate,
what are the norms that he has adopted in
evaluating the assets.  What are the items
that he has taken as assets or his experts
have taken as assets in particular. [ would
like to know whether the potential in a
colliery, whatever has been left in  reserve
that has been f{ully taken into account or
oot 7 This is all what 1 have o say be-
cause at this stage 1 do not wish 1o 1ake
more time, but 1 put this particular point
tha: the amount has to be arrived at so that
the owner does get a fair and reasonable
value for whatever he is surrendering or
what ever he is being deprived of.
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SHRI S.
GALAM

of the points earlicr.
to Mr. Bhattacharyya
like “*Butchering the workers™
ing what language he will use
the workers are
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MOHAN KUMARAMAN-
Sir, 1 have nothing very much
more to say because I have answered most
When I was listening
using expressions
. I'was wonder-
when
really butchered. He
would have exhausted all the adjectives.
If this Bill 1s buteharing the workers, what
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happens if 100 workers are reallyshot?  So,
letus leave all these extravagant expiessions
I belive
Bill does some justice to the
because for the first time 120,000 workers
in the coal-mining belt are being dealt
with justly. For the first time, they are g2t
their wages according to the wage hoard
award. For the first the Jabour
laws regarding the provident fund, gratuily
etc.,, due to them, are being enforcad in
their favour. 1 have already given the
assurance that so far as the conditions of

aside. very sincerely that this

workers,

ing

time,

workers are concerned, they will not suffer
under this Bill,
should enable us to develop the
coal mines both from the point of view
of national reconstruction and from the
point of view of improving the condgiiions
of workers. Even hon. members who
have spoken critically just now zbout
this Bill have themselves acknow!edged
that NCDC and Bharat Coking Coai have
been paving full respect to wage board
1 think we should recognise

The passing of this Bill

coking

awards, elc.
the basic transformation taking place in
the lives of the workers as a result of
this Bill. The uncertainties and diflicultics
which they faced ecarlier are being put an
end to. Will this end for all industrial
conflict? No. We do think we will have
misunderstandings and so on but T think
we areall agreed that nationalisation
does improve the conditions of workers,
as it improved it earlier, and will cerlainly
improve it, so far as these workers are
concerned,

15.00 hrs,

T find myself in a peculiar position. |
am shot at from the left, 1 am shot at from
the right and I am where 1 am.

So far as Shri .M, Patel is concerned,
he is naturally worried about what exactly
were the principles we adopted in arriving
him at the amount. But with all ths res-

pect that I have for him I am not going

o
(
i
4
|
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to oblige him by giving him the facts he has
ashed for. Under the Constitution we
are entitled to come 1o an amount. | ex-
Mamnea in very broad terms the process
by which we arrived at this amount when
I introduced the Bill. The process we
followed was that we valued the physical
asscts of the mines, It took us nine
mantts to value the physical assers of 214
cohing coal mines. because the aceounts
of many of thesc munes are in as bad a
slale as the munes themselves were. The
nEchinery was in varying stages: sometunes
good and sometimes bad, and it took guite
some e 10 be able 10 arrive at a  reason-
ably correef evaluation of these machines
Having come 10 a particular figure,
which was the value of these awsets,
we then ook inte comsideration the entire
past of the coking coal mining industry,
the manner in which these gentlemen con-
tributed, or failed 10 contribute, towards
the  national  development, and  then
armed at a figure which we thought to
be just and reasonable [ think that
all the diumination that 1 would request
the House to permit me to give Shri Patel
on the guestion,

I do not thaink there are many peo ple
who are going to shed tears over the end
of the era of private ownership of the coking
caul mines. There are other areas in
industry where perhaps some contribu-
tion may have been made by industrial
entrepreneurs (0 the development of the
Indian economy. S50 far as the coking
coal minc owners are concerned, | think
that their contribution has been negative
from the beginning (0 end. I ever there
has been exploitatton of workers in this
country, it has been in the coking coal
mines ; the coal mines generally, one can say,
but more than the coal mines gencrally.
in the coking coal mines particularly.
I ever there has been chicanery and corr-
uplion on a large scale by capiahsts
in our country, it has beea by the capita-
tists who live in jharia district.  They
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purchased everybody of every politcal
party which they found purchasable, they
purchased everybody of every trade union
which they found puichasable. wn fact
people from every walk of life whom they
found purchasable

SHRI PILOO MODY (Godhra) :
It could not have been dane
without the collusion of the government.

SHRIS. MOHAN KUMARAMANGA-
LAM . ] did not know that Shri Piloo
Mody was interesied in thin. Otherwise,
I would have been solt,

SHRI PILOO MODY * |am pulting you
in company along with them. Lam saving
that 1t could not have been  dune withouwt
the collusion of the government.

SHRI
GALAM

5. MOHAN KUMARAMAN-

The sympathisers of the
cohmng  coal nune owners who, we
complains, arc amongst us  should
weally be sitting on that side and not
here

SHR1 PILOO MODY : I am refernng
to those who are on that side now.

SHRI S, MOHAN KUMARAMAN-

GALAM: It is very difficult for hum
to get up and so he anlerrupts
vitting.

So far as Shri Madhukar's point about
guaranice that the workers will not be
harassed by the management is concer-
ned, the answer (s that it is a nationah-
sed organnsation, There are bound w0
be some conflicts, there are bound to be
some muounderstandmgs, but 1 think all
of us are agreed that nationksauon  does
tend to improve the industcial relatons,
All of us must do our best 1o see that things
are betier in the public sector than they
have been in the past,
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DR, RANEN SEN : 'Quite a lafge num-
ber of cmployees are being transferred
from Calcutta to Dhanbad.

SHRI S. MOHAN KUMARAMAN-
GALAM I will deal with that point.
The total number of workers that are now
cmployed in the Bharat Coking Coal Com-
pany is 1,20,000. The total number of
workers employed by the different headquar-
ters in Calcotwta was 210 Out of these
210, about 100 persons are being retained
in Calcutta. 110 employees have been
asked to shift 10 Dhanbad.

The hon. Members will appreciate the
dilemma with which the coking coal
organisation was faced when we touk
over management of these mines.
of these 214 coking coal mines, 211 mines
are siluated in Jharia. So, naturally,
the proper place where the headguarters
of the coking coal organisation should be
in Bihar, in Jharia and in Dhanbad. There-
fore. necessarily we have to place the head-
quarters there. However,  we do need
a Sale and Purchase Organisation in Cal-
cutta. The maximum number of em-
ployecs whom we can employ in that orga-
nisation have been employed in  Calcunta
and the only balance have becn shifted to
Dhanbad. Not only that. If you inves-
tigate the facts, the Bharat Coking Coal
Co. have been fair to the employees, giving
them free accommodation until they could
find proper accommodation, helping them
and giving wransfer allowance and so on
and so forth. But you wil understand
“ that we do not wan! 10 make it a'Bengali-

Bihari issue. | know, you will agree with
“me that it should not bc made such an

issue, You will appreciate that
"have to do this bhecause. otherwise, we
- will have 200 persons doing 100 persons

work and engage 100 persons more in

Dhanbad. | fhink, we have been quite fair.
. MR, - DEPUTY-SPEAKER : 'The

e e B d e b A T S e s fw
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Out |
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Diplomatic Relations 380
(Viertna Convention) Bill
Guestion is : . )

“That the Bill, as amended be passed",
The movion was adopted.

1.57 hrs,

DIPLOMATIC RELATIONS
(VIENNA CONVENTION) BILL

DEPUTY  MINISTER IN THE
MINISTRY OF EXTERNAI. AFFAIRS
{(SHR1 SURENDRA PAL SINGH) : Mr.
Deputy-Speaker, Sir, 1 beg 10 mowes”

“Thut the Bill to give effect to the Vicana
Convention on  Diplomatic Relations
(1961) and to provide for maiters conney-
ted therewith, as reported by the Select
Committee, be taken into  considera-
tion.™

The Bill was introduced in the Lok Sabha
on the 25th November, 1971, 11 was referred
1o @ Select Committee of the Lok Sabha
in December, 1971. On  that occasion,
| made a detailed statement indicaing
the need for enacting this legislatin - and
i also explained the broad features of the
Bill. 1 need not, therefore, 1ake the time of
the House in going over the subject-matter
of the Bill in detail.

“All 1 wish to emphasize is that the Bill
will give effect to the Vienna Convention on
Diplomatic Relation 1961, to which india
is a party. Certain provisions of the Con-
vention which require to be given the for
of law will be given that force under the
the provisions of the Bill. These relate
to the privileges, immunities, exemptions
and facilities which a Diplomatic Mission
and its members will enjoy from the local -
“criminal and civil jurisdiclion, Until now
these matters were - governed by infer-
national custom ad practices and in Jndia
by legislative provisions and adrninistrative.

* Moved with the recommendation of the Presidemt,
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regulations.  These  will hereafter be
consolidated i a wngle Bill

The Select Commuttee held 10 sittings in
all The Bill as amended by the Select
Committee was laid on the Table of the
House on the 24th May, 1972

As the hon Members would have noticed,
the Select Committec has made five changes
m the Bill as onginally intioduced The
changes made in the preamble and in clause

1 are ol a technical nature and arc conse-
guential upon the lapse of ume mn the

consideration of the Bill  The change in

ulause 8 15 of a drafung nature  The change

m clause 11 15 also of a diafting nature and

has heen made m order to contorm 1o the

model clause of Suboidingte Legslation

of both Houses of Parhlament

The matenal change made in the Bill
relates to Jdause 4 In the ongnal Rill,
clause 4 related 10 restiictions on privileges
and ymmuniies of diplomatic missions o1
membeis thereol which the Government
of India may impose by way of reciprocity
or retalidion  against  dnother  country
because that country had imposed similar
1esfrictions on  Indian  Missions  abroad
and their members Ayt was then drafied.
il appeared that the clause did not indlude
cdses where there were breaches of the
Vienna Convention by the other couniry
In order 10 cover that lacuna, another
sentence has been added in dause 4 (o
include not only restictive apphication ol
the Vienna ( onvention but alvo breaches
of the Convention so that the Govern-
ment of India can take appropriate action
m euther case

Sincc the Select Commutice  hay 1nten-
sively exanmned  all aspeuts of the Bull
I have the homour 1o move that the Bill
85 reporied by the Select Comnmutiec mav
now be taken into conviderauion
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MR
moved

*That the Bill to give effect to the Vicnna
Convention on Diplomatic Relations
(1961) and to provide for matters connee-
ted therewith, as reporied by the Seleut
Committee, be taken nto consudera-

DLPUTY-SPI AKIR Motion

tion ’
SHRI SOMNATH C(HATTFRII L
(Burdwan)  This  Bill has been miero-

duced to give effect and statutory iecog-
mtion to some of the provisions ol the
Vienna Conmvention of 1961 which a was
held under the auspwes of the Umted
Nations and to which this countly acieded
on 15th Outober, 1965 Thn Bill sechs
1o put on the Statute Book the provikeges
and immumnes that are emoved by the
diplomats and which have been 1ecopm-
sud in the Vienna Convention

Miplomacy has beun dehned n som
quarters as providing the machiners and
personnel for carrying out the foreign policy
of the Government A diplomat  has
also been deswribed av  the eves and
cars of the Govermmwnt, and his chiel
tuncions atc o execute the pohues
of his own Guvernment w thpse countirs
o0 far as diplomatw relations are comer-
ned and 1o look after the interests of the
wountry which he 1egmesents  In one ol
the well known books on international law
it has been observed that the mam funchions
of a diplomat van be dassified into tow
hasic phases  one is 1epresentation he s
the normal agent of communication of the
country winch he represents, the  scvond
s negotiation, diplomats are by dehmition
negotators, and negotiation v the pursuit
of agreement bv compromuse and direct
personal contact, the third 1< repoitng
teports from diplomats lorm the basi on
which the foreign ploly of the covntry s
drawn up, and as 1t s said, a pood diplo nat
must also be a good reporter  the fourth
s that he has to look atter the ety ol
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[Shis Som Nath Chatterjec)
his own country in the foreign land and
has ako to look after the interests of his
nationab, including business

Hefore the Vienna Convention was held
and drew up the provisions, these diploma-
e privileges and immumities were based
primarilv on some unwntten codes  of
conduct and nformal conventions  After
this Convention has been held and 1t
drew  up the provisions it s necessary
that 1 should form part of the municipal
law of the country If [ may quote, with
yowr perinission  from one of the most
well hnown and leading authorities on
mternational law  that 15 Oppenheim

¢ “All the privileges whith dre possessed
v diplomatic envovs are not mights
ginen to them by nternational law but
rights given by the muniupal law of the
racciving States in comphance with an
mterpational right  belonging to then
home Stales For international law
gnes 4 right o every State to demand
tor its diplomatic envoys certain pri-
vileges from the muncipal law of a
foreign State

For proper discharge of their duties and
funcuons, diplomatic  privileges aie
tahen o be mscparable attributes of the
very existence of the diplomatic envoys

A diplomat’s positrion 18 derrved from
micrnational rights and duties belonging

to hus State and not from international

nights of s own ™

Thus shows that the clamms for privileges
and immunities really go along with the
status of the diplomat For discharging
hus proper functions and duties, 1t is essen-
ual that he should be outside the control
of the receiving State, hus acuyity should
not be under the jursdiction of what
called the ‘receiving State’ in nternational
law, and he should be independemt of the
Junsdution and control  of the teceving
State  Therefore, in a sense, 1l was some-
what overdue that Lhe provisions of the
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Vienna Convention which was held m 1961
and to which we became a party m 1965
were made part of the munsupal law of this
couniry because, after all, the sanction
18 obtamned from the municipal law of the
couniry and not from international law.

So far as the <lauses of the Till are con-
cerned, Clause 3 contains & very propel
provision in the senw that in the expanding
sphere of international activites  and re-
lations it 15 nelessary that those countires
which have not been parties av such to
the Vienna Convention but whih are follo-
wing the ordinary norms of diplomagc
relations and are allowing diplomatie pri-
vileges and unmunities Lo all envovs should
also be put on the same footing although
they have not been sutly parties to the
Vienna Comvention

So far as clause 4 1s concerned  thiy abo,
1 teel s a weclome provision whih
has been made namelv that the prinuple
of reciprocity has becn recognised 1n clause
4 and 1t 1» a desirabk and necessary pro-
vision that in appropriate cases, whether
we want it or not a reciprocal attitude
has to be adopted Therciore we suppoit
this Bill in so far as it gives statutory
recognition 10 an inlernational, agreement,
it ] may use that expression, which has
been arrived at under the auspres of
the United Nations and to which ths
country acteded as carly as 1965

So far as the dicharge of the duties and

functions s concerned, 1t 15 essentmal
that this country should honour these
privileges and mmmumties Not  osly

they would honour it, [ take it, always
but they would expect other counires also
to honour that and give proper facilities
to our envoys in thewr countrres and if
there is any mfraction, then we shouid
adopt 4 reciproced attitude

With these observations, I suppait this
Bill
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SHRI MOHANRAJ KALINGARAYAR
(Pollachi) : While supporting this Diplo-
matic Relations (Vienna Conventlon) Bill,
I would like to make two remarks on behalf
of my Party.

The Vienna Convention was adopted in
the year 1961 April and only after four
years we joined the Convention in 1965
and after seven years from 1965, the Govern-
ment has brought this Bill here for giving
legal effect to it. Initially we have wasted
four years in becoming a Member. Second-
ly we wasted another seven years to give
it a legal clothing. I am not able to appre-
ciate the Government in dealing so lightly
with these international Conventions.

1 would also like to know the attitude of
our Government towards those countrics
who have not become a member of this
Convention. Due to these delays, our
foreign policy has not become strong
These intemational conventions should be
recognised at the proper time.

So, there is not much to say, as my friend
has dealt with all the imporiant points.
I would just make one request to the hon.
Minigter for External Aflawrs, to kindly
tell us why there was this inordinate delay
in giving legal effect to this Vienna Conven-
tion and, secondly, how our Government
was dealing with those countries who have
not become members of this Convention,

Thank you, Sir.

SHRI H. N. MUKERJEE (Calcutta—
North-East) ; Mr. Deputy-Speaker, Sir,
it is perhaps appropriate that our ratifica-
tion of the Vienna Convention and diplo-
matic relations is followed up as it has been
by legislation; but in apite of what the hon.
friend who just sat down said a little while
ago, I think that in the condition of things
as they aré in the international set-up, there
i no very special obligation on coutries

1 1o incorporate In thelr statotes
Proviloni for o treaty which they had
31 18877211

ratified earlier. As a matter of fact, out
of 130 countries which have adhered io the
Vienna Convention, some 43, up till now,
according to the figures supplied by the
Government, have incorporated the Vienna
Convention in their own respective statutes
and 1 say, it is because international law is
in such a postare that perhaps it is some-
times better even to have an elastic posi-
tion. Perhaps even without incorporation
1n our own municipal law, we will be observ
ing those conventions to which this country
is & party, in pursuance of its own norms
of international conduct.

I say this because even in the USA, we
do not find that the acceptance of the Vienna
Convention has led to the acceptance of
these provisions in their own statutes.
The word as it is conditioned, behaves bad-
ly. but we in this country ssem to have the
special predilection for behaving like a very
good boy, almost turning the other cheek
in so far as international incidents are con-
cerned, and trying to behave in the most
virtuous manner possible, but, at the same
time, getting a reputation in the world,
that we are not as virtuous as we ought to
be. That is to say, in international rela-
tions things are determined not merely by
what we profest to do or what we even do
under some kind of a duress, but things are
determined by the real role we are playing
in world affairs.

Sir, I do not object, but, on the contrary,
I welcome this idea that we have put into
our statute, our adhercnce to the Vienna
Coavention. [ have been a Member of the
Select Committee and we have examined
the provisions of the Vienna Convention
which we have appended to the statute.
I would not object to it but I wish to point
out at the same time that this picture of
reciprocity which is mentioned in this
legislation Is something which we can oaly
gt the other countries to abide by if our
foreign policy is conducted in the right
manner.
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T say all this because we have always
tried to behave decently in regard to mnter-
national relations Certain other countres
have not done so 1 am not proposing that
we should have a belligerent attttude or
postare, 1 am not suggesting that we
should behave m a manner that Pakistan
behaved, for example, in 1965 or even n
1971 1 am not suggesting for a moment
that we follow that kind of an example
1 am not suggesting for example that what
was done by Chima to many diplomatic
personnel at a particular pomt of time
should be done on our side also 1 beheve
on the contrary that if international life s
to be conducted with any decency, the con-
ventions which have gone over the last 400
years should be properly implemented and
gwen effect to  The world 1s not what we
wish 1t to be and on occasions we have to
show that this country has a pont of view
and this country 1s not going to be taken
for granted, that this country’s representa-
tives are not to be treated shabbily

In 1956 for example, m Pakistan, the
Indian High Commussion was treated utier-
ly shabuly The premuses of the High
Commussion were scarched in conditions
which were extremely derogatory They
were utterly against every single convention
and norm of nternational conduct

During last year, when the Bangla Desh
struggle was going on, one of the diplomats
who had fled the Pakistan High Commission
to jon the High Commsson of Bangla
Desh, Shr Humayun Rashud Choudhary,
divalged certain correspondence which had
passed in Paksstan which showed that i
Pakistan the officers concerned—I need not
mention thewr names, because we are now
entering agamn & period of friendship
between our two countries and that 1s what
we welcome—wanted to search the Indmn
High Comnustion 1n an even mere egreg-
ons condition than actually was the case.
I do not say therefore that we should have
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done something very ternble in regard to
Pakistan, becanse we bave always wanted
between India and Pakistan a state of friend-
ship to subsist 1n spite of provocation But
I have found our Government behaving in
a rather meek and muld fashion at a pomt of
time when meckness and mildness was not
called for I have not yet known of one
single instance when the Government of
our country m relation to the Government
of another country which has behaved In a
dastardly fashion, has chosen to declare
any person belonging to the Embassy of
the High Commission of that hostile coun-
try as persona non grata It never happen-
ed l.ast year, a mulitary attache of the
Pakistan High Commission whose name
was mentionesd m this House, was accused
of having tortured Shekh Munbur Rehman
10 the Agartala conspiracy case, and nothing
was done 1n regard to that man, even though
a demand was made that that person should
be declared persona mon grata  We did not
do it There ar¢ other ways and means
open to very country in order to give effect
to its international nights, 1n so far as diplo-
matic immunitics are concerned

For instance, there 1s the proviion
international life that when egregious viola-
tion of international norms takes place,
then the doyen of the diplomatic corps in
the country where these violations are tak-
mg place should be moved and something
should be done I have mever yet heard
from any quarter that n 1965 or ma 1971,
m Pakistan, for example, the doyen of the
diplomatic corps i Islamabad or wherever
the capittal might be took any step in order
to assert that India’s right as s sovereign
country was being violated m a manner
which went aganst the grains of mternation-
al decency It never happened.

I have personally heard from our High
Commussioner 1n Pakistan at that point of
time, the story of hymtiations to whichho
had been sulyected in 1971 when the flag
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of this country was dishonoured and all
kinds of humiliations were inflicted upon
the diplomatic personnel of this country.
But I have never heard one syllable about
what the Government of India or the
Ministry of External Affairs did in so far
as international conventions about diplo-
matic immunities and privileges and the
honour due to one country from another
country were concerned.

I am, therefore, deeply disturbed about
this aspect of our foreign policy. Do we
always propose 1o play the role of the good
boy in politics, who behaves very well
while the whole world disregards all those
adjurations on our part and treats us sha-
bily 7 1 do not say that let us behave bad-
ly. On the contrary, let us abide by all
thase international conventions in order 10
bring about a decent international life. But
at the same time, let us pall our weight pro-
perly and let us assert the self-respect of this
country.

MR. DEPUTY-SPEAKER : Does the
hon. Member want to continue with his
speech ?

SHRI H. N. MUKERJEE : I would like
to take a few more minutes.

MR. DEPUTY-SPEAKER
continue on the next day.

: He may

1530 bas.

MOTION RE. FIFTEENTH RFFORT OF
THE COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

PROF,. NARAIN CHAND PARASHAR
(Hamirpur) : T beg to move:

“That this House do agree with the

Fifteenth Report of the Committee on

Private Members' Bills and Resolutions

presented to the House on the 2nd

August, 1972",

SRAVANA 13, 1894 (SAKA)
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MR, DEPUTY-SPEAKER : The gues.
tion is :
“That this House do agree with the
Fifteenth Report of the Committee on
Private Members® Bills and Resolutions
presented to the House on the 2nd
August, 1972".

The motion was adopred.

15.31 brs.

BIHAR ATOMIC AUTHORITY
BILL

SHRI S. M, BANERIEE (Kanpur) : On
behalf of Shri Ramavatar Shastri, | beg to
move for leave to introduce a Bill to previce
for the formation of an Aathority for the
purpose of setting up an alcmic power plant
in Bihar and for matters connecicd there-
with.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted 1o introduce a
Bill to provide for the formation of an
Authority for the purpose of setting up
an atomic power plant in Bihar and for
matters connected therewith™.
The mation was adopted.
SHRI S. M. BANERIJEE : I introduce *the
Bill.

CASTE SYSTEM (ABOLITION) BILL

W mn wwR W (whgr) ;&
e s g 6 wfa safs w1 wwwa
w0 W AW AT & qwera wife wfwsoem
F& A% AMA F IOeE €@ 0y faig
e W quearfor & & wwf & ol

MR. DEPUTY-SPFAKER : The ques-
tion is :

*“That leave be granted lo introdece &

Bill to provide for the aboliticn ¢f caste

* Publish ia gasette of India Extraordinary Part 11, section 2, dated 4-8-72
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system and to put a ban on expression
of caste after the name™

The motion was adopted

shwpn werewaw  § fades gornfo
w7 B

1532 s
CONSTITUTION (AMENDMENT) BILL

(Amendment of Noth Schedule)

SHRI C K CHANDRAPPAN (Telli
cherry) I beg to move for leave to intro-
dice a Bill further to amend the Constitu-
tion of Inda

MR DEPUTY-SPEAKER The question
(]

“That leave be granted 1o mtroduce a
Bill further to amend the Constitution
of India *

The motion was adopted

SHRI C K CHANDRAPPAN
duce *thc Bill

[ mtro-

15.33 brs.
CONSTITUTION (AMLNDMENT) BILL

(Amendment of Ninth Scheduled)
SHR1 C K CHANDRAPPAN (Teli-
cherry) 1 beg to move for leave to ntro-
duce a Bill further to amend the Constitu-
tion of India

MR DEPUTY-SPEAKER
moved .

“That leave be granted to introduce n Bull
further to amend the Constitution of
Indaa™.
SHRI VARKEY GEORGE (Kottayam) .
I oppose the motion manly on three grounds
i am sorry to say that the statement of
objects and reasons attached to the Biil by
my hon. friend is false, baseless and mus-
leadmg (Facerruptions)

Motion
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SHRI N SREEKANTAN NAIR

(Quilon) He must with draw the word
‘False’

SHRI DINEN BHATTACHARYYA
(Serampore) He may say “inaccurite’.

MR DEPUTY-SPEAKER I do not
think the word ‘false’ 1s unparhamentary

SHRI DINEN BHATTACHARYYA
It 1s not proper

MR DEPUTY-SPEAKFR  That has
gone on record That should be enocugh

SHRIN SREEKANTAN NAIR Hes
going to make all false statements

SHRT VARKEY GEORGE The real
purpose of this Bill s to infringe the
fundamental rights of the minorities granted
to them by the Constitution under art 30
1 shall quote

AN HON MEMBER No, no

MR DEPUTY-SPFAKER His sub-
mission 1s that the Bilf cannot be taken up
for constderation At the moment, we arc
confined to the very himited question whe-
ther the Bill can be introduced or not,
whether there 15 any bar under the Consti-
tution to that The merits cannot be gone
wnto at thas stage

SHRI VARKEY GEORGE I am try-
ing to say that it cannot be introduced be-
cause 1t 15 agamnst the Constitution

SHRI H N MUKERJEE (Calcutta—
North-East) : On a pomt of order. This
matter regarding admissibdsty from the
pomnt of view of the Constitution of a private
members' Bill has conceivably been gone
mto by the Commuttee we have got bere to
consider private Bills and Resolutians, who
surely examine the question on the face of
the constrtutionality of & particular measure
If the measure is to be mttacked on the
ground, that should take place, as you said
at the state of consideration of the measure

+ Published In gazette of Indw Extraodinary Part Il section 2 dated 4-8-72
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At this point, no objection can be taken on
ground of constitutionality.

MR. DEPUTY-SPEAKER : What Prof.
Mukerjee has said is correct. In the first
place, the Private Members' Bills Commities
has gone into the question and has seen it
fit to allow the member to introduce the
Bill. He sould have opposed the Report
of the Committee at the time the motion
for its adoption was moved. Now the
House has agreed to the decision of the
Committee that the Bill may be introduced.
Therefore, the question does not arise now.
You cannot opposc 1t now. (Interruption)

SHRI K. NARAYANA RAO (Bobilly) :
I think that what you said cannot be taken
as the correct proposition. Because, if it
is not opposed at the Committee level, it
does not prectude us from opposing it here,
The fundamental point s you cannot
oppose a Constitution {Amendment) Bill
on the basis of the Constitution. The ob-
ject of the Constitution (Amendment) Bill
is to modify the Constitution itself. There-
fore, no Constitution {Amendment) Bill can
be opposed on the ground that it opposes
the Constitution, because the very purpose
is to modify the Constitution.

SHR1 S. M. BANERJEE (Kanpur):
Sir, I have several times opposed such Bills,
and ¢verytime 1 was told by the Chair that
the question was one on which the merits
of the case could not be entered into and the
Chair always has said that I am not the
proper parsons to give & ruling on this and
it is for the Attorney-General and others to
give an opinion." Now, the Committee
has found no objection to this Bill coming
up. So, the hon. Member has missed the
bus; he cannot object to it now.

SHRI SOMNATH CHATTERJEE
(Burdwan) : The quastion of legislative
competonce is not relevant et the stage of
introduction of the Constitution (Amend-
ment) Bill, becauss if this Bill s passed the

Constitution itsclf is amended. So, there
is no question of legislative competence.

Regarding his other objection, 1 may paint
out that everybody is not represented on the
Committee on Private Members' Bills and
Resolutions, Therefore, if the Member
is not present there to opposc it, when the
consideration of the Bill comes up, that is
the appropriate stage, not only in respect
of the Constitution (Amendment) Bills but
in respect of other Bills also, when objec-
tions can be raised.

SHRI DINESH CHANDRA GOS-
WAMI (Gauhati) : Sir, I do not agree
with the point made by the hon. Member
that the Bill cannot be opposed on the basis
of legislative competence. 1 feel that that
siand will not be correct, because if Parfia-
ment has no legislative competence o cnact
a law amending the Constitution, there is
no other body to do it. (Interruption)

MR. DEPUTY-SPEAKER Order
please. If it is a subject under the purview
of the State legislature, obviously wedonot
have that power. Bui the report of the
Committee on Private Members' Bills and
Resolutions was presented to the House
on Wednesday. It is in the kpow of all
the Members. A motion was moved just
now that it be adopted by the House, and
1t has been adopted. Therefore, 1 do mot
think the guestion arises at this stage. Mr
George, unless you have anything new to
say, 1 will put the motion to the House.

SHRI VARKEY GEORGL : I could not
oppose it in the Commuttee of Private Mem-
pers’ Bills and Resolutions, hecause 1 was
not a Member of that Committee.

MR. DEPUTY-SPEAKER : This ques-
tion does not arise. The report of the Com-
mittee was presented to the House on
Wednesday last. You have got a copy of
that. If you had a special interest, you
should have looked into that. And now,
the motion to adopt the rcport was put to
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the House and the House has accopted it.
Therefore, you cannot raise that question.
If you have any new ground, I am prepa red
to allow you.

SHRI VARKEY GEORGE : Yes; I
oppose the motion on the ground that this
Parliament has no competence to discuss
it.

MR. DEPUTY SPEAKER : Then I
will put that proposition of yours to the
vote.

AN. HON. MEMBER : Let somebody
move it.

SHRI VARKEY GEORGE : [t1s purely
a State subject. It is about education in
Kerala. Itisabout the Kerala University
Act, It is a State sub ject.

MR. DEPUTY SPEAKER : Because it 1s
a State subject and therefore this Bill can -
not be brought here, that question does n ot
arse. If you have read arucle 31B, any
piece of legslation which a State legislatu re
has passed can be included m the Niath
Schedule according (o that article That is
all that is sought to bec done I do not
think you have any new reason. I will put
t he motion to the vote of the House.

The question 1s :
“That leave be granted to introduce a

Bill further to amend the Constitution
of India.”

The motion was adopted.

SHRI C. K. CHANDRAPPAN : I intro-
duce* the Bill,

£5.40 hrs.

CONSTITUTION (AMENDMENT) BILL
—Contd.
[Amendment of article 74)

by Dr, Karni Singh

MR. DEPUTY SPEAKER : We shall
take up further consideration of the Bill

——
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to amend the Constitution of India moved
by Dr. Karni Singh on 26th May, 1971.
He has authorised Mrs. Godfrey to pilot the
Bill on his behalf. Two hours were allott-
ed for this Bill; 35 minutes were taken and
one hour and 25 minutes remain. Shri
Bhandare has taken five minutes on the last
occasion; he may continue.

SHRI R. D. BHANDARE (Bombay
Central) : Mr. Deputy Speaker, when the
Bill was introduced even then I raised the
question as to what was the ground on
which the learned Dr Karni Singh wanted
to introduce this Bill. In his introductory
specch, he says he is afraid that the High
Courts and the Supreme Court would be
packed by judges who would always give
decisions favourable to the Executive or
government. He was afraid that this was
likely to take place during the course of years
to come. At that time I asked whether
Dr. Karmt Singh would ltke to change the
polity that we have under the Constitution.
Under the Constitution, we have the Parlia-
mentary form of Government even though
we have a Federal polity. By this Bill he
wants to add an explanation to article 74
of our Constitution; if this Bill s accepted,
it would change the very polity that has been
existing in our country. I do not know if
Dr. Karni Singh would hike to introduce the
Presidential Form of Government or whe-
ther he would be satisfied with the Parlia-
mentary Form of Government which exists
under our Constitution. I do not know
what is in his mind. Unwittingly in order to
forewarn against future dangers or to safe-
guard against future dangers, he himself
has landed in a serious danger; he would
like the country to run into a serious danger
of the introduction of the Presidential form
of government,

15.42 brs,
{SHrt K. N. Tiwary in the Chair).

The Founding Fathers of our Constitu-
tion in thelr wisdom accepted the Parkia,

*Published in Gazette of India Extraordinary, Part 11, Section 2, dated 4,372.
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mentary form of government; the powers
and functions of each organ of the State are
well defined under the Constitution. As I
said a Parliamentary form of Government
envisages that an institution of Parliament
must be created. Parliament is defined as
the body constituting the threc organs : the
President, the Lok Sabha and the Rajya
Sabha. These three together constitute the
Parliament. [n England, under the British
Constitution, the King, the House of
Commons and the Houss of Lords constitute
the British Parliament. Similarly, the Pre-
sident, the Lok Sabha and the Rajya Sabha
constitute the Indian Parliament.

The powers and functions of these three
organs arc well defined. Their functions
are well defined. If we accept Dr. Karni
Singh's Bill which seeks that there ought to
be an amendment to Article 74, the power
to appoint the judges will be vested or given
exclusively to the President alone. Now
our scheme of the Constitution is that the
President will be the Head of the Statc and
the President shall have under Article 74
the Colncil of Munisters who will tender or
give advice to the President. This is what
Article 74 says :

“There shall be a Council of Ministers
with the Prime Minister at the head to
aid and advise the Presidemt in the
exercise of his functions.”

If we accept the explanation or if we add
the explanation as Dr. Karni Singh would
like us to accept in the matter of appoint-
meat of judges, the advice of the Council
of Ministers need not be taken and should
not be taken, and that power should exclu-
sively vest in the President. That is the
sum and substance of Dr, Karni Singh's
amendmeat.

By adding the small expianation we are
thereby amending Articles 53, Article 124,
then part XIV of the Constitution dealing

with Services. Therefore, if we accept the
small amendment as he sought to mention
to the House, in the matter of appointment
of the judges to the High Courts and the
Supreme Court the power should be given
exclusively to the President. He has for-
gotten all about the other Articles of the
Constitution which deal with the power of
appointment. Now the power of appoint-
ment is vested under the Constitution in the
President. But that power cannot be exer-
cise by him without the aid and advice
of the Council of Ministers, That is the
position under the Constitution. There-
fore, I suggested to him that it would be
far more wise and befiting for Constitu-
tional property to withdraw the Bill.

He also went to the extent of saying, and
he has also incorporated his fear in the aims
and objects of this Bill, that if we do not
accept the explanation as he has suggestod
to Article 74, then we would be giving go-
by to the principle of Rule of law. That is
his second fear which he has meationed.

In fact be triecd—he must have, 1 do not
say be might not have—but I may very
politely ask whether he has undrerstood
the implications and connotations of the
acceplance of the principle of rule of law.
The Rule of Law has threc elements. One
is that therc can be no arbitrary exercise
of powers by the exccutive. Secondly, no
person can be above the Jaw. All persons
must be put in the matter of trial on the
same basc and between the same parallels.
We have amended the Constitution and also
the C.P.C. and C1. P.C. laking away the
special Tights and privilnmwiwuwﬁu
rulers of former Indian States. So, I have
no hesitation in concluding that we have
now implemented the principle of equality
of all persons before the law. I am not
talking of article 14 but of the second ele-
mtoftheprimiphoftherukofllw.
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The third eloment 15 that everybody mmust
submut to the municipal law and that they
stand on the same base between the same
parailel lines

Therefore, Dr. Karm Singh’s fears are
not based on factual, statistical, rational or
Jogal basis at all. The fear haunting the
mund of Dr. Karm Singh that the judges
would be packed and we will have a com-
mitted judiciary and also the fear that rule
of law would be given the go-by have no
bams and that fear complex must be given
up in understanding the proper constitutional
position, the federal polity and the parha-
mentary democracy which we have acoept-
ed

With these words, 1 would request Mrs.
Godfrey to withdraw the Bill  After with-
drawing the Bill, she can persuade and satisfy
Dr Karm Singh on the political, constitu-
tional and basic principles of rule of law

*SHRI MADHURYYA HALDAR
(Mathurapur) . The Bill introduced by
Dr Karni Singh can be supported 1if the
hopes that have been expressed i the Bill
are [ulfilled But no one can say that this
stage that these hopes will actually be ful-
filed From our every day experience we
have seen how the Judges of the Supreme
Court and the High Court are appointed
‘We have also seen how they are raade to
work The ruling class offers them new jobs
in heu of their work as rewards A Judge
of the High Court after his retirement was
gwven a job of Governor and afier that he
was given & post in the Law Commussion
These Judges are often made members of
som¢ Commmittees and Commussions and also
appointed Chairmen of also some Inquary
Crammssion, aird afler théir retiroment they
are brought to Lok Sabha or Rajya Sabha,
The Ruling class 15 utilising the Judges in
a way that their judgment may help them
though in an indirect way. If we are really

interested to curb the indmect help given to
the ruling class theh I would say the pre-
sent bill is only a step in that direction but
it cannot fully meet this objective. It is so
because it has been provided in the Cons-
ttution that the President will act on the
advice of the Prime Minister and his Council
of Mimsters This advice, which is given
to the President 1s confidential It cannot
be divuiged nor 1t can be chalienged i the
Coutt of law  That 18 to say that the advice
given will not be known to any one. In the
hght of the constitutional position. | feel
quite doubtful that the explanation that is
sought to be added 1o Article 74 would be
able to achieve its objective

16.00 hrs.

A hittle while ago Shn Bhandare posed a
question and inquired 1f we are heading to-
wards 4 Presidential form of Government
or not It can be said that the Constitu-
tion has given our President the apex posi-
tion 1n all State matters but m reality he 15
a titular head Therefore if the powers of
the Prune Mimster or the 1 of
Mimsters are  sought 1o be hmited
then it cannot be argued that there 1
an effort to increase the power
of President Therefore, 1 would say
that even though the present leguslation
may seck to give more powers to the Presi-
dent but mercly by that hus real powers
may not actually increase  Under the Cons-
titution the President 15 the Supreme Com-
mander of the Defence Service of country,
he 1s the head of the Judiciary, he 1s the head
of the Executive and even he 1s at the head
of Lok Sabha and Rajya Sabha But in
reality as 1 have already stated despite all
these constitutwonal provisons, the Presi-
dent 13 only a tular head. Therefore, the
apprehension of Shri Bhandare that we are
marching towards w Presidential form of
Government may not be true and § hope
it will not come ta be true. Here, even of

—— | s o e R

*The Orginal speech was delivered in Bengah.
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the powers of the President will be increas-
ed slightly, the powers of the Countil of
Ministers will remain the same only the
Executive and the Council of Ministers
would not be able to interfere in the matter
of appointment of judges. That is the only
restriction imposed through this Bill. We
have seen the consequences of the inter-
ference by the Executive in such matters.
‘We have seen how Members of Lok Sabba
and Rajya Sabha, old and infirm people
who are unable to step out from their hous-
¢s are arrested under false pretext and they
are not given bails for release by the High
Court nor they get any justice because these
Judges are appointed on political basis, and
they give judgment for political considera-
tions and after retirement they are offered
new jobs. (Mnrerruptions).

MR. CHAIRMAN : Is it proper to con-
demn the whole of judiciary hke this?
What he said just now 1s that the judwiary
gives judgment on political considerations.
It 1s not proper for him to condemn the
entire judiciary like this. He has got pro-
tection here but he has also got a responsibi-
lity not to make such a wild charge.

SHRI MADHURYYA HALDAR : |
am not condemmng the whole judiciary sys-
tem. But there are cases like that. There
was one Minister in Dr. B. C. Roy's Cabinet
in West Bengal, Immediately after his de-
feat, he was appointed a Judge of the High
Court.

MR. CHAIRMAN : He is no more now.
Piease don't bring his name like that.
That is not proper.

SHRI MADHURYYA  HALDAR:
Whatever it be, we feel that if the powers
of the executive are curbed 10 maintain the
independence of the judiciary then we feel
that personal liberty of the individuals will
be safe and from this point of view we sup-
port Dr Karni Singh's Bill.

SHRI B. R. SHUKLA (Bahraich) : Mr.
Chairman, Sir, I strongly opposed the Cons-
titution Amendment Bill brought forward
by Dr. Karni Singh.

The amendment is based on a fear that
Jjudges will not act impartially if they are
appointed on the advice of the Prime Minis-
ter. My submission is that such fears can
be voiced not only in respect of the appoint~
ment of judges but also in respect of other
matters. The success of the Constitution
does not depend s0 much on the safeguards
or on the Jetters or the various provisions
of the Constitution but on the spirit in which
it is worked out.

In this connection, 1 would recall the
examples of two great democracies of the

world. One 1s the derocracy of Fnglacd
which is known all over the world as the
mother of democracy. There, the judges
are known as King's judges or Queen's
judges and they are appointed on the advice
tendered by the Cabinet. There is complete
separation of judiciary obtaining in the Upit-
ed. Kingdom. There, Lord Chancellor who
is a Member of the House of Lords also
happens to be the presiding officer of the
court which is constituted by a Committee
of the House of Lords.

So, there is complete separation. 1f it is
analysed in all its logical bearings, you would
find that it exists in none of the countries
howsoever ideally democratic they may
appear to be. (Interruption).

The socond is the case of the United States
of America. There you find that the judges
are appointed by the President. The Presi-
dent is the Head of the State, he is the Head
of the Executive and he is directly elected by
the vast electorate of that country, There
you would find that, when certain political
and economic controversics arise and the
President finds that judges have different
inclinations and different attitudes and are
not going to support the measurc passed
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by the legislature there, the number of judges
5 1ncreased by the Premdent  Such 1s the
condition prevailing in one of the most ideal
type of democracies by which Dr Karm
Singh may swear and which he may adopt
as the model democracy

These are the two countries which I want-
ad toquote In our country we have adopt-
ed a Coastiution which i1s neither purely
Parhamentary nor Presidential, but shares
the charactersstics of both  But, essentially
speaking, the democracy in India is not of
the federal type because ultimately 1t 15 the
Parlmment that controls every wing, be ut
executive or judiciary, it controls even, in
one way or the other, the functions of the
President because 1f the President acts in a
way winch the parhament feels » not m
accordance with the Constitution and wish-
es of the Parliament, it has the power to
impeach him If any of the States does not
function 1n accordance with the Consu-
tutional provisions and there 1s failure or
breakdown of the Constitutional machinery,
the President would act on the advice of the
Central Cabmet and there would be Presi-
dent’s rule How does Parlhament control
all the three wings? It controls through the
Cabinet,and the Cabinet 15 responsible to
the House

Therefore, my submussion 1s that 1t 1s the
Prime Minmster who 1 responsible and ans-
werable for everything that happens in this
country, whether in the sphere of judiciary
or m the sphere of executive or withun Par-
fiament, and the Prime Minister 13 resonsi-
ble to the people because the party that
comes to form the government 15 elected by
adult franchise m this country ‘Therefore,
these unfounded fears which have been ex-
pressed through this Bill should disappear
The judswary has boea functioning in this
country from the Bntish ttme  Even when
there was autocrats: rule 1o this country, the
Judges of the federal court had invalidated

messures—when the Second World War
was m progress, I would recall the instance
when certamn rule of DIR was declared
witra wires when Mr Maurce gwyer was the
chuef Justice

My submission 15 that, because certain
Judges are appointed on the advice of the
executive, ie  on the advice of the Prime
Mimster that shall not go to detract thear
independence impartiality or qQuality (here-
fore, 1 would request the hon Member to
withdiaw his Bill 'We have developed cer-
tain verv good conventions about the func-
tioning of the judiciary 1n this couniry We
have inherited those conventions from the
Britishers There may have been many
had things 1 the time of Brinsh India
But at least the Parhiamentary Democracy,
the system of judiciary have functioned very
well and we have adopted that system after
independence and barring a few erratic
cases here and there, the judiciary has func-
tioned effectively impartially and also with
ability Therefore my submission is that
Dr Karni Singh should withdraw this Bill

*SHRI J M GOWDLR (Nilgins) Mr
Chairman Sir, I stand to oppose Dr
Karmi Singh s Constitution (Amendment)
Bill, seeking to amend Artile 74 of the
Constitution

Duning the past 25 years, the Judges of
the Supreme Court have all along been
appointed by the President on the advice of
the Prime Mimster  All these years, our
Judiciary has proved to be the unassail-
able custodian and protector of our demo-
cracy The Judges of the Supreme Court
have been acting independently and im-
partially They have so far not belied the
prnnciples of equility and good conscience.
Their judgments have never been influenced
by the policies of the Prime Munuster on whose
advice they might have been appomted
They have sustained the bealth of demo-
cracy in this country.

— e - N

“#The Original spoech was debivered m Tam]
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I will give you one or two classic ex-
amples of the independence of our Judiciary.
After the Privy Pumes (Abolition) Bill
fell through in Rajya Sabha, the Presi-
deatial Order abolishing the privy purses
was proclaimed, When this Order was
contested in the Supreme Court, it was dec-
lared alira vires of the constitution. The
Judges of the Supreme Court did exercise
their good conscience, though they might
have be=n appointed by the President on the
advice of the Prime Minister. The Prime
Mumster also did not bring any pressure on
th: Judges of the Supreme Court for
getting the judgment in favour of Govern-
ment. The Judges knew that the Order
had bsen proclaimed by the President who
appointed them. This factor did not at all
influence them in saying that the Order was
ultra vires of the Constitution. I am sure,
Sir, that Dr, Karni Singh wijl definitely have
nothing against this judgment of the
Suprems Court. This judgment is a classic
exanple of the independence of Judiciary.

I will refer also to the ofi-repeated Golak
Nith case, which did not favour the
Government. This Golak Nath case is the
stick which everyone takes to attack the
socialist policies of the Government. If
the Pam: Minister had wanted, she or he
could bring to bear some influence on the
Judges for getting a judgment favouring the
Governmant. This kind of undue inter-
ference in the judiciary has never happened
in our country. | am sure it will never
happen,

These two classic examples of the in-
dependence of our Judges should prove
to the hilt that the fears of Dr. Karni
Singh are unfounded.

Take aiso the appomtment of the Chair-
man of the Union Public Service Commission
who s appointed on the advice of the
Prime Minister. The Union Public
Satvics Commission has been functioning

#s an independent body. The Commission
has been discharging its functions without
fear or favour. Who appoints the Chief
of Staff of the Army, Navy and Air Force?
They are all appointed on the
advice of the Prime Minister.
They are all independent in their field of
activities and they don’t obey the dictates
of the Prime Minister in the matter of defence
strategy. They have been defending the
freedom of the country according to their
own plan of activities, There is no
question of the Prime Minister influencing
them 1n their strategy for the defence of
the country.

In the democratic traditions we have
adopted, it is the prerogative of the Prime
Minister to aid and advise the President
who is the head of the Executive, Judiciary
and Legislature. The Judges of the Sup-
reme Court have not been detracted from
their independence and impartiality just
because they are appointed by the President
on the advice of the Prime Minister.

In conclusion, I would request Dr.
Karni Siogh to withdraw this Bill as he
has based his surmises on unfounded fears.

SHRI DINESH CHANDRA GOS-
WAMI (Gauhati) : I oppose this Bill
on three grounds. Firstly, it goes against
the basic spirit of the Constitution. Sec-
ondly, there are various safeguards to
ensure the independence of the judiciaty in
the provisions of the Constitution itself,
This provision, sought to be incorporated
will not lead to improvement, but it will
open up dangerous possibilities and
thirdly, the Bill 1s the resuit of un-
warranted and musleading apprehensions
about the policy of the Government.

Coming to the second point first, we
can see from a cursory glance at the pro-
vistons of the Constitution that there are
varioys provisions in the Constitution
which have enshrined an independent
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judiclary in this country. Nobody can have:
two epinion that courts must beindepetident,
. and ‘immune from outsidé -influences,
The Constitution-makers have drafted ‘the
Constitution very carefully to achive this
objective. It Is incorporated under the
provisions of our Constitution that the
tenure of a judge will not be dependent
_.upon the mere pleasure of a Government,
as in the case of Government servants,
subject to Art. 310, but then, is made sub-
ject to what is called, good behaviour.
“Art. 124 (4) in the case of Supreme Court
judges and Art. 217 in the case of High
Court judges, lays down the procedure
of removal, of judges a very eleborate pro-
cedure indeed. Judges are free from inter-
ference by Parliament because the Cons-
titution has laid down the conditions of
service, salaries and allowances, etc. and
the amount of salary etc is not subject
to the vote in the Parliament. Also it has
been laid down under Art. 121 that the con-
duct of a judge cannot be criticised in
Parfiament.

We find from the form of the Oath which
the judge has to make in Form IV and form
VIII that they will discharge the duties
freely and independent of any outside infer-
ference. There are sufficient provisions in
the Constitution which makes the
judiciary independent and the provision
which is sought to be introduced in the
Article is not necessary. The practice,
Sir, is this. . My learned friend knows the
practice.  Three of the most sensitive Bills
-of this House on whom the prestige of the
Government was dependent, were struck
down by the Supreme Court. The Supreme
Court is completely free from interference
by the Government. Judges are free from
. interference by snybody or anything. The

- . provision it incorporated in the Consti-

- sation; -will-not ; make the judiciary more
Humm but.will lead to dangerovs

- AUGUST 4, 1972 .

Under the provisions of qur Constitution
judges ase appointed- by the  President in
contultation’ with the Chief Jnstice. Of
course, the President has to act on the ad-.
vice of the Council of Ministers. 'This
is different from the practice in England
where the appointments of judges are ab-
solutely dependent upon the Executive.
The departure from the English practice
is this; it was thought that judges’ appoint-
ment should not be left to . politicians,
because political interference may be there.
Also it was thought that appointment of
judges should not be left to any individual,
the Chief Justice of the Supreme Court
or anybody else, as however eminent that
person may be, one cannot exclude the
possibility of any individual having his cwn
feelings and attitudes, his own failings and
prejudices,

Therefore, it was thought desirable that
appointment of judges should be made by
the President in consultation with the Chiel’
Justice of the Supreme Court. One may
say, there is not binding on the part of the
President to accept the consultation ren-
dered or recommendation given by the
Chief  Justice of the Supreme Court.
But if that argument is accepted and if
the entire power of appointment is given to
the President. then, the entire power of
appointment of meinbers of the judiciary
will go to a single individual and even though
he may occupy and eminent position, he
may have his own failings and prejudices
tndlherefmtha!muyluldlodlw
possibilities.

That is why 1 strtmshr object to the
principle which is sought to be mcd'pa-
rated by this Bill.

My hon. friend has ra.ind-tl_l_e q'mtim
why we are tatking of commitment. 'We
have not talked of commitmant, in the sense
in which Dr. Karni Singh.says.it; . Ho -has
mm:m;mumumhemm
ed ‘to the ephemeral. Pmne Mw o ﬂw
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Ruling Ruling Party. We have never
advocated it. What we have said is that
the judiciary should be committed to the
basic objectives for which the State stands.
What we have said is that the judiciary,
while interpreting the Constitution should
not interpret the Constitution as a closed
document but as a living document. In
fact, if we look to the different rules of
interpretation of a constitution, we find that
the Supreme Court of this country as well
as of the different countries has held that
there is an essential distinction betweea the
interpretation of an ordinary legislative
enactment and the interpretation of a
Constitution, because the Constitution
must always be interpreted liberally. After
all, what is the Constitution? The Con-
stitution reflects or gives expression to the
hopes and aspirations and the ideologies
of the psople. These hopes and aspirations
and ideologies and basic factors for which
people stand will change from time to time,
and the concepts will also change. There-
fore, when we interpret the Constitution in
1970, on the basis of the ideologies preva-
Jent in 1950, it will not be a proper inter-
pretation of the Constitution, because in
that casc, the interpretation will not be an
interpretation of a living document but the
interpretation of a closed document.

Therefore, what we arc saying is this.
While iaterpreting the Constitution, inter-
pret it as a living document, keep in before
the eye the basic objectives for which the
country stands, and keeping before the eye
the ideologies for which the people stand.
‘We are not speaking of a committed judi-
ciary in the sense in which my hon, friend
bas tried to interpret it.

Therefore, my submission it that there
being enough safeguard for the indepen-
dente of the judiciary, this provision is most
didigerous and should be withdrawn.

My bon. friend has raised the question
that judges have been appointed in

executive posts or different Government or
semi-Government posts in order to exercise
influence upon the judiciary. I submit that
that is an absolutely wrong approach.
Undoubtedly, retired judges sometimes have
been appointed. That is because we feel
that these judges with their vaned experience
and with their legal knowledge have many
parts to play in the progress and develop-
ment of the country.

Undoubtedly, judges who have not re-
tired or preciscly who have resigned have
been made Ministers, because we feel that
in this House we should have the help of
their advice and we should have the help of
those who know how to interpret the Cons-
titution and the subtleties of the law and
the niceties of law, and, therefore, if some-
body is brought in here to help the Govern-
ment in this respect, I do not know what
wrong Goverament have committed.

In fact, as I said, Dr. Karni Singh had
probably been prompted to move this Bill
because he had a completsly unwarranted
and misleading appreciation of the policies
of Government. Afier listeningto the spee-
ches, 1 hope he will come to the conclusion
that this Bill will not serve the purpose
for which it has been introduced.

With these words, I oppose the Bill.

@ wew fordt WAt (mfeae)
IuTerw wEew, Y@ ww e ¥ wmr @K
N ¥y o ot 2 feg W oww @
¢t IwR R @ mx vy & fd e
fear & 1 v veTC ¢t e ar wew
fs oo woft fag w1 whw fadre wwr At
5 @ @ § ok sfy wier @ wen
¥ wfer # 1 o g W § B Ry ww-
qfawr & rafer @ & WA T
& orint ar Frifew @ wEd i
wg ¥ dww wo woff oy W A W
Faw & e el o gy W W
&= o¢ orar gur &1 W@ T W WA
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI NITIRAJ SINGH CHAUDHARY):
Mr. Chairman, Sir, I am sorry that the
hon. Mover is not present in the House
today. While moving the Bill, he had
sard—

AN HON. MEMBER :
rised another hon. Member.

He has autho-

SHRINITIRAJ SINGH CHAUDHARY:
Yes; that authorisation does not mean the
presence of the hon. Member concerned.
While moving he had said that he found
some ambiguily between the provisions
of the Constitution, and he referred to
article 124 and 74. He said that there is
ambiguity between the provisions of
these two articles, and therefore he has
moved this Bill.

Sir, with your permission, I shall refer
to article 74. Article 74 says :

“There shall be a Council of Ministers
with the Prime Minister at the head
to aid and advise the President in
the exercise of his functions.”

By his amendment, the Mover wants an
explanation to be added to this article,
and by the explanation, the power of the
Prime Minister to aid and advise the Presi-
dent m the appointment of judges is sought
to be taken away. Suppose 1t is accepted,
what could happen. The appointment
would be as provided by articles 124 and
217: that is, with the advice of the Chief
Justice and judges of the Supreme Court
and of the high courts. 1do not under-
stand if the hon. Mover wants that tlie
rights of representatives who have been
elected by the people of this country and
who form the Government of the day
should be taken away and should be vested
on a limited number of people. If that be
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the intention of the Mover, I have only to
thank him and his intelligence

1 submit that throughout the world,
all the democracies, 1t is the executive which
advises ths head of the Government and
the executive has to advive according to
the tmes  If the executive does not do it,
such an executive and the parties and the
Governments are thrown out That has
happened throughout the world and shall
continue to happen  hereafter also
Therefore, to have any doubt 1n the Govern-
ment of the day and the executive 15 1
most respectfully submit, not correct

Two hon Members of this House Shn
Biren Dutts and Shri Haider, while speak-
1ng oa this Bill, said that they supported this
Bill Shri Vajpayee also spoke, but I have
not been able to make out whether he has
supported the Bill or opposed 1t

SHRI ATAL BIHARI VAJPAYFE |
did not support the Bull

SHRI NITIRAJ] SINGH CHAU-
DHARY I am glad to hear that he has
not supported the Bill But he has made
some suggestions [ will come to them
later The other pomnt that was trned to
be made by the Mover was in regard to
democracy He samd “It 1s not only my
bebef but the belief of all of us who be-
lieve m democracy that the President should
ba advised by the Chuef Justice of the Sup-
reme Court .* If he had sa:d that “it
was my belef”, it would bave been all nght
but to say that it is the behef of ail the
Members of the House 1s wrong and It has
been proved to be wrong by vanous hon
Members who had spoken and opposed
the Bl If he were here he would have
sccn for Jumsell that what he said was
sofwely wrong,

* In this country during these long years
pracedure has been fellowed for the appoint-
meént of judges of the Supreme Court and
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of the High Court In the case of the
Supreme Court, tne Chuef Justics and in
the case of the High Courts, the concerned
Chuef Justice of the High Court makes sug-
gestions They come through the State
Governments with their comments m the
case of High Courts  In the case of the Sup-
reme Court, the Chief Justice in consul-
tation with his colleagues mn the Supreme
Court sends his recommendation to the
Government and then the Government
acts on it This procedure has been followed
and the Government does not intend to
change that procedure Therefore 10 say
that 1n the appointment of judges politics
comes m and people of a particular way
of thinking are brought in, 18 entirely
wrong

SHRI ATAL BIHARI VAJPAYEF
Now the Chief Ministers do not count

SHRI NITIRA} SINGH CHAUDH-
ARY They count, they do not count
for you, we know what we receive from
them and how we act on than This
point was very well replied to by Shn
Bhandare As Shri Bhandare said, “if
we aciepied his suggestion, we shall be
ending democracy and parhamentary
system and we shall be revering to  the
presidential type of rule”

Then the hon Member said  “For the
last few years we have been secing intole-
rance both 1n Government and our supreme
Parliament” If h¢ means to say that
the majonty view of Parlament 15 not ac-
coptable to him and he 1s allergic to that,
1 think he has to thank himsell for that
In a democracy it 18 the magority view that
is acoepted and the Government has to act
accordingly He knows that i parha-
mentaty democracy it i the dechsion of
Parliament on which the exscutive has to
act I have already said that we are a
parhamentary democracy and would conti-
nue to be so and it 1 the will of the people
of this country that wifl guide us and not
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the thinking or will of some people who
think otherwise.

The hon. Mover also referred to Gandhiji
and Nehru and said that he believed in
democracy and in the preachings of Nehru
and Gandhiji. If he were here I would
have asked him whether he was working
with them or siding with burcaucracy when
Ghandi and Nehru were fighting for the
freedom of this country.

SHRI ATAL BIHAR! VAJPAYEE :
That is a chcap jibe.

SHRI NITIRAJ SINGH CHAUDHARY:
It is not a cheap jibc. One can refer to the
preachings of someone if one had faith
in them. If one dues not have faith them
then to refer to them, I submit, would be
& cheap claim to make.

Then, hesaid. T would read that portion :

“By sheer majority of laymen democracy
should not function®. T submit, by using
these words he has insulted the people of
this country. It is the pcople of this country
who have elected these representatives and
and if the people want that they shall be
guided and their policies are determined
by laymen, hc cannot come and blame.
He has to put up with that.

Qther points that were made by him have
been replied to by my friends who have
taken part in the debate and have opposed
the Bill,

For these reasons I oppose the Bill.
Dr, Karni Singh is not here. His representa-
tive, Mrs. Godfrey, is here. I would request
her to withdraw it.

MR. CHAIRMAN :
Godirey.

SHRIMATI! M. GODFREY (Nominated
Anglo-Indians) : 1 am sorry that Dr. Karni
Singh is not here and sccording to Ruls
109, I em net petmitted to withdraw the
31 LSS/72—12
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Bill. I could only ask the Chairman for

adjourament of the Bill till the mover comes
back.

I would like to say that I do not think
that Dr. Karni Singh had any idea behind
his mind to insult the people of India by
saying that this power of appointment of
judges should be, perhaps, vested with the
President. I would also suggest, as one
of our earlier hon. speakers has said that
the Ruling Party had becn elected by the
people of India, 1 would like to say that the
opposition also had been clected by the
people of India and they also do form a
large part of the people of our country,
So. I think thiat the opposition members also
should have a say in the election of the judges,
which really forms the very vital part, and
a very vital role in determining the condi-
tions of lifc of our people. If the view of
some of the leaders of the opposition is
taken when they are deciding the appoint-
ment of judges, I think that can solve our
problem.

1 do not deny that the Council of Ministers
is the supreme body for selocting judges,
who naturally should be selected by the
supreme body im the country; I would also
request that the leaders of the opposition
who also hold sway over a large number
of people in India should also be given a
chance to give their point of view in the
selection of the judges.

MR. CHAIRMAN : We see that accord-
ing to Rule 109 she is not entitled to with-
draw it. That is why she wants adjourn-
ment of the debate. I am putting it to the
House.

SHRI B. SHANKARANAND (Chikodi):
When the Mover is not here and it cannot
be withdrawn, whether the Bill could be
adopted or not, there cannot be adjourn-
ment,

MR, CHAIRMAN : When she hss
roquested, I am putting it to the House and
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[Mr. Chairman) Barman, Shri R, N.
think I according to the ruls sheis justified n‘““'i‘h"ﬂm‘"‘;ﬂ
in asking for adjournment, Bhagirath Bhanwar,
S NI Bhandare, Shri R, D,
SHRI ATAL BIHARI VAJPAYEE : Bhargava, Shri Basheswar Nath

Why not agree to adjournment?

SHRI K. NARAYANA RAOQ (Bobilli) :
The Bill has been discussed and a reply
given on the understanding that she has the
capacity to reply and she has been autho-
risod to reply. She is now saying that she
is nmot entitled to withdraw We are not
urging her to withdraw. That is not the
only option Let it be put to vote

MR. CHAIRMAN : The Minister has
requested her to withdraw. She is pre-
pared to withdraw but according to the
rules, she is not entitled to withdraw. That
is why she has requested that the debate
be adjourned. Now it is the pleasure of the
House to grant the adjournment or not.

The question is :

“That the debate on the Bill moved by
Dr. Kamni Singh be adjourned.”
The motion was negatived.

MR. CHAIRMAN : Now, before I
put the motion for consideration to the vole
of the House, this being a Constitution
Amendment Bill, voting has to be by di-
vision. So, let the lobbies be cleared.

The question is :
“That the Bill further to amend the

Constitution of India, be taken into
consideration.”

The Lok Sabha divided,
Division No. 1] {1656 bes.
AYES
Nil
NOES
Abirwar, Shri Nathu Ram

Ambesh, Shri
Ankincedu, Shri Maganti

Bist, Shr1 Narendra Singh

Cliakleshwar Singh, Shri

Chandrashekharappa Veerabsapps,
Shra T.V.

Chandrika Prasad, Shri

Chaudhary, Shr Nitiraj Singh

Chellachams, Shr1 A, M.

Chhotey Lal, Shri

Choudhary, Shn B. E.

Daga, Shri M. C

Dandavate, Prof Madhu

Darbara Singh, Shr

Das, Shri Anadi Charan

Dasappa, Shri Tulsidas

Dhamankar, Shry

Daxit, Shri Jagdish Chandra

Doda, Shr1 Hiralal

Dumada, Shri L. K.

Gandhi, Shrimati Indira

Gautam, Shn C, D,

Gill, Shri Mohinder Singh

Gomangu, Shri Giridhar

Gopal, Shri K.

Goswami, Shri Dinesh Chandia

Gowder, Shri J. M.

Hanumanthatya, Shri K.

Jadeja, Shn D. P.

Jaffer Sharief, Shri C. K.

Jitendra Prasad, Shri

Kader, Shri S. A.

Kailas, Dr.

Kalingarayar, Shri Mohanraj

Kamja Kumari, Kurnari

Kapur, Shri Sat Pal

Kedar Nath Singh, Shei

Kotrashetti, Shri A. K.

Lakshminarayanan, Shil M. R.

Lutfal Haque, Shri

Mchta, Dr, Jivraj

Mishra, Shri Jagannath

Modi, Shri Shriksighan

Mohapatra, Shri Shyam Sunder
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Mohsin, Shri F. H.

Negl, Shri Pratap Singh
Oraon, Shri Tuna

Pahadis, Shri Jagannath
Pandit, Shri S. T.
Panigrahi, Shri Chintamani
Partap Singh, Shri

Patel, Shri Natwarlal

Patil, Shri S. B,

Patnaik, Shri Banamali
Peje, Shri S. L.

Pradhani, Shri K.

Raj Bahadur, Shri
Ramkanwar, Shri

Rana, Shri M. B.

Rao, Shrimati B. Radhabai A.
Rao, Shri Jagannath

Rao, Shri K. Narayana
Rao, Shri M. Satyanarayan
Rao, Shri Nageshwara
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Narasimha
Richharyia, Dr. Govind Das
Roy, Shri Bishwanath
Sadhu Ram, Shri

Salve, Shri N. X. P.
Samanta, Shri S. C.
Sarkar, Shri Sakt: Kumar
Satpathy, Shri Devendra
Savant, Shri Shankerrao
Savitrs Shyam, Shrimati
Shankar Dayal Singh, Shri
Shankaranand, Shri B.
Sharma, Shr Nawal Kishore
Sharma, Shri R. N.

Siva Chandika, Shri
Shivnath Singh, Shri
Shukia Shri B. R,
Siddheshwar Prasad, Shri
Sohan Lal, Shri T.

Sokhi Shri Swaran Singh
Suryanarayana, Shri K.
Swaminathan, Shri R. V.
Tarodekar, Shri V. B.
Tiwary, Shri D. N.

Venkatswamy, Shri G.
Verma, Shri Balgovind
Vikal, Shri Ram Chandra
Yadav, Shri R. P,
Yadav, Shr: D. P.

MR. CHAIRMAN : The result® of the
divigion is :

Ayes : Nit

Noes : 99

The minimum number of votes required
for taking this Bill into consideration is 263,

The motion is not carried by a majority
of the toial membership of the House and
by a majority of not less than two-thirds
of the Members present and voting.

So the motion is lost.

The motion was negatived,

16.54 hrs,
FACTORIES (AMENDMENT) BILL

SHRI S5.C. SAMANTA (Tamluk): Mr.
Chairman, Sir, before I move my Bill for
Consideration and passing, I would like to
remind the hon. Ministrer that on the
11th May 1972 the same Bill was discussed
in this House threadbare. So, first I would
like to know from the hon. Minister whet-
her there is any reaction in the mind of the
Government about my proposal. It had
already been discussed threadbare,

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND
REHABILITATION (SHRI BAL-
GOVIND VERMA : We know the
hon. Member introduced Bill some
years bhack and at that time some
assurance was given on the floor of the
House. Again, some delay has taken place,
The Government have nearly completed
the consideration of it and, verysoon, we
arc going to biing forward the Bill before
the House,

*The following members aho mrdedtho'i:VomforNotu -
Sigvashri Umed Singh Rathia and Nimbalkar.
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SHRI 5.C. SAMANTA: This Bill we
brought forward by me and discused in
1962. Now, safter ten years, the Govern-
ment has considered the matter add fs
bringing forward a similar Bill before the
House. With this assurance, 1 ask the
leave of the House to withdraw the Bils.

MR. CHAIRMAN :The question 18

“That leave be granted to ShriS.C.
Samanta to withdraw s Bill further
to amend the Factories Act, 1948,

The Moton was adopted

SHRI §.C. SAMANTA : Sir I with-
draw the Bill.

16.56 brs.

CONSTITUTION (AMENDMLNT)
BILL

(Insertion of new articles 234, 238 and 23C)

PROF. MADHU DANDAVATE (Raja
pur) : Mr. Chairman, Sir, I beg to move®*:

“That the Biil further to amend the Cons-
titution of India be taken into consi-
deration.”

I am placing hefore the House for consi-
deration the Constitution Amendment
Bill which seeks to amend the Constitu-
tion by suggesting insertion of new arti-
cles 23A, 23B and 23C. The objection
of this Bill is to see that certain basic pro-
visions which are missing from the funda-
mental rights are incorporated there. I
would like to see that our Constitution
ensures work and adequate means of liveli-
hood for all citizens; secondly, failing sush
a provision of work and adequate meads
of livelihood, there should be some sort
of unemployment allowance to be given
to the unemployed; thirdly, there should
be a monstary assistance to those who
have completed the age of 60 years or who
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are chronically sick or disabled and, lastly
there should be free and compulsory edu-
cation for all children upto the age of 14
years.

I may call the attention of the Honed
that when the famous Twenty-fourth Amend-
ment of the Constitution was being sccepted
by the House, those of us who supported
it pointed out that this was only an enab-
ling Bill and that a tcst of the enabling
Bill would be to utihse the powers given
to Parliament by the Bill, to introduce certain
measures through which more radical
means of transformation could be brought
about.

There are certain principles which are
already enunciated in the Directive Princi-
ples of State Policy. Lct me point put
to you that when certain principles are
enunciated only in the Directive Principles
of the State Policy, these principles are not
justiceable and, therefore, they merely
remain vague generalisations and  plat-
tudes and they cannot be implemented.
If these principles are not implemented
in practice, the common man can not go
to the court and seck justice. Therefore,
through this Constitution Amendment
Bill, all that I am proposing is that just as
the fundamental right to property is accepted
by the Constitution, a more fundamental
right, the night to work and adequate
means of livelihood, should be accepted
by the House.

We in this House have debated time and
again that we want to move in the direc-
tion of an egalitarian society and slogans
have been given that we want to eradicate
poverty. But the very test of an egali-
tarian socicty will be that, on ooe side
the property-owners, these people, have
the right to property and it is being treated
as & fundamental right, on the other side
every citizen must be able to have and
enjoy the right ©o work and right g

"Moved with the recommendation of the President,
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adequate means of livelihood. Andif these
become the part and parcel of Fundamen-
tal Rights, then those who remain unem-
ployed will be able to go to the court of
law and demand justice, demand employ-
ment, and iff employment is refused......
17.00 hrs.

SHRI R. D. BHANDARE (Bombay
Central) : On a point of order. So far
as the objects and aims of theBill are con-
cerned, 1 have no quarrel with himjbut
it is a question of the scheme of the Cons-
titution; the article and the Chapter under
which the hon. Member has moved his
Bill cannot be fitted 1n. Unless he suggests
a separate Chapter for it or suggests an
amendment in juxtapasition to articke 41,
it will not be in the fitness of things because
the Bill moved by Prof. Madhu Danda-
vate will not fit in under this Chapter. The
heading of this Chapter is ‘Right against
Exploitation’- article 23; prohibition of
traffic in human-beings and forced labour,
How can making provision for the unem-
ployed fit in under ‘Right against Explo-
itation'?  Therefore, he may consult a
draftsman and incorporatc a separate

chapter or bring the amendment to article
41.

SHRI N. K. P. SALVE (Betul): The
question raised by Shri Bhandare is a
question of drafling. The only ohjection
he raises is to the heading of this parti-
cular Chapter, namely, that the particular
provision which the hon. Member seek
to introduce by way of-amendment to the
Constitution cannot be brought about
becavse, mccording to him, the heading
is not wide enough to cover that. It is
a well accepted camon of construction
that once a provision is otherwise legally
valid, simply because it does not fit in under
8 particular heading docs not go outside
the purview of legality. I do not (hink,
my learped friend finds anything else other
than this drafting difficulty. This is purely
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a drafting matter. If it is just this Jittle
difficully as to what the heading should
be, then the real amendment should be
1o the heading itself and not that it should
be put as a separate chapter, (Interruptions)

SHRI K. NARAYANA RAO (Bobilli)
The basic objective of the mover of this
bill is 1o see that the right which is in
Chapter IV under Dircctive Principlesof State
Policy which are non-justiciable, is made
justiciable by bringing it under Chapter
IH. There is no point in Mr. Bhandare's
sugeestion that he should bring it under
article 41. So, that point 1s out.

So far as my friend Mr. Salve's point 15
concerned, it is not so much the title that
matters. Head-notes cannot be taken
mto consideration. That was a point
that was discussed in the Golak Nath case
where the question applied was the proce-
dure m the marginal note. Therefore,
cven therewise also, if we are to bring it
under the concept of exploitation, it can
easily be stated that all the people who are
unemployed can be called people exploi-
ted by the society. Therefore, this point
of order has no substance.

PROF, MADHU DANDAVATE: 1 hope
you have given the ruling that is per-
fectly in  order.

MR, CHAIRMAN : | allow the discus-
sion on the Bill 1o go on and whatever
points the hon. Mcmbers wish to mahe,
they can make,

PROF. MADHU DANDAVYATE : As
1 was pointing out to the House, when we
comsider the 24th  Constitution Amend-
ment Bill, it was made explicitly clear by
all the supporters of the 24th Constitution
Amendment Bill that since this is an enab-
ling Bili, once the (Parliament becomes
supreme nand sovercign  and if necessary,
even by changing the Fundamental Rights,
it should he possible for us at some Slage
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[Prof Madhu Dandavate]
to wntrocuce a new Fundamental Rights
mto our Constitution which are m keep-
ing with the spint of the new age

The spint of the new age demands that
not only property becomes the nght but
we feel that right to have adequate means
of hvelthood must also becoms a funda-
mental nght and that right, 1t denied to
any citizen, in that case, that right should
bz enforceable by having to the court and
on the basis of thus background, 1 have
moved this Bull

Take up the problem of unemployment
The problem to-day Is assuming grave
proportions and we find that even on the
basis of whatever statistics that are avail-
able, to-day the dimentions of the prob-
lem of unemployment are sumply stupen-
dous Even the cursory statstics that
are avallable can be classified into three
categories. Very often we are told that
this 1s the backlog of unemployment or
this 1s the extent of unemployment But
the basis of the statistics of unemployment
15 very often the registers/regisirations
that are made at the employment exchanges
This does not take iato account the con-
cealed unemployment of those who never
take care to go to the employment exchange
cyntcally because they have no faith in
the employment exchanges They do not
Fegister themsclves as unemployed,

Again, on the basis of the statistics that
are avalable Irom the Government, the
backlog of unemployment at the end of
eiery five year plan has also been men-
tioned but that does not take into account
the under-employment and also does not
take into account especially the concealed
unemployment at the rural level But,
oven of you take these statistics mto
account, you will find that the problem
is simply stupendous

What is the problem as revealed by the
registration at the employment exchanges?
Even if you take these registrations into
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account, m 1968, 1t was 30,011,642, In

1969 t was 34,23,385 and 1970—40,68,554
and 1971-—30,99,999 As T said ecarher,
this  excludes the wunder employment

and also those who do not care to go to
the employment exchanges

Agawn, what 15 the backlog of unemploy-

ment as revealed by the statistics given
by the planners’ These figures are still
staggering At the end of the Furst Plan,
the unemployment mentioned 155 3 milhon

At the end of the Second Plan, it was 9
milllon At the end of the Third

Plan 1t was 12 mulhon and at the
end of the Fourth Plan, it will be

14 mulbon Sir, again let me 1epeat

that this backlog of unemployment m
which the concealed unemployment tn the
rural arcas has been taken mto account,
but even if we neglect that 1 think the
figures are sull staggering and they reseal
the depth of the unemployment problem

The budget amounts for creating emp
loyment opportunities have, by and laige,
due to luch of pioper onentation and
necessary machinery  of  implementation
remained unutiised Among the educated
and the uneducated the problem of un-
employment 13 becoming more and more
acute

In almost all Welfare States there s a
provision for old age allowarnce, to those
who aie either sich or disabled, who are
not able to undertake any job at all To
those who are 60 years oll some sort of
guarantee of that type must be made. 1
admit it 15 not possible for the Gosvernment
to provide such relief to all cases, But
1 would like to stress that if job could
not be made avallable, some form of
unemployment relief must be made avail-
able. Some people may ridicule it
form of dole I do not think mn a
fare State employment aliowance
described as a form of dole Al
Welfare States have accepted this idea. I
don't think ours is a Socialist State, It »»
far fiom that But it is in the form of
a Welfare State.
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SHRI S. M. BANERJEE (Kanpur) :
is a Farewell State.

PROF. MADHU DANDAVATE : It is
only Farewell to Socialism. It is in the form
of a Welfare State. T do concede on that.
In a Welfare State, if large number of
citizens remain unemployed, some unemp-
loyment compensation or allowance must
be made available to them.

It is stated in the Directive Principles of
State Policy that upto the age of 14, there
will be free, compulsory education. I will
quote from the Statistics made available by
the Govt. itself. In respect of freec and
compulsory primary education, whatever has
been stated in the Directive Principles of
State Policy has remained only vague plati-
tude. So far as concrete realities nre con-
cerned, we find that this aspect of the
Disective Principles of State Policy has not
been realised at all. You will find that upto
the age of 6 to 11, there is some consider-
able progress made and to that cxtent the
Government deserves congratulations. But
if you take the age group of 11 to 14, you
will find that adequate progress is not there.
The figures are very revealing. Let me take
few minutes to quote the figures.

1. 1946-47 the total number of students
on the rolls of schools in the age group,
6 to 11 years, was 14 million. The total
number of persons from this age group
constituted 25 per cent. That is, out of
every 100 achool going children, those who
attended the school were only 35. In 1950-
51, the total number of studenis on the
rolls were 19.15 million, constituting 42.6
per cent of those students from that age

In 1960-61 the figure was 34.99
il which comes to 62 per cent of the
number of population in this age
s the position. In 1965-66
ﬁmm 49.72 million, constituting

& pet of the population. Fortuna-
¥ the percentage is going up. In 1968-69
figure was 55.49 million, coming to 77.3
gent. of the total population in this
gxoup. lu 1970-71 the figure was 60.11
million, amounting fo 79.6 per cent. In
971-72, the figure was 68 million on the
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1t school register, constituting 83 per cent of

the total population in this age group. I
quuaconoedzthatm:hemmrp!lw
6 to 11, the progress is quite considerable.

‘What has happened in the next age-group,
11 to 14 years? In 1950 51 the aumber of
students on school registers were 3.12
million only. This is 12.7 per cent of the
total population of childien in this parti-
cular age group. This came to 6.7 million
in 1960-61, constituting 22.5 per cent. This
again came to 10.34 million in 1965-66,
constituting 30.3 per cent. The figures for
1968-69 are 12.27 million and you get 2
percentage of 32.3 per cent. In 1969-70,
the figures arc 13.36 millions and 34 per
cent.

In 1970-7T1, it was 13.82 million and
that comes to only 34 per cent. And the
latest figures available are for 1971-72 and
they show that the number is 15 million
and this constitutes only 37 per cent of the
entire population in this particular age
gioup 11-14.

These stalistics very clearly reveal quite
in contradiction to the earlier statistics,
that right fiom 1950-51 to 1971-72, the
total numbet of students on the lists of
the schools ranges from 12.7 to 37 per
cent. This means that the majority of the
population in thiy particular age-group
which ought to go to the schools is stili
out of the schools. This means that our
weal of free and compulsory education has
meiely remaioed on paper, especially as
far as this group is concerned. There-
fore, it is very necessary that we try to
devisc new schemes and we try to have
elaborate programmes to reorient our en-
tire educational system and thereby see {o
it that this particular principal of free and
compulsory education up to the age-limit
of 11-14 which has remained only on the
anvil of the Directive Principles of State
Policy comes into reality. If that s not
done, in that case, if we put it in Part
1If of the Constitulion, it would be pos-
sible for those guardians to whose children
cducation has been denied, to go to a court
of law and bring about the enforceability
of this particular principle which so far
has remained only in the Directive Prin-
ciples of State Policy.
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In this connection, a very sigmficant
aspect and u very significant potnt develops.
A lot of controversy 18 going on about
that point among the educationists You
¥now, Sir, that education at present is
only a State subject If you look at the
immensity and the great dimensions of
the problem, it 1s absolutely clear that if
we entrust education only to the States
as a State subject, 1t will be beyond the
means of the State Government to tackle
the problem But as one who belongs
to the fleld of education, 1 would also not
like that education should become mercly
a Central subject Fspecially in the field
of education, overcentralisation will be
highly dangerous, and, thercfoic as a
via media 1 would suggest that education
should be in tho concurrent list so that
both the Centre and the State would be
able to apply therr mund not only in terms
of reorienting the swhemes of education
but also m generating and mobilising the
necessary resources Therefore, 1 would
suggest that education should become a
concurrent subject

33

As far as these pioblems which | have
placed before the House are concerned,
whether 1t be the problem of unemploy-
ment or the problem of the nght to work
or the pioblemn of compensation or allow-
ances to those who arc uncmployed or
the nght of the children to get free and
compulsory education, trom all  the
claborate statistics that 1 have placed be-
fore the House, 1t will be very clcar that
though these provisions have remained
in the chapter on Dueitive Principles of
State Policy, they have not been implemen-
ted in great measure ‘1herefore, only
if we ncorporate them in Part I of the
Constitution, there 1s a possibility of en-
forcing rights by going to a court of law
and there will be some sort of pressure
on the Government also at the Ceatral
#s woll as the Siate levels, But if they
are not able to implement these provi
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stons, 10 that case, the ciizen has the right
to go to court, and, there Government
are likely to come mto difficulty. It 13
only when there 18 a threat and there 18
some authonty which i1s gomng to super-
vise the implementation of these provisions
that every machinery, whether 1t be at the
Centre or in the States, will try to prop
up these provisions and implement the
provisions that are already there and there-
by 1t will be possible for us to see that all
these provisions which ate today existing
in the chapter on Directine Principles of
State Policy are actually implemented in
greater measure

In conclusion, I would make one re-
ference As far as traditions are concet-
ned spetially in our feudal Indian cociety,
as far as vague pgeneralisations are Lon-
cerned, 1 think we in this country are the
tallest among the tall  As far as propound-
ing spiritual concepts and ideas  are voncer-
ned, we are second 1o mone in the world
But when it comes to matenal implemen-
tatton of the schemes, 1 think we lag
There 15 always a guif between vague genc-
ralisations and concrele 1mplementd-
twon [If this gulf between vague plat-
tudes and concrete reahity is 1o be comple-
tely removed, 1t 15 very newssy that the
Bill T have moved should be accepted

Once in this House 1 had said just with
& sense of humour that someone commg
to Delhi asked what 13 the latitude and
longitude of Delhl, just to undesstand the
geographical location of Delhi, and he
was unmediately told that Delln recog-
nwcd no latitude or lopgitude, it recog-
mised only platutudes. That seemws {0
be the guiding principle of Delln 1 would
Lhe that principle 10 discarded and that
can be doae only when theee 1 Che sanc-
tion of enforceabriity of these princijles
mthecourt of law  With this background,
1 have placed my Bill before the House.
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The background for this has already
been prepared in various debates that
have taken place, Right from the 2dth
Constitution Amendment Bill, I think
almost the entire House, with a few ex-
ceptions who are not prepared lo move
with the times and act in unison with the
new social changes in society, has already
welcomed that Constitution Amendment
Bill. This Bill is in furtherance of the
obejctive of that Bill. All that I am
sceking is that the powers which we
have taken unto ourselves in that Cons-
titution Amendment Bill be used through
the medium of my Bill. The proof of the
pudding is in the cating. We are going
to see whether the powers we have taken
under the 24th Amendment Bill are going
to be used for radical transformation for
the good of the people. Only in that
context, 1 have placed this Bill before the
House.

I will make only one more reference
before I sit down. This is directed to the
Minister in charge, Generally when a
non-official Bill is moved and Jebate takes
place, everyone says thal as ‘far as the
spirit of the Bill is concerned, we arc n
full agreement’. But then they say there
are difficulties. This is just like the fate
of an application made to Government.
Government reply saying 'we have received
your application; it has been kept in the
Ble. Sympathetic consideration is being
given to it and it will be implemented in
due course in the proper manner, if possi-
ble’. T hope my Bill will not be cynically
treated in that spirit. If amendments
are necessary to my Bill and if they are
consistent with the spirit of the Bill, I
am prepared to accept them. Not omly
that; certain radical amendments to it may
enrich my Bill. I will be too glad to radi-
calise the Bill still further because my atti-
tude has never been that an amendment
is something which has always to bede-
foated,
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Therefore, 1 request the House and the
Minister to take proper cognisance of
the Bill. At the conclusion of the debate,
let the Minister not request me ‘While
agreeing with the Bill, 1 request the Mover
to withdraw the Bill’. 1 do not want that

ritual to be repcated. 1 commend the
Bill to the House.

MR. CHAIRMAN : Motion moved :

“That the Bill further to amend the
Constitution of India, be taken into
consideration™.

SHRI DINEN BHATTACHARYYA
(Scrampore} : 1 fully agree not only with
the spirit but with the contents of the Bill.
First, the Mover has dealt with the prob-
lem. Hc has dealt with the problem of
unemployment which 15 agitating minds
throughout the country.

The other day, in reply to a question,
the same Minister, Shri Varma, placed
a statement in the House, It was revealed
that in Delhi along more than 85.000
young educated people were uneraployed.
It is not only the case of Delhi. In all
States, particularly the State I come from,
the position is the same. In Bengal the
unemployment issue has become so  serious
that the figure of unemployment has risen
by 41 per cent in onc year. As Prof.
Dandavate has very ably described; the
vast majority of the unemployed do not
ware to go ta the employment exchanges
to register their namcs.

Nobody cares for it. So, the actual
figure of unemployment is not available
anywhere to assess it from the situation.
You talk about socialism and planned
economy and many things, but at this age
more than 70,000 engineers are unemploy-
ed. This is the situation. I know in
West Bengal, the same Congress pary
is ruling there. They have come to power
by other means. I do mot mentron it
But that is nota fair way of coming to
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power However, what are they trying
to do ? They are trying to confuse the
whole ssue and to bring a sort of comm-
unal atmospbeie so far as the problem of
unemployment s concerned, Provincia-
lism and narrow parochialism are being
wntroduced by them  You will be astom-
shed at thus 1 know how thesc 1ssues are
provoked The other day, the Mimstry
from Bihar went to West Bengal and an-
nounecd—I do not knowwhat was the neces-
sity that in Bihar, if any factory comes
up, the Bihars must be taken as workers
there Nowadays, the West Bengal Mins-
ters say that preference should be given
to the Bengalis In reahty, neither the
Biharis nor the Bengalis are getting any
employment But what are the Congress
rulers, the ruling party doing® Tact-
fully, they are trymng 10 instigate one against
the other, and to instigate the unemployed
youth aganst the working people They
are approaching the factoris and asking
the managers to give them employment.
The manager asks, Where 15 the vacancy

When there 15 a vacancy arming, we will
take you ' But they say, “No, no Just
now we want cmployment'  The mana-
ger asks, “How can 1 give you employ-
ment®™ Then they reply, ‘Dnve out
the persons who are working, let them go
away and we will come m and work "™
This way, they ate creating a bad situation,

Yesterday, theic was a  demonstration
by a large number of factory workers there
m Greater Calcutta area The same slo-
gan was given, namely, the persons who
are working and who come from other
States should be removed, and the persons
who belong to the locality must be given
chance  This 15 the way i which they
arc trymg fo deal with unemployment.
This s & g boax and bluff which is being
practised by the rubng party But I
say that the younger generation, the youth
will undérsiand the wssve, and in the mean-
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tume a sense is growing among the youag
people that so long as the Congress rulers
ae there, so long as they are pursuing the
same pohicy of building up capitalism in
the country, and so long as they are speak-
ing of socialism only n words but in rea-
ity they are only bulding up capitalism,
if this policy 15 continuing they have no
future They know that the unemploy-
ment question will never be solved and st
will become more serious The youth
of the country have understood 1t  Some
amount was stt apart in the budget the
year before last for a crash programme in
respect of unemployment 1 think that
programme has virtually crashed

1 have got personal knowledge of what
15 happeming in West Bengal You, “r
come from the neighbouring State and
you can visit Calcutta You will be as-
tonished that boys of 18-20 years arc re-
crutted by the (ongress Party at the rate
of Rs 10§ to carry on anti-social work
and do ail sorts of things 1 do not know
what 13 happening in other States Govern-
ment must be frank to tell the country
that they have no intention of solving the
unemployment problem If they had any
intention, they would have adopted some
concicte roliy

So Prof Dundavate says, if you can not
provide them employment at least gve
them some unemployment allowance In
Lurope they do  You talk of socuhsm
In the soualist countries in China or the
Soviet Umon the night to work is a funda-
mental 1ight, the Staie takes the respon-
sibihity 10 provide waork, or feed the imem-~
ployed 1t 15 not a dole, it 15 the respon-
sibility of the ruhng party and of the State
to sec that a person 1 employed and if
he I not employed, he should be saved
from starvation Hm suggestion is simple
and must be accepted by the Munster

The next point is about primary educa
bon  The ruling party must hang ity head
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in shame that when you arc going
to celebrate the silver jublee of indepen-
dence, when you are decorating the Parlia-
ment House and the Rashtrapati Bhavan
cven after spending crores of rupees in
the course of four plans, literacy has mnot
reached 29 per cent. He has said that il
the Centie takes the responsibility every-
thing will be all right. There are many
subjects directly under the Centre.

PROF, MADHU DANDAVATE :1
have said it should be concurrent.

SHRI DINEN BHATTACHARYYA:
Education 15 a concurrent subject; pri-
mary education is of course a State sub-
ject  You go to the States; thev will say
it 15 the duly of th: municipahties and
panchayats to do these things Here, the
Lduzation Minister will say that the State
should look after this.

So, 1 do not thmk, I do not believe if
the Centre takes charge, it will be all right
My point is this--if the entirc House i< seized
of the situation that is prevailing both in
the sphere of umemployment and in the
sphere of the primary education and force
upon the Government whether in the State
or in the Centre 10 take somc concrete
sieps and adopl some voncrele proposa Is
the ways are there but the intention should
be there and the implementation machi-
nery should be thete, otherwise it will be
nothing. Then there will be no change in
the matter.

The last pointis regarding the provi-
sion at the time of old age and the persons
who are oot fit. [ fully agree with it that
the State must take the responsibility, In
the European and other socialist countries
the States take the responsibility of persons
inold age. If the old people have nabody
to look after them, the Stales look alter
them. So, here in India that provision
should be there and it should be d consti-
tutional prowision in such a way, aad not
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a Directive Principle. Whenover you wil]
raise it, the Government will day it isa
Ph'ectim Principle, not obligatory, not
justiciable by the court. So, the way
he has brought I should congratulate Shri
Dandavate on bringing this amendment
to the Constitution and I hope the House
will accept it.

A qro e Wt (framman)
T agreE, g i amow ger ¢ fe
¥ oowm Am ¥ am e g
W oAR #t fmm oW v

]

fet o oo & 1w & oaw fer
B fer g, &Y 0% 0 ot g fred
A 1 gEET wowT AT owelt
T A ¥ T F il fad s qe
- 8

vz fagrQ wrdat  (nrfir) . xeft
fad oy & ® o T & oot w2

off qwo vt tgEt WY fiedr am
9T g Aror gy owE, & W97
AN wE  FON T W PEE BT
fear arm 3 0w T@ W oW &2
W oW g o0 ¥ oW oW wm
wr 2 o W T o wwer Al
gf, @t ¥ 7agd ¥ Oy wU @ ¥ oW
w e G o s A ¥

SHRI S. B. GIRI (Warangal) : 1 raise
a point of order. The Bill isfor a parti-
cular purpose and my friend talks about
the burning of the rmlways. It is not con-
cerned with the Bill.
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MR. CHAIRMAN : I think he 's making gt § | wgt 7% ety

a point, from where to get funds.

st qwe Yrwige W@ gwmfa R
mfty aee #t difee £ § o1 f age
W wor g | & o wwer p fr o
AT W W AT § 1 T W g dm
Wt et @ wr }, P ¥l
v oty aer foeier & 0 wgEe
Y A s Tl W oww d@edte
(a®e), & &1 Fw w7 wga G wafz FOd
T2 §, w9 forld v fmwm w1 e @
wTaf £

7z A°7 el & 1 o9 WroY WTaTE e
" AT WOE M A

st oo qWe wwell UF Wt §f wEm
qrzAr g fored A wwmeedt g f ww@n
a8 faar o g7 & aw & vadwm fr
T ax wmam A & gdm oo

it qwe Trvdiare tyft  TaAwE o7 A A
of frr av @ b, T3 K vy ovmmop
7t T it wgaTf WA & A & o
o 774 ¢ f6 e w0 AR gEw
sy § 1 zafed g a1 & oAm
winfor arh & e ¥ ot o
e K Ak g Wb

gl WA ag & e g mva el e
wrar qzA b1 & wogw #re ¥ qew
wem g 5 3 ¥ ww W 4w feer #
m

L]

wwrafn wpvag cxw faw w1 od oz bR
Ty & veoww vEw fad oo
gytw g 1 o dur gt TNy am
it wrfed

ot g vy ¥t GEr B fE fomd
dwdee hrd § o fed &er wfed
wetiz w1 Wt W § oW ¥ @ AT A
wivy war W ank v § e wwi gt

259
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dor wd
i wy ww oferite & e e
4

sz ¢ fF fevmn v oW W o= @
w7 AW g T r9qT ¥ A wE gwr
gt feha ¥ oF 4 Y & feR far
oy rfod | weomm X w7 Gfma W
AR FH 7% AT dfad o Aew o § fw
e AT T #, wmeAr Fw f rAET
TJA T AT g wrfew

awefr ww . MW aw ¥ R W R
AT § Wi rlFgEr e few e
¥Ffad ot Aew I 71 P IAE M
oY ARRA T oAgr F 7 owmy v wil
fefwwedy ¥ a1 gew e Wrye wYA R
fad ot fafer &1

At qwo THTem Y@ A Awg e
f& waveegie &t W ¥@ ¥ R, P
Tt wfed o W@t G 8 @A W
WgT ¥ qUWT W KT Wiigw, IR
FAT iR Afew @ /W W ¥ rram
| ft it ¥a @ A oepgr @ fr
gRTt Wdw iy dnasre dafdla &
TITRET W & Al yemT wwad R 24
TUE Y W RIE AT AW & AGAN KT
mr ¥ AR fAd wm owEAT Weey
B g tmogmw £ foft e
¥ 7 RGN $1 AWRATET ST At WA
fer wor =prew wvar v 34 A% wT pwR
e femr @1 wew wvar 8
AT TR WY dveerew frar o1 ®ne
0 ouf wifow oY fgelt ¥ad g T
A ghw e & wrw f Od weend
1§y wifgd e whwos © s gu e
ap wfeld | Rfem whvewr @@ 9N &
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I A ot aTee ¥ W wEw woR
arfedt W} w1 g e g wife® )
¥ew 3 W fow faor whwnT wew
b oo Tt for ¥ g et aa &
etz & faars | waw ¥ @A wifeE B
& AHR TEH AIT AT T4 € FT § W qrw
S W€ oW AT A% SRSV T T @Y AT 8,
TN W ATy T ¥fwr TaE A at anife
®t arfenft §, SewT aw wort & | o W w™
Tz g vT AFT w0 B A T e Afe
5 5w #1 w1 qg g1 war # e g O
ST WY TR YA 2 vy i oft & O v,
FEE A, TR of g FR g7 o wdwm
s fadh - o &or & -4 qet v wvE qAE By
g7t s & dar A€ & 3 (s T awd o
thiafmemmismn @iy wa
I Y T AT AT A@AT 93 w1 v AR
1 grizA 9 § - od faw & o
gdw ya1 wfafs vy a9re w1 e | .

SHRI S B. GIRI : Sir, 1 take strong
objection 1o these remarks Why should
we not have the Telengana Praja Samt
Government s responsible for the Telen-
ganz Parja Samiu.

MR. CHAIRMAN : 1 Would request
Shri Reddy to speak on the Bill and not
on eoxtrancous matters,

oft o rwirqre Tgd : wwTali o XY W
sraxae uf § fn aediz o O g & e
sAesdamAafi i A ey
wara foad dw 8 o B, i dwr o ar
T §, wife W moldee g ¥ aT w @
i

o gl g it # R @ ow
roETw AT g @ B 1 9 g wyA wr v
ragiarwcin &k iy ramw i araw & ook
werery wt &, ey afiens & ar ST itz i
fawre art w¥, ot Wt 7oA, W A,
Tk & fui Prot wr wry ST AT roed oy
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TR w6 el
§. 39 % g7 urndy o wwer frdn, A fadaly,
a3 forarst wy s fadm o

lﬂl{!eﬂs welt ¢ et ey, &
WO o faa oft qvewd ot o7 qud 3 A
f& 3)d var falus wio 77 amd v fer
?\ o5t a7 13 W & - WY we wfEw S
grTeY 81 7@, [t ) A T vy fear
tadrfam e & gwr s A §, 9w ¥
warkz a2 & e arvw sm we e
wradl ¥ aw fgrma W ay A A wli
FATTY AT & wRY 4Ty & | wee Al gy
ug ¥ fr 3t smawfa &y, a7 wvreafa § w8,
ot wrwals ar, a7 wraefa s L 9 0% w1
AT 7 AT 91 — A TwE A 9 0%
dazdt & ar ¥ o7 71 - w7 o9 wRED
&1 wifers g1 mav 21 gA<r Avw fow €Y 100
BT e oY, qeAt f AEmt & 9w €
agat |

ot wwem wm (qrit)  Fwd amw &t
T ECR
st gwe qRo WOl 100 ¥9F ¥ W@

OrA SOFTT TE AL & | W et ow AE-y
SY2 W ¥ TEAT T, AF WIS O 97 W, T
wot WY aurp ¥, wevTy ¥ Fe w § et e
QAT faar ¥% ¥ A9 WY AE WA W
o & avz A ARl R - OF AV OETE
Ay § s g ave =@ )

afr ¥ W mrewon A § Wl
Th@r gEl & A W W AR ¥ o
oAy g ARy & A ¥ wma p B o
firgr ®Y www X awi aew w1 W vl
& vt wfgd 1 foww og ¥ B owfae
qrrETEE UNTIE 67T ¥ &4, wewr &ar
% fezr wrin, v dar ww ¥ Wil o
Afer W el o dur & omed, § s
T A a oA e o g & o dE W
W T g o ot fromy e @
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[ quo qwe awnil]

wq & wgt 9 A gAvemEEE ¥ ®
AN ¥, WAROT F TW ¥ W A W
avaw fear wrar & 1 o ww F S dwre
o § w3 wifime @, e ), e
#, a1 wiftom €, T w qw q%rC ¥ @O
W G wawr ¥ firgr wmem & fF oww oW
T €T 9T qUAT AT ¥T @ o)
ETEET T AYEw T HTR |

FATX Ty AWT &Y s F oAt ¥ ey
SYPaC argw F e aa § 1 & 9w
et & A ¥ At AT weem g
¥fer o AR wwT wEAT WTEW F—gedy
duadffy dvaar & sy ) of o 5 oW
fafaan = omag--wedt s s o
el fedelt ) A ¥ fom & el
o gex Mg € @, N vEEEAT vy
¥ T g v oW W W @, &
s &/ § fr W Iy A fae ami
e wn gwr ? wwlt A A e
v foar war o ded qwadtr aree
€ o X F oa@ W garc Am
& 1 ¥ I AT FE @ 7w orEm-
Wz mmET ¥ aeed &)

fred @ e} @ ¥ Foged § &

o f & Wt dwe § wifs awfew
formr warm dgn & fa? wf west
aw aft {1 (mTHEam) & o wEeree
% Afsy wafined woEAw | faed
wagrearar 7 & | & frdew s T ¢
adr war A & oy o wel aEe
gt ot &2 ¥ o fe Wi € weph
wewT oo @ Afewr ¥ wowwr g oo
wmimy & @ W@ O 8 a1 afs
wi o uf §

“Faling to procure such means as re-
ferred to 1n clause (1), every citizen
shall be entitled to an unemploy-
ment aliowance 0 be paid by the
m:l
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W && fir wr o aeferw § v ol
frad § et gw o or T & o st
GAEAWTH WTEW oW 9§t 9T den qwt @
& TR o o O e & aw § o

wwmie S, 7g AT wiefoes faw ove
§ afer v v o P d @
T ¥ ww A av wwi uw g€ N & wwar
a1 f& i fafrer aer s wd W
st g A ot ¥r gex faw mA
@t & W mEr W oA 0 dnd sy e
W AT WHTAT TAT O7 IANT FHT HRGA
far a1 | G & TH 9 TR WECA FA
Y ¥ afew el wT W g7 wET IW@
T & @At ¢ oavmr Ad zer 9T Wer
wt fr sl so & ot & wd ot oiv
win of qifedt & ¥ 1 x@ Sere @ feh
At dwrt ¥ wwt @ & swht f  derd
wrdr w wrAY & 1 gy derd o oo
wr frx ¢ v foeer Y oY T @
war wwr omdar | W ¥ fr wrr qudde
v ot e gew § 7 fagr,
e o gadr A 9T AwwEsE & AW
9t weFr ¥ oA we & oy &
w1 @ {w 0w 7eer s w7 fovadre
™o qRate Wit g & wry mewm-
U % xg wonr Aarw frarar § Sfew g
Ay ft fawelt § 1| ag 9w ww OR WY
o owodr ot Wl
ok § ek el
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W T § o @ wg
et qedt gy awx Ar oW ar fee
W oEaT ¥ ozl ¥y T 5T % ¥ Wi
fier Twwt way g & foelty ar gw &
oA w9 | ad s § v g
oa% Sl awd ar @ & & wmwAr g
ot wrl ot W & oW @ A Wl
& agar g fw avwre w9 faw ) g6t A
FEx ot gud vl wrv @ o gwaa
FeAr wedt & & aw o & 1 Few
W fem o1 Hwm i dfadeEr w0
Wwwa & om0

gaTt BT Fedr Ard a7 wa & R AR
¥ ogw wpww @ e w7y F ) oWw AW
afY & 1 amg I FF sorr s ot &
2 s ¥ owr fndr §, & fedy oA
F 9% it g, W omw o wd 20 fa
A% el §, AT g7 TwAr W T
¥ ouwEn f, qA & AL 9 A oag am
AW QEAT W ;AT & T GET B AT §
o AT g W gt § P #4 &u
g w1 wu am F fosran a@r &1 dfew
& wpn wen g f& ot o wwA fe
¢ 58 W gu Y wur qEw & wfrg &
frd, o ¥ ¥ oAy & wfesy § W)
it w9 #r faeelt Ay gt @
§ ) geerdr % A ¥ I f g o
¥ ag WAt ¥ ¥ 8, wo AW Ew O G-
g € : TR W W AT
¥ e ¥ umfas
WY WYY ge A AHEd

- Y

framy & 9
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W ¥ oaw # 1@ w1 g e
F
DR GS. MFLKOTE (Hyderabad):

I congratulate Prof. Mahu Dandavate on
bringing forward this Bill....

MR CHAIRMAN : The hon. Member
may pleasc continue on the next occasion
when it comes before the House.

The House stands adjourned tull 1100
am. on Monday, Tth August, 1972

18 OORrs.

The Lok Sabha then adjourned nll Eleven
of the Clock on Monday. August

7, 1972{Srarvana 16 1894 (Saka)
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